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LOK SABRA DEBATES 

LOK SABHA 

ThlU'sday. August 11. 19881SravallQ 20, 
1910 (Saka) 

The Lok Sablul mel at Eleven 0/ t~ Clock 

[MR. SPEAKER in Ih~ Chair] 

[English1 

PROF. MADHU DANDAVATE : Have 
you allotted him a Dew seat, Sir '1 

SHRI BASUDEB ACHARIA: Mr. 
Swell has been suspended from the party. 

MR. SPEAKER: Who am I? I am 
just your servant, Sir. 

(Jnlerruplion~) 

ORAL ANSWERS TO QUESTIONS 

[English] 

Foreigo Trade Handled at Calcutta Port 

*223. tSHRI BASUDEB ACHARIA : 

SHRI SAIFUDDIN CHOW-
DHARY: 

Will the Mmister of SURFACE TRANS-
PORT be pleased to state: 

(a) the share of country's foreign trade 
handled at Calcutta Port in 1964-65 and 
in 1984-8S ; and 

(b) the reasons for decline, if any, and 
the remediaJ steps taken or contemplated? 

TIlE MfNISTF..R OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a)." The share 
of Calcuua Port in foreign trade handled by 
major ports durinl 1964·65 and 1984-8' 
wu 19.2 % aDd 9.7 % respectively. 

2 

(b) There is DO decline iD absolute 
terms. But as a percentase it has d~lincd 
mainly due to the emergence of new major 
ports after 1964-65, increased traffic in new· 
cargo handling facilities in other ports and 
to the differing degrees in the development 
of hinterland of different ports. 

The Government have taken steps for 
increasing cargo handling capacity and 
'llodernisinl existing facilities. 

SHRI BASUDEB ACHARIA: Sir, it 
is not clear to me from the reply the. 
Minister bas liven to my question whether 
any efforts have been made on the part of 
the Government to improve the performance 
of Calcutta Port. Sir, in the year 1964 we 
were handling , 1 mil1ion tonnes of cargo 
whereas today we are handling ] 34 million 
tonnes of cargo while the share of Calcutta 
port in cargo handhng has gone down from 
19.2 per cent to 9.7 per cent. What is the 
reason of this decline? He has stated that 
it is not declined in absolute terms and it 
has been shared by some other ports because 
after 1964-65 a number of pons have come 
up. But Calcutta is the only major port in 
Eastern India and it is one of the important 
ports of our country. So, may I know from 
the Minister the reason (or the decline in 
cargo handling in Calcutta port ? 

SHRI RAJESH PILOT: Mr. Speaker. 
Sir. as 1 have mentioned in my previous 
reply to the hon. Member, it is in absolute 
terms. Maybe in ratio as you say, that it 
was 19.2 per cent foreign trade we were 
handling iu 1964-65 and 7.240 lakh 
tonnes was the total cargo handling during 
that period. Today, percentage-wise, it bas 
come down to 9.7 per ~nt. but it has 
increased to 8 lath tonnes. Why? As I 
have mentioned in my previous reply. earlier 
tbere were th,* 5-6 major ports which were 
handling the total foreign tr&de--Bombay 
00 tbe western side and Calcutta on the 
eastern side-but some of these ports have 
como up. As far as the Calcutta port is 
coocernecI, • Jot of IChemcs arc aoina on at 
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tile Calcutta port at the moment. If, the 
hon. Member wants, I can lay the list on 
the Table of the House because there are 
J 0-12 schemes which are going on. 

Sir, I would like to inform the House 
that Calcutta Port is one of the very impor-
tant ports and a historical port. The 
attachment of the shipping sector and the 
port sector with Calcutta is, of course, his-
torical and that is why even today it is one 
of the most exclusively m3intained ports. 
We spend round about Rs. 40 crores per 
year on the dredging itself. 

Government is subsidising 90% of the 
expenditure as subsidy to maintain the port. 
I do not think. the House is aware of this. 
Normally ports are on the sea. Here, we 
are trying to bring sea closer to the port. 
It is the other way. So, it becomes very 
costly. 

MR. SPEAKER: If Mohammed can-
Dot go to the mountain, the mountain must 
come to Mohammed. 

SHRI RAJESH PILOT: It has a his-
torical background. We are trying to 
maintain the port. 

As far as the handling capacity is con-
cerned, it has gone up. Modernisation of 
the port is in progress. Two or three new 
schemes like container terminal, are also 
being planned there. It has already gone to 
ADB. So, all these plans will keep this 
port as modern. Knowing tbe historical 
backgt'ound, the importance of the port will 
always be kept in mind oy the Government. 

SHRI BASUDEB ACHARJA : Calcutta 
Port is being ruined by the Govern'11ent as 
he bas already ruined Nagaland Our 
Minister has been to Nagaland. 

May I know when this modernisation 
scheme wiU be completed and what is the 
target date? When wiJI the capacity of the 
Calcutta Port be increased and what are the 
concrete steps tbat Government is going to 
take to improve the performance of the 
Calcutta Port ? 

SHRI RAJESH PILOT: As I have just 
laid, a lot of schemes are going on. The 
important scheme') are like oil jetty at 
Haldia, container terminal at Calcutta. 
Allocations, as I have mentioned, are already 

available. But as far as the exac;t date is 
concerned, it is a continuous process. 
Modernisation of port is not one day affair 
that you do this and the port will become 
modern. With the advancement of techno-
logy ... 

MR. SPEAKER: It is a continuous 
process as dredging. 

SHRI RAJESH PILOT: We have 
taken some steps which are to reduce 
~xpenditure on dredging also so that internal 
resources of the ports are not wasted on 
this. Whatever technical advancement 
information we get from other ports, we are 
trying to utilise them on the Calcutta Port. 
Container terminal is likely to be completed 
lJy 1990. This is one information we 
have. 

Let me assure the hon. Member. The 
hon. Member said-I do not know which 
Government is ruining. He did not mention 
which Government-it is the West Bengal 
Government or any other Government which 
he has in mind. But I assure him, we have 
the complete importance of the port in mind 
and that is wh y, I may inform the House 
that ports have done very well. Just for 
the information of the House, I may say, 
every pre-berth waiting time used to be 3.6 
days in 1984. It is brought down to 2 
days. Average turn round time used to be 
1 2 days. We have brought it down to 8 
days. Output per ship was 2,300. Now 
we have brought it up to 3500. Number 
of ships handled was 7400 ; this year, it is 
8500. There is a record handling of J 3.4 
million lonnes by the port. Efficiency is 
improved. Demurrage used to be one of 
our incomes. OUf own inaction used to be 
our efficiency. Now, we have gone so 
strict that we do not allow this demurrage 
to so up. 

The demurrage has been reduced because 
of the efficiency of the port. Let me once 
again, assure the Member that Calcutta Port 
has a special place in the port sector. 

MR. SPEAKER: Yes, Chowdbary 
Bahadur ! 

SHRI H.A. DORA: Sir, why you 
have given him two names '1 

SHRI . SAIFUDDIN CHOWDHARY' 
Sir, you stick to one Dame only. Another 



SRAVANA 20, 1910 (SAKA) 6 

name is not necessary. 

MR. SPEEKER: No problem. 

SHRI SAIFUDDIN CHOWDHARY: 
J am afraid of Mr. Vir Bahadur only. 

SHRI BASUDEB ACHARIA: Beea use 
his telephone will be tapped ! 

SHRI SAIFUDDIN CHOWDHARY 
In absolute term, foreign cargo handled by 
our ports bas increased. We find tbat cargo 
handled by Ca1cutta port has declined. One 
of the reasons advanced by the Minister is 
that it IS due to new ports that have come 
up in other parts of the country. I want to 
know, is this the suggestion given by the 
hon. Minister that the new ports have 
been to make a decline of the existing 
ports? Is that the reason you want 
to advance? What i" the plan of settmg 
up new ports? When you have certain 
capacity in a particular exi~ting port, you 
allow that to decline and then you develop 
a new port. Is it not a wastage of money? 
I believe the reason IS not that but a parti-
cular neglect which has been shown to 
Calcutta port over the years. There is no 
modernisation, nothing. But you know 
that on Ca1cutta port depends the economy 
of West Bengal. You have to take special 
care. I do not find any time-bound special 
programme for Calcutta port that you are 
having and executing. You please narrate 
it, if you ha\e any, or have a meeting with 
many people who ar;- concerned with it and 
do something immediately. 

SHRI RAJESH PILOT: What I have 
meant was that the foreign trade: was earlier 
handled by six major ports and the country 
has now ten major ports. diVision automati-
cally takes place. It is not that ships from 
the original country are marked to part:-
cular port. Foreign trade is also not 
stationary. It increases or declines. In 
totality, our foreign trade has gone up. In 
totality, we have handled more foreign trade 
ID Ca'cutta Itself. I have told YOll that it 
has in absolute terms has gone high. I have 
given you the figures. 

SHRI SAIFUDDIN CHOWDHARY: 
There is congestion in some ports ,and some 
ports are declining. Is there any centralised 
planning '1 I do not know who monitors 
it. 

SHRI RAJESH PILOT: There is a 
planning for this and if there was no planning, 
how can we make that much progress from 
50 million tonnes to 133 miJljon tonnes? 
The hOD. Member of Parliament fcom that 
sector. Kumari Mamata Banerjee has been 
complaining. She is coming every time with 
a complaint from there. 

As far as modernisation is concerned, 
I am ready to lay on the Table of the House 
the plans which are going on in Calcutta 
Port, and the tlme- bound programmes which 
are going on in Calcutta port. 

If the hon. Member says in one word 
that there is no modernisation, I have no 
word for that. (Interruptions) Let me once 
again assure the House that modernisation 
in the Port is in progress. (Interruptions). 

KUMARI MAMATA BANERJEE: 
It is in my Constituency. I have special 
interest in rc:gard to this. Calcutta port is 
one of the important and historic ports of 
our State. (lnterruptions). The yare always 
disturbing. What is this? It has become 
their habit. I was keeping quiet when they 
are putting supplementaries. 

It is in my Constituency and it is one 
of the most important and historic ports of 
our country. The hone Minister has said that 
the Government is going to take some 
action to mcdetllise the Ca lcutta port and 
other tLings. 

I would like to request the hon. Minister 
to be practical, not to be theoretical, because 
there is a fee1ing among the people that the 
condition of the Ca)cutta port is deteriorat-
iog day by day because of the negligence 
and other activities there. 

Will the hon. Minister visi t C'llcutta 
port and meet all the representatives of the 
untons to take stock of the measures so tbat 
Calcutta port can be modernised and 
Calcutta port would survIVe 1 Will the hOD. 
Minister do this immediately in the mterest 
of my Con~tituency. in tbe interest of my 
State aod in the interest of our country? 

MR. SPEAKER: Do you agree, Mr. 
Saifuddin Chowdhary ? ! 

SHRI SAIFUDDIN CHOWDHARY: 
No objection ! 

SHRI RAJESH PILOT: The impor-



7 AUGUST II, 1988 8 

tance of this Calcutta port, as I have 
mentioned, is that in 1985-86, the total 
outlay for Calcutta port was &s. 7.35 
crores. 

In 1988-89, we have &s. 15.7 crores. 
The outlay has been planned for the works 
which are required at Calcutta port from 
Government side. 

As far as practical measures are con-
cerned, as the hon. Member has mentioned 
this point, I lay on the Table of the House 

the schemes which are going on in Calcutta 
port. 

Regarding my visit, I have been visiting 
the ports very often. If the hon. Member 
wants to have any special meeting, if they 
aU want to sit together and if they want my 
presence. I have no objection. At any 
time you require me. I am available. 

I lay on the Table Statement showing 
important schemes included in the 7th Five 
Year Plan for Calcutta and Haldia. 

Statemeat 

Name of the Scheme 

Calcutta 

Replacement of RS Vessel Pathfinder 

Replacement of 6 six tonne and 3 ten tonne capacity mobile 
cranes 

Replacement of Steam Dock Tug Malati 

Replacement of Steam Dock Tug Champa 

Replacement of Steam River Tug Stalwart with Fire Fighting 
Equipm..""Ilt 

Replacement of Six Steam and Three diesel locos by four 
diesel locomotives 

Replacement of one Pilot Vessel 

Replacement of despatch ves~el Nadia 

Container Terminal 

Haldia 

Additional general cargo berth 

Second Oil Jetty with tractor tugs 

Protection of River Bund 

Augmentation of existing container terminal 

Re!'idential Qts. at Chiraojibpur and Township 

Improvement of infrastructural racilities and traffic circulation 

Strengthening of existing Oil Jetty 

Approved Outlay 
(Rs. in Laths) 

650.00 

190.00 

250.00 

250.00 

410.00 

200.00 

250.00 

200.00 

245.00 

600.00 

3558.00 

180.00 

100.00 

J 75.00 

108.00 

350.00 
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AllocatioD of Fuods for Rural Dnelopmeat 

*224. tsHRI H.B. PATIL : 
SHRI M. RAGHUMA REDDY: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) wbether economists, planners, social 
scientists, administrators and voluntary 
agencies engaged in rural upliftment have 
suggested more investment in the rural 
sector and emphasized that it should be, as 
far as possible, oriented to generate 
employment and income "on a substantial 
basis; 

(b) if so, whether Government propose 
to make some changes in the present system 
of allocation of funds for the National Rural 
Employment Programme and RLEGP and 
allocate it to districts to distribute among the 
various Panchayats on basis of selected 
CJiteria )ike population, etc. ; and 

(c) if so, the details thereof? 

(Translation] 

THE MINISTER OF AGRILULTURE 
(SHRI BHAJAN LAL): (a) Yes, Sir. In 
the National Seminar on Poverty Alleviation 
beld in February, I 988, various suggestions 
bave been made for strengthening the poverty 
alleviation programmes including a suggestion 
to the effect that more investment need be 
made in these programme. 

(b) and (c). No such decision has been 
taken by the Government. 

[English] 

SHRI H.B. PATIL: SK, may I know 
from the bon. Minister which are those 
various suggestions made by that Seminar '1 

(Translation] 

SHRI BHAJAN LAL : Mr. Speaker Sir, 
the seminar empha!'ised the need to strengthen 
poverty aUeviation programmes for the 
uptiftment of people living below the poverty 
line. Funds earmarked for fhi') purpose 
should be used properly and people should 
Jet the maximum benefit out of these pro-
grammes. All these points were discussed 
in detail. • 

[English} 

SHIU H.B. PATIL: J would like to 

know wbether the Government is prepared 
to accept those various suggestions and if so 
when those suggestions are going to be 
implemented ? 

[Translation J 

SHRI BHAJAN LAL: Mr. Speaker Sir, 
the suggestions were very valuabJe. These 
programmes have already been impJemented. 
The Government has already spent a lot of 
money on tbese schemes. Sir, if you aHow 
and if hon. Member desires to know the 
amount spent on each scheme I can provide 
that information. 

MR. SPEAKER : The information may 
be laid on the Table of the House. 

[English] 

SHRI ANANDA GAJAPATHl RAJU : 
Mr. Speaker, Sir, the hon. Minister has 
stressed on the expenditure of money on the 
projects which have been used for poverty 
alleviation programmes. I would like to 
know from the hon. Minister whether any 
approach has been made not only to increase 
assets in the rural areas but also to increase 
income and the distribution of these incomes 
in the rural areas so that there is better and 
equitable distribution. What are the steps 
taken in that regard? That is more 
important than just spending absolute sums 
of money. 

[ Translation] 

SHRI BHAJAN LAL : In India 4.5 
crores families are living below the poverty 
line. Their annual income is less than 
Rs. 6.400 per annum. In the Seventh Five 
Year Plan the Centre made a programme for 
the upliftment of 2 crore families living 
below the poverty line. In the just three 
years of the plan 1.1 0 crore famili es were 
provided assistance. In the remaining two 
years the Government wants to assist the 
rest of the families below the poverty hne. 
Previously the income limi t for classifying 
people living below the poverty line was 
Rs. 4800 per annum. Now this limit bas 
been increased to Rs. 6400 per aonum 
keeping in view the inflation, so that their 
Jot could be improved accordingly. There 
are many programmes for this purpose. 
Such families are provided bank Joans and 
other facilities so that they couJd be benefited. 
Tho Centre helps the States in the eradica (wn 
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of poverty. 

SHRI 1!!YUS TIRAKY: May I know 
whether the Government has sought people's 
approval for its poverty alleviation program-
mes or are these programmes being imple-
mented through contractors without any 
answerability towards the public? Can the 
hon. Minister cite an inst~nce where these 
programmes are being implrmented with 
mass support ? 

SHRI BHAJAN LAL : Mr. Speaker Sir, 
the hQn. Member has asked whethe1" public 
opinion is considered in the implementation 
of schemes. No pro~ramme is introduced 
contra ry t.:' tbe wishes and needs of the 
people. Several schemes are in force fC'r the 
betterment of people. The entIre t"xpenditure 
on the R.L.E.G.P. is incurred by the Central 
Government whereas eXpe'ndi ture on 
N.R E.P. is shared equally b) the Central 
and State Governments. The type of 
schemes to be introduced in a State are 
decided in consultation with the concerned 
State Governments. If a State Government 
fails to implement a programme properly. 
the Centre directs the State to remove the 
deficiencies. If any hon. Member knows of 
any particular place in the country where 
implementation is done against the people's 
wishes, the Centre may be informed in 
writing. We wiJI definitely take action 
against it. 

SHRI BALASAHEB VIKHE PATIL : 
Mr. Speaker Sir, part (a) of the question 
says-

lEngluhl 

"Oriellted to generate employment and 
income on a substantial basis-" 

[ TrtlIUlationl 

May I know how many nersons have 
got emp)oyment through these programmes, 
and bow much has their earnings increased '! 
I also want to know how much money has 
been invested for agricultural development 
in tbe rural sector? What concrete pro-
snnnme d!'es the Government have to 
generate employment through open tubewells, 
minor and lift irrigation schemec; ? 

SHRI BHAJAN LAL: Mr. Speaker Sir, 
I have a Jong list with me. As I said the 
Centre bas many progralDlJleS. 1 shaD live 

tbe st~tjstics on expenditure incurred and 
employment genert'ted through N.R.E.P. from 
1985-86 onwards. In 1985-86 Rs. 669 
crores were earmarked for this scheme out 
of which Rs. 531.95 crores were spent. Out 
of the targetted 22.80 crore mandays, 31.64 
crore mandays were generated which is 
138.78 % of the target. 

[English) 

PROF. N.O. RANOA 
schemes? 

Under what 

SHRI BHAJAN LAL : N.R.B.P. 

PROF. N.G. RANGA: Let us have it 
on the Table of the House. 

l Translation} 

SHRI BHAJAN LAL : I am giving the 
statistics because the hon. Member h3S asked 
for them. I hav~ no ojection in laying tho 
information on the Table of the House. 

tEnglish] 

SHRI BALASAHEB VIKHE PATIL : 
"I am more interested on the agricultural 
side. 

{Translation} 

SHRI PIYUS TIRAKY 
work has been done 1 

How much 

SHRI BHAJAN LAL: That is what I am 
telling. In 1985-86 Rs. 694 crores was 
earmarked for R.L.E.G.P. out of which 
Rs. 454 crores were spent. Out of a target-
ted 20.57 crore mandays. 24.1 S crore 
mandays were generated which is ,20 % of 
the target. 

SHRI BASUDEB ACHARIA : All this 
is on paper only. 

SHRI BHAJAN LAL: That could be 
the case in the hon. Member's State but not 
here. In 1987·88 Ra. 640 crores were 
spent under this scheme. Out of a targetted 
24.26 crore mandays. 30.00 crore mandaYI 
were generated which is 11 2 % of tbe tarset. 
Similarly, on the agricuituJal side there is a 
programme to instal tubewells. There aRl 
separate schemes for small and maqinal 
farmers.... (Interruptions) 

SHRIMATI VI DYAVATI CHATUR-
VBDI : Mr. Speaker Sir, there should be • 
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balf-an-hour, discussion on tbis subject. 

SaIlI BHAJAN LAL : I have already 
said this in my answer 10 the question on 
fto~s. I have no objection to a discussion 
if more details are needed, You can have a 
full-fledged discussion whenever you want. 

(English1 

MR. SPEAKER: 

Shri C. Sambu 

Sbri Manik Reddy 

Sbri D.B. PatiJ 

(Tfans/alion] 

- Not present 

- Not present 

- ~ot present 

Dates for University Examinations 

*227. SHRI YOGESHWAR PRASAD 
YOGESH : Will tbe Minister of HUMAN 
RESOURCE DEVELOPMENT be pkased to 
state: 

(a) the regul.u dates u<;ually fixed for 
graduate and post-graduate examinations in 
lodian Universities; 

(b) the names of Ihe Universities along-
with the examinations whelt: tbe examinations 
have been delayed for more than one year; 

(c) the reasons thelcfor ; and 

(d) the steps proposed to be taken for 
eliminatina delay iu holding the exami-
nations ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH1): (1\) The final exami-
nations for the award of graduate anc! post 
araduate degrees are generally held by the 
universities betWet'!D March and May every 
year. However, in the C3SC of unlv~rsitjes 

which follow the sem~ster s)stem, tbe exami-
nations are held at the cnd of the relevant 
IOmester. 

(b) and (c). The names of univerSIties 
and the particulars of theil' examinations due 
in J 986 and/or in 1987 which were delayed 
by more than one year are being coJh.cted 
and will be laid on ~he Tabl~ of the House. 

(d) The Central Advisory Board of 

Education at itl meeting held in March 1988. 
bad recommended tbat within each State, aD 
academic Calendar indicating the dates of 
admission, dates of the commencement of 
the Session, vacation, dates of examinations 
and announcements of the results, should be 
framed and strictly adhered to by the univer-
sities and colleges. A conference of Education 
Secretaries held in JUDe, 1988, reiterated the 
above recommendation and urged all the 
State Governments to take action for its 
implementation. Tbe Ministry of Human 
Resource Development will moni tor this 
matter, 

[ Translation] 

SHRI YOGESHWAR PRASAD YOGESH 
(Chatra): Mr. Speaker, Sir, the reply given 
by the hone Minister with regard to delay in 
holding examinations in Indian Universities 
is nothlDg but the recommendation of the 
Central Advisory Board of Education which 
it made in the year J 968 and it has also 
beeD reiterated in the Education Secretaries' 
Confaence. The bon. Minister did not say 
anything about the issues that were rai~d in 
tbat connection nor he mentIoned about' tbe 
steps taken to solve tbe problems '! The hon. 
M inbter has not gIven the names of the 
universities where examinations have lY-...en 
delayed. But I know some of the universities, 
for instance, the universities 10 Bihar and 
Uttar Pradesh. Particularly, t"xaminations in 
Ranch I and Ma~dh UnlVer!>llles in Bihar 
are beld very late.. The delay is not for a 
shorter period, but for 3 long years. Law 
examinations have been delay~d by 5 years. 
Thus, due tv lack ot uniformity in the exami-
nation system in Indian Universiues, students 
of th,:,se States who pass the examination 
comparatively late. cannot tak.! aJmission in 
the universities of mber States. Three years 
time is wasted. What is the n:Jmber of sucb 
students and what steps is the Government 
taking in this direction ? 

SHAl L.P. SHAHl. Sir. we h:lVl! got 
information on certain universities. There 
are 138 ulllversities and 21 deemed universi-
ties in this country. Their total number 
comes to I SQ. Once tbe University Grants 
Commission tried to have information in 
this regard from aU the universities. They 
have written to the universities but coUectina 
iI~ures from lill the universities will take 
time. The information so far available is 
not adequato. But it is true that eJWD·.;,..-
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tions of the Central Universities have been 
delayed. However, this' year, it has been 
toned up to a large extent. The examinations 
have been delayed in Aligarh University, 
lawaharlal Nehru University, and some other 
Central Universities. So far as the question 
of universities run by States is concerned, 
examinations have been delayed in the uni-
versities in Assam, Bibar, West Bengal, 
Orissa and some of the universities in Uttar 
Pradesh, but continued effoIts are being made 
to hold the examinations on time. As has 
been stated by the hon. Member, it is true 
that due to delay in announcing results of 
the examinations, students flnd it difficult 
to take admission in other universities. This 
is a fact. Mostly, administration of the 
universities is looked after by the States and 
the universities themselves are independent 
in their sphere. Every effort is being made' 
to bring them on line and it may take some-
time. For example, examinations in the 
Banaras Hindu University nre being held 
on time since 1986 and earlier to that there 
used to be delay. Similarly, results of 
intemlediate examinations in all the univer-
sities of Bihar, barring two universities, have 
been announced on time. We are making 
concerted efforts to hold the examinatiolls on 
time. 

SHRI YOGESHWAR PRASAD 
YOGESH: Whatever the hon. Minister 
has said is all right. but wilt the hon. 
Minister state whether he wi II find :;ome way 
out to extend age relaxation to those students 
who have been lagging behind by three years 
and have become age- barred for Sluing in 
any competitive examination? It has also 
been seen that meetings of their syndicates 
and senates a(e not being held. If effective 
control i., not exercised over tbe universities, 
education wiIJ n01 be accorded that serious-
ness as it should have been. In particular, 
litting of the law court in the Banaras Hindu 
University has not yet been held. I request 
you to find some wu y out to extend ..age 
relaxation to tbose students in whose case 
there has been delay ic getting jobs. 

SHRI L.P. SHAHI : So far as the ques-
tion of employment is concerned, it is the 
look out of the Department where employ-
ment avenu~ is open. I t does not come 
under the Ministry of Education. As far 
the views of the hOD. Member, those students 
whose examination results bave been announ-
ced l..ltc do not act further admissi0!l' Larae 

number of students want to tat" admission 
in Delhi University. I bad talked to tho 
Vice-Cbancellor in tbis connection. He told 
that be would consider it next year since last 
date for this year's admission in tbe univer-
sity was already over. 

[English] 

DR. G.S. RAJHANS: The hon. Minis-
ter is quite conversant with the problems of 
universities in Bibar. Is it not a fact that 
in some of the universities examinations 
are postponed at tbe point of pistol? There 
is a connivance between unruly stud~nts and 
equally indisciplined teachers. Will the hon. 
Minister do something in this connection 1 
Coming to Delhi University problem, a 
numb:r of students have approached us say-
ing tbat the Delhi University flatly refused 
tl) admit the students from Bibar wbose 
results are publisbed late. 

Bihari students are discriminated agai n . 
Will the hon. Minister do something in this 
connection? 

SHRI L.P. SHAHI: Late holding of 
examination or publication of results itself i. 
a reflection on the state of affairs p..-evailing 
in the Univer::.ities or society at large. It is a 
fact that sometimes examinations bave to be 
postponed at the behest of tbe students or 
due to strike of teachers or sometimes 
students demand that there should be a gap 
of 7 days in each paper. All tbese things 
contribute in thi: delay of examinations. I 
have no hesitdtion in admitting that. We are 
trying to bring all tbat as far as possible in 
time. 

Crisis in Goa's Mining I:1dustry 

~'228. SHRI SHANTARAM NAIK: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) wbether the minins industry in Goa 
is passing tbrl/ugh a period of cris!s ; 

(b) if so, the reasons therefor ; 

(c) whether mine-ownors have mado 
representation to his Ministry; and 

(d) if so, the steps Government propose 
to take to give relief to the industry ? . 

THE MINISTER OF STEEL AND 
MINES (SHRJ M.L. FOTEDAR) : (a) to (d). 
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A Statement is given below. 

StatemeDt 

(a) and (b). Goa mainly produces iron 
ore, besides some manganese ore and other 
minerals. Iron ore production is entirely 
export oriented. There has been some decHne 
in iron ore production due to reduced off-
take by foreign buyers during 1987-88. 

(c) Yes, Sir. 

(d) To mitigate their problems and 
facilitate renewal of mining leases in Goa, 
which expired on 22-11-1987, under the 
Goa, Daman & Diu Mining Concessions 
(Abolition and Declaration as Mining 
Leases) Act, 1987, the Mineral Concession 
Rules, 1960, have been further specially 
amended empowering the State Government 
to extend the period for making of the 
renewal applipltion upto one year and to 
extend dura tion of tbe lease for a period of 
ODe year from tbe date of expjry of the lease 
or the date of receipt of the renewa] applica-
tion, whichever is. later, subject to the deci-
sion of tbe State Government, if made earlier, 
on the renewal application. 

They have also represented seeking waiver 
or time for payment of arrears of dead rent 
in instalments. A view in the matter bas to 
be taken by the State Government on 
merits. 

SHRI SHANT ARAM NAIK: Last year 
tbis House bad passed Goa, Daman. and 
Diu Mining Concessions (Abolition and 
Declaration of Mining Leases) Act, 1987. 
Under this Act passed by ~arliament old 
Portuguese mining concessions were abolished 
and they were trea ted as mining leases under 
the Mininl Act. However, the mine owners 
had to fulfil certain conditions to convert 
them into leases. One was of applying for 
such a lease with big maps cotainin8 detaUs 
of the area concerned, etc. which became 
practically a difficult aspect for the mine-
owners to fulfil as this condition consisted of 
exhaustive maps/drawinp and filing them. 

Secondly they had to pay also tbe dead 
rent of the lut 27 years, tbat is, from the 
time Goa became liberated till today. Now 
these two issU(s arc pending before the 
Government. As far a3 dead rent is con· 
cerned tbe Minister ba s replied that it bas to 
be 50rted out with the Gov~rnmcnt 01 Goa. 

As rar as filing of huge maps/drawings is 
concerned. are you considering to do away 
with it ? 

SHRI M.L. FOTEDAR : The hon. 
Memoer has raised two points. One is about 
filing of the mining plans. Mining plan has 
to be filed tmder the Act. No concession 
whatsoever can be made in this regard because 
we want to ensure scientific mining in Goa. 
Further we have notified 72 people who are 
either mining engineers or experts in mining or 
have technical know-how who will assist the 
mine-owners in the preparation of tbe mining 
plan. The filing of mining plan caMot be 
done away with. 

As rar as the payment of dead rent is 
concerned tbe bon. Member is aware that 
so long as Goa was a Union TerrItory this 
question could have been considered or dis-
posed of by us. Now Goa is a ful1-fledged 
State. So I would request him to use his 
good offices with the State Government and 
take up the matter with the State Govern-
ment. 

SHRI SHANTARAM NAIK: Sir, about 
25 per cent of peopJe in Goa directly or 
indirectly depend on mining industry. The 
income generated by the Goa04J from iron-
ore mining bas been principally responsible 
for the high-purchasing power in the hands 
of the public there. So, instead of asking 
another supplementary I would request the 
bon. Minister to pay a goodwill visi t to Goa, 
and study the mining industry as such and 
see what you can do with respect to giving 
them relief or concession so tbat the industry 
comes up? 

PROF. MADHU DANDAVATE: You 
can pass througb my constituency. I am just 
on the border. 

SHRI M.L. FOTEDAR : Sir, the people 
of Goa are very sturdy and dynamic as the 
bon. Member is. I would not like the people 
of Goa to remain dependent on conc-.-ssions. 

I would certainly accept bis invitation to 
vBit Goa and see wbate'IU can be done to 
streamline certain procedures. 

l Tran.rlatio1l} 

MR. SPEAKER: Bhanuji. where Me .)ou 
loing to conduct raids in Goa and "bat 
for? 



19 AUGUST 11, J988 . 

SHRI PRATAP BRANU SHARMA: 
The hone Minister has said in his reply that 
tbe iron ore is of good quality and it is 
being exported. Its export went down in 
1987-88. Is tbere any scbeme to set up an 
export oriented industry based on this iron 
ore so that we could utilise the export item 
here itself ilnd make exports after manufac-
turing iron out of it 1 

SHRI M.L. FOTEDAR : The hone 
Member is right to say that the quantum of 
export went down last year, but there has 
been an increase this year. During the first 
three months of last year, i.e. from April to 
June, 2.8 million tonoes of ore was exported, 
but the hon. Member will be happy to note 
that during tbe corresponding period this 
year, Le., 1988-89, 3.7 milJion tonnes of 
ore has been exported. So far as his indus-
try is concerned, we have not so far received 
any such proposal from the Government of 
Goa~ 

[Engli.sh] 

Satpati FisbiDg Harbour Project, 
Mallarasbtra 

*230. SHRI BANWARI LAL 
PUROHIT: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether the revised project cost of 
the Satpati Fishing Harbour Project was sent 
by Maharasbtra Government in October, 
1985 and Union Government had urged the 
State Government to further revise the 
project ; 

[Translation] 

SHRI BANWARI LAL PUROHIT: Mr. 
Speaker Sir, the hone Minister has stated in 
his reply that no such letter was received in 
198 S from the Maharashtra. Government. 
I did not expect such an irresponsible reply 
from th~ Government at least when the 
question is asked in the House. The question 
is in my name. Had the opposition asked 
tbe question, it would have become a 
privilege issue. 

MR. SPEAKER : Who stopped you 
from raising a privilege issue '/ 

SHRI BANWARI LAL PUROHIT: 
The Maharashtra Government wrote a letter, 
No. FDX/-2719/1044/(9)/ADF-12 dated 
31st October, 1985. The reply in 1987 
was that it was revised in "1985, but there 
was a need to revise it for a further period 
of two years. These are the kiud of replies 
given' by the Government in the House. 
Fishing is a means of livelihood for the 
poor. The primary duty of the Government 
is to pruvide means of livelihood to 
the poor under its 20-Point Programme. 
But I do not know what happens to the 
Centre in matters conct'rning the Maharashtra 
Government. A number of projects like the 
Meerkavada Fisheries Harbour. Agar Danda 
Fishery Harbour, Satpathy Fishery Harbour 
and Riwaas Fisheries Harbour project are 
pending with the Government. What is the 
concerned Department doing about proCessing 
these projects? The Government should 
expedite these projects .... 

(b) whether the State Government hal MR SP . EAKER: Please ask your 
returned the revised project; question. 

(c) if so, whether the project has been 
sanctioned; and 

(d) if not, the reasom therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA nON IN THE MINISTRY 
OF AGRICULTURB (SHRI SHYAM LAL 
YADA V): (a) The revised cost estimate 
for fishing Harbour at Satpati stated to have 
been sent by Government of Maharashtra in 
October, 1985 has not been received by the 
Government of Indja. 

. (b) No, Sir. 

(c) and (d). Do not arise. 

SHRI BANWARI LAL PUROHIT : Do 
not depend 00 the Secretaries. How is the 
Government going to go about completing 
these projects? Can the hon. Minister give 
us a time- bound assurance ? 

SHRI SHY AM LAL Y ADA V : Mr. 
Speaker Sir, in this context. if I disclose in 
tbe august House the nature of correspon-
dence that took pJace between the Centre and 
Maharashtra Government, the hone Member 
will have to change his opinion altogether. 

In July, 1981 the Central Institute of 
Coastal Engineering for Fisheries sent a 
feasibility report. to tbe Ministry. In 
September 1981, this feasibility report was 
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sent to tbe ~abara8htra Government to 
know whether they would agree to its plan-
ning. The report was also sent to the 
PJanning Commission for their concurrence. 
In December, 1981, the Planning Commis-
sion's concurrence was received while tbe 
Maharashtra Government sent its part-
concurrence. In January, 1982, the State 
Government was once again asked for its 
commel1ts. In February, 1982 a copy of 
the feasibility report was sent to the State 
Government as desired by them. In 1983 
World Bank assistance was sought for the 
proposed pipe-line project. In September 
1983 the pi pe-line project was completed as 
its total budget was Jess than Rs. 25 crores. 
The State Government was intimated to this 
effect. As no commu"lcation was received 
from the State Government smce 1981, 
another letter was wdtten to the State 
Government. 1n March, 1987 a Jetter was 
received from the State Government saying 
that the project propoc;al sent in J 985 be 
sanctIoned Letters were written again in 
April and September. 1985, but no proposal 
wac; received by the Mini~try. Once again 
letters were sent in September 1987 and 
January 1988 but In spite of that no 
proposal was received. It is only now, in 
July 1988. that the State Government has 
intimated that it is up dating the fea.,ibHity 
report. They have been asked to send the 
report. I feel, It would be better if the 
State Government takes more interest in this 
matter. 

PROF. MADHU DANDAVATE: 
Forget all that. TeJl us about the latest 
position. 

SHRI SHY AM LAL Y ADAV : The 
feasibility report or tbt" project report has 
not been received and as such, it has made 
no headway. The State Government should 
take more jntere~t in thi" matter to make the 
project 8 &uccess. It IS not true when the 
hon. Member says that even other schemes 
pertaining to Maharashtra were treated in 
the same mannt"r A total llf Rs. 1 8 crores 
has been earmarked for the fishery harbour 
schemes. Out of thiS, an amount of 
RI. 4 crores has gone to Maharashtra. 
Of the 82 Fishing Landing Centres In 
the country, 29 have been approved 
for Maharashtra. Apart from these, 
Ratnagiri is a mif'\or part of Maharashtra 
having fishing harbour. A project for this 
was first lent by the State Government in 

1977 with an estimated cost of Rs. 3 crores. 
In 1985 the cost escalated to Rs.14.58 
crores. The cost of the project for a small 
fishing landing centre at Mahim Causeway is 
Rs. 24.64 lakhs. A revised estimate is 
being taken for the Sassoon Dock which is 
going to be a major port of Bombay. The 
cost has increased to Rs.. 8 crores fcom the 
original Rs. 4.05 crores. and 70 % of the 
work is already complete. In this way, 
action is being taken on"a number of schemes 
for Mabarashtra and a Jot of work has 
already been done. 

SHRI BANW ARI LAL PUROHIT; I am 
a Member of Parltament I undertake to 
bring with me the concerned Minister and 
Secretaries of the Maharashtra Government. 
The necessary documents will also be 
brought. How long will the Government 
then take to clear this pro~ '1 Otherwise 
poor people have to face problems. 

AN HON. MEMBER: Give him a date 
on which the officials wiU be brought. 

SHRI SHY AM LAL Y ADA V : There 
will not be any delay on the part of the 
Governm"!Dt. 

(~Iltsh) 

PROF. MADHU DANDAVATE: I do 
nN know whether the hon. Minister is 
vegetanan or a non·vegetarian, whether he 
rei ishes fish .... 

MR. SPEAKER: Are you prejudiced 
agatn<;( us? 

PROF. MADHU DANDAVATE: May 
be. I am in opposition. 

SHRI SHYAM LAL YADAV: I am 
strictly vegetarian. 

PROF. MADHU DANDAVATE: I 
would like to remind tile hon. MUlist~r that 
thiS particular place. Satpati, to whIch a 
reference has been made by the hon. Member 
while asking tbe qu~stion. is one of the best 
places where you are able to get a large 
quantity of fish and that too very tasty ones. 

- SU1ce you say !hal you are vegetarian. you 
will not realise it. There has been a persis-
tent demaod that for this project more funds 
should be made available and cxpediliously 
the dl!velopment must take place. You have 
mentJpned some other projects also and you 
have referred to one in my constituen::.:,r and 
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I am very happy about it. But I must say 
that unless you are able to giVe priority to 
these projects, poor men, particularly the 
poor fishermen, and especially those who 
resort to fishing by non mechanised methods 
will not be able to get adequate fish. Will 
you assure the House and particularly those 
Members who are coming from coastal line 
that you wiJl give priority to these projects 
and try to expedite them as early as 
possible 1 

SHRI SHY AM LAL YADAV : As I 
mentioned earlier, we shall take steps as 
early as posssible provided we receive full 
information and response from tbe State 
Governments. We have already provided 
funds for this project also. And as SOOD as 
we receive further details, it will be cleared. 
There will be no problem. 

( Ttcuulatlo,,] 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL) : Mr. Speaker, Sir, 
let me make the position a fit more clear. 
Shn Purohit and Prof. Dan~avate have 8tated 
that they would be bringing with them the 
Secretary and the Director. I would like to tell 
them that the Centre would clear the project 
within 30 days of its final submission by the 
Government of Maharashtra. 

[Eng/ish] 

Rashtrlya Chemicals and Fertilizers Limited 

*231. tSHRI SURESH KURUP : 
SHRI ZAINAL ABEDIN : 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a> whether the Rashtriya Chemicals and 
Fertilizers Limited has been sbowing profits 
for the past few years; 

(b) if so, the statistics for the last three 
years; 

(c) whether there have been complaints. 
of pilferage and malpractices in the working 
of this company; and 

PRABHU): (a> and (b). Yes, Sir; the 
profits made by the Rashtriya Chemicals and II 

Fertilizers Limited (ReF) durin. the last 3 
years are as follows : 

Year 

1985-86 

1986-87 

1987-88 

(Rs./crores) 

32.23 

20.11 

52.01 
(PrOvisional> 

(c) and (d). There were 41 cases of 
pilferage of stores worth Ri. 1,44,578/- in 
the last three years, but stores worth 
Rs. 2,48,353/- were recovered by Central 
Industrial Security Force/local police. 

Apart from that, no other cases of 
malpractices have come to the notice of the 
management. 

The corrective measures to control crime/ 
pilferage taken by RCF are deployment of 
security staff at vulnerable points, gearing up 
of crime and intelligence staff and more 
intensive patrolling. 

SHRI SURESH KURUP : Sir, different 
labour unions in the Rashtriya Chemicals 
and Fertilizers Limited have submitted 
various memorandums pointing out specific 
corruption charges against some high official. 
in this concern, but no action has been taken 
by the authorities. 1 would like to know 
from the Minister whether any COl enquiry 
was conducted against tbe high officials and 
whether the CBI hav~ submitted their reliort 
and any a.:lion has been taken on that 
report. 

SHRI R. PRAOHU : The COl have 
registered seven cases, two in 1986, 3 in 
1987 and 2 in 1988 against officials of 
ReF. I can give you the details of casea if 
you require. It is a IODg list of officers 

. against whom action is heina taken .a 
sugested by CBI. As far as the first case 
is concerned. the COl report was received in 

• October. 1987 recommending departmental 
(d) if so, the details thereof and action for major penalty apinst the accused 

corrective measures taken? officials. RCF have requested CDI in 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF f'ERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 

November, J 987 for additional documents 
and the case is being prusued. As far aa tho 
second CDl case to concerned. report was 
received in 1987. AU the cues are beiDa 
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pursued as per recommendations of the 
CBI. 

The company is not avoiding any action 
agajnst the officials. 

SHRI.SURESH KURUP: Sir, may I 
know whether it has come to the nOlice of 
the Minister that a G('neral Manager has 
taken leave on medical grounds and went to 
Dubai and worked with a Concern which is 
known as MIs. Shapur Palanji which is a 
contractor for the Rashtriya ChemicaJs and 
Fertilizers? Again, he has joined back the 
Rashtriya Chemical and Fertililer and he is 
continuing there. This fact was brought to 
tbe notice '01 the authorities by various 
unions also. I want to know whether he is 
aware of this fact and whether any action 
bas been taken in this regard. 

SHRI R. ?RABHU : There are a number 
of complaints against a General Manager 
but this particular thing we are not aware of. 
If the Mem!'cr is kind enough to sen} a 
Jetter abvu( thiS, WI.: will t..kc required aCllvn 
and we will nol sp,lrc a'l)b()d) \\ho is at 
fault. 

( Translation} 

SHRI BHAJAN LAL: Mr. Speaker, 
Sir. five employees were involved in it bestdes 
some persons of the contractor. A ca~e ha .. 
been registered against them and the action 
is in progress. 

SHRJ DIGVIJAY SINH: I would like 
to ask a specIfic questi()n 

SHRI S. JAIPAL REDDY 
he sit, Sir? 

I Translation1 

Where \\ilI 

MR. SPEAKER: Don't )'ou Itke friend-
ship? 

(/nierrupilom) 

[Englishl 

MR. SPEAKER : Are you averse to 
sitting by' his side? 

SHRI S. JAIPAL REDDY : No, he is 
tr)ing to ~it fl} our side .. , (Interruptions) 

MR. SPEAKER : That is why I am 

asking you. 

SHRI DIGVIJAY SINH : Sir, this ic; a 
specific question concerning Chemicah and 
fertilizers and, I think, the answer given is 
not sufficient. So, I would like to ask 
another question. There arc a number of 
complaints from several units of the 
Rashtriya Chemicals and Fertj]jzers especially 
in Chambur region about the air pollution. 
The situation is so grave that in Cham bur it 
is called the gas chamber. 

May I know as to how many units of 
the Rashtriya Chemicals and FertilIzers have 
been prosecuted for causing air pollution and 
whether the position js same in each of these 
units? I want to know whetb~r the units 
have taken any anti-pollution measures to 
control the air pollution? 

SHRI R. PRABHU : Sir, I can assure 
the hon. Member that there is no bazard due 
to air pollution as a result of any of the 
factories of ReF. I have got this monthly 
report which the Company gives us every 
month. There is a parllcular paragraph 
which says-Pollution control. 

"They say that pollution control measures 
both at Trombay I, 2, 3, 4 and 5 and at 
ThaI are satisfactory," 

De,'elopment of Visakbapa~nam and Kakinada 
Ports with Foreign Assistance 

and Tedmology 

*232. SHRl K. RAMACHANDRA 
REDDY: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether there is an} proposal for 
development of Vlsakhapatnam and Kakinada 
ports in Andhra.. Pradesh With foreign 
assistance and technology; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
lSHRI RAJESH PILOT): la) and (b). For 
Visakhapatnam Port, foreign assistance has 
been 'clken for preparation of a Delailed 
Project Report for upgrading the iron ore 
handlmg facihties to hc:lndJe vessels of 1.7/ 
2.0 lakb DWT. 

For Kakinada. the State Government has 
suggested the inclUSion of the development 
of port facilities for financing by the A~lan 
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Development Bank. 

SHRI K. RAMACHANDRA REDDY 
Mr. Speaker, SIr, 1he answer given by the 
Minister is unsatisfactory. unhelpful and 
vague. As far a~ the Visakhapatnam Port is 
concerned. I would like to k,\ow from the 
Minister whether the preparation of the 
prClject report has b~n completed and wben 
it will be implemented. May I also know 
what is the type of foreign assistance that is 
taken and whether it includes the financial 
assistance also? 

SHRI RAJESH PILOT: I could not 
bear properly the hon. Member's question 
but I woull1 like to. say (hat at the moment 
the main project in the Visakhapltnam port 
is we want to increase the draught so that 
we can receive' tbe vessels up to 2 lakh 
DWT. 

The) want bigger ships for the iron orc 
which goes to Japan from there. That is 
why this project is being planned. and this 
project is being given priority to enhance the 
receiving facilities for the high-tonnage ships 
at Visakhapatnam. 

SHRI K. RAMACHANDRA REDDY 
What about Kakinada ? 

MR. SPEAKER: The Question Hour is 
over. 

WRI1TEN ANSWERS TO QUESTIONS 

{English} 

Setting up of Centre for Miero-Planniog 
at NIRO, Hyderabad 

*225. SHRI C. SAMBU : 
SHRI MANIK REDDY : 

WiJI the Minister of AGRICULTURE 
be pleased to Sf ate : 

(a) the philosophy and objectives of tbe 
Centte for Micro-Planning at the National 
Institute of Rural Development at Hydera-
bad ; 

(b) in what way it is different from the. 
ea.rUer faculty of Integrated Area PJaonina ; 

(c) the achievements 0( this Ceatre in 
Research, TminiDJ and CooaultaDc)' Iiace its 

inception ; and 

(d) the number of centres at the Natio-
nal Institute of Rural Development? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOp· 
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY): (a) to (d). The activities of 
the earlier Faculty of Integrated Area Plan-
ning, both in respect of training and research 
related mainly to area development plannilll 
and project implementation particularly in 
agriculture and allied sectors. The Faculty 
was converted into a Centre for Micro-
Planning with added responsibility for inter-
disciplinary activitits. Apart from micro-
level planning· for area development which 
essentiaJJy meant provision of infrastructure 
only. the Centre was made responsible for 
undertaking studies and training programmes 
on other related aspects such as rural 
development strategy formulation, spatial 
integration of different programmes, people's 
participation in plan formulation and imple-
mentation and introduction of techniques for 
programme evaluation and monitoring. 

The Centre for Micro Planning came 
into existence in 1983. Till Marcb. 1988 
it had completed 28 research studies and 
conducted 68 training programmes. TheIe 
include consultancy studies and consulumcy 
training programmes. 

There are at present three centres in 
NIRD, Hyderabad. There is also a Regional 
Centre at Guwahati which functions al an 
extension of NIRD, Hyderabad to cater to 
the training needs of North-Eastern States. 

"CJearaace of J)eyelopmeatal Pro~" 

*226. SHRI D.B. PATIL: Will tbe 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) the number and nature of proposala 
submitted during the last one year by the 
Government of Maharashtra to Unioa 
Government for clearance for use of forest 
land to non-forestry purpose ; 

(b) the number of proposals cleared and 
rejected .by the Union Government ; and 

- (c) tbe reasons for rejectiol the pro-
poult ? 
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THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) A statement is liven below. 

(b) Thirty proposals have been cleared 
aod two have been rejected. 

(c) In ODe case, use of forest Jand was 

avoida"'- and hence the proposal was 
rejected. In the second case, the proposal 
waS' for allotplent of forest land to an 
iQdustry and it was rejected as such diver-
sion was against the accepted policy of the 
Government. 

Statemeat 

S. No. Nature of proposal 

J • Irrigation Project 

2. PercolatiOll tanks 

3. Pipeline for irrigation 

4. Construction of Roads 

S. Water supply scbemes 

6. Construction of Railway line 

7. Telecommunication 

8. Quarry of stone 

9. Wind Electric Generator 

Number 

4S 

34 

6 

12 

13 

1 

4 

10. Conservation of Monsoon water in Tata Jake 

11. AJForestation by industries 

12. Restoration of land to private owners 1 

13. Power Transmission line 19 

Total J39 

---------------- ---------------------------------------------
,AllotIDeDt of Importf1t Maize to Slkktm 

*229. SHRIMATI D.K. BHANDARI: 
Wilt the Minister of AGRICULTURE be 
pleased to state : 

(a) whether a request for allocation of 
imported maize to Sikkim bas been received 
by NAFED; 

(b) if so, tbe details thereof; 

(c) whether the required quantity of 
imported maize bas since been allotted to 
Siktim : and 

(d) if not, tbe reasons therefor l' 

THE MINISTER OF AGJUCULTURB 

(SHRI BHAJAN LAL): Ca) and (b). Yes, 
Sir. Government of Sikkim have intimated 
their maize requirements of 8,148 tonnes 
for poultry feed and 6.560 tonnes for cattle 
feed. 

Cc) and (d). Because of limited availa-
bility of aid maize, Sikkim has been allotted 
the following quantities : 

For poultry feed 1,200 tonnes 

For cattle feed 1,100 tonnes 

Deposits of Harappa. Age FOUDd ia DeIIaI 
*233. SHRI VITAM RATHOD : 

Wi;' the Minister of HUMAN RESOURCE 
DBVBl.oPMBNT be pleased to state : 
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(a) whether some deposits of the Harap-
pan age were discovered in Delhi recently; 

(b) if so, the details thereof; ·and 

(c) whether any schemes are being drawn 
up to intensify the exploration and excava-
tion work in thIS area ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI P. 
SHIV SHANKER): (a) During the season 
1987-88, e~cavations carried out by the 
Department of Archaeology, Delhi Adminis-
tration at Mandoli in the Union Territory 
of Delhi, brought to light deposits of tbe 
late Harappan period. 

(b) A mud floor and a few pieces of 
pottery of the late Harappan period as well 
as a terracotta object and beads were 
unearthed durins the excavations. 

(c) The Department of Archaeology, 
Delbi Administration, has proposed to 
intensify the excavations at the ancien t site 
at Mandoli during the year 1988-89. 

Use of Neem as a Pesticide 

*234. DR. G. VIJAYA RAMA RAO : 
DR. B.L. SHAILESH : 

Will the Mini&ter of AGRICULTURE be 
pleased to state : 

<a) whetber neem bas been used tradi-
tionally in Indian homes for centuries as a 
pesticide in agriculture. grains and clothes 
etc. ; 

(b) the progress made in neem research 
so far by IARI ; ... 

(c) whether any effective neem product 
bas been developed by our scientists for 
use ; 

Cd) whether any technology of neem 
insecticide bas been developed and made 
available under "Lab to Land" programme 
of the Indian Council of Aaricultural 
Research ; and 

(e) whether any self-contaioed document 
is propolCd to be prepared 00 the subject 
for use of students of agriculture, health or 
for acneral public koowledae ? 

THE MINISTER OF AGRICULTURE 

(SHRI BHAJAN LAL): (a) Yes ... Sir. 
_,. 

(b) The IARI scientists are the first to 
demonstrate the biological activities of Neem 
Seed Kernel. A break -througb in tho 
utilization of Neem products was made wheo 
it was found that a water suspension of seed 
Kernel possessed antifeedant properties 
against the locust. Subsequently, it was 
found effective against several stored grain 
and crop pests and has many biological 
effects on oviposition, insect growth and 
normal development of Insect pests of 
crops. 

(c) Yes, Sir. 

(d) Yes, Sir. 

(e) Yes, Sir. The IARI bas already 
published a researcb bulletin entitled, "Neem 
in Agriculture" and is publishing regularly a 
Quarterly Neem News letter for the use of 
students and publio- in general. Also there 
is a proposal to revise the 'Monograph on 
Neem' by C.R. Mitra which was published 
in 1966. 

Perspective Pia. for AlumiDiulD ProductioD 
• 

*235. SHRI Y.S. MAHAJAN: Will 
the Minister of STEEL AND MINES be 
pleased to sta te : 

(a) whether Government have made a 
realistic assessment of demand of aluminium 
in the year 2001 ; and 

(b) if so, the steps proposed to be taken 
to meet this dema nd ? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) and 
(b). The demand for aluminium has been 
estimated by the Planning Commission at 
850,000 tonnes by 1999-2000. The various 
options b!fore the Government for meetioa 
this demand include expansion of existing 
smelters of National Aluminium Company 
Limited and Dharat Aluminium Compaoy 
Limited in public sector. and Hindustae 
Aluminium Corporation in private sector. as 
aJso setting up of a greenfield smelter. 

Ce&tre for Adv.aced study Ie MetaIkuv 
Ia Baaaras Hiadu U.henlty 

*236. PROF. RAMKRlSHNA MORE: 
Will tbe Minister of HUMAN RESOURCE 
DBVELOPMENT be pleased to state : 
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<a> whether the Centre for Advanced 
Study in Metallurgy at the Banaras Hindu 
University is facine closure because of certain 
differences between the Banaras Hindu Uni-
versityand the University Grants Commis-
lion; 

<b) if so, the nature of the difference.; 
and 

(c) tbe steps taken by Government to 
settle the issues involved to save tbe Centre 
from closure 1 

THE MINISTER OF HUMAN RE-
SOURCE DEVPLOPMENT (SHRI P. SHIV 
SHANKER): (a) There are certain diffe-
rences between the authorities of the Banacas 
Hindu University and ttoe University Grants 
Commission concerning appointment of Pro-
gramme Coordinator of the Centre of Advan-
ced Study in Metallurgical Enaineerina, but 
the Centre is not facina closure. 

(b) and (c). Do not arise. 

Steps for Revival aDd ProfttabUlty of 
MECON 

*237. SHRI ANIL BASU: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether Government are considering 
steps for tbe revival and profitability of the 
Metallurgical and Bngineerin8 Consultants 
(India) Limited ; 

(b) if so, the d"tails thereof; 

(c) w~tber it is proposed to pnme the 
administrative expenditure by matins a 
P.Kiuction in tbe number of officers at the 
top; and 

(d) if so, the detail. thereof 1 

THE MINISTER OF STEBL AND 
MINES (SHRI M.L. FOTEDAR): Ca) No, 
Sir. The performance of MECON bas been 
steadily improving owr the years. Its profits 
duriOl the last three years are as follows: 

1984-85 

19S5-86 

1986·87 

(lli. in Cram) 

12.02 

12.l4 

)2.97 

(b) DOtS not arise. 

(c) No such proposal is at present under 
consideration. 

(d) Doe~ not arise. 

Penalssioa to ute Foreiga TeebaoJogy for 
Fertilizer Productloa 

*238. SHRI S. JAIPAL REDDY : 
Will tho Minister of AGRICULTURE be 
pleued to state : 

(a) whether several fertilizer firms bave 
sought permi~SIOO to use foreign technology 
in their production ; . 

(b) the names of foreign finm which 
bave offered technological know-bow to-MIs. 
Gujarat State Fertilizers Corporation (GSFq 
for their project ; 

(c) whether Government have permitted 
any of the foreip firm, to provide tecbno-
loaJcal know-bow ; and 

(d) jf 10, the detai1s thereof 1 

THE MINISTER OF AGRICULTURE 
(SHRl BHAJAN LAL): (a) Yes, Sir. 

(b) Althouah six parties submitted 
technical and commercial offers for the 
ammonia project of Gujarat State Fertilizers 
Company Ltd. (GSFC) initially, two parties 
withdrew their offen subsequently. The four 
firms left in the field are : 

(I) Mis. Haldor Topsoe of Denmark; 

(2) Mis. Humphreys &: Glasaow Ud., 
U.K. 

(3) MIs. Linde Ab; and 

(4) Mis. UHDE GmbH of West 
Germaoy. 

(c) and (d). GSFC bas not submitted 
any proposal to the Government R'g&rding 
the sclectJon of consultants and tecbnoIOlY. 
No decision has been taken in this regard. 

(TtmulatltmJ 

ProdBctioa or au. Fralts Ia BUI Alas 
of Uttar PndesIa 

.239. SHRJ BARISH RAWAT: WiD 
the MiDiatcr of AOlUClItTURB be pleased 
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to state 

(a) the total annual production - and 
per hectare production of citrus fruits (Malta-
Narangi etc.) in the hilt areas of Uttar 
Pradesh; 

(b) whether any detailed scheme has 
been prepared to boost the commercial pro-
duction of citrus fruits in these areas ; and 

(c) if so, the details thereof? 

THRI MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL) : (a) Citrus is not a 
forecast crop and hence official estimates of 
production of citrus fruits are Dot available. 

(b) and (c). Several schemes have been 
taken up to promote the production of citrus 
fruits in the hill areas. The National Horti-
culture Board has launched a Project for 
production and supply of quality planting 
material of fruit trees including citrus. 

The State Farms Corporation of India 
bas c3tablisbed Elite Progeny Orchards in 
Uttar Pradesh which are producing quality 
planting material of citrus fruits also. 

The State Government has also taken up 
programmes for area expansion of citrus 
fruits. 

(English] 

"Action PIaD on Environmental Pollution" 

*240. SHRI M.V. CHANDRA-
SEKHARA MURTHY: 
SHRI V. SREENIVASA PRA-
SAD: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to sLate: 

(a) whether Government have prepared 
an action plan to reduce the impact on envi-
ronment due to use of fossil for energy pur-
poses ; 

(b) if so, the details of the proposed 
action plan; and 

(c) the time by which such action plan 
is likely to be launched? 

THE MINISTER FOR ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(~) to (c). Vel, Sir. Action Pian to nduce 

adverse environmental impact of coal. gas 
and oil based thermal plants incl ude the 
folJowiD8 : 

(i) Emission and effluent standards 
bave been prescribed. 

(ii) Action Plan for installation of pol-
lution control devices on a time 
bound basis is worked out by the 
Task Force of tbe Central and the 
State Pollution Control Boards for 
eacb Phnt. 

(iii) Legal action has been taken against 
.some major defaulting units. 

(iv) Environment'll guidelines for Tber-
mal Plants have been circulated. 
Thermal projects are required to 
take environmental clearance and 
necessary environmental safeguards 
are stipulated wben a project is 
environmentally cleared. 

.News-item Captioned "Tension on Kerata 
Coast" 

*241. SHRI DAULATSINHJI JADEJA: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government's attention 
has been drawn to the news-item appearing 
in the 'Economic Times' dated 4 July, 1988 
under the caption 'Tension on Kerala Coast' 
wherein it is stated that tension is building 
up along the Kerala Coast ever since the 
enforcement of a ban on trawling during the 
monsoon by the State Government ; 

(b) if so, the steps Union Government 
propose to take to ensure tbat new areas are 
explored by trawlers; 

(c) wbether Government are aware that 
higb cost of diesel oil is the main impedi-
ment to 'ong-distance fisbing by our fteet ; 
and 

(d) if so, the steps being taken to 
supply cheaper oil to the fishing industry? 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL) ; (a) Yes. Sir. 

(b) Since the present ban on trawliol is 
only within terri tor(a I waters, trawlen are 
free to fisb in extra territorial waters. 

(c) aad (d). Puc) cost is aD importaDt 
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item entering into cost of operation of fishing 
vessels. Pre sen tl},. deep-sea fishing trawlers 
approved as 100 % Export Oriented Units 
are permitted use of duty-free high-speed 
diesel oil. Excise duty rebate on high-speed 
diesel oil is also available to fishing vessels 
of 13.7 M length and above fitted with 
engines of not less than 1 SO BHP. Govern-
ment have also sanctioned a special quota of 
kerosene oil to Kera]a for use by the moto-
rised traditional craft. 

Seniority of KVS Teacbers Specially 
Recruited for Norlb-Ea~tern Region 

*242. SHRI N. TOMBI SINGH: 
SHRI RAMASHRA Y PRASAD 
SINGH; 

WIll the MiOlster of HUMAN RESOU-
RCE DEVELOPMENT be pleased to state: 

(a) whether the Seniority List of teachers 
specially r(crulted in 1984 by the Kendriya 
VuJyalaya SaIlgathan for North-Eastern 
region has since been finalised ; 

(b) if so, whether tbese teachers have 
been given common senIority and other 
benefits as admiSSIble to those t("achers who 
were not specifically recruIted for the region; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOU-
RCE DEVELOPMENT (SHRI P. SHI Y 
SHANKER): (a) (0 (c). The Seniority 
ltsts of tcachero; ~pecialJy recruited in 1984 
have not been finall!>ed yet. However, these 
teachers will be placed in common seniority 
alona with other teachers in the Kt"ndriya 
VJdyalaya Sangathan. These teachers are 
granted aU the facilities avalJable to other 
teachers in the KeDdn;,-a Vldyala>a San~alhan 
except that they cannot be tran~f(1 red out of 
tbe n-gioo because It is one of the terms of 
their appointment. These teachers are also 

Items 

) • Social FOJ'O~lr)' : 

<a> Area covered (bee.> 
(b) Trees Planted (Laths) 

not eligible to ·4raw the Special (Duty) 
AlJowance since tbis allowance is paid in tbe 
North-East to tbose employees having All 
India transfer liability 8nd are not exempt 
from payment of Income-tax. 

Projects Taken up Under NREP in 
H...,.. 

*243. CH. RAM PRAKASH: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the details of the projects taken up 
under the National Rural Employment 
Programme in the State of Haryana ; 

(b) the'details of the productive com-
munity assets created as a result thereof, 
during the year 1986, J 987 and upto June 
J 988 ; and 

(c) the targets fixed under the progralll.QM: 
and the achievements there against during 
the last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY) : 
(a) Work projects under National Rural 
Emplojment Programme (NREP) are 
finalised and approved at the District Rural 
Development Agency (DRDA) level. 
Deta:ls of these projects are not received 
at th~se Central level. However, 
the nature of works taken up in 
Har~ana under the programme are social 
forestl \ works, construction of Pnmary 
School buildings, rural roads, pavement of 
Village streets, construction of field channels 
and main drains. irrigation khools. drinking 
water wells, viJJag~ tanks, etc. 

(b) The Community assets created under 
National Rural Employment Programme in 
Haryana dUring the years 1986-87 and 
1987-88 are as under: 

1 '186- 87 

2 

2337.00 

25.73 

Achievements 

1987-88 

3 

522.50 

5.78 
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I 2 3 

2. DriDking water wells/pond. (Nos.) 211 422 

3. Con$t. of viUage tanks (NOI.) 20 64 

4. Rural R.oads (K.M.) 18.10 49.10 

5. Pavements of streets (K.M.) 226.12 222.60 

6. Scbool/batwadi, Pancbayat Ghar (NOI.) 889 535 

1. Other building works (Nos.) 

8. Sanitary latrines (NM") 

9. MisceJlaneous works (Nos.) 

Information for the first quarter of the 
nwrent year ending 30-6-88 has not become 
cvailable. 

(c) The physical targets fixed in terms 

Years Targets 

474 282 

492 614 

209 513 

of employment generation and the achieve-
ments during the last three years are as 
indicated below : 

Achievement 
(In lakh mandays) (In lath mandays) 

1985-86 

1986-87 

1987-88 

Discovery of ADdeDt Fort iD CbaDdka 
Elepbaat Project 

11.00 

15.00 

21.34 

2285. SHRI CHINTAMANI JENA: 
wm the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether an ancient Fort bas been 
discovered in the Asia's biggest Chandka 
Elephant Project in Orissa ; and 

(b) if 50, tbe details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN TIlE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) and (b). 1be 
a~ient Fort in Chandka Elephant Project 

14.77 

16.74 

22.15 

in Orissa is known to the people since nine-
teenth century and is a Orissa State protected 
monument. 

Esta1»UsluDeat of New Steel Plaats 

2286. SHRI AMARSINH RATHAWA : 
Will the Minister of STEEL AND MINES 
be pJeased to state : 

(a) whether there is any proposal under 
the consideration of Government to act up 
some more new steel plants in tbe country ; 

(b) if 80, the details thereof and the 
stqe at which the matter stands ; 

(c) whether any private leCtor unit baa 
approached Government to establish new 
steel project in tbe country; and 
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(d) if so, the details thereof and 
Government's policy to allow private sector 
in steel sector ? 

THJ: MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOOENDRA MAKWANA): (a) 
There is no proposal under consideration at 
present for setting up any more new steel 
plants by Government in the country. 

(b) Does not anae. 

(c) Yes, Sir. 

(d) t 6 applications for industrial licences 
have been received so far during 1988 for 
setting up of new projects for steel maklDg 
and for projects for steel making and its 
further processing into flat roned products 
for a capacity of 1 lakh tonnes per annum 
and above. 

Government policy to allow private 
sector to set up new steel projects is con-
tained in the Industrial Policy Resolution 
1956. As per latest guidelines for ferrous 
rneta1JurgicaJ industries issued in February, 
1988, new unite; for steel making for a 
capacity of 50,000 tonnes per annum each 
through ele~tric arc furnace route are per-
mitted in Jammu and Kashmir. hilly districts 
of Uttar Pradesh, North-Eastern States, 
Sikkim and Himach:ll Pradesh. 

Halling Implementation of Crop Insurance 
Schemes 

2287. PROF. MADHU DANDA-
VATE: Will the MInister of AGRICUL-
TURE be pleased to ~Iate : 

(8) wheth~r It" a fact that the crop 
insurance schemes In various Scates are 
inadequate and are being implemented in a 
halting manner ; and 

(b) if so. whether the Centre would 
formulate uniform 8uidelines for effeclive 
aDd comprehensive crop insulance schemes 
in the States '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) No, Sir. 

(b) Suitable ,uidelines were issued at 

the time of introduction of Comprehensive 
Crop Insurance Scheme. 

Amount Released to States for Developmeat 
of Fish Production 

2288. SHRI SYED MASUDAL 
HOSSAIN: Will the Minister of AGRI-
CULTURE be pleased to state: 

<a> the total amount released to States 
so far out of the outlay of Rs. S300.00 
lakhs for Central Sector Plan for 1988-89 
for development of fish production ; and 

(b) the State-wise details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
YADAV): (a) RI. S22.27 lakhs upto 
July. t 988. 

(b) A statement showing the amount 
released to various States during 1988-89 
for development of fish production is given 
btJow. 

Statemeat 

Stalewise Relecue of Fund for th~ 

Central Sector Plan Schemes durmg 
1988-89 (upto July 88) for Develop-

men' of Fish Production 

States 

Andhra Pradt-sh 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Karnatata 

(Rc;. in lakbs) 

Amount released 
durmg 1988-89 
upto Juty. 88 

2 • 

56.25 

4.75 

10.2S 

0.18 

3.75 

2.50 

0.2S 

16.49 
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2 

KeraJa 165.75 

Madhya Pradesh 6.25 

Maharasht!1l 2.75 

Orissa 12.41 

Punjab 9.97 

RiYasthan 14.50 

Tami) Nadu J 8.95 

Tripura 1.50 

Uttar Pradesh 10.25 

West Bengal 185.52 

Total 522.27 

[TrQlls/arion] 

Losses of DTC 

~ 289. SHRIMA TI MANORAMA 
SINGH: WIll the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) tbe total amount of loss suffered by 
the Delhi Transport Corporation from 
January to June, 1988, month-wise; and 

(b) the average Joss suffered during the 
corresponding period of last year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (8) The Opera-
tional Joss suffered by DTC from January 
to June, 1988 month-wise is as under: 

Month 
--~-- - - -----

January, 1988 

February, 1988 

*March, 1988 

In Rs. Crores 

2 

3.36 

3.53 

4.46 

1 2 

"'April, 1988 6.37 (Prov.) 

May, 1988 5.1 S (Prov.) 

June, 1988 4.11 (Prov.) 

... Operations and reven ue adversely 
affected on account of indefinite 
strike by employees w.e.f. 17-3-88 
onwards. 

(b) Average loss during correspondina 
period of Jast year was Rs. 3.33 crores per 
month. 

[English] 

Recommendations of Export Panel oa 
Food Processidg Industries 

2290. SHRIMATI BASAVARAJES-
WARI: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 

(a) Whether an expert panel on Food 
Processing Industries has recommended 
complete decontrol and deregulation of the 
S«tor ; 

(b) if so, the details of the other feCOm-
mendations of the panel ; 

(c) whether Government have accepted 
the recommendations ; and 

(d) if so, the time by which these are 
likely to be implemented ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGDlSH TYTLER) : 
(a) to (d). Government had constituted a 
Group to suggest measures for tbe dewlap-
ment of the Processed Food Industry iockld· 
iog promotion of exports. The Group bas 
submitted its report to the OovemmeDt 
which is under consideration. 

Proposal to EaIaaace Ceatdl RaM F .... 

2291. SHRI K.S. RAO: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state : 

(a) whether tbe proposal to eohaooo 
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the Central Road Fund on the basis of a 
reviled formula has been finalised; and 

(b) if so, the details th~reo(1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Yes, Sir. 

(b) As per ffle resolution passed by 
Parliament on the 13th May 1988 . there 
abalJ be set apart an amount not less than S 
per cent of the basic price out of the duty 
of customs and of excise levied on motor 
spirit and diesel and the accrual wjJ] be 
allocated by the Central Government in the 
following maDner-

(;) HaJf Per cent on administering the 
Central Road Fund ; 

(ii) 3St Per cent on development and 
maintenance of National Highways; 
and 

(iii) 64 % to be utilised by the Statesl 
Union Territories for development 
and maintenance of the State 
Roads. 

Cold-Rolling or Hot-Rolled Steel 

2292. SHRI MATILAL HANSDA 
Will tbe Minister of STEEL AND MINES 
be pleased fO state : 

(a) whether there is a propo~l for cold-
rolling of Hot- rolled steel ; and 

(b) if so. the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA) : (a) and 
(b). Cold Rolling of Hot Rolled Steel Strips/ 
Sheets is already being done. as per require-
ment of specific applications, by units in the 
public as well 8S private sector. 

AdJieftmf>Dts of TedtDOlogy MissJoa on 
OUseeds Productioa 

2293. SHRI MULLAPPALLY RAMA-
CHANDRAN: WI)) tbe Minister of AGRI-
CULTURE be pleased to seale the achieve-
ments of the Technology Mission on OiJseeds 

production during 1987-88 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI) : The Mission 
and its partner agencies have put in consider-
able effort in promoting oilseeds cultivation 
in the country. 40 new varieties/hybrids of 
oilseeds have been released by ICAR; tbe 
production of breeder seeds increased by 
68% over 1935-86. 

2. A special project called "Oil seeds 
Production Tbrust Project" was introduced 
witb 100 % Central assistance to the States. 
The supply of seed, fertilizer, credit and 
other inputs, to the farmers were carefully 
monitored through the State Governments. 
Credit support to oilseed farmers through 
NABARD increased about six-fold. 

3. Despite one of the worst droughts of 
the century, with excess or normal rainfall in 
onJy 40 ') 0 of the meteoro]ogJcal sub-dj.yisions 
in the country, the production of oilseeds 
during the year is estimated to be around 
J 20 lath tonnes. This compares favourably 
with 114.5 lath tonnes in 1986-87. ,60/~ 
normalcy) and 108.3 lakh tonnes in 
J 985-86, (74% normalcy). 

EnrolmeDt UDder Adult EdocatioD 
Programme 

2294. SHRIMATI BIBRA GHOSH 
GOSW AMI : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the total number of persons enrolled 
in the Adult Education Programme during the 
last three years, year-wise and State-wise; 
and 

. (b) the targets fixed for the year 
1988-89, State-wise ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L P. SHAH I) : (a) and (b). State-
ments I and n are given below. 
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Statemeat-I 

No. 01 PI!r'SOIlS BIIroIled DIIt'Ing Ltut Three Years In Adult Education Programme 

S. No. States/UTs J 985-86 1986-87 1987-88 
(provisional) 
--------

2 3 4 S 

1. Andhra Pradc.sh 379749 411 664 368027 

2. Assam 174327 331168 368100 

3. Bibar 699449 1480744 973532 

4 Gujarat 333352 431134 - 421938 

5. Haryana 189567 178424 212953 

6. Himacbal Pradesh 4022J 40017 47158 

7. Jammu and Kashmir 81941 74367 30939 

8. Karnataka 399191 414J33 3J5415 

9. Kerala 77559 75312 43261 

10. Madhya Pradesh 783919 809225 859775 

11. Mabarashtra 675280 686594 841056 

12. Manipur 54764 44698 64007 

13. Meghalays 24882 26542 8727 

14. Napland 80517 16711 21429 

15. Orissa 197046 236972 227093 

16. Punjab 103312 NR. 130769 

17. Rajasthan 327846 362545 412089 

18. Sitkim 14596 J2289 3410 

19. TamiJ Nadu 702155 831951 974106 

20. Tripurn 33514 35355 47JOO 

21. Uttar Pradesh 717493 942243 983376 

22. West Beoaal 438353 537135 506621 

23. Anmac:baJ Pradeab 24071 3J690 3J689 

24. Mir.oram 10867 11121 107:' 

2'. AnclefMIJ ad Nicobar .... 1725 5616 5'40 
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2 3 4 

26. Chandigarb 3254 52S1 

27. Dadra aod Nagar Haveli 1768 4500 

28. Delhi 63774 • 102388 

29. Goa. Daman and DIU 1658 2800 

30. Lakshadweep 647 NR. 

31. Pondlcherry 16570 16723 

Total 6653373 8159378 

Source: Quarterly State Reports for March 1986. 87 and 88. 

S. No. 

Statement-D 

E.nrollMnt Under Adult Education ProgrtllnlM 
Enrolment Target Fixed lor /988-89 

- ----~ ___ --L. _____ ~ 

StatesfUTs 

S 

S833 

4500 

95547 

1960 

773 

JJ626 

8028687 

Targets 
(10 lakhs) 

---- ------------------_ 
2 

- -- ----- ----
I. Andhra Pradesh 

2. Arunachal Pradesh 

3 Assam 

4. Bihar 

S. Goa 

6. Gujarat 

7. H.lr) ana 

8. HImachal Pradesh 

9. Jammu and KashmIr 

10. Karnataka 

11. Kerala 

12. Madbya Pradcab 

J 3. Maharuhtra 

14. MaDipur 

3 

5.00 

0.41 

4.10 

13.90 

0.10 

4.88 

2.12 

0.70 

2.10 

3.25 

1.92 

9.33 

8.45 

0.79 
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1 2 3 

1'. ....... ya 0 .... 

16. Mi%oram 0.15 

t? N ..... O.H 

t .. Orilla 3.20 

19. Punjab 1.12 

20.. RajaItIIen 5.09 

21. Sillim 0.08 

22. Tamil Nadu 10.00 

23. Tripara 0.93 

24. Uttar PradeIb 11.58 

25. West BeDpJ 6.72 

26. AndamaD and Nicobu IaIaDcla 0.10 

27. CIandiprb 

28. Dadra aDd Napr Haftli 

D. Daman aod Diu 

,.,. Delhi 

31. Jabbadweep 

32. Pondicberry 

Total 

~~l_t ef no.. SItes U8derIRDP .. 
MaAya PddesIa 

2295. SHRI PAllASRAM BHARD-
W AJ : Will the Minister or AOlUCUL TURE 
be pIeued to ltale : 

0.06 

0.04 

0.03 

1.32 

0.03 

0.19 

99.13 

MENT IN THE MlNISTltY OF AGaJCUL-
TURE (SHRI JANARDHANA POOJARy) : 
(a) UDder the Intccrated Rural Dew:lopmeDt 
Proaramme no plan bas been received from 
Madhya Pradesh (or attotment of bouse 
plott in favour 01 bomelcss fllDlllies. 

(b> Does DOt arite. 

Potato ProdUdtea 

<a> wbe1Mr Unioo Govemmeot bave 
reed_ a plan from Madhya Pradab for 
aJIotmeat ~ house plots in favour of bome-
.... ...J.iea under the In .... tect Rural 
DeYdopmcat PrOlf&mmI ; and 2296. SHRJ ASHOK SHANKAllRAO 

CHAVAN : Will tbe ~ of AOJUCUL-
(b) if 10, tile raction of GONfDlDait TURE be pleased to atate : 

dIerete ? 

TIIB MINIST.EIl OP ST A TB IN THE 
DEPARTMENT OF IlUllAL DEVELOP. 

<8> tbe name of the Slate/Unioo Terri-
tory in tbe COUIItrJ which ... prodaced the 
IDUimum potatoes iD tile COUDtry duriDc 
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(0) IIow tho Pla or thia ewop it ... 
kee... ill min" die &me.. 01 tile 
farmera 7 

THE MINlS'l'ER OF STA. TB 1N THE 
DEPARTMENT OF AGRICULTURE AND 
COOPER A nON IN mE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
YADA V): (a) Uttar Pradesh bas P1'Od1xtd 
the maximum quantity of potato m the 
country durina 1987-88. 

(b) Market intervention price of potate 
is fixed at the requeat of Slate Governments 
based on their cost of production data and 
in consultation with the State OO'ferDmertts. 

Exa,atIeas at ltallal DIIIId .. NI6a Dtstrk.t 

2297. SHRJ R.P. DAS: Will the 
Miailter of HUMAN RESOURCE DEVE-
LOPMENT be pkased to ltate : 

(a) wbetbet tbe excafttion of the BaJIal 
Dbipi ia tbe district of Nlidia baa to ., 
suspended due to sbortaae of funds : 

(b) the amoUDt .pent 10 far on thia 
project and durina the c:urnot year ; and 

(c) die future prop1UlUlle of exc:avau. 
of the site ~ 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF BDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (I) No, Sir. 

(b) An amoUDt 0( RI. 4.08.614/- bu 
been lpeftt on the excavation at Banal Db.,. 
since itl WlDmcnccmcAt ill 11)82-83 &0 
J9~7-88. 

(c) The excavatioDs at the ancieDt site 
It Ballal Db,pi wiD be continued dwiDa the 
SC8son 1988-89 to expote the remaioma 
temple complex at the site. 

St ...... or Food Gra1B V .... nro.aw 
Rellef Wott: 

2191. SHill B.". I.BDDY : Will dIIe 
Mt_ter 01 AGIUCVLnJU be pIeaeecI to 
It'te : 

... 11.., ....... ; .... 
(c) tbe rCUODI thereof ? 

THE MtNISTER. OF STATE IN TaB 
DEPARTMENT OF AGRICULTURE ANI> 
COOPEaAnON IN THE AONISTR.y OF 
AOJUCULnntE (SHJU SHYAM LId, 
YADAV): Ca) No, Sir. 

(b) aDd (c). Do DOt arise. 

2299. PROF. NARAIN CHAND 
PARASHAR : Will tbe Minister of HUMAN 
It.BSOURCE DBVELOPMmeT be ~ to ... : 

(a) whether Govemmcot have decided 
to set up a Central TransJation Bureau aDd 
National Institute or Translation of Indian 
Callies into other laoauaaes ; 

(b) If 10, the litely date by which the 
two orp.oisati .. would IWt functiooiog 
aDd the pattem 01 their manaaements; 
and 

(c) wbetbor nccasa.., CDanliDatioe with 
the SaJJitya Akademies aud .imiJar bodie. 
at the oatiooal level IS alto at the State 
Ie~l would be cstabliabcd so M to provide a 
coordinated dort in tbJa 1'eIIrd and avoid 
duplication 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRy OF 
HUMAN ltESOVRCE DEVELoPMENT 
(SHRJ L.P. SHAHl): (~ to (c). Various 
aspccta of the issues involved arc under 
aaminatioo, with a view to take a decision 
.. the mat &cr. 

R""'itaU. or TrIbUs E8tcaae4 .. 
..... a...tta. 

2300. SHR.I AJOY BISW AS: WiD dID 
Minister or AGRICULTURE be pleased to 
.tate : 

(a) the ...... when ~ haw 
lauocbed scbemes for J)CllDIaIGt lOt ...... t 
of tribal. who are enp,ed in Jhum cult;d-
tion ; 

(a) .....,_ IUPPI7 of IoocItraIM lIDder 
drOUlllt reJW wort ....... opfI4 • 

(b) ... Slate-wise alJacatioo made for 
implementation of the ICbeIIIe ,_..wisc ; 
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(c) tbe number of such families rebabi-
litated State-wise so far; and 

(d) tbe State-wise amount to be released 
during 1988-89 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA nON IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADA V): (a) A scbeme for Control of 
shifting cultivation witb I 00 % Central assis-

tance bas been started in the year J 987-88 
in the States of Andltra Pradesb, Arunachal 
Pradesb, Assam, Man;pur, Meghalaya, 
Mizoram, N agaland, Orissa and Tripura. 

(b) to (d). The scbeme envisages per-
manent settlement of selected famities over a 
span of five years. So far 26,243 families 
bave been identified for settlemen~. State-
wise details of Central assistance released, 
allocation for 1988-89 and number of 
families identified is given in the Statement 
belo\\,. 

Statemeat 

SI. No. Name of the State Amount released 
during 1987-88 
(Rs. in lakhs) 

Allocations 
for 1988-89 
(Rs. in lakhs) 

No. of families 
selected/to be 
selected for reha-
bilitation under 
the scheme over 
a period of five 
years 

1. Andbra Pradesh 

2. Arunachal Pradesh 

3. Assam * 

4. Manipur 

5. MegbaJaya 

6. Mizoram 

7. Nag aJan d 

8. Orissa 

9. Tripura 

Total 
----------

*Scbeme Dot finalised. 

[ T,.anslotion) 

Road Accidents in Metropolitan Cities 
2301. SHRI VILAS MUTTEMWAR: 

Wi)) the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether there has been continuous 
increase in the number of road accidents in 
Metropolitan Cities in tbe country for the 
last few years ; and 

55.00 

65.00 

87.00 

65.00 

72.00 

145.00 

208.00 

53.00 

750.00 

55.00 

135.00 

145.00 

175.00-

13000 

125.00 

290.00 

340.00 

105.00 

1500.00 

1486 

2200 

2400 

1 3000 

2252 

1982 

4800 

6323 

1800 

26243 
-------

(b) if so, the percentage of increase in 
road accidents in major Metropolitan Cities 
dUring the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). No, 
Sir. The percentage increase/decreaso 
in road accidents over the previous year of 
1985, 1986 and 1987 in respect of Bombay. 
Calcutta, Delhi and Madras it Jiven below: 
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Bombay 

Calcutta 

Dt'lhi 

Madras 

({ng/ishJ 

Stand!) .. ..! 0; !""~UIlL .:ion in Delhi Schools 

2302. SHR! KAMLA PRASAD 
SINGH: W.li the Mml~tt.:r of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Government Senior 
Secondary Schools in Ddh, whose results of 
Class X and etas<; XII have been less than 
30 per cent, betw;.:en 30-50 per ceot and 

Period 

1985 1986 1981 
---~ - -- _--------

600 1.3 4.74 

1.1 -16.00 1.15 

7.7 4.7 -4.72 

-J 1.00 -0.3 10.S':} 

above; and 
(b) the details of steps taken to improve 

the standard of education? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUeA TIO~ AND 
CULTURE IN THE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI 
L.P. SHAHI) : (a) The number of Government 
Senior Secondary Schools in Delhi whose 
results of Class X and Class XII have been 
Jess than 30 per cellI. between 30-50 per 
cent and above, is as under: 

---------------~------~--
Less than 
30 per cent 

Between Above 50 
30-50 per cent per cent 

---------
Class X 

Class XII 

65 

5 

(h) Various steps such as In-service 
Training to teachers, Incentives to schools. 
students and teacher .. sho\\lng good re,ults 
have been taken ~" the Ddhl Admmistration 
to imrnwe the stant1ard of education 

lodo-Mo,lgolisn (o-op('ration in .\gricul-
lural Sector 

2303. SHIH YASHWANTRAO 
GADAKH PATIL: Will the Mmlster of 
AGkJCVLTVRE be pJea:..:d to .~rate : 

(a) wheth .. 1 an agrc:cD1('nt ha ~ r.:ccntl) 
been ~jgned with MongoJ'a f(}f co opcra'ion 
in agricultural research: and 

(b) If so. Ihl.' detaIl.. Ihefeo! and the 
areas iden!ltkd lherefor '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 

102 

14 

390 

434 

MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): (.l) Yes, 
SJr. 

(b) The agreement provides for a work-
plan for the study of the methodology of 
research and e'\change of inform.ltlC'n. on the 
achievements of research and technology in 
the fields of Animal Husbandr)/Plam 
I nj ustry /Soi I ManJft'ment/V etenn~ ry SCIences 
and blo-preparations and Agricultural Engi· 
neering dnd irrigation. Exchange of g:rm-
piasm/st'I.!J m .. lte;ial for mal purpv~e~ and of 
scientists upto I ~O man/days In each year. 
during the year 1989 and 1990. have also 
been provided for tn work-plan. 

Supph of Mot .. er Dairy :\filk 10 ~oida 

2304. SHRI KAMAL CHAUDHRY: 
Win the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government have an). ;1fO-
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posal to supply milk of Mother Dairy to 
public in NOIDA ; 

(b) if so, whether ~lDY survey has been 
made for setting liP of Mother Dairy 
booths; 

(c) if so, tht" de t :lil:; of locat;ons of 
such hooth, ; anl.{ 

(d) the tillie by v.hich the construction 
work (If such n:;lk booths is likely to be 
started and suppJ) of milk expected to begin 
through such milk booths? 

THE MfNISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADA Y): (a) to (c). In addition to the 
six InSiJlated Containers of Mother Dairy 
which are already functioning. Mother Dairy 
proposes to ~et up milk booths at the follow-
ing six locations in Noida : 

l. Plot No. X-I/M-B, Sector· 12 

2. Plot No. C-7/M-B, Block-C, 
Sector-IS 

3. Plot No. A-323/M-B, Block-A, 
Sector-19 

4. Plot No. 385A, Block-B, Sector-20 

S. Piot No. O-l/M-B, Block-I, 
Sector-27 

6. Plot No. MB-I. Block-E, Sector-37 

(d) Civil construction work of these 
milk booths is likeJy to stan soon. It will 
take about six months time for completion 
of Civil construction. The milk supply can 
start there-from depending on availabtlity of 
power and water supply to these booths. . 
l Translatiollj 

Widenin;:; of National Hi~way No. 15 in 
Rajasthan 

2305. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of SURFACE 
TRANSPORT be .,Jeased to state: 

(a) the funds allotted to Government 
of Rajaftthan dUlmg 1987-88 and 1988-89 
for widenmg vf National Highway No. 1 5 ; 

(b) the time by which the work of 

widening the above Highway will be comple-
ted; and 

(c) the length in Kilometres includiq 
the stretches of the National Highway on 
which the work of widening wiU be comple-
ted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a> Rs. 142.00 
lakhs and Rs. 560.00 lakhs have been a 110-
catedduriog J987-88 and 1988-89 respec-
tively to Rajasthan State for widening or 
National Highway 15. 

(b) and (c). About 700 km. length is 
largetted to be widened by J 990 subject to 
availability of funds. 

I English] 

Setting up of new food processing units 

2306. SHRI L MOHANDAS : 
SHRI NITY ANANDA MISRA : 

Will the Minister of FOOD PROCES-
SING INDUSTRIES be pleased to Ittate : 

(a) whether there is any proposal to 
set up new food processing units in the 
country ; and 

(b) if so, the details tbeRof State-wise ? 

THE MINISTER OF STATE OF THE 
MINlSTR Y OF FOOD PROCESSING 
INDUSTRIES (SHRI JAG DISH TYTLER): 
(a) and (b). Most of the processed food 
industries have been delic:ensed subject to 
certain conditions and entrepreneurs are free 
to set up new units for the manufacture of 
processed foods after obtaining registration 
with the Secretariat for Industrial Approval. 
under the simplified procedure of Delicensing 
Registration Scheme. During the period 
from January. 1986 to May, 1988. 1837 
approvals were accorded under the said 
scheme for the manufacture of processed 
foods includiug roller flour milling. State-wi. 
details are given below : 

State No. or DLRa 
issued 

- --- -_ w~ ____ _ 

ADdaman and Nicobar 1 
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_--- ------- - -----

Andlll'a Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandiprh 

Dadra and Nagar Haveli 

Daman and Diu 

Goa 

Daman and Diu 

Oujarat 

Haryana 

HiIDKhai Pradesh 

Jammu and Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Mabarasbtra 

hlCllbalaya 

Napland 

Orina 

Poodichcrry 

Punjab 

Rajasthan 

Slktim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West BeDlal 

Total 

2 

70 

103 

117 

3 

3 

2 

10 

11 

S8 

99 

34 

60 

73 

18 

139 

192 

7 

S 

4S 

16 

71 

58 

2 

124 

2 

410 

102 

1837 

Joint Venture Compaay for Repair of 
Dredgers at Calcutta 

2307. SHRIMATI JAYANTI PAT-
NAIK: 
SHRI SRIKANTA DATTA 
NARASIMHARAJA WADI-
YAR: 

Will the Minister of SURFACE TRANS-
PORT be pleased to .tate : 

(a) whether a joint Venture C,ompany 
is proposed to be established for repair of 
dredgers at Calcutta ; 

(b) if so, the names of the participat-
ing Companies ; 

(c) the total cost of the project ; 

(d) whether Government have approved 
tbe proposal; 

(e) wbether the Dredging Corporation 
of India has been assigned the task of 
setting up of sllch repair complex ; 

(f) if so, the investment proposed to be 
made by D.C.I .. to undertake'the works of 
the complex; and 

(8) whether the complex would be set 
up during 1988-89 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Yes, Sir. 

(b) (1) Dredging Corporation of 
India (Den. Visakhapatnam. 

(2) Hooghl), Dock and Port 
Engineers Ltd. (HOPE). Cal-
cutta. 

(3) Patel Engin~ering Works 
(PEW). Bombay. 

(41 LH.C. Holland, Netherlands. 

(c) ·Rs. 10 crores approximately. 

(d) and (e). The final approval for the 
Project has not been accorded. 

(f) DCl's share ID the proposed Com-
pany is Rs. ~.S crores. 

(g) The work on setting up of the 
CompJ~x will be initiated by the new com-
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pany on teceipt of the approval of the 
Cabinet. 

Performance of Anganwadi Centres 

2308. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state : 

(a) whether Government's attention has 
been drawn to a newsitem appearing in the 
Indian Express dated 8 July, 1988 under 
the caption .• A nganwadi Centres cesspools 
of corruption" ; 

(b) if so, the facts thereof; 

(c) whether the;;e allegations hold good 
for such centres in other States also; and 

(d) if so. what measures are proposed 
to be taken to prevent such corrupt practices 
and make the programme really purposeful 
and beneficial to the concerned ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTR Y OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MARGARET 
ALVA): (a) Yes. Sir. 

(b) The news item has alleged corrup-
tion in the appointment of certain functiona-
ries and misappropriation of food supplied 
in certain Integrated Child Dev~lopment 

Services (ICDS) projects in Onssa. 

The ICDS Scheme is administered 
through State GovcromentsfUnlon Territory 
Administrations. All selections and 
appointments of ICDS functionaries, includ-
ing Anganwadl Workers and helpers, and 
arrangements for delivery of supplementary 
nutrition. are made by the State Govern-
ments themselves. It is for the State 
Governments to issue detailed instructions 
in tbis regard and to ensure their strict 
compliance. The GO',emment of India has, 
on its part, issued instructions and guide-
lines for the ;>roper implementat;OD of the 
leDS Programme to all the States including 
Orissa. In the news item itself, it has been 
reported that the matter had been raised, 
and answered, in tbe Orissa Legislative 
Assembly. 

(c) and (d). For lCDS projects laO-

ctioned upto 31-3·1988, 1.85 lakh Angan· 
wadi Centres have been sanctioned. Sporadic 
allegations do appear about the functioning 
of Anganwadi Centres. All such allegations, 
whenever they come to the notice of the 
Government. are referred to the concerned 
State Governments for detailed investigation 
and remedial action. 

Reservation of Export Cargo for Indian 
Vessels 

2309. SHRI G.M. BANATWALLA: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) whether there is any proposal to 
reserve a percentage of export cargo for 
Indian vesseJs ; 

(b) if so, the details thereof; 

(c) whether such reservation would have 
any adverse effects on exports; 

(d) whether Government are aware of 
oppositIon to the proposal for the said 
reservation ; and • 

(e) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) Yes, Sir. 

(b) to (e). The proposal envisages giv-
ing 40 % share of exp~rt trade for Indian 
shipping lines. The proposal is designed in 
a way as not to have adverse effect on 
exports. Reservations have been expressed 
by some quarters about this aspect and the 
matter IS under examination. 

Insurance Cover for Smuggling 

2310. SHRI LAKSHMAN MALLICK: 
SHRI S. M. GURADDI : 

Will the MinlSter of SURFACE 
TRANSPORT be pleased to state : 

(a) whether Government are aware of 
an insurance cover for smuggling In India; 

(b) if so, whether Government are also 
aware tbat where the master of a ship is 
personally involved in the act of smuggling 
and a personal penalty is imposed on bim, 
the amount of penalty is reimbursable by 
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the insurer viz, the Protection and Indemnity 
Groups of Shipowners; and 

(c) if so, the action proposed to be 
taken again.)t the Insurance companies for 
providing cover for smuggling? 

THE MINISTER OF S rATE OF THE 
MINISTRY Ot· SURFACE TRANSPORT 
(SHRI RAJESH I'(LO f): (<\) and (b) 
There is no insurance COYf"r for "muggling in 
India. Liability ins.urarlccs of ~hipowners 

are covered by the Protection <l'1d Indemnity 
Clubs in London a') fhere are no 'luch P & I 
Clubs in India. 

Where the Master of a vessel is per-
sonally involv;::d in the act of smulZglmg and 
a personal pendlty I'> ImpO'leo OJ hEll, the 
same will h.lVC to bo! b::>! 11'': by the Master 
hImself af)o is not IClml)U[,ed by the Protec-
tion and Indemnity Clubs. 

(c) In view of answer to ('» above', this 
does not arise. 

Production and EA.porl of I"'cppcr 

231l SHRI V. TULSIRAM: Will 
the Mll1ls[~r of AGRICULTURE b;;; plea'>ed 
to stJ te : 

(a) whether thi" ),I!ar the pepper pro-
duction is-expecred to f.tli shJrt : 

(b) if so, the details and extent thereof 

(c) the aJverse effe-:l thereof on export 
of pepper and loss of for~ign exchange; 
and 

(d) the extent to which such a shortfall 
ill production is hkdy to aff\!ct domestic 
requirements and how it will be met? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF AGRlCULTURE AND 
CooPERATlON IN THE MINISTRY OF 
AGRICULTURE (SHkl SHY A\1 LAL 
YADAV): (a) SI;1CI! the crJP-yeLlr (1llly-
June) 1988-89 ha-; just commeIl\."ed, no 
estimates of p<!pper production (or tlt~') y~r 
are availahle. 

(b) to (d). Do not arise. 

Schemes for Supply of Drinking Water 

2312. DR. A.K. PATEL; Will the 
Minister of AGRICULTURE be pJeased to 
state: 

(a) the State-wise num~r or Schemes 
for supply of drinking water in progress till 
31 March, 1988 ; 

(b) the number of schemes proposed to 
be taken up 10 1988 -H9 ; and 

(c) the details of such schemes in Gujarat 
and which of them require clearance of 
Union Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRr-
CULTURE (SHRI JANARDHANA 
POOJAR Y): (a) Supply of safe drinking 
water In rural areas is a State subject and 
It is the rc~poD3ibility of the State Govern· 
rnent to provide drinking water facilides in 
problem Villages. Drinking water s~hemes 
<lrc plar.ned. formulated and implemented 
by the States. Such rchemcs are ImpL men-
ted under the State Sector Minimum Needs 
Prograrnnle and the Centrally Sponsored 
Accelerated Rural Water Supply Programme 
(ARWSP). Technical clearance is given by 
th~ Central Government for implementation 
of d:-i"kmg wlter schemes under ARWSP. 
A statement showipg the schemes approved 
during the Seventh Plan p~riod and expendl~ 
ture incurred in the first three y ars of the 
Seventh Plan is given below. The remain-
ing schemes are at various stages of imple-
mentation. 

(b) As per the Action Plan for 1988-89, 
scheme for c':JVerage of 32698 p oblem 
villages fully with s.lfe drinking water 
facilities will be taken up for implementation 
in different Stdtes 'UT s in addition to the 
schemes for 26680 p.lftially covered pro-
blem vi~lages. 

(c) During 1988-89, scbemes for 
coV('mge of 800 prot-Iern villages (PVs) wiU 
h\! takan up ill GUj;U8t Schemes for coverage 
of probJem villages under ARWSP require 
clearance of Union Government. Schemes 
for coverage of Problem Villages under MNP 
do not tequtre such approval. 
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Programme to Provide Nutritive Food to 
Weaker Sections 

2313. SHRI PRAKASH V. PATIL: 
WiJ1 the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the programme of providing 
nutritive food to the weaker sections parti-
cularly the children is bein~ worked out in 
Maharashtra ; 

(b) the number of beneficiaries covered 
under this programme during the last three 
years ; 

(c) whether any assessment has been 
made to find out as to what extent the 
programme has been helpful in raising the 
nutritional level and also caloric intake; 

(d) if so, to what extent, and whether 
the increase during the last three years is on 
the desired expectations; and 

(e) if not, wbether reasons for the failure 
to improve the health standard have been 
gone into and if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMA TI MARGARET ALVA) : 
(a) Yes, Sir. 

(b) Under the Centrally sponsored 
Wheat-based Nutrition Programme, launched 
during 1986-87. beneficiaries covered during 
f st and 2 nd year in Maharashtra are 5.1 4 
lakh and 6.34 Jakh respectively. 

(c) and (d). No separate assessment of 
the impact of tbe programme on the nutri-
tional level bas been undertaken. However, 
the health statu'> of children covered under 
the programme has sho'1.n improvement over 
a period of time as indicated by (f) The 
percentage of severely malnourished children 
in the blocks covered by the Programme, as 
assessed b}' mid-arm measurement criterja 
bas declined from 12 % in Marcb 1987 to 
'1 % in March 1988 and (ii) Weigitt-wise 
percentage of children in malnourished grade 
nl and IV declined fr('m 7 ~ in March 
1987 to S% in March t988. 

(e) D~I not arise. 

Sub-standard Work In Zakir Hussain 
College 

2314. SHRJ KHURSHID ALAM 
KHAN: Will the' Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state: 

(a) wbether a special committee was 
appointed by the Governing body of Zakir 
Hussain Col1ege to report on sub-standard 
work done in the construction of Science 
Block of the new building ; 

(b) if so, the details of tbe sub-standard 
work; and 

(c) the steps proposed to he taken to 
rectify the defects ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) Yes, Sir. 

(b) In ite; report the Committee has 
point~d out certain defects in the 'construc-
tion work of Science Block, such as sub-
standard quality of doors, improper polishing 
of floors. defective fixa tion of ceramic tiles 
cracks in the walls of th~ second floor' 
improper ~xation of lights and fixtures' 
defective exhaust fans, etc. • 

(c) The Governiog Body ~hjch consi-
dered the report ha s decided to request the 
CPWD to. get the defects removed. 

Development of Areas Around 
Buddhi~t Stupas 

2315. SHRI V. SOBHANADREESWARA 
RAO : Will the Minic;ter of HUMAN 
RESOURCE DEVELOPMENT be pleast'd to 
state : 

(a) whether tbe Archaeological Depart-
ment l\as any proposal to develop the area 
around the Buddhist Stupa/structure on the 
Hillock top, near Ja~gaiahpet in Krishna 
district in Andhra Pradesh ; and 

(b) jf so, the details thereof and the 
e~timated cost of the scheme 1 

_THE MINISTER OF STATe lN THE 
DEPARTMENTS OF EDUCATION AND 
C~LTURE IN THE MINISTRY OF 
Hl!MAN ~SOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) (a) and (b). No, 
Sir. 
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Re-f'alibration of Three Wheeler Scooter 
snd Ta}"i Meters 

2317. SHRI MOHD. MAHFOOZ ALl 
KHAN: Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) the percentage of the Three·wheeler 
Scooters and Ta"<is whose meterc; have been 
re-cRlihrated after the Tcvi,,;on of fares in 
Delhi in JRnuar~, 1988 ; and 

(b) the action taken against those who 
have failed to gel the meters re-calit'rated 
within the stipubted period, if any, fixed by 
the Governrnen t ? 

THE MINISTER OF STATE Or THE 
MINISTR Y OF SUR FACE TRA NSPOR T 
(SHRT RAJESH PIt OT): (a, After the 
inCrr;}f;e In lares. no recaJlhratlor of meters 
hac; twen done In<:;t"lHl, revlsed fare chart~ 

have l"V'~n ls"ued and dlc;tributed in adequate 
numbers. 

(h) O("lec; not aris .... 

R('Vi',ion of 1),\), Sf:!!"';. of Staff of the 
Traioiol:. !nc;tltu(('s t:Dr~er ICC\\ 

2318. SHRl A. CHARLES: Will 'he 
Minister of HUMAN RESOURCE OEVE· 
LOPMENT be pleased to o;ta te : 

(a) whether Government are aware lb.,t 
there has been no reVI~lon of pay scales of 
the staff of the Training InstItutes under the 
IndlCtn Council f0r ChIld Welfare, who 
impart trammg to Balsevikas (Nursery 
Teacher,,) and Angan\\,ldi worker" in V3f1nuC; 
part" of the country: 

(h) "heth!:'r tilt: rc\i'ilon ("If D A. as rer 
Cerlral rate wac; not glwn effect from I April, 
19~6, wherea., it h:lC; heen r~vj~J in 
September. J 982 : 

(c) whetht.r Gl)\~rr;ment h.lVt' taken a 
dcchh. n to imp!. mcnt the fl"C()mmendatlons 
of the Fourth Central Pay C01'1ml~Sloll in 
respect of the ab,lVe staff 31,,0 ; and 

(d) jf <;0, the reason'> for the jnordjnate 
delay In imp1t:mentlng the above recnmmen-
dations and for not revic;m~ the D.A. as per 
the Central rEite after 1 April 1986? 

THE MJNJSTI;R OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 

DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATJ MARGARET ALVA): 
(a) Yes, SIr. 

(b) Yes, Sir. 

(c) No, Sir. 

(d) Government of India has neither 
prescribed any pay scales for the staff of 
Training Institutes nor are the staff of 
Anganwadi Workers Training Institutes and 
Balsevika Training Institutes the employees 
of Ibe Central Government. These Training 
InstituteCJ are run by the Indian Council for 
Child Welfare (lCCW) and the lCCW has 
prescribed Its own Pay Scales for the staff 
of the Anganwadi Workers' Trair1!f.g and 
Balsevllca Trainmg In~titutes. Since, ICCW 
ic; 'l Voluntar y Organisation, the recommen-
dations of the 4th Centra) Pay Commic;~ion 
are not automatically applicable to them. 

Kar,Ultaka Women'" DeveJopment 
Corporation 

2319 SHRI V S. KRISHNA IYER : 
Will the MlOlster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(.l) whether the Karnataka Wom~n's 

Developmect Corporation \vas seT up in 
Karnataka WIth a share capital c.f Rs. 5 
crore ; 

(b) whether the above said corporation 
has requested the Unton Go,ernment for a 
grant of Rs 1 crore during 1988-89; 
and 

(c) If so, \\-hether Government have 
taken any dXlsJon to release the grJnt ? 

THE MINISTfR OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN A '\lD CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUM >\N RESOURCE DEVELOPMENT 
(SHRfMATI MARGARET ALVA): 
(a) Yes, Slr. 

(b) Yes, Sir. 

(c) The Central Gcvernmr!nt's conulbu-
tion to the share carital of the Karnataka 
Women's Development Corporation can be 
made after the Ch:lirman and haJf the 
number of non~official1 Dirt!ctors l"'n tbe 
Board subject to a minimum of tbr\.'C are 
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appointed in accordauc:e with the guide-
lines of the Centrally sponsored scheme for 
assisting State women's development corpora 
tions. 

Panchayati Raj System in States 

2320. SHRI SHIKANTA DATIA 
NARASIMHARAJA WADIYAR : Will the 
Mmister of AGRICULTURE be pleased to 
state ; 

(a) the names of the States where 
Pancha},ati Raj s}stem is working; 

(b) whether Government have a propo-
sal for the revival of the Panchayati Raj 
system in aJl the States; 

(c) if so, 'Whether it is proposed to be 
revived dUTlDg the current financial year; 
aDd 

(d) if so, the steps taken by Government 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT 11'1 THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY): 
(a) to (d). All the States excepting 
Megbalaya, Mizoram and NagaJand and the 
Union Territories excepting Lakshadweep 
and Pondicherry have Panchayati Raj 
system with \-arying degrees of powers and 
functions. The Union Government I)ave 
been impressing on the State Governments 
on the need to hold tlD1CJy elections to these 
bodies an d give them adequate powers and 
(unctions so tbat they become vibrant instru-
ments of popular participation in the 
development process. 

10 Megbalaya, Mizoram and Nagaland, 
there are traditional .ribal couocif<;/village 
councils. In Pondicherry though the 
PaDCbayati Raj Act came into force in 1974, 
it is yet to be enforced. In the case of 
Lakshadweep, the Pancha yati Raj Act has 
ftCeDtly been passed and the Rules are under 
formulation. 

Shortage or Seeds 

2321 SHRIMATI VYJAYANTHIMALA 
BALI : Will the Mmister of AGRICUL-
TURE be pleased to state: 

<8> whether there is acute shortage of 
groundnut seeds and also teeds for ~if 

crops; and 

(b) the steps taken fOT procurement and 
supply of seeds with high germination 
value ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURB AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
YADAV): (a) Yes, Sir. There is some 
shortage of seeds of oilseeds including 
groundnut, pulses, paddy, maize, jowar. 
cotton and Jute. 

(b) The State Governments were advised 
to mlke arrangements by procuring good 
quality seeds after duly testing for germina· 
tion, etc. 

Floods in Bibar 

2322. SHRIMATI MADHURFB 
SINGH : Will the Minister of AGRICUL-
TURE be pleased to slate : 

(a) whether due to recent floods more 
than six lakh ptople have been aff~ in 
Bihar State ; 

(b) if so, whether Union Government 
have sent a Central team to assess tile 
damage caused by the floods; 

(c) whether Union Government have so 
far provided any kind of assistance to the 
State Government of Bihar to meet tho 
situa tion ; and 

(d) if so, the details in this reaard 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHR] SHYAM LAL 
YADAV) : (a) Yes, Sir. 

(b) No, Sir. 

(c) No, Sir. 

(d) Does not arise. 

l Translation 1 
Explosion ill 8okaro Steel Plant 

2323. SHRI MANVENDRA SINGH: 
SHRIINDRAJIT GUPTA: 

Will tbe Minister of STEEL AND 
~ES be pleated to .tate : 
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<a> whether Government's attention has 
been drawn to the news item appearing in 
the uJansattaU dated 19 July, 1988 under 
the caption uBokaro Plant ki durghatna mein 
aath mare. char ghayal" ; 

(b) if so, whether causes of the accident 
have been investigated ; 

(c) if so. the findings thereof; and 

(d) the amount of assistance provided 
by Government to the families of the 
deceased and injured persons? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA) : (a) to 
(c). Yes. Sir. There was an accident in 
Blast Furnace No.3 of Bokaro Steel Plant 
(BSL) on 18-7-1988 in which 8 persons 
died and four were injured. An Enquiry 
Committee under the Chairmanship of 
General- Manager (Projects) of Bokaro Steel 
Plant which investigated the causes of the 
accident concluded that the accident was a 
case of materia) failure of the equipment. 

(d) SAIL (BSL) have deposited the 
undermentioned amount as compensation 
with tbe Commissioner for Workmen's 
Compensation as per rules, for payment to 
the families of the follow;na deceased 

employees: 

BSL Employee& 

S/Shri 

1. G. Murmu 

2. Bhota Singh 

3. H. Tudu 

Contractur's labour 

S/Sbri 

1. S. Gope 

2. Satyendra Smgb 

3. Tileshwar Rajak 

4. Ganesh Prasad Ram 

5. Md. Azam 

Amount of 
compensation 
deposited 

Rs. 7! ,396.00 

Rs. 69,008.00 

Rs. 70,216.00 

Rs. 37,480.81 

Rs. 39,548. _ 9 

Rs. 42,104 57 

Rs. 38,772.27 

Rs. 37,020.53 

The other benefits payable to the 
nommees of deceased BSL eruplo)ees are as 
under: 

--------- ---- ------ -------- -- -- -- ----- - ---
Benefit under Sbri G. Murmu Shri Bhota Singh Shri H. Tudu 

- - -- ---
Life Cover Scbeme RI. J5.000 Rs. 15,000 Rs. 15,000 

Employees' Family 
BcDofit Society· RI. 36.000 RI. 36.000 Rs. 36,000 

Group Insurance· Rs. 1.00,000 Rs. 1.00,000 

Provident Fund (Provisional) Rs. 37.000 Rs. 34,500 Rs. 33,000 

Gratuity Rs. 23.206 Rs. 22,333 Rs. 24,826 
--------- - - -- --- - --- - - -----

·Premium/SubscriptioDS are paid by the employees towards these schemes. 

Neceuary medical treatment wu liven 
to abo lour inJured persons in the Bokaro 
Steel Plant Hospital. The i~ured employees 
of BSL are CDtJOod to full buic pay and 
DA for the entire period of tbeu injury 
leave, while die contractor's worker will be 
paid oompooaatiOD u admillible UDder 

Work.men's Compensation Act. 

l&w/uJaJ 
Proposal for Developaaeat of Codlia Harbour 

2324. SHRI VAKKOM PURUSHO· 
THAMAN : Will the Minister of SURFACB 
TRANSPORT be ploaaod to state : 
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(a) whether the State Government of 
Kerala has submitted a proposal for the 
development of Cochin Harbour ; 

(b) if so, the details thereof; and 

(c) the reaction of U oion Government 
thereto? 

THE MINISTER OF STATE OF ,THE 
MINISTRY OF SURfACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Yeli, Sir. 

(b) and (c). The Memorandum contained 
tbe following de,,-elopment proposals relating 
to Cochin Harbour : 

(i) Cunstruc(ion of a ful)-fledged 
Container Terminal at Q. 8-Q. 9 
berths at Cochin Port, 

(ii) Replacement of Mattancherry 
Bridge, 

(iii) Conta:ner-Transhipment Terminal 
at Vallarpauam, and 

(iv) Setling up ot "thermal plant ~ear 

Cochin for which the Port would 
act as the coal handling Port. 

The proposa; at (I) above has been 
sanctioned by Government in February, 
) 988. As regards remaining schemes 
relating to development of Cochin harbour 
at (ii), (iii) and (iv), these schemes are not 
included in the 7th Five Year Plan of this 
Ministry and no investment decision bas 
been taken by the Government. 

{ T,anslatlon} 

Allocatioo of Amouot to Uttar Pradesb 
uoderDWCRA 

2325. SHRI RAM PUJAN PATEL: 
WiJI the Minister of AGRICULTURE be 
pleased to state: 

(a) the amount allocated to Uttar 
Pradesh under the Development of Women 
and Children in Rural Areas, District-wise ; 

(b) the ?lames of the agencies through 
which the amount bas been spent ; and 

(c) the details tbereof? 

THE MINISTER OF SrATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY): (a) The information is given 
in the Statement-I below. 

(b) Th? funds are released to the Dis-
trict Rural Development Agency of the 
concerned district at the rate of Rs. J 0,1 00 
per group representing the share of Govern-
ment of India and UNICEF. The State 
Government releases Rs. 5, tOO per group, 
When a group is formed, the amount of 
Rs. l.'i ,200 is transferre1 by the DRDA to 
the Bank account of the group which is 
operated jointly by the Gram Sevlka and 
the Group Organiser. 

(c) Statement-II showing district-wise 
utilisation of amount fIs given below. 

StatealfJllt -I 

District-wise funds releiued "ruler ,cheme of Dnelopmenl of Women and ChUdren In 
Ru.-al Areal ill Utlar Prade,h (from 1983-84 to 1987-88) 

(In Rupees) 
.. --~-.----~ - - --

SI. No. Districts Year of sanction Funds released ReJease by State 
by Government Government as 
of India (Cen- reported by tbem 
tral and UNICEF 
sbare) 

------------
1 2 3 • 5 

J. Balli 1983-84 3J ,57,700 24,88,SOO 

2. Banda 1983·84 32,18,700 19,36,300 
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2 4 S 

3. Sultan pur 1983·84 25,92,600 20,60,300 

4. Etawah 1983·84 22,55,750 22,85,000 

5. Deoria 1983·84 43,98,450 22.85,000 

6. Allahabad 1986-87 10,10,000 5,10,000 

7. Gorakhpur 1986-87 10,10,000 5.10.000 

8. Nainital 1987-88 10,10,000 5,10,000 

9. Pauri 1987-88 10,10,000 5,10,000 

10. Rae Barcli 1987-88 10,10,000 5,10,000 

11. Gonda 1987·88 J 0,10,000 5,10,000 

12. Shabjahanpur 1987-88 10,10,000 5,10,000 

t 3. Mainpuri 1987-88 10,10,000 5,10,000 

Total 2,37,03,200 1,51,35,100 

- - -- _- --- --- --- ~ --- ---

Statement-II 

District-wise Utilisation of Amou'tt under the Scheme vI Development of Women and 
Children in Rural AreaJ il r;/lar Pradesh (from 1983-84 to 1987-88) 

CRs.) -.---
SI. No. District Year of sanction Amount utilised 

2 3 4 

]. Basti 1983-84 23,03,000 

2. Banda 1983-84 36,00,000 

3. Sultanpur 1983-84 77,31.000 

4. Btawab 1983-84 40,34.000 

5. Dead. 1983-84 47,97,000 

6 AJlahabad 1986-87 15,20,000 

Gorakbpur 1986·87 15.20,000 

u Nainital 1987·88 

1987·81 
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2 

10. Rae Bareli 

11. Gonda 

12. Shahjahan pbr 

13. Mainpuri 

Total 

[English1 

Reservation Quota of SC aDd ST 
Employees 

2326. SHRI RAM SWARUP RAM: 
Will the Minister of AGRICULTURE be 
pleased to sta te : 

(a) the number of persons belonging to 
Scheduled Castes and Scheduled Tribes 
employed in the Department of Fertilizers 
under his Ministry in different categories 
out of the total strength of that Ministry; 

(b) whether Government reservation 
quota prescribed for Scheduled Castes and 

Group 

A 

B 

C 

D 

Total No. of 
employees 

28 

96 

108 

50 

(b) and (c). Reservation for SC/ST is 
with reference to· vacancies which are filled 
up from time to time, and not with reference 
to any quota of posts. Recruitment to fill 
up vacancies in Department of Fertilizers is 
made either by the Department or on the 
bai. 01 nominations made by Department 
of Personnel and Training. Vacaociel 
raerved for SC/ST have been filled up by 
thae catqories only wbere recruitment hal 
been made by tbe Department. 

CleaIliDg of Rlftn .. West BeapI 

2327. SHRI BRATrAM SlUllAMA-
MURTHY: Will dill Minister of 

3 4 

1987-88 

1987-88 

1987-88 

1987-88 

2,SS.OS,OOO 

Scheduled Tribes for employment bas been 
fulfilled in the Departmen t of Fertilizers; 
and ' 

(c) if so, the details thereof and if not, 
the steps being taken to fulfil the same ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): (a) The number of 
Scheduled Castes and Scheduled Tribes out of 
the total number of employees in the 
Department of Fertilizers group-wise, as on 
31-7-1988, is as under: 

sea 

16 

11 

22 

STs 

I , 

ENVIRONMENT AND FORESTS be 
pleased to state : 

(a) whether Rs. 100 crores scheme to 
clean highly polluted rivers in Weat Beopl 
was launched by Government; 

(b) whether this fOnDI a part of the 
Oanp Action Plan ; 

(c) whether tbe 18 towns on tho banks 
of HooablY river will be laved of health 
hazards due to pollution ; and 

(d) the numbfo.l of medium and I...,· 
acalo UDitI in Calcutta, Baldia. SDiaurl, 
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Durppur etc., prosecuted under the Environ-
ment (protection), 1986 and the outcome 
thereof? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(8) and (b). There is no separate scheme 
to clean the highly polluted rivers in West 
BenPl. Under thfj Ganga Action Plan. 
111 aemes at a total estimated cost of Rs. 
109 crores have been sanctioned for pollu-
tion control of river Ganga known as" 
Bhagirathi and Hooghly in West Bengal. 

(c) Berhamporc. Nabadwip, Calcutta 
Metropolitan District including Calcutta 
Municipal Corporation, Bowrah Municipal 
Corporation and 1 2 otber Class-I towns are 
covered under tbe Ganga Action Plan. 
After completioD of these schemes, domestic 
waste water flowing into the river from 
these towns will be intercepted and diverted. 
Since on many locations along the river, the 
watcr is utilised for drinking purposes, it is 
expected that water quality will improve 
which wi)) indirectJy benefit public health. 
However. health hazards may be due to a 
variety of reasons of whicb pollution of tb" 
river could only be one, 

(d) No medium and large unit at 
Calcutta-Baldia, SiJiguri, Durgapur etc. have 
been prosecuted under the Environment 
Protection Act, 1986. Four public sector 
undertakings in West Bengal havo been 
asked to submit their time bound programme 
for installation/augmentation ot their emuent 
tRatment facilities. Two private sector 
unitl have been asked to set up Bflluent 
Treatment Plants within a time frame. 

Self-s .. fBdeocy iD Edible ODs 

2328. SHRl JAGANNATH PAn-
NAlK. , 
SHRI H.B. PATlL: 

WID tho Minister of AGRICULTURE 
be pleucd to atate : 

(a) whether the TechnoJoay ,MiNion on 
OUaeecIs, entrusted with the task of makinl 
the country &elf-sufficient in edible oils with-
In the foreaeeable future. has proposed to 
Gowrnmcnt a policy packaae that would 
IDClude tho creation of a buffer stock of 
ol1leeda on the one hand and a dual pricina 
Q'Jtem for edible oils on tIk., other ; and 

(b) if 10, the c:IetaiJa of the policy in 

this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SUR} 
HARI KRISHNA SHASTRI): (a) and (b). 
The Technology Mission on Oilseeds bas 
submitted a proposal for an integrated 
policy on oil seeds production, import, dis-
tribution and pricing for accelerating self 
reliance. The proposal is under considera-
tion of the Government. 

[Translation] 

Training Camps Held at Alllodia Level 

2329. SHRl CHOWDHARY AKHTAR 
HASAN: W,lJ the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) wbether as a part of new education 
policy, NCERT has drawn up a training 
programme for training 2S lakb teacbers 
during 1988-90 ; 

(b) if 10, the number of coaching camps 
arranged and the number of teacbers given 
training; 

<c) the amount spent on tbe training 
camps; and 

(d) whether the objective of these train-
ing programmes bave been achieved? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHl): <a) Pursuant to the 
National Policy on Education, 1986. it is 
intcnded to orient approximately 10 lakb 
teacbera. through NCBRT during J 988-90. 

(b) The above coverage would be 
achieved t by organuung approximately 
1 0,000 orientation camps in each of the 
two years. ApproximateJy S Jakh teachers 
arc to be covered under tbis programme 
each year. 

(c) A sum of Rs. 9,96,16,843{- bad 
been reJeased by NCERT upto 31-7-1988, 
for ofaanisation of orientation camps. durina 
the year 1988-89. 

(d) Baaed on a sample survey, a review 
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of the programme was done in 1987-88, 
which showed that the qualitative objective 
of generating awareness among teachers 
about, the major thrusts of the National 
Policy on Education, 1986, had been 
achieved. 

[EngliJh] 

Grants to Universities in Orissa 

2330. SHRI SOMNATH RATH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the grants sanctioned to Utkal, 
Sambaipur and Berhampur Universities of 
Orissa under the Seventh Plan, so far; 

(b) the purposes for which the grants 
have been provided and how much has been 
spent for different purposes, University-
wise; 

(c) \\hether any fund has been diverted 
from one head to another; and 

(d) if so, whether the permission of the 
Univer~ity Grants CO[T1mission was obtained 
in th:s connect'on, Lnivcrsity-wise ? 

THE MI~JSTER OF STATE IN THE 
DEPARTMEl'TS OF EDUCATJOl' AND 
Cl_ LTl'RE I~ THE MIN1STRY OF 
HCMA0. RESOuRCE DEYELOPME~T 

(SHRI L P. ~HAHI): (a) and (b). A 
Statement is given below. 

(See columns 89-9l). 

(c) No, Sir. 

(d) Does not arise. 

UDused Books Lying ~ itb NCERT 

2331. SHRI VITAM RATHOD : 
SHRI NARSING SURYA-
VANSI: 

W,ll the MiDi~ter of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
Slate : 

(a) whether the book~ \\-orth lakhs of 
rupees I}Jng unused in the godowns of the 
N:.ttlonal Council' of Educational Research 
and Traimng has been adversely commented 
by (he Comptroller and Auditor General io 
his report for tbe year eoded 31 Much, 

1987 ; 

(b) whether the Comptroller and Auditor 
General has commented on other aspects 
of functioning of NCERT also ; 

(c) if so, the re&ction of Government 
theroto ; and 

(d) the steps taken or proposed to be 
taken to put the books lying in the godowns 
to proper use ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (g) to (c). Yes, Sir. 
Tbe Comptroller and Auditor General's 
Report has commented upon obsolete books 
lying in the National Council of Educational 
Research and Training (NCERT) godOWD 
and certain other aspects of the working of 
the NCER T in its report of 1988 (Year 
ending March, 1987). Necessary fol1ow-up 
action has been initiated. 

(d) A Committee of officen, set up by 
the National Council of Educational Research 
and Training to review the position of such 
textbooks has recommended that the books, 
which cannot be used in th~ school system, 
may be disposed off. Necessary steps have 
~D initiated to dispose off tht books. 

l Translation} 

Supply of High Yield Seeds of OIJseeds 

2332. SHRI KAMLA PRASAD 
RAWAT : Will tbe Minister of AGRICUL-
TURE be pleased to state : 

(a) whether Union Government have 
supplied high yield seeds of oilseeds to 
farmers for increasing the production of 
oil-seeds; 

(b) jf so, the rate at wbich such oi1seeda 
have been supplied to tbe farmers of Uttar 
Pradesh; and 

(c) if nO,t, the detailed reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADA V) : (a) The Governmf'Dt of India 
does Dot supply any ICedJ to the Seaee •• 
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However, National SeedI Corporation and 
State Parms Corporation 01 India, the 
Government of India UndertakiDp, supply 
aeecls to the State Governments on receipt of 
firm indents !'ubject to the availability. The 
National Seecb Corporation and State Farms 
Corporation of India have sapplied 12646 
qtll. aDd 2784 qtls. of certified leeds of 
oilIeedI durin. Rabi 1987-88 and Kharif 
198 8 respectively. 

(b) The National Seeds Corporation has 
.applied tbo certified seeds of Soya beaD at 
the rate of RI. 1100 per qtl. ; Sunflower at 
the rate of lb. 1800 per qtJ. and Mustard 
at the rate of Rs. I SOO per qtl. to Uttar 
Pract.h for sowina duriDa Rabi-1987-88 
aDd Kharif-1988. The State Farms Corpo-
ration of India have supplied Toria certified 
teed to Uttar Pradesh at the rate of 
R.I. 1200 por qtl. ex-farm during Rabi-
1987-88. . 

(c) Question does not arise. 

(.BIIgIII~l 

GarHe Prices 

2333. SHRI MAHENDRA SINGH: 
Will the Mlnilter of AGRICULTURE be 

State 

I. Bibar 

2. G .... t 

3. HarnDa 

4. Madhya Pradesh 

5. Mabarubtra 

,. On. 

9. Uttar Pradub 

8. Otben 

AU IDcIia 

pleued to ltate : 

(a) whether Government are aware that 
Garlic which was sold at fantasticall y hiah 
prices last year in various mllldis has gone 
abegging tbis year and hu no buyers even. 
at ten to fi"e per cent of tbe last year', 
q rices ; 

(b) the Government'. estimate about the 
garlic yield in different States last year and 
this year; and 

(c) the steps taken by the Central and 
State aaencies to help the growen of garlic 
to obtain a fair price for their produce 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHR.I SHYAM LAL 
YADAV) : <a> 1be garlic prices in 1986-87 
were abnormal1y higher due to lower produc-
tion in 1985-86. Though the prices during 
the current year are lower than the last year, 
these prices are still higher as compared to 
normal )'all. 

(b) The production of garlic in major 
States during 198'-86 and 1986-87 is given 
below: 

('000 tonnes) 

1985-86 1986-87 

5.0 5.7 

15.8 13.4 

8.4 10.4 

40.7 58.0 

25.5 29.6 

66.4 56.5 

12.6 19.9 

IS.2 12.5 

189.6 206.0 
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Similar estimates for 1987·88 are DOt 
yet avaUable from all the States. 

(c) Since the ruling market pricea are at 
present reasonably at higher levels. there 
does not seem to be any need for market 
iDtem:ntion. 

R aad D WiDg for Increase Ia GroODClaut 

2334. SHRIMATI N.P. JHANSI 
LAKSHMI: Will the Minister of AGRI-
CULTURE be pleased to state : 

<a) whether the Research and Develop-
ment Wing in tbe Ministry has made any 
progress in improving per hectare yield of 
groundnut ; and 

(b) if so, the details thereof 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
BARI KRISHNA SHASTRI>: (a> Yes. 
Sir. 

(b) Ten improved high yielding varieties 
posscssina mono/multiple resistance to one or 
the major pests and/or diseases have been 
~)opcd jn the last 2 years. 

CIearaDce of Irrigatioa Projects from 
Mabarasbtra 

2335. SHRI S.G. GHOLAP : Will the 
MiniIter of ENVIRONMENT AND 
FORESTS be pleased to state : 

<a> whether a number of irription 
projcctI in Thana and Nasik districts of 
Maharashtra arc held up for want of sanction 
from Union Government; 

(b) whether there is only 12 I'Cf cent of 
land UDder irrigation in Maharashtra as 
apiDSt 28 per cent in the country; and 

(c) wbetbcr Oovernmont will take into 

(I) BblpatiB~ • 

(2) a.ipuri (AprdaDda aDd Dilbi) 

(3) lledi 

(4) Dabbol 

COG8ideratioD the backleg in irriptiOD _iIt 
considoriDs the projects received from 
Mabaraslttra 'I 

'CHB MINISTBR OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) While no irrigation project is awaitq 
environmental cloarance, ten minor and 
medium irrigation scbemes requiriQa approval 
under the Forest (Conservation) Act, 1980 
have not been cleared due to non-submission 
of requisite details. 

(b) Area under irrigation in Maharashtra 
is 10.9% against 29.7% in the country. 

(c) Each project is considered on its 
merit and a final decision is taken as soon as 
the required details are furnished by the 
project authorities. 

Proposals for Developmeat of Ports In 
Mabarasbtra 

2336. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of SURFACB 
TRAN!)PORT be pleased to state : 

(a) whether certain proposals for deve-
lopment of ports have been received from 
Government of Maharashtra ; 

(b) if so, the details thereof includina 
the financaal implication involved in the 
development of each port; 

(c) whether Government of Maharashtra 
has also moved for scttiDf up of new ports in 
the State ; and 

(d) if so, the details thereof? 

THE MINISTER OF STAlE OF'1lIB 
MINISTRY OF SURFACB TRANSPORT 
(SHRI RAJBSH PILOn: (a) aad (b). Tho 
Government of Maharashtra had requested 
the Government of India ill 1984 for 
financial assistance for the development of 
the followina ports : 

15.50 

1.94 

0.36 

5.61 
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(c) Apart from the above, no other 
proposal has been received. 

(d) Does not arise. 

Special Advances for Deep Sea Fishing 
Vessels from SCICI 

2337. SHRI SATYENDRA NARAYAN 
SINHA : Will the Mmlster of FOOD PRO-
CESSING INDUSTRIES be pleased to 
state : 

(a) whether special advan~cs are to be 
made for deep sea fishing vc:ssels from the 
Shipping Credit and Investment Company of 
India Limited; 

(b) If so, the detall'i thereof; 

(c) \\hether GOVc'rnment are aware that 
such deep sea fi:.hmg IS affectmg the ecology 
of the ocelns and depr.vmg traditIonal 
fishermen of their JObs ; 

(d) If so, whether Government propose 
to reconsider thiS matter ; and 

(e) If not, the reasons therdor ? 

THE MINISTER OF STATE OF THE 
MINISTR) OF FOOD PROCESSING 
INDU~TRIES (SHRI JAG DISH TYTLER) 
(a) SCICI d..>es not make any special 
advances for acquISItIon of dc:ep sea fishIng. 
vesseJs. However, terms bans are provided 
by SCICI for acquIsitIOn of deep sea fishmg 
vessels 

(b) Question does not anse, 

(c) There IS no eVidence to suggest that 
ocean ecology has been affected by operation 
of deep sea fhhmg vessels MOfl!over. deep 
sea fishmg ves~eh operate beyond the area of 
operation of tradu.onal fi herm.:n Therefore. 
the question of riepnvmg traditional fishermen 

of their jobs does not arise. 

(d) and (e). Do not an8e. 

Producti In of Cotton 

2338. SHRI RANJIT SINGH GAEKWAD: 
W1l1 the Mmlster of AGRICULTURE be 
pleased to state : 

(a) the production of cotton, State-wIse 
agamst the target dUring 1987-88 ; 

(b) whether the productIOn of cotton IS 

low; and 

(c) If so, the reasons thereof and steps 
proposed to be taken to enhance Its produc-
tiOn at a targeted level dUring 1988-89 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTU!<.( 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHR( SHYAM LAL 
Y ADA V) (a) and (b), The cstlmltes of 
productiOn of cotton, State wise durtrg 
~987-88 along With largets arc shown 1Q th.! 
stateme-nt given below, 

(c) The declIne 10 the productIon (If 
colton durmg 1987-88 wa" dccompanled lH 
a reduct,vn 10 the arC'.! under cotton due to 
adver<:e w~ather COndlthms. 

The all India producuo'l tartet [01 cotton 
durmg 1988 89 J::. fixed at 93 lalr.h bdh.:, II 
order to achieve thiS tal get, the C'!ntf..1J.y 
Sponsored IntenSIve Colton Development 
Programme IS bemg continued on cost sharmg 
baSts lfi an the major cotton grOW1'l8 States 
except TamIl ~.idu Under thiS sche Tl\!, 

subsidy IS be ng p o.IJed \)n 0 ... ) j J';' 1I:>n 01 
breeder and foundation ... eej~ (if [fib..} Ion ,If 
certified se.:ds, lavmg out of d.:moD'trdtlOn 
plots and establtshmeot of K(.pa.! gradmg 
centres. 

Statemeat 

Targets va-a-vlS Produc.lOn of COllon-1987-88 

State Target 

--- -----~,---------
2 

~hra Pradesh 7.50 

(Lakh bales of 1 70 kgs. each) 

Achievement 
(PrOVISional) 

--------
3 

S.12 
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1 2 

Gqjarat 20.00 

Baryana 8.00 

Kamataka 8.50 

Madhya Pradesh 4.50 

Mabarasbtra 18.50 

Punjab 13.25 

Rajasthan 5.50 

Tamil Nadu 3.80 

Others 0.45 

All India 90.00 

DemaDd or OilHeds 

2339. SHRI RAM PYARE PANIKA : 
Will the Minister of AGRICULTURE be 
p1eued to state : 

<a> the total annual demand of. the 
country for different varieties of oil seeds ; 

(b) the extent to which the demand is 
met iDdill'OOusly ; and 

(c) how much quantity of oil seeds is 
importeG 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AORlCULlVRE (SHRI SHY AM LAL 
Y ADA V) : (a) The demand for a particular 
_riely of oilseeds depends upon tbe relative 
prica of different oilseedJ, consumer pre-
f~. sia of population, level of income 
ad ita diltribution. 

(b) Tbe production of total oibeeds 
cluriDI the year 1987-88 is tentatively nti-
mated at 118 lath toaDes. 

(c) Tbe curreot policy of the Govern-
ment i. to import edible oil. rather than 
oibeeds to bridae tbe taP between demand 
and supply of odibJe oils. 

9.80 

6.90 

4.61 

2.86 

14.67 

18.56 

2.18 

4.68 

0.45 

69.83 

---------
(Trans/at ion1 

Packiog aod Chilling C.pacity of DMS 

2340. SHRI BALWANT SINGH 
RAMOOWALIA: 
SHRI RAM DHAN : 
SHRINARAYAN CHOUBEY: 

Will the Minister of AGRICULTURE be 
pleased to sta te : 

(a) whether the present augmented 
capacity of milk production in Delhi Milk 
Scheme is not being fully uttlised due to 
inadequate packing and chilling capacity 
there to save th~ milk from turning sour; 

(b) If so, the details of' the milk pro-
duction. packing and chillina capacity of the 
Delhi MiJk Scheme ; 

(c) the expenditure bring bome by 
Delhi Milk Scheme on the polythene pack-
ing 01 per litre milk as against the expendi-
ture bome by it on bottle packing capacity; 

<d) whether tbere arc so many incidents 
of leakages of pol ypacks ; and 

(e> jf so, the action taken in tb~ 
reprd '! 

THE MINISTER OF STATE IN THE 
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DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM. LAL 
YADAV): (a) and (b). The project for 
expanding the bandling capacity of Delhi 
Milk Scheme by 1.25 lakh litres of milk per 
day has not yet 'been completed. 

(c) At the prtvaiJing levels of efficiency, 
the estimaterl expenditure per litre on the 
poJythene film packing is about Re. 0.44 in 
one litre pouch, Re. 0.65 in ~ litre pouches 
against Re. 0.49 in bottling. 

(d) and (e). There is some incidence of 
leakage of pouches which is a normal 
phenomenon in handling milk in pouches. 
In order to reduce the leakage, DMS is tak-
ing preventive measures like using of good 
quality of film. backup rubber and other 
materials for packing milk in pouches. 

{Engitsh] 

Drought Assistance to Orissa 

2341. SHRI BRAJA MOHAN 
MOHANTY: WiJl the Minister of AGRI-
CULTURE be pleased to state tbe details of 
tbe amount given as grant anc adjusted 
agaillst tbe plan allocation for the State of 
Orissa as drought assistance for tbe current 
year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA TION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
Y ADA V): Out of the total ceiling of Rs. 
59.58 crores approved for drought to Orissa 
Government during 1987-88, an amount of 
Rs. S.47 crores has been made availabJe for 
the current year 1988-89 (April to June, 
1988). Further. in accordance with tbe 
existina pattern of adjustment against the 
plaD allocation, Rs. 8.22 crores is beina 
adjusted during 1988-89 against the ceilings 
of prevIous years. 

IJICrase iD AvaUabllIty of Foodgralas 
Per capita 

2342. SHRI KUNJAMBU: Will the 
Minister or AGRICUL TURB be pleased to 
ltate: 

<a> whether the per capita avaiJability 
of foodaraiDa has increased over tho past 
8vo yean ; 

(b) if so, the details thereof; and 

(c) how does it compare with the per 
capita availability in developiDg al well al 
developed countries ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPER A TION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
Y ADA V) : (a) aDd (b). The followin. Table 
sbows the per capita Det availability of 
foodgrains (cereals and pulses) in the country 
during the put five yean : 

Year 

1983 

1'984 

1985 

1986 

1987 

Per Capita Net 
A vailabiJity of 
Foodgrains in 
Grams per day 
(ProvisiODal) 

436.4 

477.9 

453.7 

476.1 

465.5 

--------------------------------
(c) The per capita food supply (cereals 

and pulses) in some sekcted developina aDd 
developed countries as caJculated by the 
Food and Agriculture Organisation for the 
period 1979-81 is as under : 

Country 

Ghana 

AraentiDI 

Pakistan 

India 

PhiJippiDos 

IodoDesia 

Per Capita 
Food Supply 
Grams/day 

2 

195 

384 

476 

536 

572 

602 
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~------ - .,---

Thailand 634 

Bangladesh 638 

U.S.A. 256 

Canada 263 

United Kingdom 268 

France 295 

Amtralia 314 

Japan 510 

Italy 513 

Admission in K('Odri~'a \'id~ alaya.1II 
Under Special Di'p~nsatioD 

Po'\oers 

2343. SHRI SAMAr" BRAHMA 
CHOVDHURY : Wiil the Minister of 
HUMAN RESOl'RCE DEVELOPMENT be 
pka, ... d to stat·: . 

(a) whether Go\'r:rnmcnt have recemly 
decided ~;!?ajn to gra:1t adrnis~ion in Kendrira 
V:d:a\ay~" uu.>:" special <Jispensation 
rowers : and 

(11) if so, the detail~ thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDlJCATION AND 
CULTURE 1N THE MIl'ISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P_ SHAHI) : (a) Yes, Sir. 

(b) On the grounds of bn'ld social 
eonsidcratiors :!r.d to accommodate CdseC;; 

requiring comDlIssion, lh~ Chairman. 
Kendnya Vld)'a1d}a Sar.ratbn has been 
empowered to grant adml-<;Icn ooder sp~cial 

di'JY'l~tion. 

I Translalionl 

IlI('rea~ in Production of Sugarcane 

2344. PROF. CHANDRA BHANU 
DEV1: WIll the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether the Indian Council of 

Agricultural Research (ICAR) has evo1ved a 
new technique for increasing the production 
of sugarcane ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL RE-
SEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRl 
HARI KRISHNA SHASTRJ): (a) Yes, 
Madam. 

(b) The Indian Institute of Sugarcane 
Research an Institute of leAR at Lucknow, 
has developed recently a ring method or 
pia nting for Sugarcane cultivation. In this 
system pits, (30 em deep and 90 em in 
diameter) are dug in a row, keeping 120 em 
pit to pit spacing (centre to ccntre). Thus, 
about 7000 pits in one hectare are made. 
Fertilizer at the rate of 150 kg nitrogen, 80 
kg phosphorus and 20 kg potash per hectare 
is recommended in this system. Entire 
qU'mtity of phosphorus and potash and oue 
third of nitrogen (50 kg) is incorporated 
in tbe soil b~fore planting. While preparing 
the PItS. 5-8 kg well rotten farm yard 
manure per pit is mixed with the soil before 
planting. In each pit, ] J. three bud seUs 
are planted. In all, four to six 'irrigations 
are given before on set of monsoon. The 
remaining quantity of NItrogen (l00 kg of 
Nitrogen) 'is applied in two splits, at the time 
of third and fourth irrigations. 

This method of planting ensures less 
lodging and tolerance to drought. By 
adopting pit planting, 180 t/ha Sugarcane 
yield is obtained as compared to 90 t/ha 
in conventional "lethod of planting. 

{E"glish1 

Seizure of Wild ure Skin~ 
234.5. SHRIMATI PATEL RAMABEN 

RAM1IBHAI MAVANI : 
SHRI CHHITUBHAI GAMIT : 

Will tbe Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) whether huge quantity or wild life 
skins was seized (rom dIfferent partl or tbe 
country other tban Delhi during the IUl six 
months; 

(b) if so, the details end value of the 
catch ; and 
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(c) the action taken against the perlODt 
involved ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) to (c). Information is not readily avail-
able in the Ministry. It will be obtained 
and placed on tbe Table of the House. 

Strength In Parad.p Phospbate Limited 

2346. SHRI ANADI CHARAN DAS : 
WiIJ the Minister of AGRICULTURE be 
pleased to state : 

(a) the total strength of employees, 
category-wise in Paradip Phosphate Limited 
as on 31 March, 1985 and 31 March, 198'8 
Vi!:-8-vis the number of Scheduled Castes 
and Scheduled Tribes employees amongst 
them; 

(b) the number of reserved posts carried 
forward as on I January. 1986, 1 January, 
J 987 and 1 January, t <)88 and those 
reserved during the years 1986, 1987 .md 

1988 and the reasons for tbete posts not 
filled in theae years and subsequently carried 
forward; 

(c) the number of reserved posts laPied 
during the years 1986, 1987 and 1988 80 
far after being carried forward for three 
yean as provided under tbe reservation 
rules; and 

(d) tbe number of reserveJ posts lying 
vacant at present and the reason, therefor 
and tbe steps taken or contemplated to fill 
the backlog of tbese reserved posts ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU) : (a) The total 
number of employees category-wise in 
Pinadeep Phosphates Limited (PPL) 85 
on 31-3-198S and 31-3-1988 and the 
number of emp!oyees beloging to Scheduled 
Castes and Scheduled Tribes amongst them 
were as under : 

-----------------------------------------------------------
Category As on 31 -3 -1 98 S 

Total No. of SCs 
employees 

STs 

As on 31-3-1988 

Total No. of SCs 
employees 

STs 

--------------------------------------------------------------------------
A 30 102 3 

B 22 130 

c 53 2 2S9 19 2 

D 85 14 119 19 

(b) The number of posts category-wise and 1-1-1988 were as under: 
carried forward as on 1-1- 986,1-1-1987 

Cat~ory As on 1-1-1986 As on J -1-1987 As on I -1-1 988 

SC ST SC ST SC ST 

A 8 5 8 6 13 8 

B 7 3 10 S 16 8 

C 8 5 15 12 20 18 

D 8 9 9 
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The number of posts reserved during follows: 
the years 1986. 1987 and 1988 were as 

A 

B 

C 

D 

DuriDg 1986 

SC 

3 

17 

2 

ST 

2 

8 

1 

Durina 1987 

sc 

7 

12 

ST 

2 

4 

7 

During 1988 
(Till 31-3-1988) 

sc ST 

----------,----------------------------
The posts could not be filled up due to the non-availability of suitable candidates. 

(c) No posts reSft'VCd for SCs/STa has 
either been dereserved or lapsed. 

(d) The number of reserved posts for 
SCs and STs lying vacant category-wise as 
on 3J -3-1988 were as under: 

Category No. of Posts 

SC ST 

A 13 8 

B 16 R 

C 20 J8 

D 9 

Steps bave been taken to fiJI up the 
aforeaaid vacancies by advertising tbe postJ 
aclUJively for SCI and STs. 

[TraILf/atioIJ] 

Pro,isio. of Amo:JDt to Uttar Pradesh fo: 
COBStruction or'Swachha Sbaachalaya' 
2347. SHRI RAJ KUMAR RAJ: 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a> the amount provided to Uttar 
Pradesb during tbe last year for constructina 
·'Swacbha Sbaucbalaya" (clean latrines) in 
rural areas of Uttar Pradesh under the 
Integrated Rural Sanitation Programme: 

(b) tbe amount utilised by Uttar 
Pradesh ; and 

(c) tbe Dumber of rural sanitary units 
constructed and tbe details of villages 
covered? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY) : 
<a> to (c). The information for Inte-
.... ted Rural Sanitation Proaramme in Ultar 
Pradesb durin. 1987·88 is aiven as under : 

81. Name of Proaramme Amount Amount No. of rural 
No. provided utilised sanitatJoo unitt 

(Ill. in lakba) conatrucSed 

2 3 / 

1. Central Rural 8aDitation 25.00 23.00· 2,200· 
Propamme (ClIP) 
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J 2 3 4 5 - .... _---- ...... 

2. Rural Landless Employment 1 ~1.00 137.00 14.500 
Guarantee Proaramme 
(llLBGp) 

3. National Rural Employment 151.00 137.00 14,000 
Prosramme (NREP) 

Total 327.00 295.00 30,700 
----

.Tbe progress is upto July, 1988. 

Information regarding names of viUages 
ia not monitored at the love) of Central 
Government. 

Damage to FoodgraIDs 

2348. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of AGR!-
CULTURE be pleased to state : 

(a> whether large quantity of foodgrains 
it damaaed in the country every year ; 

(b) if so, the quantity of the foodgrains 
10 damaged and the percentage of roodgrains 
to the total production which go~ waste in 
this way and the main reasons for damage ; 

(c) whether Government have taken 
measures to protect the food8Ttlins from 
being damaaed ; and 

(c) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI Sij.Y AM LAL 
Y ADA V): (a) and (b). There arc no 
detailed estimates on tbe damaae to food· 
.... ins in the counlry. However. the Food 
Corporatton of India estilD8tes tha.t about 
0.40 to 0.64 per cent of the foodarains 
bandied by tbem are being damaaed. 

(c) and (d). Steps bcioa taken to pro-
tect the foodarain are : 

(0 protection from stored &rain pests 
tbrouab Save Gram Campaip. 

(il) Careful haudliDi of foodgrain at 
a1' the Ita .. by avoidiDa 10II!IeI 
durioa traDlport. pactiDa aDd duo 

to rains. 

(iii) Rodent control as per the advice of 
expcn committee by using major 
rodenticides which are commonJy 
uled (or rodent control are Zinc 
pbosphide, Aluminium phosphide 
and Anticoagulenta. 

(iv) These are supported by training 
programmes. 

[EngltM) 

FlSCallacentins to Subscribers fQl' 
Encoaragillg laftSbDent in Public 

Issaes of Sbippiag Compuies 

2349. SHRI S.B. SIDNAL : 
SHRI S.M. GURADDI: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether there is any proposal to 
provide several fiscal incentives to subscri-
ben for encouraging investment in public 
issues Boated b) ~bipping companies ; 

(b) if so. the details thereof; and 

(c) the eXlent to which these incentives 
will help shipping companies to raise their 
capital 7 

THE MlNlSTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (8) to Ccl. An 
Expert Group set up to formulate and 
lugest fiscal incentives for attractina capital 
to the abippiua industry has recommended 
various concessions to be extended to the 
industry under the provisions of the India.a 
Income-tax Act incJudiDi extensiOD of the 
fIdJJties of SectioD SOC'C. 



AOOVS1' 11, 1988 J12 

Medium of InstructioD in Uai,ersities 

2350. SHRI SYED SHAHABUDDIN : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(8) the medium of instruction in the 
Central Universities for under-,raduate. post-
graduate and professional education separa-
tely, university-wise ; 

(b) whether the universities whose 
medium of instruction is English have 
adopted a target date for shifting to an 
Indian language at various levels ; and 

(c) if so, the particulars thereof 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHl): (a) to (c). The 
requisite information is being collected from 
the concerned Universities and will be laid 
on the Table of the House. 

Bihar's Request for Increase in ROJaity 
Rates 08 Minerals 

2351. SHRIMATI KISHORI SINHA: 
Will tbe Minister of STEEL AND MINES 
be pleased to state : 

(a) whether Bihar bas represented that 
the royalty it gets on the minerals obtained 
from the State, is inadequate ; 

(b) if so. whether there is any proposal 
for revising the royalty ; and 

(c) if not, how would Bihar be com-
pensated for such loss ? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) The 
royalty rates on minerals other than coal 
and sand for stowing have already been 
revised w.e.f. 5-5-87. So (ar no proposal 
from Government of Bihar for further 
revision of royalty on tbose minerals hal 
been received. 

In 10 far as coal is concerned, the royalty 
notified on lZ-2-1981 is in force. 'The 
GOYeI1lment of Bihar bad proposed tbat the 
royalty on coal should be levied OIl ad-
ftlorem buiJ and at the minimum ratol of 
10% of F.O .Il. sale price of coal. 

(b) To COJIIider die quatioa 01 NViIioD 

of royalty rates on coal, a Study Group was 
constituted by the De p&:-tmcnt of Coal in 
Novembor, 1984. The Study Group consi-
dered the various sugestions received and 
submitted its report in May, 1985. No 
deciSion has yet been taken 00 the report 
of the Study Group. 

(c) Does not arise. 

LoaDs UDder IRDP in West Bengal 

2352. SHRI ATISH CHANDRA 
SINHA: Will tho Minister of AGRICUL-
TURE be pleased to state : 

(a) whether Union Government are 
aware that applications for loans under 
Integral Rural Development Programme are 
not being given to applicants in West Bengal 
without the recommendation of Gram 
Panchayat pradhans ~ 

(b) whether the practice is w.ithin the 
norms framed by Union Government ; and 

(c) if not. the steps Government pro-
pose to take to mitigate the hardship? 

THE MINISTER OF STATE IN THE 
DEPARTMLNT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF 
AGRICULTURE (SHRI JANARDHANA 
POOJARY): (a) to (c). In West Bengal, 
there is no bar to any intending applicant 
obtaining loan applIcation forms directly 
(rom the bank. However, loan applications' 
are filJed up in camps attended by beneficia-
ries, block functionaries and bankers along-
with Pancbayati Raj representatives. Accord-
ing to existing procedure prescribed by tbe 
State Govemment, the list of eligible beneficia-
ries are finalised. after household survey and 
its public display. Anyone aggrieved is given 
a chance to represent against selection or 
non-selection. Thereafter. the concerned 
Gram Panchayat is to sponsor cases which 
are sanctioned by the concerned Pancbayat 
Samitis throuah its Sub Committee, in which 
bankers are also represented, after clearance 
in a jOint inspection by blocks, bank and 
Panchayat representatives. 

Need to IDcrease Ma .. _.at EfBdeacy 
.. Prodaetlvity of F .... 

1353. SHill BALA.SAHBB VIK.HE. 
PATIL: Will the Minister of AORlCUL-
WRB be plcued to Itate : 
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(a) ia view of the fact that there is an 
urgent need to increase the management 

-.:fBciency &rid productivity of farmers. parti-
cularly the small iarmers, whether any 
corrective stc=ps have been taken by Govern-
ment in this regard ; and 

(b) if so, the details thereof? 

THB MINISTER OF STATE IN THB 
~"')EPARTMBNT OF AGRICULTURE AND 
C )OPERATION IN THE MINISTRY OF 

" AG.l{ICULTURE (SHRI SHY AM LAL 
. YADAV): (a) and (b). The steps taken 

by the Government to increase the manage-
ment efficiency and productivity of farmers 
are as follows : 

(1 ) An agricultural extension system, 
popularly known as Training and 
Visit System of extension, has been 
introduced in the country tJ 
increase agricultural proouction and 
productivity. The system provides 
for regular visit of Village Exten-
sion Workers to the farmers and 
feedback of farmers problems to 
scientists for their solution. 

(2) The transfer of agricultural techno-
logy to farmers is also being made 
through the programme of the 
Indian Council of Agricultural 
Research namely. National Demons-
trations, Operational Research 
Projects. Krishi Vigyan Kendras 
Lab-to-Land Programmes. 

(3) Under the Integrated Rural Deve-
lopment Programme, the small and 
marainal farmen are assisted 
throuah financial sUMidies for 
inveltina in minor irrigation, land 
development and other agricuhuraJ 
activities; and 

(4) The small and marginal farmen 
are also beina aSSisted through a 
Centrally Sponsored Scheme with 
an outlay of Rs. S.OO lakb per 
Integrated Rural Development 
Block. The subsidy covers the 
areas of minor irriptioo. distri-
bution of minildts or improved 
IOOds and laDd development. 

TaklDg over of VISL 

2354. SHRI S.M. GURADDI: Will 
the MiDlster of STEEL AND MINES be 
pleased to state : 

(a> whether any negotiations are going 
on for taking over Visvesvaraya Iron and 
Steel Limited ; and 

(b) if so, the progress achieved so rar 
and tb~ time lIkely to be taken In arriving 
at a finaJ decicjon in the matter? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) and 
(b), Yes, Sir. Various aspects relating to the 
take over of VISL by the Central Govern-
ment have been discussed with the Govern-
ment of Kamataka. These diSCUSSions have 
covered the financial concessions requIred to 
be given to VISL by the State Government 
and tbe financing institutions in order to 
make VlSL economically viable. No final 
decision has so far been taken on these 
concessions. It is not possible to indicate 
firmly the date by which the matter wou Id 
be decided finally. 

Per Hectare ProductioD of Wheat 8Dd 
Rice 

2355. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether per hectare prod uction of 
wheat and rice is still very low as compared 
to other countries ; 

(b) if so, the details of per hectare 
production of wheat and rice in the country 
as well as the World average; and 

(c> the steps being taken to uise per 
bectate production 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
Y ADA V): (a> and (b). The following Table 
aives the I)c.'r hectare production of wheat 
and rice for India as weU Is World average 
for the yean 1984 to 1986 : 
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IW H«tare Production of WMot and Rice 

(Ka.) 

Year India World aw....., 

WIIeat 
1984 1843 2230 

1985 

1986 

.870 
2046 

2193 

2340 

1984 

1985 

1986 

2129 

2329 

2202 

3228 

3286 

3271 

(c) Steps beiDa taken to rai. the per 
hectare production of wbeat and rice iDCIude 
tbe l'oIlowinl : 

(i) Adoption of improved technology 
and propaption of rainfcd farmina 
teehnology on watershed manage-
meat basis; 

(ii) Timely and adequate supply of 
aaricu1tural inputs and credit; 

(iii) Increase in the crop intensity through 
double and multiple cropping ; 

flV) Iocmase in coverage of area under 
location specific High Yielding 
Varieties resistant/tolerant to insect-
pest and diseases and valious strelS 
conditions ; 

(v) Adoptioa of integrated plant pro-
tection measures over a larae area; 

( .. ) Adoption of area approach in 
potential regions/districli for iocrea-
.... productivity of various crops ; 

(vii) ~ remwacradve prices of 
v.... foodaraios to the farmers 
aDd ~DI tbe orpnisatiooal 
IUpport tor purcIwe of fooctaraiDa 
at ....... ' pricca ; aad 

(viii) ln1eDIificatioD of reaearcb efforts fot 
matiDa available tbe ocooomic and 

viable improved production techno-
logy. 

Besides the above steps. the following 
schemes aimed at raising the production and 
productivity of rice and wheat and other 
foodgrain crop!i arc under implementation : 

(i> Minikit Programme of Rice and 
Wheat including propagation of 
new technology ; 

(ii) Centrally Sponsored Special Rice 
Production Programme ; Rnd 

(iii) Centrally Sponsored Special Food-
grain Production Proaramme. 

[TrD'I3lation) 

ProductioD of Garlic, OaioD aad Coriuder 
ioM.P. 

23S6. SHRI SATYA NARAYAN 
PAWAR: Will the Minister of AGRICUL-
TURE be pleased to sta~e : 

<8> whether there bas been aood pro-
duction of garlic, onion and coriander in 
Madbya Pradesh this year but tho farmers 
are not _ting ovcn their cost of produc-
tion ; 

(b) whether there it any proposal to 
purcbasc tbcse items from tbc farmers with 
a view to live tbem relief ; 
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(c) wbetbtr Government are aJso making 
efforts for the export of these items and if 
so, the details tbtreof ; and 

(d) the remedial steps' proposed to be 
taken to en.sure that the farmers get tbe 
remunerative price of their product and the 
productiol1 of these items also does Dot ran 
during the next crop season 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MfNISTR Y OF 
AGRICULTURE (SHRI SHY AM LAL 
YADAV): (a) The offiCial esumate of the 
production 01 ~arhc, onion and conander 
during thiS year IS not available No report 
bas been received from the Government of 
Madhya Pradesh that the farmers are not 
getting even their cost of production. 

(b) and (d). Market mterventlOIJ opera-
tions arc undertaken for onions by NAFED. 

(c) Yes, Sir . .Promotlona) activities are 
undertaken by the Spices Board and A~i­
cultural and Processed Food Products Export 
Development Authority. 

(EnglISh} 

UDiform Rate of Royalty aDd ToalioD 

2357. SHRI E AYYAPU REDOY: 
Will the Minister of ',TEEL AND MJNES 
be pleased to state : 

(a) wbeth~r tbe taxes are being levied 
on mlDerals by th~ vaTlous Slate Governments 
on the basis of royalty ; 

(b) wheLher the policy of having uniform 
and a common royalty on all the minerals 
in India is being defeated by resorting to 
taxation on mineral rights; and 

(c) if so, the efforts being made by 
Union Government in bllDgit'g t niform rates 
of royalty plus taxation for mineral develop-
ment and regulation '1 

THE MINISTER OF STEEL AND 
MINES (SHRI M L. FOTEDAR): (a) to 
(c). Tbe Government of Andhra Pradt'sh. 
Bihar, Gujarnt, Kamataka, M.P., Maharash-
tra, Orisc;a, Rajasthan, Tamil Nadu, U.P. and 
Weet Beneal have imposed different levies 
such as mineral rights tax, cess, Jand tax etc. 
Meahalaya also proposes to levy mineral 
cess. The levies in Andhra Pndesb, Bibar, 

Maharashtra, Orissa, Rajasthaa, Tamil Nadu 
and the Mineral Ilights Tax in Karnataka 
are related to ..royalty. These levies have 
been imposed by tbe State Governments in 
exercise of their legislative POwell. Since 
these have an impact on the prices of mineral 
export and inputs affecting tbe price .tructure 
of various key industries it w(luld be desin-
ble to evolve in consultation witb State 
Governments, a rational regime of aU such 
levies having an impact on mineral develop-
ment taking into account aU the factors 
invoJved. 

The Central Government wbile revtslIlI 
the rates of royalty in May, 1987 bad 
requested the State Government:; to make 
suitable adjustment in the rates of mineral 
rights tax/cess etc. which have been hoked 
with royalty rates so tbat there is no increue 
in the total quantum of accrual of mineral 
rights tax/cess etc. consequent upon the 
revision of royalty. 

Vacanries of Principals aad Vice-Priad-
pals iD Keadriya VidyaJaya Sagatllu 

2358. SHRI M.Il. SAIKIA: Will the 
Minister of HUMAN RESOUIlCE DEVE-
LOPMENT be pleased to state: 

(a) the details of vacancies of Principals 
and Vice- Principals in tbe Keudriya Vidya-
laya Sangatban as on 1 Auaust, 1988 ; 

(b) tbe reasoDS due to which tJK.o 
vacancies have not yet been filled up ; and 

(c) the time by which these are likely to 
be filled up '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATJON AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH I) : (a) IS posts of 
Prmcipals aDd 1 J peets of Vjc:e-PriDcipaJ. 
were vacant in Kdldriya Vidyalaya Sanaalban 
on 1-8-1988. 

(b) and (c). The vacancies or PrincipaJa 
could DOt be filled up due to the panels beiDa 
exhausted and the vacancies of Vice-Princi-
pals could not be filled up due to some of 
the POTs declining to accept promotJoa. 
Action is heina taken to fin up theae vacanc:ies 
exped.itioualy. 
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Tecbnology Mission on OUseeds 

2359. SBRI H.B. PATIL: Will the 
Minister of AGRICULTURE be pleased to 
state : 

{a) whether the Technology Mission on 
oilseeds was in favour of introducmg a dual 
polIcy for edible oils and for building up a 
buffer stock of edi ble oils and oiJseeds to 
meet any exigency ; and 

(b) if so, the details thereof? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDVCA TION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): (8) and (b). 
The Technology Mission on oilseeds has 
submitted a proposal for an integrated policy 
on Ciilseeds production, import distribufion 
and pricing for accelerating self-reliance. 
The proposal is under consideration of 
Government. 

Implementation of 'Jjvandbara" 

2360. DR. KRVPASINDHU BHO}: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the names of the States where 
'Jivandhara' scheme has been implemented; 

(1'-) v.hether such a ::cbeme has been 
introducea m O'lssa ; 

(c) if so, the areas of the State where 
'J:vandhara" scheme has been launched; 
and 

(d) the details of the works done or 
proposec to be undertaken in Orissa under 
the 'Jivandhara' scheme ? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARYJ; (a) and (b). A scheme for 
constrwcrion of a million weJls for Scheduled 
Cas{e~/Scheduted Tribes and freed bonded 
lab')urer ... has since been launch~d wi lh effect 
from 1-4 -88 alt a suh-scheme of National 
Rural Employment Programme and Rural 
Landless Employment Guarantee Programme. 
This scheme is being implemented in all the 
Stat~ ex«pt Assam, Baryana, Meshalaya, 

Mizoram, Punjab, Sikkim, Andaman and 
Nicobar. Delhi, Lakshadweep, Chandigarh 
and Pondicherry who have opted out of the 
scheme. 

(c) and (d). 25,000 wells are proposed 
to be constructed in Orissa under the Scheme 
during the current year. 33 J wells have been 
completed so far at a cost of Rs. 30.78 
lakhs. 

Purcba'ie of Products by NAFED from 
Sirsi (Karnataka) 

2361. SHRI JAI PRAKASH AGAR-
WAL : Will the Minister of AGRICULTURE 
be pleased to state : 

(a) the cost of processed products pur-
chased by NAFED from Sirsi (Kamataka) 
for distribution in Delhi Market ; 

(b) whether it is also a fact that the 
products could not be sold in the market 
being sub-standard and are lying in the 
godown of N AFED ; 

(c) ibe reasons for purchase of sub-
standard products from private parties of 
south for Delhi ; and 

(d) the loss suffered by NAFED on tbis 
account? 

THE MIl"1STER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRJ SHYAM LAL 
Y ADA V): (a) The cost of processed pro-
ducts received by NAFED in Delhi from 
Slrsi (Kamataka) was Rs. 96.303.58 includ-
ing Excise Dut~ and Sales Tax. 

(b) No, Sir. The sale of goods is in 
progress. 

(c) and (d). The proces~d products 
belonging to the Kamdhenu Cooperative 
Dairy and Fruit Processing Society Ltd. 
Sirsi (Karnataka) were despatched by mistake 
of the Society to Delhi, instead of MadraJ. 
To avoid cost of transportation to Madras, 
NAFED decided to "ell the goods in Delhi. 
NAFED has so far not incurred any loss on 
this account. 

Norms for Teacber-PupU Ratio 

2362. SHRI K. RAMAMURTHY 
Will the Minister or HUMAN RESOURCE 
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DEVEl,OPMENT be pleased to state : 

(a> the steps being taken to evolve 
national norms regarding teacher-pupil ratio 
10 that the twin strategies, namely rationali-
sation of existing teacher- pupil ratios and 
optimisation of teacher-pupil ratios. as 
suggested in the Report of the National 
Institute of Educational Planning and Admi-
nistration, can be implemented effectively; 
and 

(b> the efforts being made at national 
level for bringing about a qualitative change 
in the education of growing pumber of 
children 1 

THE MINISTER OF STATE IN THE 
DEPARTMEN1S OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCe DEVELOPMENT 
(SHRl L.P. SHAHI): <a) The National 
workshop orgnised by the National Institute 
of Educational Planning "and Administration 
(NIEPA) on 28- 29th October, 1986, had 
alongwith other aspects, suggested certain 
norms for teaching staff for primary and 
upper primary stages of education. These 
norms are for consideration of the Statel 
Union Territories and are not the prescribed 
national norms. 

(b) At the national level efforts have 
been made by the N ationa) Council of 
Educational Research and TraIning (NCERT) 
to support activities for qualitative improve-
ments of education. These are: 

(i) reo otien tat ion of the present prac-
tices of the development of instru-
ctional material with a view to 
making it child centred. 

(ii> re-orientahon of pre-service and 
in- service teacher education pro-
Irammes, 

<iii) reform of examinations for making 
them a powerful instrument of 
improvinl teachillg and learning, 

(iv) provision of essential facilities to 
all scbools and non-formal centres, 
education tbrough support to pro-
grammes like 'operation black-
boanS'. 

(v> extensive utilization of mass media 
and educational tcdmolOJY ; and 

(vi> participation of local communities 
in educational ventures. 

Afforestation Programme 

2363. SHRT VIJAY N. PATIL : Will 
the Minister or ENVIRONMENT AND 
FORESTS be pleast!d to state : 

(a> the targets achieved so far under 
afforestation programme during tbe year 
1987-88 ; 

(b) whether Government have sougbt 
scientific knowledge from USA and other 
countriC41 in the matter of conservation of 
forests ; and 

(c) if so, the forest areas in the country 
where such scientific technique in affore-
station progr3mme is likely to be imple-
mented? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) Tota] area covered under the afforestation 
programme in 1987-88 is reportf'd to be 
about 1.77 miJIion hectares. 

(b) No, Sir. 

(c) Does not arise. 

Libraries at Village Level to EDCOUrage 
Adult Literacy 

2364. SHRI NITY ANANDA MISRA 
Will the Ministt"r of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a> whether to encourage programLDe of 
adult literacy Government have drawn up 
any scheme to set up libraries at village 
level; and 

(b) if so, the details thereof and when 
this scheme is going to.be launched ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : <a> and \b). A scheme 
of Jana Sbikshan Nilayam bas been 
formulated under the National Literacy 
Mission which primarily alms at instltutional-
isina post-lireracy and continuing education 
for the bfncfil of the nco- Jitt"rares of adult 
education prOSClLmme; pass outs of non-
formal education prosrammes and primary 
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schools. Main fUDCtion of Jana ShikshaD 
N.layam would include eveniug classes f(\r 
upgradation of 1iteracy hbrary service through 
books, journals and f-ookfets, reading room 
with wall papers and new'\papers; iDforma~ 

tion window for st"curing informatIon on 
developmental programmes; communication 
ceptre with community radio(fV facilities; 
in addition to Charcha MandaI (Group dis~ 
cussion); simple and short duration training 
programmes ; sports and adventurous 
recreational and cultural activities. 

The Scheme has been circulated to all 
State Governments/UT Administrations on 
14th • arch. 1988 for implementation. 
Grants-in-aid has been released to the States! 
UTs for setting up of 10,065 Jana Shikshan 
NiJayams during] 987·88. 

GutdeJi. for Anganwadi Centres 
uilder ICDS 

2365. SHRI SANAT KUMAR 
MANDAL: Will the Minister of HUMAN 
RESOURCE DEVEWPME~T be pleased to 
state : 

(a) the total outlay envisag~ in the 
Seventh Plan for the Anganwadi Centres 
under the Integrated Child Development 
Service Scheme (ICDS) Sta te- wise ; and 

(b) whether any guidelines about the 
mode for running these centres and the 
selection of Aogsowadi workers in the ICDS 
projects bad hem laid down by Government 
and if so, the details thereof ? 

mE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CIDLD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRlMATI MARGARET ALVA) : (a) An 
outlay 0( RI. S 20 Cl'ores bad been made in 
tbe Seventh Five Year Plan (or the Integrated 
Child Development Services urnS) Scheme 
and for training of its functionaries. No 
State-wise distribution of this outlay has 
been made. Grants are released to State 
Government. each year keepiq in view their 
estimated requirement. and the fund. 
a~ailable in the Central Budget. The 
-Supplementary Nutrition" component of 
tile scheme, except to the extent aift food and 
uaistance under Wheat Baled Nutrition 
Proaramme are available. t. funded from tbe 
Statea' OWD I'CI08I'Cet. 

(b) Yes, Sir. The scheme is administered 
through the State Governments. At the time 
of the inception of the Scheme in 1975, 
guidelines were issued to State Governments 
inter~aJia about tbe runnina of anganwadi 
centres and mode of selectiny Anganwadi 
Worktrs. Anganwadi is the focal point fol' 
the cielivery of the integrated package of 
services under the Scheme, catering to a 
population of roughly 1000 in rural and 
urban areas and 700 in tribal, hilly Bnd 
sparsely populated areas. It is run by an 
Anganwadl Worker. with the help of a 
Helper. Both Aflganwadi Worker and 
Helper are part-tiroe. hnporary workers and 
should belorg to the ~ame village locality 
and be acceptable to the I()cal community. 
Special care should be taken lD their ~lectjon 
so that children of Scheduled Castes and 
other weaker sect:ons of the society are 
ensured free access to the anganwadi. It 
had been su~gested to the State Governments 
that the selection of anganwadi workers might 
be done by a Committee consisting of tbe 
District Social Welfare Officer. the Block 
Development Officer (BOO), the Child 
Development Project Offictr (CDPO), jf he! 
she is in position at the time of such 
seJrclion, the Medical Officer of the Primary 
Health Centre. the President of the Taluka 
Pancbayat!BJock Advisory Committee, a 
representative of the State Social Welfare 
Board and any other non-officials which the 
State Government might consider appropriate. 

[ Translation] 

New Improved Varieties of Ollseeds Crops 

2366. SHRJ KALI PRASAD PANDEY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

<a) whether some new improved 
varieties of oil seeds crops have recently been 
identified and if so, tbe namet thereof with 
soil condition therefor ; 

(b) tbe detaill of steps taken by Govern-
mcot to arrange iniption 'acilities also to 
tnlighten the growers 8 bout the control of 
diaeases to these crops 10 tbat the lannon 
could derive benefit of these new varieties ; 

(c) whether a workshop iovolvina more 
than 250 specialists and scientists of tbe 
countty WlS orgRniscd in this connectioD ; 
and 

(4) If 10, the ootcomo 01 tbII worbbop 
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Ind tbe details of expenditure incurred 
thereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI) : (a) Yes, Sir. 
A statement of new improved varieties for 
different aaro-climatic conditions is liven 
below. 

(See columns 127-136). 

(b) Under Technology Mission 00 
Oilseeds, State Governments are being advised 
to provide irrigation facilities to oilseed 
growers. As a special drive, sprinkler sets 
for I'tlbi/summer groundnut cultivation and 
plant protection equipments are provided 
through National Oilseeds Development 
Project. Farmers are being ~ducated through 
demonstrations, distribution of technology 
bulletins and mass media communication like 
T.V., RadiO, news-paper, etc. for takIDg 
timely disease control measure!>. 

(c) Yes, Sir. 

(d) The major outcome/recommendations 
of the workshop were: (i) de"e}opment of a 
new sunflower hybrid (MSFH-17), (ii) ap-
propriate production and protectJon techno-
logies of Khart! oilseeds, (iii) identification 
of promising strams for further testing. and 
(iv) strategy for time bound nucleus and 
breeder seed production. The Directorate 
of Oflseeds Research (lCAR) incurred an 
expenditure of Rs. 23.992/- for organising 
the Workshop. 

18 addition a number of varieties such as 
VG-IS. MA-16. C-364. 00-51-1 in 
Foundnut ; APSH-J I. MSFH-l, 00-2. 
KBSH-l, MSFH-8, MSFH-JO and 
MSPH-l1 in sunflower; JSF-l (Sweta), 
HUS-305, NRS-209 and APR-3 in 
.mower; YSB-J97-C, YSK-15, RW 4C 
(3-11) and RH-SI9 in rapeseed-mustard ; 
and MACS-58, PK 471, PK 472, VL Soya 2 
and PK 564 in soyabcan. bave been develop-
ed very recentl y . 

TraJatag Proaramme In FIDe Arts for 
Taleated Rural Youth" Rajasthaa 

2367. SHRl SHANTI DHARIWAL 
. Will the Minister of HUMAN RESOURCE 
~DBVBLOPMBNT be pJeued to ... '" : 

(a) whether bis Ministry bas chalked out 
a programme to impart training in fine arts 
to rural people. particularly poor ones and 
talented youths Jiving in rural areas ; and 

(b) if so, the areas selected in Rajasthan 
to introduce tbis programme '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THB MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHARI) : <a) and (b). No, Sir. 

There is no specific scheme to impart 
training in fiDe arts to rural people, 
particularly poor ones and talented youths 
living in rural areas. Tbe Lalit KaJa Akademi 
an autonomous organisation fully funded by 
Department of Culture has a scheme for 
awarding fellowships in Traditional Art. 
Two traditional masters ODe at Udaipur aDd 
the other at Nathdwara were paid a fellow-
ship of Rs. 1500/- per month to impart 
training in their traditional arts. Each of 
these masters seJected five students to work 
under them. This programme was operative 
for two years upto October 1987. 

[EngII.Jh] 

Dredging Corporation of India PLla to 
Diversify its OperatiOD 

2368. SHRI RADHAKANTA DIGAL : 
win tho: Mmlster of SURFACE TRANS-
PORT ~ pleased to state: 

(a) whether the Dredging Corporation 
of India has drawn up a plan to diversify 
its operations ; and 

(b) if so, the details thereof including 
the amount earmarked for impleDlCnting 
those programmes ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Yes, Sir. 

(b) Dredging Corporation of India 
proposn to enter into various inland clredg-
ina works like desiltation of water reservoirs 
and flood control works and for this purpose 
the Corporation has plans to procure a 
number of portable dredaen at a cost of 
about Ita. 480 Jatba. 
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Faculty Members Belonging to Scheduled 
Castes/Scheduled Tribes 10 nTs 

2369. SHRI VIR SEN: Will tbe Minis-
ter of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether there is any faculty member 
(Engg. Subjects) belonging to Scheduled 
Castes and Scheduled Tribes community in 
liT, Delhi, as also any SC/ST representative 
in the Senate/Board of Directors; 

(b) if so, the number~ thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVFLOPMENT 
(SHRf L.P. SHAHI): (a) to (c). There 
is one Professor with Electrical Engineering 
background belonging to Scheduled Castes/ 
Scheduled Tribes category in fiT Delhi. 
The Acts and Statutes of Indian Institutes 
of Technology do not prOVIde ror reservation 
for membership for Scheduled Castes/ 
Scheduled Tribes in the Senate/Board of 
Governors of lIT Delhi. However, the 
above Profess!)r is a member of the Senate 
by virtue of his position. 

[ Translation] 

Opeoin~ of Panna National Park 

2370. SHRIMATI VI DYAVATI 
CHATURVEDI: W,1J the Mmister of 
ENVIRONMENT AND FORESTS be pleas-
ed to state: 

(a) the details of area brought under 
the P..tnnJ National Park in Madhya 
Pradesh; 

(b) the total amount spent on rehabili-
tation of people displaced by this National 
Park; and 

(c) the steps taken to protect the flora 
and fauna of this National Park? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R ANSARO: 
(a) The details of area brought under the 
Panna Nationa) Park are 373.54 sq. kms. 
in Panna district and 169.11 sq. kms. in 
Cbattrapur district. the total beill8 542.65 
14. kml. 

(b) So far, Rs. 1.70 lakhs have been 
spent Oll the rehabilitation of displaced 
people. 

(c) Steps taken to protect the flora and 
fauna of this national park. include fire 
protection works, control and regulation of 
grazing, shlfting of cattle camps outside the 
park area, improvement in communications 
through use of wireless sets, setting up of 
check posts and deployment of m')bile 
'flying' squads and personnel to protect the 
wildlife and the habitat. 

{English} 

USA's Assistance to BALeD 

2371. DR. T KALPANA DEVI 
WIll the MinIster of STEEL AND MINES 
be pleased to sta te : 

a) whether the U.S.A. had offered 
assistance to Bharat Aluminium Company 
Limited; 

(b) If so, the details thereof as also terms 
an d conditions ; 

(c) tbe areas of BALCO where such 
assistance is to be utilised ; and 

(d) how rar BALCO's performance is 
likely to improve with this assistance ? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) to 
(d). The Aluminium smelter of Bharat 
Aluminium Company Limited (BALCO) at 
Korba is designed to consume t 6.500 uruts 
of power for producing one tonne of 
aluminium metal. Over the years, it has 
been felt neces~ary to modeml~e the smelter 
so as to conserve energy and to reduce 
production costs. WIth this end in view. 
BALCO bas selected MIs Real Time 
Engineering (RTE) of USA to undertake a 
Feasibility Study at a fee of US S 1,92,000 
for modernisation of its Smelter at Korba 
The total fee of the study will be met out 
of the grant made available to BALCO under 
United States Trade Development Pro-
gramme. For availing of United States 
Trade Development Programme Grant, the 
only condition is that a U.S. Firm must be 
contracted to perform the Feasibility Study 
and the payment of grant would be made 
dim:tJy by United States Trade Development 
Programme to MIs. Real Time Engineering 
wbicb il a U.S. Firm. 
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The sccpe of Feasibility Study to be 
UDdertaken by RTE would cover reduction 
in power consumption and improvement in 
other operating parameters of BALCO's 
Smelter at Korba. The Feasibility Study 
will be prepared within a period of eight 
w~ks after tbe' signing of an agreement 
between BALCO and RTE of USA. The 
e'ttent of improvt"ment in performance of 
the smelter can be known only after the 
preparation of Feasibility Study Report. 

IntroductioD of New DTC Routes vis-a-vis 
Services of Existing Routes 

2372. SHRI SWAMI PRASAD 
SINGH: Will the Mmister (If SURFACE 
TRANSPORT be pJeased to state: 

(0) whether the Delhi Transport Cor-
poration has introduced several new routes 
since 1988 ; 

(b) if so, tbe number thereof; 

(c) whether before introducing any new 
route from a locality, the Delhi Transport 
Corporation ensures that services on a11 
existing routes are having their frequencies 
regularJy and puncluaUy ; 

(d) if so, the detailJ thereof ; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) aDd (b). 
SiDct January J 988, 44 new routes have 
been introduoed by the DeJ'li Transport Cor~ 
poration. 

(c) to (e). New route. are introduced 
taking into consideratioo the exwina services. 
the demands of the localities coacerood and 
the availability of busea with D.T.C. with 
due care of frequency, n:auJarity and 
punctuality of exilting roUloi. 

Gaaga Actioa P .... 

2373. SHRI ANIL BASU; WjJJ the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

<a) whether some schemes bad been 
NOeived from West Bengal Government, 
llisbra Municipality under Gansa Action 
Plan ; 

(b) if so, when those acbemea were 
received; 

(c) the details of those schemes ; 

(d) whether those schemes bact been 
cleared ; 

(e) if so, when and the details thereof; 
and 

(f) if not, tbe reasons for the delay in 
sanctioning the schemes? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) Two schemes wl!re received by the 
Garga Project Directorate, Ministry of 
Environment and Forests from the West 
Bengal Government, reJating to Risbra 
Municipality for consideration under the 
Ganga Action Plan. 

(b) The schemes were received in 
1986-87. 

(c) One scheme was for Low Cost Sani. 
tadon and tbe second scheme was for River 
Front Development at six points. 

(d) and (e). The Low Cost Sanitation 
scbeme for Rishra was part of a Jarger 
scheme covering different Parts of the Cal-
cutta Metropolitan District. The scheme 
proposed conversion of existing dry latrines 
and construction of new pour Flush toilets. 
Since the scheme envisaged rendering tbe diff~ 
rent towns of the Metropolitan area scavanger 
free and was not limited to riverside parts ar 
these towns only, the Ganga Project DiReto. 
rate agreed to finance SO % or the total COlt 
of the scheme. The West Bengal Goyernment 
was to provide the other SO % from its OWD 
or other sources. The amount sanctioned 
by GPD for the Low Cost Sanitation com-
ponent in Risbra is Rs. 19.56 lakhs. 

In regard to River Front DeveloptDell&. 
the West Bengal Government propoted such 
development in I 58 Ghats in the U"tro-
poUtan area outside of Calcutta and Howrah 
Municipal areas. The scheme was formulat-
ed in five categories, DamelYt. (a) to (e) 
dependina on priority. On the basis of die 
.. formation furnished by the WOI$ BenpJ 
Government reaardina intensity of \lie and 
the requirement of pollution abatemeat for 
ead1 of these locations, OPD bas .DCdoaed 
improvement in 27 locatiaoa. Tbe G .... 
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suaested for River Front Development in 
the rlBm Municipality did Dot &adsfy tbe 
criteria for priority and as such were not 
included. 

(0 Does not arise. 

Anlstance for Coconut Cultivation 

2374. SHRI SURESH KURUP : 
Will the Minister of AGRICULTURE be 
pleased to state : 

<a) whether any assistance IS provided to 
the States for coconut cultivation ; 

<d) if so, the details thereof, State-

wise; and 

(c) tbe total hectares of land under 
coconut cu)tivation and tbe production 
during the last three years, year-wise and 
State-wise ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA nON IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADA V): (a) Yes, Sir. 

(b) and (c). A statement giVlDg the 
requisite details is given below. 

Statement 

1. Details 0/ ~$istance given for Coconut Development to VQrlO1U States/Unum 
Territories upto 1987-88. 

81. No. 

I. 

2. 

3. 

4. 

S. 

6. 

7. 

8. 

9. 

10. 

11. 

H. 
13. 

14. 

15. 

Name of the State 

Andhra Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Kamataka 

Kersla 

Madhya Pradesh 

Maharaahtra 

Ori ... 

Tamil Nadu 

Tripara 

West~1 

Andaman and Nicobar Islands 

Pondicherty 

Total 

Assistance given 
(in &S. Laths) 

30.170 

3.100 

3.046 

16.973 

3.322 

143.119 

464.436 

2.S83 

5.278 

26.401 

68.489 

9.0JO 

5.023 

2.739 

0.J95 

783.890 
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Supply of Rice against Foodgralns under 
NREP and RLEGP to Kerala 

2375. SHRI SURESH KURUP: Will 
the Minister of AGRICULTURE be pJeased 
to state: 

(a) whether any request has been recei-
ved (rom tbe Government of Kerala for 
supply of rice against food grains quota under 
the National Rural Employment Programme 
and Rural Landless Employment G uara ntee 
Programme ; 

(b) if so, when and tbe details thereof; 
and 

(c) the steps taken by Government in 
this regard so far? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY) : 
(a) and (b). Yes, Sir. A request has been 
received from the Government of Kerala 
recently for supply of rice only under 
NREP/RLEGP on the ground that rice is 
the staple food for the people in Kerala. 

(c) The matter has been examined and 
in vjew of the fact tbat only 20 % of the 
foodgrains allocated under NREP/RLEGP ~ 

are made available in rice, It has net been 
possible to accede to the request of the State 
Government. 

Continuous Built-up of Green-House Effect 

2376. pflOF. MADHU DANDAVATE: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether Government have Doted 
the conclusion of the Conference of the 
scientists and others from 48 countries at 
Toronto in Canada at the end of June. ) 988 
that tbe continuous build-up of various 
Green- House effect producing gases in the 
atmosphere is next only to the nuclear war; 
and 

(b) if so, the steps taken for eliminating 
flaring of ps in oil-fields, both on-shore and 
off·shore and particularly, Bombay-High ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(8) The Government haa noted the conclu-
aiooa of the conforenoo of the scientists and 

otbers from 48 countries at Toronto in 
Canada held during June 27-30, 1988. 

(b) The steps taken for improvlDg 
utilisation and reducing flanng of gases in 
oil fields are as follows : 

(i) Augmentation of compression faci-
lities speclalJy in the Western off-
shore region which accounts for a 
major part of flaring. 

(ii) In the North-Eastern Region, gas 
has been commItted beyond the 
expected level of production 1D view 
of the low off take of consumers. 

(iii) Fall-back consumers have been 
developed in the Western off-shore 
and on-shore regions and along 
the HBJ Pipeline. The fall-back 
consumers are gIven ) S % \ liscoun t 
on the baSIC pnce of gas as meeD-
ttve. 

As a result of these measures, tbe percentage 
of gas flare has come down from 42 % 10 

1984-85 to 30% in 19&1-88. 

Fooc!grains to States UDder NREP and 
RLEGP 

2377. SHR! SYED MASUDAL HOS-
SAIN: win the Minister of AGRICUL-
TURE be pleased to state : 

(a) tbe tOLlI quantity of foodgrains 
released under the National Rural Employ-
ment Programme and Rural Landless Em-
p!oyment Guarantee Programme to dlfferent 
States dunng the current year so far. State-
wise; and 

(b) the quantity to be released to the 
States during the remaining penod of tbe 
current year, State-wise ? 

THE MINISTER OF SrATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJAR y): (a) and (b). A statement 
indicating the quantity of foodgrains released 
under National RuraJ Employment Pro-
sramme (NREP) and Rural LandJess Employ-
ment Guarantee Programme (RLEGP) 
toacther with the quantities likely to be 
released durins the remaining period of the 
current year to different States is BiVen 
btlow. 
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Statement 

QUIlIItity 0/ foodgrains releas~ and likely to be rele.:lSed during the year 1988-89 
IInder National Rural Employment p,.ogramme and RurJI LaruJ/ess Employment 

GUIlI'Dntee Programme 

S. No. State{UT NREP RLEGP 

Already Balance Already Balance 
Released likely to Released likely to be 
(in MTs.) be rcleas- (in MTs.) retea sed (in 

ed (in (MTs.) 
MTs.) 

1 2 3 4 S 6 

I. Andhra Pradt.Sh 25690 25690 2115 2115 

2. Arunachal Pradesh 220 220 147 147 

3. Assam 4130 4130 4414 4414 

4. Bihar 31200 31200 31054 31054 

5. Goa 200 200 240 240 

6. Gujarat 10020 10020 7982 7982 

7. Haryana 1730 1730 2257 2257 

8. Himachal Pradesh 1380 1380 882 882 

9. Jammu and Kashmir ]865 1865 1272 1272 

10. Kamatab 15160 15160 10204 10204 

11. Kerala 8655 8655 8300 8300 

12. Madhya Pradesh 27080 27080 18322 J8322 

13. Maharuhtra 28655 286~5 1929(1 19290 

14. Muipur 310 3)0 ]75 17.s 

1'. MeabaJa1& 430 430 285 285 

16. Mizoram 180 180 80 80 

If. NqaJand 220 220 242 242 

11. Oriaa 14260 14260 9742 - 9742 

19. Punjab 1830 1830 4790 

20. RajudJan 9.s90 9590 9'1.s 9SJ5 

21. SiWIII 210 210 107 107 . 
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2 3 
-------

22. Tamil Nadu 23560 .. 
23. Tripura 725 

24. Uttar Pradesh 43740 

25. West Bengal 16175 

26. Andaman and Nicobar 130 
Islands 

27. Chandigarh 38 

28. Dadra and Nagar 115 
Haveli 

29. Delhi 85 

30. Daman and Diu 45 

31. Lakshadweep 105 

32. Pondicherry 215 

All India 267948 

Biolo,.!ical Control of Pests 

2378. DR. G. VIJAYA RAMA RAO: 
Wi)) the MiDlf)ter of AGRICULTURE be 
pleased to state : 

(a) whether many Government units 
are poducing biological agents for control 
of pests and releasing them in the country 
and if so, tbe details tbereof indicating the 
names of units, names of insects and number 
released so far ; 

(b) whether these biological agents are 
availa ble to farmers as in Australia, United 
Kinadom etc. ; and 

(c) wbether tbe Institute of Common-
wealth Bureau of Aariculture at Bangalore 
Md also developeJ and released some 
iDItcts ; and if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
YADA V): (a) Eleven CCDtrll Bio)ogical 
Control Stations ba~e been set up in the 
country at BanpJore (Kamataka); Bbuba-

4 5 (; 

23560 17382 173S2 

725 527 $27 

43740 40456 40444 

16175 18261 .18254 

130 35 35 

37 

115 27 28 

85 145 145 

45 25 25 

105 7 8 

215 115 115 

267947 222605 227395 

neswar (Orissa); Burdwan (West BenaaJ) ; 
Faridabad (Haryana) ; Gorakhpur (Uttar 
Pradesh); Hyderabad (Andhra Pradesh); 
Raipur (Madhya Pradesh); Solan (Himachal 
Pradesh); Sripnpnagar (Rajasthan) ; 
Srimpr (Jammu and Kashmir); and Surat 
(Gujarat). with the objectives of: 

-identifying useful and effectm 
parasites and predators, 

-rearing them. 

-demonstratina the usefuJness of 
bioloaical control agents, and 

-releasina them to the farmers. 

They have so far released 1637.44 millions 
01 bioJogjcaJ contro) qeou. details of whidl 
are liven in the Statement below. 

(b) The Central Biolosical Control 
Stations are 5upplyioa bie-control &&eots to 
the farmers to the cxtent available. 

(c) The Commonwealth Institute 01 
Biol08ical Control, Indian Station, BanpJore 
identified. introduced and dcYe'Veloped mass-
multiplication techniques for exotic bioJogi-
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cal control agents of insects and ~sts in 
cotton, sugarcane, rice, maize, castor, gram, 

potato. apple, coconut and vegetables in 
India. 

Statemeat 

Bioco"tro/ Ag~nts Handled by the Central Biological Control Stations along with 
,Ite Names 0/ Crops and Pestl 

Crops/Weeds 

Sugarcane 

Cotton 

Rice 

Maize: 

Sorghum 

Castor 

Gram and Arbar 

Tomato 

Pests 

2 

Pyrilla 

Borers 

Scale insect 

Bollworms 

Stem borers 

Leaf folder 

Leafhoppers and 
Plant hoppers 

Stem borer 

Stem borer 

Cutworm 

Pod borer 

Fruit borer 

Potential parasites, predators 
and phytophagous insects 

3 

EpiricaniQ 

Tetrastichus 

Trichogramma (4 species) 

Chilocoru 

Pharoscymmu 

Stich%tu 

Trtchogrutnma (3 species) 

Br'lcon, Che/onus, 
Chrysopa 

Trlchogramma (3 spc:cies) 

T,ichogramlM (3 speci~s) 

CyrotorhilJus 

Trichogrammu (2 species) 

Trichogramma (2 species) 

Telenomus 

Bucelatorla 

ChelonlU 

Trichog,amm~. (3 species) 

N ucJeal Polyhedrosis virus 

Eucelalor;a 

ehe/onus 

Bracon 

Trichogramma (3 species) 

N ucJear PoJybodrOli. virus 
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-- -- - - - _- - --------------

Apple 

Coconut 

Water hyacinth 

Partbenium 

2 

San Jose Scale 

WoolJy aphid 

Codling moth 

Black headed 

Caterpillar 

3 

Aphyti8 

Chil()(,oru 

AphelinU8 

Trkhogramma (2 species) 

Bracon 

ParlUieroia 

CYrtobaqoll8 

Zygogramma 

Fo.ldgraiDS Production 

2379. SHRl ZAJNAL A8EDIN ; 
SHRl B.N. REDDY . 

on the basis of Framework Action Plan for 
F~grajns Production keeplDg 10 v.ew the 
past performance and lDcorporatmg various 
measure.) for achJCVlD8 the same. 

Wilt the MlDlster of AGRICULTURE be 
pleased to state : 

(a) the total foodgralOs production, 
State-wlse 10 me country durq 1906-81 ; 

(b) the t.lIget of foodgrams production 
at tbe cnd of the Seventh Plan ; 

(c) whether the tar.. Will be. al'bieved ; 
and 

(d) if nol, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAl.. 
YADA V): (a) Esumates of foodgrains 
production, State-wise. in tbe country durlOg 
1986-87 are liven in the Statement below. 

(b) Tbe target of roodgrains productIon 
at the end of tbe Sneoth Plan is l 5 million 
tonnel. 

(c) and (d). The taraet bas been fixed 

Statemeot 

ProduclWIJ of Total FoodgrallfJ-1986-87 
- -- - _-----

State 

---------

Andhra Pradesh 

Assam 

BIhar 

Gujarat 

Haryaoa 

Himacba1 Pradesh 

Jammu and KashDlir 

Karnataka 

Production 
(Lakh toones) 

2 

91.4 

25.9 

108.7 

31.0 

16.4 

12.1 

14.3 

69.1 
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-----------------.---
2 

Kerala 11.6 

Madhya Pradesh 132.0 

Maharashtra 71.4 

Orissa 64.5 

Punjab 179.9 

Rajasthan 67.2 

Tamil Nadu 72.9 

Uttar Pradesh 299.9 

West Bengal 96.6 

Others 15.9 ----
Ali India 1440.7 

Rice Production Per Hectare 

2380. SHRI ZAINAL ABEDIN : WiJI 
tbe Minister of AGRICULTURE be pleased 
to state: 

(a) the region-Wise rice production per 
hectare during 1986-87 and 1987-88 ; 

(b) the production of rice per bectare 
in West Bengal during tbe same period ; 

(c) wbetber Eastern Zone is Jailing 
bebind in respect of rice production per 
hectare ; and 

(d) if so, the positive steps, if any, 
being taken to remove regional imbalance in 
this sector? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHkI SHYAM LAL 
YADAV): (a) and (b). The region-wise 
rice production per hectare during 1986-87 
and J 987-88, along with correspondmg 
information on West Bengal State is shown 
in the Statement below. 

(c) and (d). Rice productivity in tbe 
Eastern zone was )owrr, as compared to tbe 
Northern and Southern regions. For increasing 
the productivity of rice in tbe Eastern region, 
a Centrally sponsored Special Rice Production 
Programme has been launched from 1985-86. 
A Centrally Sponsored Special Foodgrains 
production programme-Rice, is being imple-
mented from thIS year in 13 selected States, 
including those in the Eastern region. In 
additjon, a Central Sector Minikit Programme 
of Rice is also under implementation. 

Statement 

Region- wise Per Hectore Production 0/ Rice 

Region Per hectare production (Ka) 

1986·87 1987-88 
(Provisional) ---Bast 1197 1152 

West 1067 1095 

Nonh 2951 2750 

South . 2159 2357 

West Bengal State )574 1656 

Note: Eastern rcgion includes Assam, Bibar, Madbya Pradesh, Orissa, Uttar 
Pradesh and West Bengal. 
Western resion includes Rajasthan, Gujarat and Mabaraahtra. 
Nonhero reaion includes Puojab, Haryaoa, Himachal Pradesh and Jammu 
and Kashmir. 
Southern reaion ,includes Andbra Pradesh, Kamataka, Kerala and Tamil 
Had ... 
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Sbortage of Fertilizers 

238 J • DR. B.L. SHAILESH : Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) whether the country is likely to face 
an acute shortage of fertilizers by the turn 
of the century and the world fertilizer prices 
are also likely to turn up to an e ,tent that 
would make import difficult ; 

(b) the extent to which the slippages in 
the commiC!sloning of three of the new gas-
based plants along the HBJ pipeline have 
worsened the global demand-supply 
balance ; and 

(c) Government's planning to meet this 
likely acute fertilizer shortage by turn of the 
century? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MIN{STR Y OF 
AGRICULTURE (SHRI SHY AM LAL 
YADAV): (a) No detailed or accurate 
estimates have be~n IDdde about the short-
ralls in availability of fertilisers in the 
country by the turn of the century On the 
basis of the existing trends of fertih4ler 
consumption and indigenous fertiliser pro-
duction, no acute ~hortages are anticipated. 

(b) Compared to the world fertiliser 
production. the productIon of 3 gac; based 
plants is insigniOc::m: therefore. their slip-
pages is not going to make any impact on 
the globaJ demand and suppJy baJance. 

(c) Question does not arise. 

Working of N8vodsvn Vidvalayas 

2382. DR B.L. SHAILESH : wm the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be nlea~ed to state : 

(a) whether any asses~ment of the work-
ing of tbe lostltution of Navodaya 
Vidyalayas has been made particularly about 
tbe uplift of tbe students from the rU1'31 
areas and their inter-regional migration ; 

(b) if so, the details thereof; and 

(c) the steps beina taken to make this 
experiment a success and one of the pJtent 
factors to ensure intearation of tho various 
l'eIiOD. in tbe country? 

THE M~ISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) to (c). Tbe 
Navodaya Vidyalayas are still in the forma-
tlV., stage. It is, therefore, too early to 
make assessment of their working. The 
Navodaya VidyaJaya Scheme envisages 
migration of 20 % students from each 
Vldyalaya in different linguistic region at 
the ~tagc of class IX So far, only two 
Navodaya Vidyalayas established at Amra-
vati (Mabarasbtra) and Jhajjar (Haryana) 
bave reached this stage. The migration of 
the 20 % students of these two Vi.iyalayas 
to different linguistic regions bas been done 
during the current academic session. 

Im!»rovement of G.T. Road Passing 
Tbro~ U.P. 

2383. DR. B L. SHA.JLESH: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether many long stretche~ of the 
G.T. Road passing through Uttar Pradesh 
are 10 a very bad shape and need illmediate 
strengthening and re-surfacing in view of the 
density of traffic passing throug)] that oldest 
National Highway ; 

(b) if so, the plan, if any. prepared to 
improve tbat National Highway during the 
current Plan and the amount earmarked 
therefor; and 

(c) whether all stretches of t1:le Highway 
leading towards Allahabad are proposed to 
be repaired and strengthened before tbe 
ensuing Kumbh Mela in earl} 1989 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TR.\~SPORT 
(SHRI RAJESH PILOT): (a) No, Sir. 
Kanpur- Allahabad-Varanasi-BHl.lf Border 
section of National Highway 2 in Uttar 
Pradesh forms part of G .T. ROdo which is 
being maintained generally in a traffic worthy 
condition. 

(b) 7th Five Year Plan provides for Rs. 
31.20 crares (or strengthening and improve-
ments to this section of the road. There is 
also a provision of Rs. 41.60 crores for 
construction of Varanasi-Ramnagar-MuahaI-
sarai byopass includina bridge across Gaoga 
Rivcr. 
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(c) Except for the works in progress as 
approved under tbe plan programme, no 
special works around Allahabad have been 
sanctioned. Repairs to the road as required 
are being carried ou! from time to time. 

Establishment of World Conservation 
Monitoring Centre 

2384. DR. B.L. SHAILESH: Wi1l 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether Government have established 
World ConseIvation Monitoring Centre 
(WCMC) in the country ; , 

(b) if so, the details tbereof ; and 

(c) "bether any information on tbe 
occurrence and state of species, the distribu-
tion and status of habitats including sites 
bas been obtained from this Centre? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z R. ANSARI): 
(a) No, Sir. 

(b) and (c). Do not anse. 

TecbnicaJ Education in Goa 

1385. SHRI SHANTARAM NAIl(: 
Will the Minister of HUMAN RESOURCE 
DEVEWPMENT be pleased to state : 

(a) whether any Central scheme on 
kdmicaJ education is in force, in the State 
of Goa; 

(b) if so, since when ; and 

(c) the amount sanctioned to the State 
Government during the last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENts OF EDUCATION AND 

CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L P. SHAHI) : (a) to (c). The 
following two c~ntral schemes on technical 
education are in forc~ in the State of Goa 
(formerly Union Territory). The years 
from which these schemes are being imple-
mented are given against each : 

1. Scheme of Community 1984-8S 
Polytechnics 

2. Scheme of Modernisation J 982-83 
and Removal of Obsoles-
cence 

The total amount sanctioned to the 
technical institutions in the State during the 
last thr~ years has been Rs. 59.50 lakhs. 

Adult Education Programme in Goa 

2386. SHRI SHANTARAM NAIK: 
WIll the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether Government's scheme on 
Adult Education is bcmg ImpJemented in the 
State of Goa; and 

(b) if so, tbe amount spent and achieve-
ments made under the scheme in the State 
during the last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HU-
MAN I{ESOURCE DEVELOPMENT (SHRI 
L.P. SHAHI): (a) Yes, Sir. 

(b) The expenditure incurred and the 
enrolment achieved in Goa (formerly Union 
Territory of Goa, Daman and Diu) during 
the Jast three years is given in the Table 
below: 

Year Expenditure Enrolment 

I 

1985-86 

1916-87 

Central 
Sector 

2 

(RI. in lath.) 

9.20 

5.95 

State 
Sector 

3 

5.71 

8.72 

4 

1658 

2800 
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1 2 

1987·88 3.34 

- --- -----------
* Anticipated 

@ Excludes Daman and Diu 

Central Scheme for Books Grants to 
Primary and Middle Schools 

2387. SHRI SHANTARAM NAIK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether there is any scheme of 
Uoion Government to give books grants to 
Primary and Middle School. ; 

(b) if so, whether the same is in force 
in the State of Goa ; and 

(c) the details of the assistance given to 
Goa during the last three years and the 
achiovements made? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) to (c). Provision 
of books for a small library is one of the 
components of the scheme of Operation 
Blackboard. The scheme was implemented 
from 1987 -8 8 and only primary schools are 

3 4 

13.06* 1960@ 

covered under it. Central assistance of 
approximately RI. 2250/- per scllool IS 

available for purchase of books for school 
library. An amount of RI. 3.B 1 laths was 
released to Goa for boob in libraries in 
169 schools covered last year. 

Development of Bbagvall Mabavir 
Natiooal Park 

2388. SHRI SHANTARAM NAIK: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the amount spent by Government on 
the development of "Bhagvan Mahavir 
National Park" in Goa ; and 

(b) the details of the achievements made 
so far 1 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) and (b). Detatls oi the amount 
spent by the Central Government 00 the 
development of CiBhagvan Mahavir Natiooal 
Park' in Goa, are as under : 

------- -----------------------
(I) Compenaation for acquisition of land Rs. 1 J .60 Jaths 

Rs. 0.30 " (ii) Establishment of Wireless network 

(iii) Compensation for village relocation and settlement Rs. 2.50 " 
of riabts 

(iv) Purdwe of one jeep 

Total 

A ....... ProdudDg Pluta 
2389. SHRI CHlNTAMANI JENA: 

WID tho Mmiater of STBBL AND MINES 
be ploaaod to atato : 

(a) the uaa.. of tile plants which arc 
producina alumina in the country ; 

(b) whether there was set back in the 
production durina tho last year due tQ power 
problem in oortaio plant. aod U. wact 

Rs. 1.00 " 

Rs. 15.40 lAkbs 

fixed could not be achieved ; and 
(c) If so, the steps being taken to ensure 

regular power supply during the current year 
SO that the producti.;)n of alumina docs not 
iuJIcr? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDA.R): (a) 
Thoro arc six alumina plants in die country. 
Tbeao are ; 
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Name of primary alumiDium 
producen 

Bharat Aluminium 
Company (BALCO) 

National Aluminium 
Company (NALCO) 

Hindustan Aluminium 
CorporatioD (HINDALCO) 

Iadian AlumiDium 
Company (lNDAL) 

Madras Aluminium 
Compauy (MALCO) 

(b) and (c). The alumina plant of 
Madras Aluminium Company Limited 
(MALOO) suft'ered set back in production 
due to power shortage. Board for Indus-
trial and Fioancial RecoD8truction (BIFR.) 
has taten up with the State Government 
of Tamil Nadu for increasing the power 
aftilability for MALCO. Dharat Aluminium 
Company (BALCO) also suffered set back 
in production due to power outaaes. With 
die commissioning of their captive power 
plant DALCO win be insulated to a large 
__ t from the State Electricity Board. 
No other alumina plant suffered any set 
bact in production due to power problem. 

Alumina Plant 

Korba 
(Madhya Pradesh) 

Damanjodi 
(Orissa) 

Renukoot 
(Uttar Pradesh) 

Murl 
(Bihar) . 
Belgaom 
(Karnataka) 

Mettur Dam 
(Tamil Nadu) 

------------- -
Licence (OGL). The major countries 
concerned are USSR and Middle East 
countries like Saudi Arabia, Kuwait, UAR 
etc. and U.K. 

(b) The production of Basmati rice 
could be increased with adoption of high-
yielding varieties like Basmati 370 aDd T-3 
aDd increasing tbe area under the same. 
Quality of Basmati rice could be improved 
by taking tp improved varietiea and millin, 
after storage of paddy for 3-6 months 
after harvest. 

Steps for Prawu CultlvatioD 10 Ortaa 

2391. SHRI CHINTAMANI JBNA : 
Will the MiDist~ of AGRICULTURE be 

2390. SHlU CHINTAMANI JBNA: ,pleased to state: 
Will the Minister of AGRICULTURE be 
pJeued to state: 

(a) the detaiJI of the quality of rice 
beiDa exported and tbe nama of the 
coUDtrics to wbom exported ; and 

(b) the steps being taken to iocrease the 
production and to' improve the quality of 
rice ., 

THE MINISTBll OF STATE IN THB 
DBPARTMENT OF AGRICULTURE AND 
COOPBllATION IN THE MINISTRY OF 
AGRlCULTURE (SHlU SHY AM LAJ., 
Y ADA V): (.) At present, aport only of 
_Ii rice is permitted UDder Opea Geoeral 

(a) whether Prawn Culture Development 
Agency has taken necessary steps for cultJ-
vatjna prawn in I 76 hectares of salt water 
tanks in Orissa ; 

(b) if so, when this project was taken 
up and the achievement made so far ; 

(c) whether any further autve y bu been 
conducted (or prawn cultivation in Oris. ; 

(d) if 10. the details thereof; and 

(e) the number of families ensqed in 
the cultivation of prawn '1 

1HE MINISTER. OF STATE IN TBB 
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DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADA V) : (a) to (e). The information is 
being collected anel will be laid on the Table 
of tbe Sabba. 

Potato CIIlps. Fruit Juice, Juice Coocentrate 
aDd Soft DriDk Uults 

2392. SURI AMARSINH RATHAWA: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to ::.tate : 

(a) the number of units/firms which are 
registered to make potato chips, fruit juioe 

(i) Solt drink/f,uit juice etc. : 

N umber of units 

Ctlpacity 

(ii) Potato chips : 

N umber of units 

Capacity 

(iii) Fruit juice I 

Number of units 

Capacity 

(c) None of tbe above units is having 
roreip financial collaboration. 

Loss Caused by Forest Fires 

2393. SHRI AMARSINH RA1HAWA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be plta~d to state: 

(a) the estimated annual Joss of forest 
CO\'er due to fire in various parts of the 
country durinl the last three years ; 

(b) tho measures taken to prevent and 
control fires in areas where forest fires 
freq_nt ; and 

(c) the Government polICY in reaard to 
tbe development or fOfeatt In the country 

and juice concentrate and soft driDb 
separately ; 

(b) the details thereof; and 

(c) the number of the above units which 
have foreign financial collaboration 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAG DISH TYTLER) : 
(8) and (b). The details of the units 
registered with the Directorate GenmlI of 
Technical Development (DGTD), Head 
Quarters, are as under : 

81 

4890.29 million bottles 

S 94 lath litrel 

15 

64,653 metric toODeS 

17 

S 0,225 metric tODDel 

14.4 million Utrea 

9.12S kilo lit. 

325.32 millioD bottles 

aod the details of assistaDce aiven to State 
Governments durina the last one year? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHIU Z.R. ANSARI) : 
(a> Information reprdiog the estimated loss 
per year caused by forest fire in ditf'erent 
forests of tbe country durioa the last three 
yean is beina collected and will be placed OD 
the Table of ,he Sabba. 

(b) There are State sector lCbemes and 
activities for protection of forests which 
include measures for ptevention and control 
of fire. A Central sector pilot l'I'oject bas 
been launcbed since 1984 witb U.N.D.P. 
assistance in the States of Mabarashtra and 
Uttar Pradesh to devise, test and demonstrate 
principles and techniques of prnention, 
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detection and suppression of forest fires. 
The expc:"nence gained from the project will 
be made available to other States for 
guidance and, use. 

(c) The Government policy in regard to 
development of forests in the country is 
protection and au~mentation of forest 
resources and assistance given to the State 
Governments include afforestation; protec-
tion of forests from illegal felling, fire and 
grazing; training; research; conservation 
of wi1dhfe and forest cco-systems. 

Guidelines Issued by l\lSTC Regarding 
Allotment of Ships for Ship-Breaking 

at Calcutta 

2394. SHRI R.P. DAS : 
SHRI SOMNATH CHAT-
TERJEE : 

Will the MInister of STEEL AND 
MINES be pleased to state: 

(a) whether the Metal Scrap Trade 
Corporation (MSTC) has Issued gwdelInes 
for allotment of ships to ship-breakmg units 
in Apni, 198£ ; 

(b) whether accordmg to these guidelines 
further allotment (Jf old ships to Calcutta 
Port for ~hJP-breaklDg has been denied; 

(c) if so, wbether consequently 14 shIp-
breakIng umts of Calcutta will be out of 
busme~s resulting in loss of jobs to a large 
nUmber of ancillary umt workers; 

(0) whether UnIon Government propose 
to reconSider the ~Ituatlon and ",ithdraw the 
saId dnectlves!gUldehnes ; and 

(e) If not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MlNISTRY Or STEEL AND MINES 
(SHRJ )' OGENDRA MAKWANA); (a) 
and (b). MSTC's guidelines for allotment of 
old Imported ships to ship breaklDg units for 
198ts-89 do nOl etlVIS8ge supply of these 
ships to umts registered at Calcutta. This 
policy IS conunulD, since J986-81. 

(c) Though supply of imported ships to 
ship-breaking urnts at Calcutta is not made 
'Y MSTC tbey undertake break in, of Indian 
='ag Vessels and vesseJa .old by the Port 

Trust and under Cowt orders. Hence there 
is no question of ship-bre&king units at 
Calcutta going out of business or workers 
losing their jobs. 

(d) and Ce). No reconsideration of the 
policy of allotment of imported ships to 
ship-breaking units of Calcutta is necessary 
as Indian Flag Vessels and vessels sold by 
Port Trusts and under Court orders are 
sufficient to sustain the ship-breaking 
activities at Calcutta. 

Recognition of "Pahari" Language 

2395. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Union Government have 
received a demand to recognise the regional 
language 'Pahari' of Himachal Pradesh by the 
Sahitya Akademi and the Union Govern-
ment; 

(b) if so, the decision taken by Govern-
ment thereon and the time by which 'Pahari' 
language wlll be given recognition; and 

(c) the steps being taken by Govern-
ment for promotion and development of 
all the regional languages including 'Pabari' 
in whlch literary works are being created on 
large scale and the number of persons speak-
ing each of these regional languages is more 
than ten lakh ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTR.Y OF 
HUMAN RESOURCE DEVELOPMENT 
(SHR! L.P. SHAHI): (a) Yes, Sir. It bas 
been in respect of inclusion of Pahari language 
m the Eighth Schedule of the Constitution of 
Ind18 and recognition of this language by the 
Sabitya Akademi. 

(b) As regards inclusion of Pabari 
Janguage 10 the Eighth Schedule of the 
Constitution of India, a repJy has been lent 
stating that it is the endeavour of Govern-
ment to promote cultural and literary 
heritage of aU the languages irrrespective of 
their inclusion in the Eighth Schedule. 
RegardlDl recognition of Pahari La ...... 
b)' the Sahilya Akademi, a reply hat beoa 
sent intimatJng the crileria laid down by the 
Sahitya Akademi for retOltlitiOD of Ian, .... 

(c) . The Sahitya Akademj ha. pro-
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grammes of activities in 22 1anguages which 
include tbe 15 languages listed in the 8th 
Schedule of Constitution and Englisb, Dogri, 
MaithiJi, Rajaslhani, Manipuri, Nepali and 
Konkani. In 198 S the Akademi bas set up 
a Language Development Board for taking 
up work for development of Indian Languages. 
Matching grants and incentives are given for 
pubJications and other literary activities 
particularly for the J)ublication of (a) folklore, 
(b) translation from neighbouring languages 
(c) reprinting of important dictionaries and 
grammar. The Akadernl's expenditure is 
incurred towards a common purpose of 
promotion of Indian hterature in the afore-
said languagec; 

Schools Covered under Comput~r Literacy 
and Studies iD Schools Project 

2396. PROF. NARAIN CHAND PARA-
SHAR: Wlll the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state : 

(a) whetb~ 3 number of Secondary, 
Higher Secondary and Senior Secondary 
Schools in various States have been covered 
under the CLASS (Computer Literacy and 
Studies in Schools) project; 

(b) if so, the number of schools in each 
of the above categories 10 whICh CLASS 
project has been introduced, State-wise; 
and 

(c) whether any effort would ~ made 
10 that thiS project covers at least some 
schools in each of the States/Union 
TerritOries, \\hlch have not been able to 
start thiS projPct -;0 far? 

THE MINISTER OF STATe IN TIlE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THB MINISTRY OF 
HUMAN RESOURCE DEVI:.lOPMENT 
(SHRI L P. SHAHI): (3) to (e). Yes, Su. 
A Pilot Project for COIDputer Literacy and 
Studi.. in Schools (CLASS) was launched In 
J~84-8S in 248 selected Secondar)/Higoer 
SecondarylSenior Secondary Schools The 
teachin, in schools i~ :n class XI in Statrs/ 
UT • .kaviq hiaber secondary system (J 0 + 2) 
abd in class X in StateS baviDJ 3-year 
secondary ,y .. tem. Pt-nding finalisation of 
the regular programme on CLASS Project. 
170J more schools have been added on year 

to year basis till 1937-88. Schools ~re 
allocated to the States/UTs in proportion to 
the toCal number of Secondary/Higber 
Secondary/Senior Secoodary Schools Jocated 
therein. No State/UT has been Jeft uncovered 
by the programme. State/UT-wise allocation 
of schools selected during 1984-85, 85-86, 
86-87 and 87-88 is given in the statement 
below. 

(See columns 171-174). 

District Centres for EoglIslt Language 
TeacbiDg 

2397. PROF. NAltAIN CHAND 
PARASHAlt : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Govemment have sanction-
ed and set up District Centres for EogIisb 
lan8Uage teaching in the country as envisaa-
ed in me Pl'ogramme of Action on National 
Policy on Education-l 986 ; 

(b) if 10. num~er and the names of tile 
DIstrict Centres, State-wise and the da .. 
from which these have started functioning ; 

(c) if not, the likely date by which aD 
these centres would start functioning; and 

(d) the likely date by which at least 
one such centre would be set up in each State 
so as to cover all Stales/Union Territories ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY Of 
HUMAN RESOURCE DEVELOPMENT 
(SHRl L.P. SHAHl): (a) Yes. Sir. The 
Central Institate of Enghsh and Foreign 
Lan~uages. H yderabad bas been entrusted 
with the responsIbility of implementation of 
the scheme of settinl up of District Centres 
for English Lanauase Teaching. 

(b) 8Jld (c). A statement is given 
below. 

(See columns 175-176). 

(d) It is expected that f:\y the eDd of 
the 7th Five Year Plan period more States 
and UTs will come forward to set up Distrid 
Centres in .boir territories. 
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Statemat 

SI. No. 

l. 

2. 

3. 

4. 

S. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

State/UnLon Territory 
for which District 
Centres have been 
sanctioned 

Andhra Pradesh 

Arunachal Pradesh 

Andarnan and Nicobar 
Islands 

Delhi 

Goa 

Himachal Pradesh 

Kamataka 

Mizoram 

Nagaland 

Pondicherry 

Punjab 

Sikkim 

Tripura 

Assam 

Bihar 

Haryana 

Madhya Pradesh 

Megbalaya 

Orissa 

Rajasthan 

lammu and Kashmir 

Ceatral Umerr.itJ iD Himadlal'PrUesb 

2398. PROF. NARAIN CHAND 
PARASHAR : Will tbe Miniltor of HUMAN 

Location of the 
District Centre 

Chittoor 

Changlang 

Port Blair 

Delhi 

Panaji 

Dharmsala 

Dharwad 

Aizwal 

Kohima 

M udaliarpct 

Bhatinda 

Gangtok 

Agartala 

Muzaffarpur 

Gurgaon 

Bilaspur 

Shillong 

Bhubaneabwar 

Ajmer/Udaipur 

Location to be 
decided by tbe 
State Govern-
ment. 

) 
I 
I 
I 
I 
I r 
\ 

i 
I , 

J 

Date frem which fina 
course started 

15-12-1986 

5.5-88 

1-8-88 

1-5-85 

13-7-87 

1 ~-6-86 

24-2-86 

14-1-87 

10-2-87 

1-4-87 

14-9-87 

20-7-87 

6-3-86 

District Centres have 
aho been sanctIOned 
for these Slate~. 
However, these are 
expected to start 
fUDctioning as soon 
as the necessary 
infrastructure and 
(acilities for running 
the Centrcs are made 
available by the State 
Governments conCOf-
ned. 

RESOURCE DEVELOPMENT be pleased to 
state' 

(a) whether Government have rccoived 
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any demand for opening a Central Univer-
sity in Himachal Pradesh this year ; 

(b) if so, the action taken by Govern-
ment thereon ; and 

(c) the time by which this Central 
University is likely to be sanctioned/set up '/ 

THE MINISTER OF ST A TE IN THE 
DEPARTMENTS OF EDUCA TION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) Yes, Sir. 

(b) and (c). There is no proposal to 
establish a Central University in Himachal 
Pradesh. 

Losses of National Seeds CorporatioD 

2399. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of AGRICUL-
TURE be pleased to state ; ~ 

(a) whether the National Seeds Corpo-
ratior. has suffered a loss of Rs. S crores 
during 1987-88 ; 

(b) the accumulated loss sustained by 
the COIporation a:i on 31 May, 1988 ; 

(c) the reJsons thereror ; 

(d) whether there has been an unprece-
dented decline in the production and marke-
ting activities of the Corporation for the last 
two years ; 

(e) the value of &«ds condemned in 
the North-East Region and the reasons 
therefor; 

(0 whether any inquiry has been or is 

Year 

1986-87 

1987-88 
(Provisional) 

(e) The value of seed condemned in 
North-Eastem Region in 1986-87 was Rs. 
25.11 lakhs. 

The main reason for condemnation is 
rapid deterioration in quality due to high 
humidity problem. 

being made into the declin~ng status of the 
Corporation; and 

(g) the steps taken to make it a via ble 
public undertaking '/ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
Y ADA V) : (a) and (b). As the Annual 
Accounts of National Seeds Corporation for 
the yt'ar 1 987 -88 are yet to be finalised j t 
is not possible to indicate tbe exact )'oss 
suffered during 1987 -88 and the accumulated 
k>ss sustained upto 31 5t May, 1988. 

(c) Some of the main reasons for losses 
are: 

(i) Attractive prices paid to farmers. 

(ii) Increase in prices of input without 
corresponding increase in the sale 
prices of seed. 

(iii) Increase in fixed overhead expenses 
OD account of general price hike 
and pa}ml!nt of D.A. and interim 
rehef to the employee of the Cor-
poration. 

(iv) Heavy interest burden. 

(v) Under utiJizati('n of infrastruc[ural 
fa..::tlities created U!:der NSP Phase-I 
and II due to, lack of demand 
because of drought condition. 

(d) No, Sir. The marketing activities 
have not declined in the last two }farS as is 
evident from the following figures: 

Quantity marketed 
in lakh quintals 

4.39 

8.70 

(0 No, Sir. 

Value of seeds 
marketed in crores 
of rupees 

27.32 

43.88 

(g) The following steps have been 
taken: 

(i) adoption of package of scientific 
practices for increasing producti-
vity; 
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(ii) improving the product mix of seeds 
by increasing vegetable seeds pro-
duction which are relatively more 
profitable ; 

(iii) importing high y:eIding hybrids ; 

(iv) introducing economy measures like 
ban on recruitment etc. ; 

(v) introduction of "Quality Circle" to 
improve the workers of the Cor-
poration. 

Improvement of G.T. Road in West Bellgal 

2400. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the G.T. Road from Asan-
sol to Howrah is in very bad shape and needs 
extensive repairs and fe-carpeting; 

(b) if so, whether any provision has 
been made in the current plan to improve 
this rGad where there is very heavy traffic; 
and 

(c) if so, the details thereof and when 
this work is likely to be taken up and com-
pleted ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) N.H. No.2 
between AsansoJ and C.alcutta is generaJl y in 
traffic worthy condition. However, certain 
portions of tbe road falling withm the 
Municipal limits, for which this Ministry is 
not responsible. have been damaged. There 
are also some damages in other sections 
because of rains. 

(b) and (c). In Annual Plan 1988-89 
there is provision fOl strengthening in a 
len&th of J 5 Kms. at an estimated cost of 
as. 105 lakhs. Estimates for tbe same are 
beina awaited from tbe State Government. 

Mergff of MECON with SAIL 

2401. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) w~ther the Metallurgical and 
EnameeriDa Consultants (MECON) is passiIll 
throuab a Jean period 8S it has not got 
tufficioDl CODIullallq work iu hand to IUSta.iD 

it at present ; 

(b) whether there is any proposaJ to 
merge it with the Steel Authority of India 
Limited (SAIL) ; and 

(c) jf not, the steps being taken to 
make it a viable unit? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
No, Sir. The performance of the Metallurgi-
cal and Engineenng Consultants India Limit-
ed (MECON) has been steadily improving 
over the years. The profits for the last three 
years are given below : 

1984-85 

1985-86 

1986-87 

(b) No, Sir. 

(Rs. in Crores) 

12.02 

12.14 

12.97 
--------

(c) MECON is alr~ady a Viable and 
profitable organisation. 

FUDd~ for Child reo ~utritiou Pro;!ramme 

2402. SHRI PRAKASH V. PATIL: 
Will the M inistt"r of HUMAN RESOURCE 
DEVELOPMENT he plea!.ed to state: 

(a) whether Gvvernmenl monitors tbe 
utilisation of funds m.,de av,uJabk by the 
Centre h the States for chIldren', nutrition 
programme ; 

(b) if so, in how man) cases, during 
1987 the funj~ \ .... ere not util'sed fully witb 
the names of the St,ate ; 

(c) in how many c,\ses, the States were 
put to difficulty b-.:cau~e of late release of 
funds; and 

(d) whether during tho la!>t three years 
the coverage ot th,; programme could be 
expanded and jf so, State-wjc;e break up of 
the same? 

THE MINJS1ER OF STATE IN THE 
DEPARTMENTS OF YOU fH AFFAIRS 
AND SPORTS AND WOMEN, AND 
CHILl> D~VhLOPMENT IN 1& MJNIS· 
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TRY OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMA TI MARGARET AL VA) : 
(a) Yes, Sir. Government monitors the 
utilisation of fund~ in respect of the Centrally 
Sponsored Wheat- based Nutrition Programme 
that has a CentraJJy Funded Component. 

(b) Unutilised balance of funds remain-
ed with the States of Andhra Pradesh, Bihar, 
Gujarat, Haryana, Jammu and Kashmir, 
Knrnataka, Madhya Prddesh, Maharashtla, 
Megh~la)'a. Orl\,o;a, Ransthal1, DUaT Pradesh, 
West Bengal and Union Tcrritorks of Dadra 
and l'ag~r Havell, Oam,m and DIU and 
PondKhelTY. Funds to be sanctIOned dunng 
1988-8') will tal-e into account the unuullsed 
balance!-. 

(c) Fund.. were relea'ied in time to 
States ae; per thc,r requlrem~pts 

(d) Yes, SI r. A Statement showing the 
State-wise break up of the beneficwries cove-
red during the la"t three )ears is given 
bc!ow. 

(Sce columns 183-186). 

Setting up of So~abean Processing Plant 

2403 SHRI SRIKANTHA DATTA 
NARASIMH;\RAJA WADIYAR: Will 
the Min,,,ter of FOOD PROCESSING 
INDUSTRIES be pleascJ to stJ.te : 

(a) whethf'r there is any proposal to set 
up a soyabean proceSSIng plant 10 the 
country in collaboration wIth USA; 

(b) If so, the site selected for the loca-
tion of the plant ; 

(c) the estImated cost of the plant and 
whether the plant would be set up durmg 
the current fir,anciul }car ; and 

(d) if so, the dctail~ thereof? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF FOOD PROCESSING 
INDUSTRIES (SHRI JAG DISH TYTlER) : 
(a) GC'vermmnt have no proposal under its 
consideration for setting up a SO) abca'l 
processing plant in collaboration with 
USA. 

(h) to (d). Dv not arise. 

Appointment of Retired G(.\~ernmeot 
Officers in MECON 

2404. SHRI BASUDEB ACHARIA: 
wm the Minister of STEEL AND MINES 

be pleased to state : 

(a) whelher in the past few years man~ 
senior retired Government officers have beeI! 
given appointments in the MetaJJurgicaJ ancf 
Engineering Consultants (India) Limited 
and 

(b) if so, the number of such office!'!" 
and the reasons for their appointment? 

THE MINISTER OF STATE IN Till 
DEPARTMENT OF STEEL IN THI 
MINISTRY OF STEEL AND MINE! 
(SHRI YOGENDRA MA,KWANA).: (a) an. 
(b). One Senior retired Go\oernment Office' 
has been given appointment by the Metal 
1 urgical and Engineering Consultants (!ndia' 
Limited on part-time basis as Adviser for . 
period of one year to a'isist the Company i 
an Opto-electronics project in which he ha ' 
proven expertise. 

Em iroomeotal Clearaoce to TeJugu Ga. 
Project 

2405. SHRI C. SAMBU: 
Minist'!r of ENVIRONMENT 
FORESTS be pleased to stdte : 

Will tb 
ANI 

(a) whether the Government of Andbr 
Pradesh has fulfilled all the requirements ( 
The Mmlstry of Environment and Forest 
fur the clearance of Telugu Ganga Project; 

(b) if so, the reasons for d~Jay in dear 
109 the Project; and 

(c) when the project is likely to b 
deared ? 

THE MINISTER. OF ENVIRONMEN~ 
AND FORESTS (SHRl Z.R. ANSARI). 
(a) and (b). No, Sir. The Stale Govern 
ment are yet to formulate and furnish on 
adequate rehabilitation packaae for th 
people hkely to be displaced by the project. 

(c) It would be possible to process tilt 
case further for a decision only when all tilt 
requisite particulars have been received. 

Keodrha Vidyalayas in Aodbra PradMb 

2406. SHRI C. SAMBU: WIll tilt 
Minister of HUMAN RESOURCE DEVE 
LOPMENT be pleased to state : 

(a) the details of Kendriya Vidyala)8S j) 
Andhra Pradesh which have been upgrad~ 
this year; 
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(b) the details of Kendriya VidyaJayas 
in Andhra Pradesh which have asked for 
additional Post-Graduate Teachers (Biology) ; 
and 

(c) whether these teachers have since 
been provided in those VidyaJayas ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) Kendriya 
Vidyalayas at CRPF Hyderabad, Ordnance 
Factory Mcdak, Air Force Station, Hakimpet 
and TrimuJgherry have been upgraded this 
year. 

(b) and (c). The foHowing Kendriya 
VidyaJa}as in Anchra Pradesh bad asked for 
additional Post Graduate Teachers which 
have been sanctioned as per norms : 

1. SrijiJaynagar No. 1 

2. Picket Secunderabad 

3. Golconda No. n 
4. SuryaJanka 

5. GuntakaJ 

6. Sivarappali 

7. Ordnance Factory Medak 

8. CRPF Hyderabad 

9. Trimulgherry 

10. Air Force Station, Hakimpet. 

Tremors iD Idukki District of Kerals 

2407. DR. VJJA YA RAMA RAO: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government are aware of 
the recent earth tremors in Idukki district of 
Kerala: and 

(b) if so, the details of damaae caused 
to properties ? 

THE MINISTER OF STATE IN Tim 
DEPARTMENT OF AGRICULTURE AND 
.COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) and (b). The GovcrDIDent 

of KeraJa has reported of earth tremors in 
Jdukki district. The details of dama"' 
caused to properties due to these are being 
obtained. 

MARK FED Proposal to Close down 
Aviation Wing 

2408. PROF. RAMKRISHNA MORE : 
Will the Minister of AGR!CULTURE be 
pleased to state : 

(a) whether MARKFED proposes to close 
down its aviation wing because of the con-
tinuous losses ; 

(b) if so, the comparative loss suffered 
by the aviation unit of MARKFED during 
the last three years; (year-wise) alongwith 
the reasons identified for the continuous 
losses; 

(c) the measures taken by Government 
to improve the situation and the reasons for 
not achieving tbe objective ; and 

(d) the number of the aircrafts proposed 
to be disposed of by the MARKFED and the 
estimated loss likely to be suffered on thu." 
account? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA TION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADA V): (a)!o (d). The question does 
not specify as to which State MARKFED it 
refers. It is presumed that the information has 
been sought for the MARKFED of Punjab. 

2. MARKFED Agro Aviation Unit in 
Punjab came into being in J 971 with two 
Be)) 47 C-5 helicopters and two UTVA < 

65-S filted WlDg aircrafts were later on added 
to the fleet. The Unit incurred losses due 
to non-availability of operations as also 
uneoonomical rates of serial spray fixed 
from time to time, in view of escalation of 
operational costs. 

3. To dispose of the machines, tenders 
were also invited but the offered rates were 
lesl than the reserved price with the result 
that the machines could not be sold. 

4. The year-wise loss/profit incurred is 
as under: 

J 985-86 

1986-87 

J 987·88 

Rs. J J.3 7 lath Loss 

RI. 8.01 lakh Loa. 

RI. 0.01 lakh Profit. 
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5. MARK FED may like to sell this unit 
Jp case an appropriat~ price is offered. 

Scrap Re(luirement of Mini Steel Industry 

2409. PROF. RAMKRISHNA MORE: 
SHRI S.M. GURADDI : 

Will the Minister of STEEL AND 
MINES be pl~ased to state: 

(a) the percentage of tbe requirement of 
steel scrap by the mini steel industry in the 
~ountry met indigenously; 

(b) the quantity and value of annual 
imports of steel scrap and tbe gap between 
the demand and supply of scrap at the end 
of 1987 ; 

(c) the comparative percentage of rise in 
the prices of indigenous and imported steel 
scrap during the last three years (till date) 
and its overaJJ impact on the mini-steel 
industry in the country ; and 

(d) whether Government are aware of 
the serious crisis in the mini steel industry 
in the country: jf so, the factors identified 
by Government for the economic crisis in 
the mini steel mdustry and the measures 
contemplated to improve tb~ situation? 

THE MiNISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
Approximately 45 ~~ of the total demand of 
scrap of the mini steel industry is (xpected 
to be available from indigenous sources in 
tbe current year. 

(1:1) During 1987-88. orders for import 
of about 2.3 million tonnes of melting 
scrap, including Hot Briquetted Iron, at a 
cost of about Rs. 4.20 crOTes were placed. 
The entire demand for import of scrap 
r:egistered with MSTC was more or less 
met. 

(c) While the cost of indi&enous and 
imported steel scrap increased by 12 % and 
24 % respectively during 1985-86 to 
1987-88, the selling price of billets increasd 
by about 20 '}~ during the same period. 
Thus there was no adverse overall impact on 
mini steel industry due to i~crt'dse in cost of 
stee1 scrap. 

(d) A Jarge nu~ber of mjnj steel plants 

in the country suffer from technological 
obsolescence. In. addition, milli steeJ plants 
have represented that they are facing prob-
lems due to shortage of power and high 
prices of inputs. Government have. there-
fore, decided to allow expansion of mini 
steel plants which undertake modernisation. 
Government have also reduced the custom 
duty on imported scrap by 5 % ad valorem 
With effect from 4th December, 1986. 

( Translationl 

Youth Welfare Programmes in U.P. 

2410. SHRI HARISH RAWAT: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount proposed to be spent on 
Youth Welfare Programmes in Uttar Pradesh 
during the year 1988-89 ; 

(b) how does it compare witb the 
national average of tho amount spent under 
this head ; and 

(c) wbetber Government propose to 
increase the allocation for Youtb Welfare 
Programmes in Uttar Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AN D WOMEN AND CHILD 
DE\-tLOPMENT IN THE MIN ISTR Y OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA) : 
(a) Among the many Centrally sponsored 
schemes such as National Service Scheme, 
Nebru Yuva Kendras, Exhibition for Youth, 
National Service Volunteers Scheme, Training 
of Youth, etc. implemented by the Depart-
ment of Youth Affairs and Sports, the grants 
are given to the State Government only under 
National Service Scbeme on a prl."SCribed 
late. The expenditure on this Schem.e is 
shared by the Central and State Governments 
in tbe ratio 7: 5. The Centra) Govern-
menl's share during 1988-89 for Uttar 
Pradesh under National Service Sch~me is 
expected to be Rs. 108.50 lakhs for involve-
ment of 1.20 lakhs NatIonal Service Scheme 
volunteers in Uuar Pradesh. 56 Nehru 
Yuva Kendras are working in tbe State of 
Uttar Pradesh. An !lmount of Rs. 2.30 
lakbs (or each Kendra is paid by tbis 
DepCirtmcnt for establishment and program-
mes for rural youth. Under the remaining 
Schemes, srants are Biven to voJuntary 
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orpnisatiODs, etc. a. and when proposals 
are received from them. 

(b) At the national level about 11 Y. of 
the total allocation made under National 
Service Scheme is proposed to be released 
to Uttar Pradesh during 1988-89. 

(c) No, Sir. 

En'ironmental Clearance of Proposals 
from U.P. 

2411. SHRI HARISH RAWAT: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether Government have received 
proposals for clearance under the Foresls 
(Conservation) Act, 1980 for the construction 
of school and college buildings in bill districts 
of Uttar Pradesh ; 

(b) if so, the district· wise number and 
details thereof ; and 

(c) the action taken in each case ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
<a) Yes, Sir. 

(b) and (c). The details are giVCJI in tbe 
statem~nt below. 

(See columns 193-198). 

Forest Clearance of Masi-AImora-Saraikbet 
Road 

2412. SHRI HARISH RAWAT: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether a proposal for tbe construc-
tion of Masi-Almora-Saraikbet road was 
sent by tbe Uttar Pradesh Government for 
seeking necessary clearance under the Forest 
(Conservation) Act, 1980 ; and 

(b) if 10, when this proposal was 
received and the action taken thereon. 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) No such propoeaJ bas been received 
(rom Uttar Pradelb Oovemmalt. Jlowwer. 
a proposal for CODstruction 0( Masi-Gcrkhet 
motor road, which it part of Masi-Almera-
Saralkbet road was received. 

(b) The proposal was received on 
1 3 -12 -8 4 and was approved under tho 
Forest (Conservation) Act, 1980 on 
9-10-1986. 

(Englis.") 

Deep Sea Fishing 

2413. SHRI DAULATSINHD 
JADE,1A : Will the Minister of FOOD PRO-
CESSING INDUSTRIES be pleased to 
state : 

(a) whether Government are aware that 
due to bad weather and other reasons the 
fishing season for deep sea fishing boats has 
not yet commenced ; 

(b) if so, the steps Government propose 
to initiate to give economic assistance to 
deep sea shrimp trawlers, in view of rising 
economic costs ; and 

(c) whether any new incentives have 
been given since January I, 1988, if so, the 
details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHR} JAGDISH TYTLER) : 
(a) There is no report indicating that fishin, 
season for deep sea fishing boats has Dot 
commenced this year. 

(b) Does not arise. 

(c) No new incentives have bten given 
since January I, 1988. However tbe Deep 
Sea Fishing industry already enjoy the 
following incentives: 

(i) Augmentation of deep sea fishing 
fleet through judicious mix of 
indigenous, imported and chartered 
fishing vessels. 

(ii) Providing 33 % subsidy on the cost 
of indigenously constructed deep 
sea fishing vesseJs. 

(iii) Providio, Joans on soft tera by 
Shipping Credit and Investment 
Company of India Limited. 

(iv) Augmentation of fishery survey. and 
supply of information. 

(v) Assistance for construction of 
fishlD& harbour at major and minot 
portl. 
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(vi) Training of. fishery operatives for 
manning the fishing vessels ; 

(vii) Regulation of fishing by foreigll 
vessels in the Exclusive Economic 
Zone, and 

(viii) Grant of excise duty rebate on high 
speed diesel to fishing \'essels of 
13.7 M length and above fitted 
with engines of not less than 1 50 
BHP. 

E~tLlction of Gbarials 

2414. SHRI MANIK REDDY : 
SHRI C. MADHAV REDDI : 
SHRI PRAKASH CHA~DRA : 
SHRI M. RAGHUMA REDDY: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pJeased to state : 

(a) whether Government's attention has 
been drawn to the News item appearing in 
the "Hindustan Times" dut('d 20 June, 19~8 
wherein it is stated that Gharialc; one of the 
three endangett'd ~pecies of crocodiles found 
in the Gangetic regIOn are batthng for 
survival in Satko~hia Gorge Sanctuary JO 

Orissa ; 

(b) If so, the details thereof; and 

(c) the steps taken (lr pfopo.;ed fO be 
t; ken to save them from o.tinct;~:n ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R ANSARI): 
(a) Yes, Sir. 

(b) The populatiun of gha rial in the 
Mahanadi River was reponed to be Oli Iv 7, 
acc.-'rding to a survey carried out ;n 1975. A 
gbarial conservaticn project w;:c. taken up in 

Plotected areas . 

the Satkosia Gorge Sanctuary. In the last 
13 years, 550 sub-adult gbaria) have been 
released in the sanctuary. Accordina to a 
survey carried out in January, 1988. 2S 
gbariaJ could be spotted along the Mahanadi 
river. The gharial have moved both upstream 
and downstream of the Satkosia Go~ 
Sanctuary, in the Mahanadi River. 

(c) The steps taken to save the gharial 
from extinction include : 

1. A special conservation programme 
was initiated jn 1974 by the 
Government of India, in collabora-
tion with the concerned State 
Governments, FAO and UNDP, for 
the conservation and rehabilitation 
of crocodilians in India, includiog 
the gharia' under this project tbe 
most viable gharia} conservation 
areas were identified and techniques 
of batchiqa and captive rearing of 
gharial were imparted to wildlife 
personnel. ' 

n. Establishment of the (oHowing 
sanctuaries and national park wbich 
bold ghariaJ populations 
(i) National Chambal Sanctuary in 
Uttar Pradesh, Madhya Pradesh 
and Rajasthan (ii) Shergarb 
Sanctuary in Rajasthan (iii) Jawahar 
Sagar Sanctuary in Rajasthan 
(iv) Satkoshia Gorge Sanctu.'lry in 
Orissa (v) Son Ghatia) Sanctuary in 
Madhya Pradesh (vi) Ken Gharial 
Sanctuary in Madhya Pradesh 
(vii) Katerniaghat Sanctuary in 
Uttar Pr<.tdcsh (viii) Corbett 
National Park. 

Ill. Re-introduclion of gharial in (he 
following protected areas: • 

Numher 
released 

2 
_-------- --------------_.-_._-_ .. _---------

L National Chambal Sanctuary 

(Madhya Pradesh, Uttar Pradesh and Rajasthan) 

Satiosbia Gor,e SaDCt~ry (Orissa) 

1683 
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. 
3. Corbett (Uttar Pradesh) 

4. Ratemiaghat (Uttar Pradesh) 

S. KeD (MadhYa Pradesh) 

6. Son (Madhya Pradesh) 

7. lawahar Sagar (Rajasthan) 

IV. Central financial assistance for the 
protection and r.ebahilitation of the 
ghana) and for the conservation of 

----------------
Scheple 

Captive breeding and rehabilitation of. 
endangered species 

Assistance to States for development of 
sanctu81ies and national parks bolding 
gharial population 

V. The gharial has been listed in 
Schedule-I of the Wild Life 
(Protection) Act, 1972 whicb 
provides it fuJI Iega) protection 
against hunting and trapping. Trade 
in thiS animal and products derived 
therefrom is totally banned io India. 
The species has also been included 
in Appendlx-I of the Convention on 
InternatIOnal Trade in Endangered 
Species of Flora and Fauna (CITES) 
which bans alt intematiocal 
commercial trade !molving the 
gharial or article& derived (rom it. 
The export of these commodities is 
also banned under the Jmport and 
Export Policy. 

Shortage of Teachers for TechDkal 
Educatloa 

2415. SHRlMATI _VYJAYANTHI-
MALA BALI: 
SHRI VlJAY N. PATIL : 

wm tho MiDJater of HUMAN 

12 

85 

13 

54 

21 

2418 

the sanctuaries and park holding 
gharial population 50 far in vn 
Plan, bas been as follows : 

(Rs. in lakbs) 

1985-86 1986-87 1987-88 

1.95 0.625 

10.00 12.12 15.32 

RESOURCE DEVELOPMENT· be pleased 
to state ; 

(a) whether Government are aware that 
there is an acute shortage of lecturersl 
teachers for technical education in tbe 
country ; and 

(b) if so, the reasons for the same and 
measures Government propose to take in tbe 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF IIDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) Yes, Silo 

(b) To attract and retain the best talent 
in the country, as te2cbers in the technical 
institutions, a National Expert Committee 

. was constituted under the Chairmanship of 
Prof. R.N. Dogra to look into the matter 
and make recommendations particularly in 
respect of revision of pay scales, qualifica-
doD. and conditions of service of teachers ;0 
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technical institutions, The report submitted 
by the Committee is under consideration of 
the Government. 

Computerlsatioo of Steel PlaDts 

2416. SHRIMATI VYJAYANTHI-
MALA BAll: Will the Minister of STEEL 
AND MINES be pleased to state : 

(a) whether GoveInmcnt are actively 
considering introduction of large-scale 
computerisation in various plants of SAIL 
in a phased manner ; and 

(b) if so, whether Government would 
find alternative employment to dispJaced 
persons due to introductibn of computeri-
sation in their units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
and (b). While SAIL are contemplating 
gradual intruduction of computerisation in 
its steel plants/units in a phased manner, no 
dislocation of employment on account of its 
introduction is envisaged. Comp,utf"risatiOD 
will be done through work stations spread 
allover the plants/units with full involvement 
of existing manpower appropriately trained 
for bandling computers. 

Industrial Ponutioa 

2417. SHIUMA TI BASA VARAJES-
WARJ : 
SHRI MOHANBHAI PATEL: 
SHRI C.K. KUPPUSWAMY : 

Will the Minister of ENVIRONMENT 
AND FOREST'S be pJeased to ~tate : 

<a> wbetbcr Oovemment have called 
UpoD public sector enterprises and larae 
industries to set an example in pollution 
contrOl by strictly abiding by environmental 
IaWl ; 

t- (b> wbedaer any pideUnes for location 
of the iadUlC1ies haft also been illued ; if 
al. tbe details thereof ; 

(c) the aati-polIotfoo meaurea tatea by 
GoveInmmt 10 far ; and 

(d) the 0dtc0IDe tIIereoI1 

THE MINlSTat OF BNVJ&ONMENT 

AND FORESTS (SHRI Z.R. ANSARI): 
(a) While reviewing the position of 
industrial units dischargilll effiuetlts into 
the river Ganga, tho Central Ganga Authority 
in a meetina held on 28 .. 6-88 recommended 
that the PubIc Sector Undertakings should 
be required to submit a time bound pro-
gramme for installation{auamentation of 
effluent treatment facilities. The concerned 
units and the respective Ministries/State 
Governments have since been asked to 
submit time bound programmes for impJe-
mentation/upgradation of effluent treatment 
facUities. 

(b) Yel, Sir. These include: 

1. Industries shall maintain the dis-
tances as stipulated from areas 
listed s1Sch ecologically sensitive 
areas, coastal areas, major settlc-
ments etc. 

2. No forest land shall be converted 
into non-forest activities for the 
sustenance of tbe industry. 

3. No prime agricultural Jand shall be 
converted into industrial site. 

4. The green belt around industry or 
in between two industries shall be 
as stipulated. 

S. Land acquired shall have space for 
appropriate treatment plant after 
maximum possible reuse and 
recycle. 

6. Each industry is required to main-
tain three ambient air quality 
measurina station,. 

(c) The anti-pollution measures include 
monitorin& of air aDd water quality, sctUIlI 
up of staDdards and their impJementatiOD 
and proper sitinl of indU4tries. 

(d) The outcome. include-

I. A national network (or water and 
air quality monitoriDa has been set 
up. 

2. Standards for effiuentl· and emil· 
.ODS from major polluti." .od ..... 
tries have been laid down (or their 

,implemeDtation in a pbaed 
maDDeI'. 
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3. The Environment (Protection) Act. 
1986 aad the amended -:.(ir <Pre-
vention and Control of Pollution) 
Act, 1988 have been brought into 
force to provide st.ringent measures 
incluc.Vng closure and stoppap of 
supply of electricity, water or any 
other services, etc. 

Upgradatloo of Quality of Hortiealture 

2418. SHRI SRIKAN"fA DAITA 
NARASIMHARAJA WADIYAR: Will the 
Mioister of AqRICULTURE be pleased to 
stat. : 

(a) whethet: there is a need to upgrade 
the quality of horticultural produce and to 
evolve strategies to capture greater share of 
the international market; 

(b) if so, the steps taken by Government 
in this regard ; 

(c) whether the Indian horticulturists 
are in a dis-advantageous position and there 
is a need to import 'the latest technology for 
the development of horticulture ; and 

Cd) if so, the efforts made in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
YADAV): (a) Yes, Su. 

. (b) Through research efforts of the 
Indian Council of Agricultural Research and 
the Agricultural Uuiversities, some improved 
varieties of fruits and vcaetables have beeo 
evolved. Package of practices for cultivation 
and post-harvest technolOSY have also been. 
developed. Programmes baYe been taken up 
in the Cenfrnl and the State seeton to 
increue the availability of improved plant-
iDa material. 

(c) and (d). Seed bas been incorporated 
u a hiab tecbnolOSY area in the Jist of 
industries at appendix I of the Industries 
(DevoJopmeDt ami Replation) Act, J 95 J • 

SoedI or fndts!waetablea/ftowff bulbi 
etc. are aDowecI for import UDder Import 
PoIIc, for Rcatltcred Baponen. 

lDtenatlooal Maaagemeat Edacatioa 
Project 

2419. SHRI SRIKANTA DAITA 
NARASIMHARAJA WADIYAR: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state : 

<a) whether Government propose to 
lauDch a three- year international manage-
ment education project ; 

(b) if so, the main objectives of tbe 
project; 

(c) whether the United Nations Deve-
lopment Project assistance is likely to be 
made available for this project; and 

(d) jf so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVEWPMENT 
(SHRI L.P. SHAHI): (a) Yes, Sir. 

(b) The main objective of the project is 
to strengthen the ability of Managers of 
Indian enterprises, both public and private, 
to operate effectively in an mternatiooal 
setting to meet India's growmg international 
business operations. 

(c) Yes, Sir. 

(d) The estimclted ~t of UNDP assis-
tance f\)r the project is $ 940,000. It will 
be a~ilable in the form of consultancies of 
leading foreign experts in International 
Management Education to India, Fellowships 
to Indian scholars for trainingJvislt abroad, 
equipment in the form of books/journals 
and instruction materials, and for travell 
miscellaneous ccst. 

SIaortfaII ia Miaeral Pro_doD 

2420. SHRIMATI MADHURBE 
SINGH: 

.. DR. O.S. RAlHANS : 

Will the Minister of STEEL AND 
MINES be ploaacd to state: 

(a) whether the production of several 
key minerals has fallen in comparison to 
taraet fixed ; 

(b) if 80, tho details of the mioerala of 
wbicb production bas declined ; and 
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(c) the reasons for fall in production
and the steps Government propose to take
to boost their production?

THE MINISTER OF STEEL
MINES (SHRI M.L. FOTEDAR):

AND
(a) to

Minera lIMe tal Unit

Wrllteff Answers

(c). The VII Plan targets and the anticipa-
ted achievement in respect "of production of
key minerals/non-ferrous metals as indicated
in the Mid Term Appraisal of the VII Plan
are as follows .

Target
(1989-90)

Anticipated
achievement
(1989-90)

Iron Ore and concentrate Million tonnes

-_ ..•....... - ------_. _._---- ._._._- .--.-~-.------.-------
SS. ! 58.1

450Aluminium '000 tonnes

Copper refined

Zinc

n

n,

Lead "._--_._- ..._,,-----
It would be seen that there may not be

any significant shortfall from the plan
target.

T!1'; prcduction of principal minerals for
the period 19&4 to 1987 is given in the
statement below.

(See columns 20g-21 0).

It would be seen that there has been an
increase in the, production of bauxite,
chrornite, copper ore, iron ore, lead concen-
trate, zinc concentrate, gypsum and limestone.
While the decline in production on gold and
dolomite is marginal, there has been an
appreciable decline in production of apatite
and phosphorite and barytes which is
essentially due to lack of adequate demand.
Government is alive to the problems of the
mining industry for meeting the domestic
and export demand.

Involvement of Voluntary Organisations
in Rural Development in Kerala

2421. SI-nU VAKKOM .PURUSHO-
THAMAN: Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether any voluntary/private
organisations arc engaged in rural develop-
ment activities in Kerala ;

(b) if so, tbe details thereof;

(c) whether an y (iuancial assistance is

499

42.7

89.0

27.0

39.0

83.0

27.0

given to these organisations ; and

(d) if so, the details thereof '!

THE MINISTE~ OF srATE IN n1!3
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MlNISTRY OF AGRI-
CULTURE (SHRI JANARDHANA
POOJARY) : (a) and (b). Yes, Sir.
There are 151 voluntary organisations
engaged in Rural Development activities in
Kerala as per information' available with
this Department.

(c) and (d). Yes, Sir. Financial assis-
tance aggregating to Rs, 1.76 crores has
been given to 45 such organisations by
Council for Advancement of People's Action
and Rural Technology (CAPART) for pro-
jects sponsored by the organisations under
various schemes of Rural Development.

SC/ST Employees in Ministry of Steel
and Mines

2~22. SHRI RAM SWARUP RAM:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) the [lumber of persons belonging to
Scheduled Castes/Scheduled Tribes employ-
ed in the Ministry in different categories out
of the total strength of that Ministry ;

(b) whether the reservation quota pre-
scribed for SCs/STs for employment has
been fulfilled iu the Ministry; and
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(c) if not. the steps being taken to 
taw the same ? 

THE ,MINISTER OF STATE IN THB 
DEPARTMENT OF STEEL IN THE MINIS-
TRY OF STEEL AND MINES (SHRI 

YOGENDRA MAK.WANA) : (a) The 
number of SCs/STs presently employed in 
different categories in the -Ministry of Steel 
and Mines (excludiilg attached and subordi-
nate. offices) is liven below: 

Category Present strength No. of employees of 
SCs/STs 

S.CS. S.Ts: 
-_- - _- - --- - --

Group 'A' 52 5 1 

Group 'B' (Gazetted and Non-
Gazetted) 167 

Group 'C' SI1 

Group'D' 169 

Total : 899 
-------

(b) The prescribed quota for Scheduled 
Castes stands fulfilled for Groups 'c' and 
-0' Categories. For Scheduled Tribes, the 
preacribed quota is almost fulfilled for Group 
.C' Category. Quotas for other categories 
~ not fuJfilled. 

(c) While filling the vacancies earmark-
ed for Scheduled Caste/Scheduled Tribe 
candidates, the guidelines taiJ down are 
foDowed. Liaison Offic:ers have also been 
appointed to oversee the implementation ot 
the orders of the Government in respect of 
raenation for Scheduled Castes and Sche-
duled Tribes. 

Literacy Projedioas RegardiDg Female 
Literacy 

2423. SHRI BHATfAM SRIRAMA-
MURTY : 
SHRI MOHANBHAI PATEL: 

Will the Minister of HUMAN 
RESOUItCE DEVELOPMENT be pleased to 
state : 

<a) ~hetber the National Institute of 
Bducatioaal Plannina and Administration 
(NIEPA).bas made any projections reprding 
tile achievement or cent prr cent fomale 
literacy in various States in the country; ~ 

(b) if 50, the projection. made by it, 
State-wile: .Del 

18 2 

91 33 
6S 12 

179 48 

(c) the steps Government propose to 
take to step up the progress of fema!e 
education in various States? 

THE MINISTER -OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHO:- (a) No, Sir. 

(b) Does not arise. 

(e) The toiational Literacy Mission aims 
at imparting (unctlonal literacy to 80 milJion 
illiterate persons In 15-35 age-group by 
1995. The focus of NLM would be on 
rural areas, particularly women and persons 
belonging to SCs/STs. AU Sta tes/UTs have 
been advised to take the !oUowiQg steps to 
ensure longer and better coverage. of 
wumen :. 

(i) Mobilisation of women adult lear-
ners for the Adult Education Cen-
tres in larger number ; 

(ii) Appointment of large number of" 
women instructors even by rela"ins 
the minimum qualifications; 

(iii) Making arrangement (or Continu-
ing Education of such instructors 10 
that they are equipped as good and 
competent instructors ; 

(Iv) Substantial women's participation 
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under the Mao PrOll'amme of 
Functional Literacy j 

(v) Sizeable participation of women 
adult \ learners in Vocational and 
Technical Education ; 

(vi) Induction of women on a large 
scate in Mission Management ; 

(vii) Involvement of large number of 
voluntary agencies, especially Volun-
tary Agencies working for women ; 

(viii) More attention by Shramik Vidya-
peeth to women workers ; 

(ix) Special orientation and training of 
women instructors 8S effecth,e 
agents of promotmg women's 
equality aDd empowerment; 

(x) Designing an Adult Education Pro-
gramme for women which will be 
linked with imparting need-based 
skills, upgradation of their exj~ting 

skills and new income generating 
activities ; 

(xi) Creation and provision of oppor-
tunities for retention of literacy 
skiJJs and application of this learn-
ing for improving their living con-
ditions; 

(xii) Setting up of cens in the State 
Directorate of Adult Education and 
State Resource Centres to plan and 
administer women's programme 
and encouraging their participation 
in condensed course beiDg organised 
by the Ccntral Social Welfare 
Board. 

R.Ed. Course of Derhampur University 
2424. SHRI SOMNATH RATH 

WiIJ the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

<a) whether tbe Univenity Grants 
Commission has asked Berhampur Univer-
lity to stop the B.Ed. course which it offen 
throuab correspondence course ; and 

(b) if 80, the action taken by the Ber-
bampur Uniwrsity in this reprd 1 

THE MlN1.STE.R OF STATB IN THE 
DBPARtrMBNTS OF EDUCATION AND 

CULruRE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) aDd lb). The Her-
ham pur University bad souabt assistance 
from University Grants Commission in July" 
1987 for introduction of B.Ed. COUl'll 
through correspondence. The Commission" 
after considering the proposal. informed the 
UnivelSity on June 2, 1988 that B.Ed. 
course should be offered only tbrouah for-
mal, regular and face-to-faQ: programme. 
The Commission bas not received any further 
information from the Berhampur Univer-
sity. 

SeleetIoD for Seoul Olympics 

242S. SHRI PRAKASH V. PATIL: 
Will tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pkased to state : 

(a) whether a ddeption of the Indian 
Olympic Association bas submitted a memo-
randum to Government suggesting that for 
selection of athletes for Seoul Olympics. per-
sons holding up to 10th position in national 
events should be considered as against the 
present norm of considering persons settina 
upto 6th position; 

(b) if so, the justification given by the 
Indian Olympic Association for their above 
suggestion ; and 

(c) whether the Indian Olympic Ass0-
ciation's suggestion has been accepted and if 
so, the reasons therefor 1 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMA n MARGARET ALVA): 
(a) The Indian Olympic Association (I.O.A.) 
has represented to Government that the 
selection criteria for Olympic Games/World 
Championships for measurable events should 
be lOth place performance Im:l of the 
Olympic Games/World Championship last 
held. 

(b) The Indian Olympic Association 
(lOA) bave stated that their recommoodatiOD 
was "solely based on the international nco-
gDition of 6th pJace by issue of diplomal 
certificates in place of medals and also Ustina 
of sports persons who attain lOth or lower 
position. " 
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(0) No, Sir. 

Krishl VigyaD Keadras 

2426. SHRI V. SOBHANADREES-
WARA RAO: wm the Minister of AGRI-
CULTURE be pleased to state : 

(a) whether the National Commission 
on Agriculture recommended that atleast one 
Krisht Vigyan Kendra be established in each 
district of tbe country ; 

(b) if so, the name of the districts in 
whicb Krishi Vigyan Kendras are existing as 
on 31 Marcb, 1988 ; 

(c) tbe steps taken to set up at least 
one Krishi Vigyan Kendra in tbe remaining 

districts of the country; and 

(d) the likely date by which aU the 
districts of the country wiJI be cove.l'e\! ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL RE-
SEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
BARI KRISHNA SHASTRI) : (a) Yes, Sir. 

(b) List is given in tbe Statement 
below. 

(c) and (d). Due.to paucity of funds, 
new Krishi Vigyan Kendras are not being 
established during the 7th Five Year Plan 
period. 

Statealellt 

Sla:e·District wise List of Krilht Vigyc.n Kendras Established uplo 3 J. 3-1988 

State Location and District of K.V.K. 

2 

Andhra Pradesh 1. Santoshnagar, Hyderabad 

2. Rajamundry, District East Godavari 

3. Anantpur. District Anantpur 

4. Rastakuntabari. Distt. Vijayanagram 

S. GaddipaJli, Distt. Nalgonda 

6. Amdatvalsa, Dlstt. Srikakulam 

Arunachal Pradesh 1. Basar. Distt. Siang 

Assam 8. Napam. Distt. Tejpur 

9. Gossaomgaon. Distt. Kokrajbar 

Bibar 10. Morabadi. Ranchi 

11. Sokbodeora, Distt. Newada 

12. MonghYr. Distt. Munacr 

13. Banka. Dian. Bhagalpur 

J 4. Chaibau, Distt. Sangbbhum 

I'. Agwanpur, Distt. Saharu 

,6. Sujani, Distt. Deopaf 
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---- - ---- -- ------- ------- ---------------
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17. Hazaribagh, Distt. Hazaribagh 

Ooa J 8. Ella Farm, Ooa 

Oujarat 19. Deesa, Distt. Banaskantba 

20. Devgarhbaria, Distt. Panchmabal 

21. Randheja, Distt. Oandbinagar 

22. Wagbai (Oangs) Distt. 

23. Devtaj (Sujitra), Distt. Kheda 

Haryana 24. Shikohpur, Distt. Gurgaon 

25. NDRI, Kamal, Diatt. Kamal 

26. Rampura, Rcwari, Distt. Mohindergarh 

Himachal Pradesh 27. Dbaula Kuan. Disu. Sirmur 

28. Bajaura, Distt. Kulu 

Jammu and Kashmir 29. Malangpura, Distt. Anantnag 

Kamataka 30. Hanumanamatti, Distt. Dharwar 

31. Cbethalli. Distt. North Kodagu 

32. Mudigere. Distt. Chilcmanglur 

33. Bidar, DiBtt. Bidar 

34. Hulkoti, Distt. Dharwad 

Kerala 35. Narakkal, Distt. Cocbin 

36. MitraniketaD, Distt. Trivandrum 

37. Pattambi, Distt. PaJahat 

38. Ambalvayal, Disu. Wynad 

Madbya Pradesh . 39. Chindwara, Distt. Chindwara 

40. Bilaspur. Distt. Bllaspur 

41. Jhabua. Di$tt. Jhabua 

42. Kuturbagram, Distt. Indore 

43. Nabibaah Farm~ Berasia Road, Bhopal 
Pistt. Bhopal 
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Mabarashtra 44. Kosbad Hill, Distt. Thane 

45. Selsura, Distt. Wardha 

46. Aurangabad, Distt. Aurangabad 

47. Sbirgaon, Distt. Ratnasiri 

4S. Dbule, DiBtt. Dhule 

49. Pal, Distt. Ja)gaon 

Manipur 50. Lamphelpet, Impbal 

Megbalaya 51. Tum, Garo Hills 

Mizoram 52. Kolasib 

Nagaland 53. Jbamapani. Distl. Medziphema 

Orissa 54. KausbaJayagang, Bbubancswar 

55. Keonjhar, Distt. Keonjhar 

56. Similiguda, Distt. Koraput 

57. Baliapal, Dmt. Balaaore 

5S. Bbanjanagar, Distt. Ganjam 

PondidIen'Y 59. POrdicherry 

Punjab 60. Gurdaspur, Distt. Gurdaspur 

Rajasthan 61. Fatehpur Sethawati, Diatt. Sikar. 

62. Banswara, Distt. Banswara 

63. BecdlwaJ, Bikaner Diatt. 

64. Berigana Farm, CAZRI. Jodhpur 

65. Badpon, Udaipur 

66. Jalore. Distt. Jalore 

Sikkim 61. Sarmsa, llanipul 

TamiJ Nadu 6S. NavaJur-Kattapttu, Diatt. Tiruchirapam 

69. Vivekanandpuram, Diltt. Coimbatore 

70. Cooooor. Diatt. Nilairil 

71. Kattupatkam. Diltt. OWIaleput 

72. VridIlacllllun, Dlatt. South Arcot 
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.. ------------------------------ ------
Triputa 73. 

Uttar Pradesh 

West Bengal 

Muket InteIJlgeace Ceatre at Vijayawada 
A.P. 

74. 

7S. 

76. 

77. 

78. 

79. 

80. 

81. 

82. 

83. 

84. 

8S. 

86. 

87. 

88. 

89. 

2427. SHRI V. SOBHANADREESWARA 
RAO: Will the Minister of AORICULTURE 
be plt.sed to state : 

(a) whether any representation has been 
received for establishment of a Market 
Intelligence Centre unaer the Market Infor-
mation Service of the National Horticulture 
Bvard at Vijayawada in Andhra Pradesh ; 

(b) if 10, the decision taken in this 
reprd ; and 

(c) if DOt, tbe reasons tboref'or ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERAnON IN THE MINISTRY OF 

Cbcbri, Khowai Disn., West Tripura 

Birchandra Nagarmanu, South Tripura 

Sultanpur, Diltt. Sultanpur 

Awagarh. Disu. Btah 

RaDichauri, DisH. Tehri Garhwal 

Behraicb, Distt. Bahraicb 

Bati, Distt. Baati 

Dariapur Pann, Distt. Rae Bami 

Bbarari, DisH. Jbaasi 

Vety. College, Mathura, Distt. Mathura 

Barkacba, Distt. MinapW' 

IVRI, llatnagar 

Kapgari, Distt. Midnapur 

Nimpith Ashram, DisH. 24-Paqanas 

Kakdweep. Distt. 24-Parpnas 

Ramahai, Jalpaiguri 

SoDamukhi, Dillt. Bankura. 

AGRICULTURE (SHRI SHYAM LAL 
YADAV): <a> Yes. Sir. 

(b) Market Inrormation Centre has 
already been set up at Vijayawada by the 
National HorticultW'c Board. 

(c) Does not arise. 

Misuse of Compreiaeasive Crop lasaruce 
ScJaeme in States 

2428. SHRI V. SOBHANADRBESWARA 
RAO : Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether the scope of the compre-
hensive Crop Insurance Schome was misused 
in some States ; 

(b) if so, the names of the States and 
the natu.N of the misuao ; and 
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(c) the steps proposed to be taken.. to 
remedy the situation ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) to (c). No, Sir. During the 
course of scrutiny of indemnity claims under 
the Comprehensive Crop Insurance Scheme 
in Gujarat and Maharashtra, certain pro--
cedural and other irregularities in tho loaning 
operations by the loan disbursing agencies 
have been noticed. The State Governments 
concerned have been advised to take 
necessary action in the matter. 

Tea PJantations Ia Forest Laad 

2429. SHRI V. SOBHANADREBS-
W ARA RAO : Will the Minister of 
ENVIRONMENT AND FORESTS be pleas-
ed to state : 

(a) whether it has come to the noth":e 
of Union Government that Orissa Govern-
ment is permitting tea plantations by some 
private finns on the forest lands in 
Thuamula-Rampur area in Kalahandi dis-
trict of Orissa ; 

(b) whether it violates the provisions 
of the Forests (Conservation) Act, 1980 ; 

(c) whether prior approval of Union 
GOftf'DJDeDt was giyen for this project; 
aDd 

(d) if Dot, the steps taken to prevent 
fetlin. of trees in Orissa ; 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) and (b). Yes, Sir. 

(c) No, Sir. 

(d) Instruatioas have been issued to the 
Gcwemment of Orissa not to divert any 
forest land nor to fell bny trees in these 
areas for raisins commercial crops, without 
pnor approval of Government of India as 
requi~ ODder the Forest (Conservation) 
Act, 1980. 

Na..-,. V..,.yas ud Operatlota 
BIaek-BoanI 

2430. DR. A.K. PATEL : 
SHRJ JANAK RAJ GUPlA : 

Will the Minister of HUMAN J.lE.. 
SOURCE DEVELOPMENT be pleued to 

state : 

<a) whether some difficulties have been 
reported by various States about the imple-
mentation of Navodaya Vidyalaya Scbome ; 

t 

(b) if so, the details thereof ; 

<c) whether the Operation Black-Board 
suffered any shortage of funds due to this 
Scbeme ; and 

(d) if so, the detail s tbereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : <a) and (b). 
Yes, Sir. Keeping in view the fact that the 
Navodaya VidyaJaya Scheme is in its forma-
tive stage and tbe Vidyalayas are mostly 
located in the remote rural areas in buildings 
offered temporarily by the State/Union Ter· 
ritory Administration, certain sbortages in 
suitable teaching staff and availability of 
physical facilities have been brought to our 
notice. 

(c) No, Sir. 

(d) Does not arise. 

ProdactIoD of Kbarif Crops ID Mabaruhtra 

2431. SHR} PRATAPRAO B. 
BHOSALE: Will the Minister of AGRI-
CULTURE (be pleased to ltate : 

<a) whether due to inadequate inip-
tjonal facilities in certain districts of Maha-
rubtra the plantation of Kharif sown durin. 
1981-88 was very Jess as compared to tbe 
corresponding period dunna 1986-81 ; and 

(b) if 10, the ltepa proposed to be taken 
to overcome such situations in future ? 

THE MIN1STE.R OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPEllA nON IN THE MINlSTR Y OF 
AGRICUL TUR.E <SHRI SHYAM LAL 
Y ADA V): <a) The area lown under lOme 
Kharif crops durin, 1 987 .. 88 in lOVeral di.-
trict. of Mabaraabtra was leu as compared 
to 1986-87 ".Iy due to inadequate rain-
fall. 

(b) In order to overcome the aituatioo. 
the ateps tHeD include the folJowiaa : 
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(i) Timely. easy and adequate supply 
of agricultural inputs inclusive of 
improved technology ; 

(ii) ImplCfmentation of National Pro-
grammes on Crops including 
National Watershed Development 
Programme; 

(iii) Adoption of integra tcd plant pro-
tection measures; and 

(iv) Increasins tbe intensity of cropping 
throUgh double. multiple and inter-
cropping etc. 

Share of Foreign Trade Handled by 
Bombayaad Madru Ports 

2432. SHRI SAIFUDDIN CHOW-
DHARY: Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) the share of foreign trade handled 
by Bombay and Madras Ports in 1964-65. 
port-wise ; 

(b) the present share of foreign trade 
of these ports, port -wise ; and 

(c) the Government's plan for improve-
ment of these ports ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) and (b). 
Tbe percentage share of foreign trade band-
Ied by tbe ports of Bombay and Madras out 
of the total foreign trade bandled b1 all the 
major ports during 1964-65 and 1987-88 
is as follows : 

Bombay 

Madra. 

Share of foreign trade 
during 

1964·65 

38.6 

8.5 

1987-88 

19.39 

17.46 

_ (c) In tbe vnth Five Year Plan, the 
major dewJopment schemes for the ports of 
Bombay and Madras are as under: 

Bombtl,: Total Plan OIIlla, ,n Vll,h Pian--
RI. J 06. J J CI'Oru. 

I. &epalOllDeDt 01 Pit Pau Jetty. 

2. Construction of RCC Trestle. 

3. Augmentation of Container handl-
ing facilities. 

4. Purchase of anti-poJlution -vessel. 

5. Improvement of Oil and Chemical 
handling facilities at Pir Pau. 

. 
MadraJ Total Plan outlay in VIItl) Plan--

RJ. 67.15 crores. 

1. Acquisition of Grab Dredger. 

2. Extcnsion of Container Berth. 

3. Deepening of Bbarathi Dock. 

Qlllntity aad Category. wise Steel 
ProdadioD 

2433. SHRI V. TULSIRAM : 
SHRI MOHANBHAI PATEL: 

Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) the total quantity and category of 
steel produced in tbe country, plant-wise; 

(b) the quantity of the steel used for 
manufacturing railway wheels, rails and 
otber such fast running vehicles ; 

(c) the quantity and quality of magnetic 
steel produced in the country ; 

(d) whetber efforts have been made to 
develop indigenous t.ology to improve 
the quality of steel; 8ftd 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINBS 
(SHRI YOGENDRA MAKWANA): (a) 
Quantity and categories of steel produced by 
various intearated steel plants during 1987-
88 is liven in tile statement below. 

(See columna 227-230). 

(b) Approximately 5.77 JaJch tonnes of 
crude s~1 was used by tbe integrated steel 
plants duriD8 1987-88 for manufacturina 
railway wheels, axles, tyres and rails etc. 
No data is available in respect of use of 
steel for manufacture of fast runnina 
vehicIo8. 
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(c) Quantity and quality of magnetic 
steel produced by tbe integrated steel plants 
during 1987 ·88 was as under: 

(in '000 tonnes) 

Quality Quantity 

---------------------------------
1. Electrical Sheets 

I1R Dynamo Gradf' 14.8 

CR D) namo Grade 1.5 

CRNO 18.0 

2. High Silicon Sheets 42.1 

------ ---- - -- ----- -

(d) and (e). SAIL's Research and 
Development Centre for Iron and St~el is 
functioning at Ranchi ",ith the primary 
objective of maktng continuous efforts to 
improve qualit) of steel to match the 
stringent qu&lity f{quirements of the 
customers. Some of the important R&D 
effort'i b~ SAIL to develop indigenous tech-
nolof.ie~ to impro\e the qUc:dit y of steel that 
havt! been m~de are : 

1 . Deph(\~phorisation of ~teel made 
in EI('ctric Arc Furnace. 

2. Combined blowing in Basic Oxygen 
Cor,verters at BokdlO Steel Limlt~d. 

3. Roll luhrication in section mills at 
Durgapur ~teel Project. 

4. Improv~m(..nt in LPG quail() steel 
through contmuous ca"tmg of sbbt) 
at Bhllal Steel Plant. 

5. Development 01 prc~~Ult: ve<;~l 

steel. 

6. D~vdopment of 90 UTS raiJs by 
LD continuous casting route at 
Bh,)ai Sted PJant etc. 

7. Development of DD/EDD ~teel. 

Import of Tecbno!o.~) for Improving Roo~ 
Trafbc 

2434. SHRJ v. TULSIRAM; W,ll the 
Mifilster of SURFACE TRANSPORT be 
p!~a~c;d to slate: 

(a) whether Government are importing 
technoh,gy for improving the road traffic and 
to avoid accidents; 

(b) if so, tbe details thereof; 

(c) whether there is any pr~posal to 
errect barrier in the middle of each National 
Highways to avoid accidents of the vehicles 
coming fr0m opposite directions; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). 
No, Sir. However, as part of road safety 
programme, some equipment, like vehicle 
testing equipment, driver training evaluating 
system and vehicle weighing units are being 
procured under World Bank assisted 
National H;ghways project. The details of 
tbe equipments are : 

(i) Vehicle testing equip-
meot; -4 Nos. 

(ii) Driver training aod 
evaluating sy~lem ; -4 Nos. 

(iii) Vehicle weighing units 
portable weigh bridges: -20 Nos. 

(c) to (e). There IS no proposal to erect 
barrier in the middle of c3ch of the National 
Highways at) most of the sectio03 are either 
single or double lane. Only where the 
National HIghways are being widened to 
four lanes, cent:-al medIan is r-rovlded. 

Road Bridges on :"ational Higbwa)s 

2435. SHRJ V. TULSIRAM; Will 
the Mmi<;ter of SURFACE TRANSPORT be 
pleased to state: 

(a) the total nUOlper of road bridges on 
National Highways, HIghway-wise ; 

(b) the life span of the major bridaes 
fixed by Government; 

(c) the numbt"1 and details of such 
bridges tha~ have outlived theIr lIfe and 
have nOl betn repaIred properly durms the 
last thrt'<: years; 

(d) whether GOH'rnmcnt propose to $Ct 
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up a high power Committee to survey aU 
the major road bridges on the National 
Highways; 

(e) if so, the details thereof; and 
(f) if not, the rea sons therefor? 
THE MINISTER OF STATE OF THE 

MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) A State-
ment showing number of road bridges on 
National Highways is given below. 

(b) No specific life span has been fixed 
for major bridges as this- depends upon the 
type of construction and intensity and type 

of traffic passina on it. 

(c) On the b8lis of quick condition 
survey carried out in 1986, out of J259 
distressed bridges, 144 bridges have been 
sanctioned so far for reconstruction and 104 
bridges for Special Repairs. 

(d) No, Sir. 

(e) Docs not arise. 

(f) Since condition survey of bridges has 
already been carried out in 1986, constitu-
tion of a High Powered Committee jJ Dot 
considered necessary, 

Statemeat 

S. No. Name of States N. H. Nos. No. of 
Bridges 

1 2 3 4 

1. Andhra Pradesh 4, S, 7, 9 and 43 S14 

2. Arunachal Pradesh 52 and S2A 28 

3. As..qm 31, 31B, llC, 36, 37. 37A. S82 
38, 39,44, SI. S2. S2A, 
S3 aDd 54 

4. Bihar 2. 6. 23. 28. 28A. 30, 31. 442 
32 and 33 

5. Chandiprh 21 

6. Delhi I, 2, 8, 10 and 24 IS 

7. Goa 4A, 17 and 17A 39 

8. Gujarat 8, 8A, 8B, 8e, 15 380 

9. Haryana 1, 2, 8, J 0 and 22 127 

10. Himachal Pradesh 21. 22 and lA 74 

11. Jammu and Kashmir JA and IB 56 

12. Kamataka 4, 4A, 7, 9, 13, 17 and 48 452 

13. Kcrala 17,47 and 47A 12J 

14. Madhya Pradesh 3, 6, 7, 12. 2S. 26, 27 and 64) 
43 

1 S. Maharasht!l 3. 4, 4B. 6. 7, 8, 9, 13, 17 853 
pd50 
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16. Manipur 

17. Megbalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

2,. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. West Bengal 

28. Pondicherry 

Plan-wise Allocation made for Develepment 
of Forests 

2436. SHRI V. TULSIRAM: Will 
tbe Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) tbe Plan-wise aUocation made for 
the devc:Jopment of forests in the country, 
State-wise; and 

(b) the amount utilised State-wise and 
Plan-wise for the development and main-
tenance of forests ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) and (b). The information is Jiven 
in the statements I and II below. 

(Sec columns 237-246>. 

A.Imoaia and Urea PIMtl of Hal •• 
FertUlzer Complex 

2437. SHRI SANAT KUMAR 
MANDAL: Will the Minister of AGRI-
CULTURE be plealCd to state : 

3 4 
.----------------

39 and 53 37 

40, 44 and 51 66 

S4, S4A and S4B 3 

36 and 39 6 

S, SA, 6. 23, 42 and 43 433 

1. lA, 10, 21, 22, IS 236 

3, 8. 11. IS and 12 360 

31A 4 

4, S, 7, 7A, 4S, 4SA, 46. 316 
47 and 49 

44 V 

2,3,7. 11, 24, 2S, 26, 27, 359 
28, 29 and 56 

2,6.31, 31A, 31C, 32, 34. 142 
35 and 41 

45A 1 

(a) since how long the ammonia and 
urea plants of the Haldia Fertilizer Complex 
of the Hindustan Fertilizer Corporation are 
lying idle and the estimated amount invested 
in it ; 

(b) whether Toyo Engineeriog Company 
of Japan and UDHE of West Germany have 
submitted their draft reports on tbe rehabi-
litation of these plants ; 

(c) if so, the fresh investment envisaged 
for the rehabilitation of the above fertilizer 
complex ; and 

(d) the decision taken by Government 
on the basis of the above reports from foreian 
experts on the rehabilitation of this idlina 
plant complex ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
<SHRI R. PRABHU): <a> Commissionina 
activities in the Haldia Fertilizer Project 
were stopped from October, 1986. TbI 
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expenditure on this project upto June, 1988 
is Rs. 502.06 crores (provisional) excluding 
tbe financing charges for the current year. 

(b) MIs. Toyo Engineering Corporation 
Japan and MIs. UHDE GmbH, West 
Germany have since submitted their 
reports; 

(c) The rehabilitation of the Haldia 
Complex e\j"ages an im'estment of Rs. 
501. 85 CfOres. 

(d) No decis:on has been taken. 

Central Aid to Kerala for Promotion of 
Literacy 

2438. SHRl MULLAPALLY RAMA-
CHANDRAN: WIll the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether Government propose to 
extend any aid to the Sta te of Kerala for 
promoting JiterCicy in that State; 

(b) the details of the districts in that 
State which are aiming at cent per cent 
literacy undt:r this programme; 

(c) \\hetber there bas been any delay in 
disbursing funds for programme~ to promote 
literacy m the State of Kerala during 
19~7-88 : 

(d) jf so, the detaiJs thereof and reasons 
for the deJa y ; 

(e) whether work on the operation 
Blackboard programme has ccmmenced In 

Kerala ; and 

(f) if so, tbe details of the progress 
made? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINIS1RY OJ- HtJ 
MAN RESOURCE DEVELOPMENT (SHRI 

·L P. SHAHI): (a) Yes, S,r. 

(1:'1) All the fourteen districb are aiming at 
cen! pa ce!lt litL'fncy. 

(c) aod (d). There w.tS no delay in 
reiea").ng f'lnd~ to KeraJa only. All the 
Sttlfes,tUnion Telrltories mef"udiool Kerala 
were liven the first iosralmeat 00 

19-'1-t987, second instalment on 4-J-1988 
and tbird instalment on 7-3-1988. 

(e) and (f). An amount of Rs, t S 1.11 
laths was sanctioned to Government of 
Kerala for proviSion of teaching and learning 
materials in 1467 Primary Schools undl!r 
the Scheme of Operation Blackboard and 
tbe State Government has been permitted to 
utilise the funds ti1l3I-8-1988. The State 
Government has mentioned that purcbase 
of teaching/learning materials and construc-
tion of school buildings have been taken 
up. 

rrro11s1alion] 

New Colleges in Delhi 

2439. SHRI BALWANT SINGH 
RAMOOWALIA: 
SHRI RAM DHA N : 

Will the Minister of HUMAN RESOU-
RCE DEVELOPMENT be pleased to state : 

(a) whether seats in Delhi col1egew have 
Dot heeD increased adequately in the past 
for imparting regular education to student', 
keeping in view the growing poputation 
every year in Delhi and e'ICpansion or 
education; 

(b) if so, the number of new regular 
colleges opened during the last tbree years ; 
and 

(C) the number of seats provided in these 
colleges for Science and Commerce 
Streams? 

THE.MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATJON AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) According to. tbe 
information furnished by Delhi University 
the intake capacit) of regular coUeaes in 
DeJhi has bef."n incrr3,ed from 30219 ~eats 

in 1985·86 to 31802 sc:ats in 1987-88. 

(b) and (c) Two new colleges, viz., 
College of Physical Education and Sports 
arId Collese of BU~lDcss StUjlC", with an 
iotakc capacity of 50 <;t"3ts each. have been 
opened during the J tiit lhr~ years. In 
additIOn, a College o( Arts and Commerce 
has aho ~n opened during tbis period iG 
place of G D. Salwan Col". The CoUeae 
bas 60 seats each in B.Com. (Honl.) 104 
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B.Com. (Pass) Courses. 

[English] 

Per Hectare Production of Pepper 

1440. SURI K. KUNJAMBU : 
SHRI K. MOHANDAS : 

Wit1 the Minister or AGRICULTURE 
be pleased to state : 

(a) whether per hectare production of 
pepper in India is rar below tbe world 

Name of the country 

India 

2. Indonesia 

3. Malaysia 

4. Brazil 

(c) For increasing production and pro-
ductivity of Pepper in India a Centrally 
Sponsored Integrated Programme for deve-
lopment of spices, mainly pepper, is being 
implemented during tbe Seventh Five Year 
Plan. The scheme provides for production 
and distribution of bigh yi~)ding planting 
materials, rejuvenation of old gardens, 
distribution of input kits etc. Besides. the 
Indian CouDcil of Agricultural Research and 
Agricultural Universities are carrying out 
research programmes (or evolving high 
yielding and disease resistant varieties and 
for improving agro-techniques. 

Research 01 Diseases Atrectiag COCOIIUt 
Trees 

2441. SHRI K. MOHANDAS: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(8) wbetb .. r research bas ~n done on 
the diseases wbich affect tbe coconut tl'ccs ; 

(b) if so, the result achieved so far ; 

(c) whether Government pfOPC*' to 
involve any international -seney in fiDdiDa a 
""*'1 lor tbesc diaoues ; and 

averap ; 
(b) if so, the details tbereof; and 

(c) tbe steps taken to raise production 
to the world average? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADA V): (a) and (b). The' per bectare 
production of Pep~r in India and other 
major producing countries are given 
below: 

Productivity (kg./ba.) 
(As in 1986-87) 

240 

460 

2925 

1580 

(d) if so, the details tbereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESBARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): (a) Yes, 
Sir. 

(b) The research bas yielded significant 
findings on spread, crop loss, etiology and 
manaaement of mlUor cc:xonut diseases 
namely, root wilt, stem bleeding, Tbanjavur 
wilt, bud rot, loaf rot and Tatipaka. 

(c) No, Sir. 

(d) Does not arise. 

ProdUCtioD of Paddy iD Ke ..... 

2442. SHRI K. MOHANDAS: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(8) the tota) annual production of paddy 
in Kerala ; 

(b) whether tbe production of paddy 
in Kuala has come down 0\'eI' a period of 
timo ; 
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(c) jf so, the facts thereof; 

(d) whether Kerala has tbe potential to 
raise paddy production ; and 

(e) if so, the sp~cial steps, if any, 
being taken to increase paddy production in 
Kerala'1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
YADA V): (a) (0 (c). The average annual 
production of paddy (in terms of rice) in 
Kerala for tbe triennium ending 1987-88 
was ! 1.23 1akb tonnes, as compared to 
13.0S lakh tonnes for tbe triennium ending 
1977-78. 

(d) -and (e). Tht. productivity of paddy 
(in terms of rice) in Keraia hss increased 
from 1.5 tonnes per bectare for the triennium 
ending 1 977 -7 8 to 1. 7 tonnes per hectare 
for the trienDium ending J 987-88. It is 
possible to increase the production in the 

Name or tbe Scheme 

1. Coal bandling facilities 

State by raising productivity along with 
emphasis on a:ea increase under paddy. 

IntegratE'd Development Scbemes or 
ParadJp Port 

2443. SHRJMATI JAYANTI PAT-
NAIR: Will tbe Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) tbf' amount earmarked for the 
implementation of tbe integrated develop-
ment schemes of Paradip Port during 
J 988-89 ; and 

(b) tbe details thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) An amount 
of Rs. 3.95 crores has been provided for 
various development schemes of Paradip Port 
during 1988-89. 

(b) The detai1s of important develop-
ment schemes for whicb provision has been 
iDClud~d during J 988-89 are given below: 

(RI. in Crorea) 

Provision durin. 
1988-89 

2. Electrical installations inside Port area 

2.01 

0.22 

3. Replacement of floating crafts 0.27 

4. 

5. 

Replacement of cargo handlins equipments 

Other oo,oina works 

0.83 

0.62 

Total 

Target for FIsb Produdioa 

2444. SHRIMATI JAYANTI PAT-
NAlK: Will the Minister of AGRICUL. 
TURE be pJeaJed to state : 

(a) the target set for fish production 
durina the Seventh Plan period ; 

(b) the fioancial provi.ioD inade for 
Ori_ for takm, .teps to iacreuo fiJb pro-
duction ; and 

3.95 

(c) the details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
Y ADA V): <a> The target set for fish pro-
ductioo durina the Seventh Plan is 32.50 
lakb toDDeI. 

(b) and (c). Separate financial provi-
IioDa are Dot made for Statcll UDder Moue 
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acbcmos. Funds are released on the basis Plan an amount of Rs. 125.29 lakhs was 
of progress of Achievement or Physical released to Orissa under Central Sector Plan 
targets. During the first 3 years of the 7th Schemes. A statement is given below. 

Statement 

Scheme-wise Relell8e 0/ Fund lor Central Sf!ctor Plan SchemeJ During the Liul 
Three Yearl for Orissa for taking 3teps to increase PUh Production 

Name of the Scheme 

1. Motorisation of Traditional Craft 

(Rs. in laths) 

Amount released in 
the first 3 years of 

7th Plan 

8.23 

2. Introduction of Beach Landing Craft 21.50 

3. Fish Farmers' Development Agency 61.04 

4. Brackishwater Aquaculture 7.85 

S. Fishing Harbour at Minor Ports 5.67 

6. Fishing Harbour at Major Ports 21.00 

Tota} : 125.29 

--------------
[ Trans/ation1 

Adventurous Proruammes for Children of 
Weaker SectioD~ 

2445. DR. CHANDRA SHEKHAR 
TRIPA THI : WiJI the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state : 

(a) whether (be Education Directorate 
of Delhi Administration has chalked out 
this year many ad\onturous progrclmmes for 
school children ~arltcutarly for tbe children 
belonging to weak.er sections ; 

(b) whether tbe adventurous programmes 
also include excursion to hills and beautiful 
places for school children ; 

(c) if so, whether such an adventurous 
programme is proposed to be intrClduced in 
various parts of the country particularly in 
Uttar Pradesh ; and 

(d) if 10, by what time and if not, the 
I'IUODI tborefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI); (a) and (b). Yes. 
Sir. 

(c) and (d). School et! ucation is looked 
after primarily by tbe State/Union Territory 
Governments. The States and Union Terri-
tories have got different youth programmes 
which are carried out by t~m independently. 
However, the Department of Youth Affairs 
and Sport§ of Governm~nt of India operates 
a Scheme for Promotion of Adventure for 
youth in the age group 15-35 years under 
which request from State Government for 
financial assistance is considered on Merit. 

Proposal for CbalQte iD Present SysteID 
of Operatloo of Buses uuder DTC 

2446. DR. CHAl':DRA SHEKHAR 
TRIPATHI : Will tbe Minister of SURFACE 
TRANSPORT be pleased to statc : 

<a> wbotber Government propose tJ 
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bring about any change in the present system 
of operation of buses under the Delhi Trans-
port Corporation ; 

(b) if so, the details thereof; and 
(c) if not, how the tick~tless travelling 

which bas increased after the introduction of 
present s.ystem is proposed to be checked ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and (b). DTC 
has submitted to DJfectorate of Transport. 
Delhi Administration proposals under which 
the operations of private buses could be 
considered as on independent ST A permits 
OD certain routes. A tina] view on this has 
not been taken so far. 

(c) Various measures taken by DTC to 
check ticketJess travel in its buses iuclude 
intensification of checking by super-
visory staff and Mobile Squads, deployment 
of advance bookers at major/important 
terminals and removal of conductors' seat 
with a view that he moves in the bus and 
issues the ticket to the passengers at their 
scats. 

(English] 

Eacouragemeot of Composed Companies 
for Acquisition of Ships 

2448. SHRI G.S. BASAVARAJU 
Will the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) whether there is any proposal to 
encourage companies in tbe country for 
acqoisition of ships; 

(b) if so, whether the Ministry of Petro-
leum and Natural Gas has been approached 
to furnish future projectjons regarding addi-
tional requirements of off-shore suppJy 
vessels ; and 

(c) if 10, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRl RAJESH PILOn: (a) There i. no 
lpecific proposal to encourage composite 
companies for acquisition of ship. At praent 
various composite compan~ are owniDa 
sbips. 

(b) and (c). MiniJtry of Petroleum and 

Natural Gas has projected a shortfall of 
13-17 Off-shore Supply vessels during the 
Seventh Plan period and 9- J 0 OSVs during 
the Eighth Plan period. The projections 
for the 8th Plan are tentative. 

National Hi~hway Finance Corporation 

2449. SHRI G.S. BASAVARAJU: 
SHRI K.S. RAO : 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the proposal to set up 
National Highway Finance Corporation to 
raise finance neOOed for modernising N ation-
al and State Highways all over the country 
has been finalised ; 

(b) if so, tbe details thereof; and 

(c) if not. the time by which a final 
decision is likely to be taken thereon ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a} No, Sir. 

(b) and (c). The institutional arranae-
ments for public borrowing for financina 
construction of National Highways in the 
country have not been finalised. 

GDR Assistance for Development of 
Water Transport System 

2450. SHRI G.S. BASAVARAJU 
Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether a three member delegation 
visited German Democratic Republic during 
May. 1988 ; 

(b) whether German Democratic Re-
public has agreed to provide assistance for 
development of waler transport system in 
India; and 

(c) if so, the details thereof including 
the agreement signed in this reaard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Yes, Sir. 

(b) and (c). During discussions, the 
Government of ODR bas .,reed in prindple 
to auitt India in Inland Wacer Transport 
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Sector in matters of acquisition of vessels, 
technical know-how and training. No for-
mal agreement had been signed. 

Encroachment' on Forest Laud on HUI 
Statloas 

2451. PROF. MADHU DANDO\-
VATE : 
DR. D.N. REDDY: 

Will the Minister of ENVIRONMENT 
AND FORESTS be plea~d to state : 

(a) whether there is an increasing 
encroachment on the forest lands and other 
green spots at vanous hill stations in the 
country; 

(b) whether as a resun of such encroa-
cbments the environment at these hill stations 
is fast changing which in turn leads to 
adverse climatic changes ; Bnd 

(c) if so, the steps taken to prevent the 
encroachments? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) to (c). The information is beiog coHeet-
ed and will be placed on the Table of the 
House. 

Addltiooa) amouot sought for by Nhava 
Sbeva Port Trust 

2452. SHRI S.B. SIDNAL : 
SHRI S.M. GURADDI : 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether Nhava Sheva Port Trust 
bas sought an additional amount of Rs. 75 
crores from Bombay Port Trust and Rs. 50 
croros from Kandla Port Trust ; and 

(b) if so. whether the amount asked for 
has been provided 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Annual Plan 
outlay for 1988-89 provides for loans of 
R.a. 7S crores from Bombay Port Trust and 
Rs. 50 crateS from KandJa Port Trust to 
Nbava Sbeva Port Trult. 

(b) No, Sir. 

Spread of Green Revolutlou 

24S3. SHRI S.B. SIDNAL: Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) whether any new steps lrave been 
suggested by the farm experts to facilitate 
the spread of green revolution to new 
areas; 

(b) if so, the details thereof; and 

(c) whether any time bound programme 
ha'l been drawn up to implement those 
steps? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA nON IN THE MINISTRY 
OF AGRICULTURE (SHRI SHY AM LAL 
YADA V): (a) and (b). Sugge!ltions are 
made from time to time for spreading the 
green revol ution to new areas, 

(c) Government attaches the highest 
importance to agricultural production. 
Special Thrust Programmes for Increasing 
the production of foodgrains and oilseed 5 
have already been introduced JQ the poteo-
tial areas. 

Afforestation Programme 

24S4. SHRI S.B. SIDNAL Will 
the MinIster vf ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether Government have decided 
tbat at least 70 per cent of the afforestation 
work should be done in the forest sector so 
that requirements for both fuel wood and 
raw material for industry can be met; 

(b) if so, whether Government propose 
to seek the help of local mstltutions like 
Panchayats and financial institutions to 
support the efforts of IDdlviduals in raising 
farm forestry ; and 

(c) the p~nt demand for fuelwood in 
the country '1 

THE M fNlSTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) About 70 % of the allocations for the 
Forest Sector is generally utilised for affores-
tation purposes, for meeting the fuel wood 
and fodder requirement as also the raw 
material requirement of industries. 
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(b) The ongoing programme provides 
for the involvement of local bodies like 
Pancbayats as well as financial institutions. 

(c) The present demand of fueJwood is 
estimated to be about 200 million mS. 

Revised Agreement with University and 
College Teachers 

2455. SHRI SYED SHAHABUDDIN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the terms of tbe agreement between 
Government and the National Federation of 
University Teachers in September, 1987 ; 

(b) the brief particulars of the revIsed 
scbeme for meeting tbe service conditions of 
the university teachers as finalised under the 
agreement; 

(c) whether the revised scheme has been 
implemented in the Central universities; 

(d) the names of States which have 
implemented the revised scheme as approved 
by the Union Government; and 

,(e) whether any financial assistance has 
been cxtended to the States for Implementing 
the revised scheme; if so, the amount, State-
wise, relea~d/anocated for 1987· 88 and 
1988-89 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTR Y Of 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHl): (a) On September 
4, 1987, tbe tben Minister of Human Resou-
rce Development bad made a statement tbat 
some modIfications would be rna de in tbe 
scheme of revision of pa y scales of teachers 
in universities and colleges. The main points 
of the statement were : the number of 
scales 'would be reduced by combining the 
two arades of Readeu; teachers who have 
spent 20 years as Lecturer will be eligible 
for coosicieration for promotion as Readers 
if they fulfil certain specified research stan-
dards; those who do not get promoted as 
Readen would be pJeaced in a Selection 
Grade to be determined after further consul-
tation; prOVision for advance increments 
with corresponding bcnefitl in yeers of 
aervice will be sanctioned to tbose who pos-
ICII rcaardl c:tcar- at the time of tbelr 

recruitment; and the revision of the pay 
scales of Librarians and DPEs would be 
expedited. The All India Federation of 
University and College Teachers' Oranisa-
tions caJled off the strike on this basis. 

(b) The Government have made neces-
sary dmendments to the scheme of revision 
of o;alary scales a'1nounced in June, 1987 
and communicat~d tbem to tbe Stato 
Governments!U T... on 22-7-1988. The 
major amendments are given in Jhe state-
ment belo\\. 

(c) Yes, Sir. 

(d) On the basis of the decision com-
municated in June, 1987, the State Govern-
ments of Arunachal Pradesh, Andhra Pradesh, 
Goa, Jammu and Kashmir (for University 
teachers only), Haryana, Himachal Pradesh, 
Nagalaod, Punjab, Rajastban, Tamil Nadu, 
Uttar Pradesh and Karnataka (for University 
teachers only) have finalised their proposals 
of revision of pay 5Calec;. These and other 
State Governmt"nts have been requested to 
review their decision In the light of amend-
ments communicated on July 22, 1988 and 
make necessary changes wh~re necessary. 

(e) No, Sir. H0wever, financial assi.-
tance ,vill be available to the State Govern-
ments to the extent of 80% of the additional 
expenditure involved in tbe implementation 
of the scheme for the period 1 -1-1986 to 
31-3-1990. This WIll be sanctioned in the 
form of reimbursement of the expenditure 
incurred by them For the year 1988-89, 
a provi'llon of Rs. 272.86 crores bas been 
made in the Central budget for tbe purpole. 

Statcmeat 

I. The main amendments made to the 
scheme of reVision of pay scales arc: 

Scales of Pay 

(i) The June f 987 notification provi-
ded for two scales of pay for 
RcaJers. These two have been 
combmed I nto a folnglc grade of 
Rs. 3700-5700. 

(ii) The revised Selected Grade for 
Lecturers Will also be as. 3700-
5700. 

(iii) Tho Vice-CbaacelJon in Central 
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Universities wiJ) be on a fixed pay 
of Rs. 7600/-. 

(iv) The Scheme of Professor of Emine-
nce is being reviewed. 

Recruitment and Qualification8 

(v) The qualifying test for recruitment 
of Lecturers is intended to be 
orgaOlsed through a number of 
agencies keeping in view the requi-
rement .. of the media of mstruction 
follo'v\ed by different States/Univer-
SItIes 

(vi) To encourage enrolment 10 research 
programmes lmmediately on com-
pletion of postgraduate studies 
candidates who have M.Phi!. or 
Ph.D. degrees wi1I be entitled to 
one and three advance increments 
respectively at the time of their 
recruitment. They 'v\iIl also be 
entitled to the benefit of correspon-
ding years of service for the pur-
pose of promotion The existmg 
Lecturers and those recruited in 
future without research degrees 
will abo be eligible for the benefit 
in service \\ hen they acquire research 
degrees. 

Caree, Advancement 

(vii) Every lecturer wiH be ehgible for 
placement in a Senior Scale of Rs. 
3000-5000 on completion of 8 
years of service A Lecturer with 
Ph.D. degree will be eligible for 
this placement after 5 years and a 
Lecturer wllh M.Phi). degree on 
completion of 7 years. In all cases, 
placement in the Senior Scale is 
subject to participation In continu-
ing education programmes and con· 
sistently satisfactory performance 
arrnaisal. 

(viii) A Lecturer in the &nior ScaJe 00 
completion of 8 years will be ehgi-
bl-: for promotion as Reader In 
both Unlver,itlcs and Colleges. 
Only those ¥tho have a Ph.D. degree 
or equiualcnt published work and 
have made a mark in scholarship 
and research will t.x ehgibJc for 
promotion as Reader. Self· assess-
ment, reports of referees, quality of 

pubJications, contribution to educa-
tional renovation, design of new 
courses and curricula, etc. would be 
taken into account for this pur-
pose. 

(ix) Those Lecturers in the Senior 
Scale who do not have Ph.D. degree 
and who do not meet the scholarship 
and research standards prescribed 
for a Reader will be eligible for 
placement in a Selection Grade of 
R'i. 3700-5700 if they have a 
good record in teaching and/or 
phrticipation in extension activities. 
They could offer themselves for a 
fre&h assessment after obtaining 
Ph.D. degree and fulfilling other 
reqUirements for promotion as 
Rl!aders and If found suitable, 
could be designated as Readers. 

(x) Promotion to the post of Reader 
and placement in the Selection 
Grade will be through a process or 
selection by a Committee constitut-
ed by the University for appoint-
ment of Readers. In both cases, 
participation in continuing educa-
tion programmes and consistently 
good performance appraisal reports 
are essential clements in the design 
for career advancement. 

(xi) For placement of Lecturers in the 
Senior Scale and Selection Grade 
as well as for promotion to the 
post of Readers. the required num-
ber of posts Will be created by up 
grading the posts held by the in-
cumbents concerned. 

(xii) Promotions made under the Merit 
Promotion Scheme of tbe U.O.C., 
or any other similar schemes. 
before the announcement of the 
reVised scales on J one 1 7. l 987, 
will not be re-opened. Ho~ver. 

in such cases the benefit of revision 
WIll be available to teachers only 
from the dates of their promotion. 

RevlJlon 0/ pay scales 0/ Librariaru and Phy-
sicaJ Edllca/iun Personnel 

The revised pay scales of Librarians and 
Physical Education personnel are tbe same 
as were approved for teachers. A University 
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Librarian win be eligible far placement in the 
Professor's grade. namely Rs. 4500-7300 ; 
a Deputy Librarian in the Reader's grade, 
namely, Rs. 3700-5700; and a Assi~tant 
Librarian in the Lecturer's grade, namely, 
Rs. 2200-4000. The Assistant Librarians 
wHl be entitled to a Senior Scale of Rs. 
3000-5000 on completion of 8 years and 
to a Selection Grade of Rs. 3700-5700 
after another 8 years. Assistant Librarian 
in the Senior Scale will also be eligible for 
promotion to the post of Deputy Librarian. 
Similar provisions have been made for Physi-
cal Education Personnel in Universities, 
namely. Assistant Director of Physical Edu· 
cation, Deputy Director of Physical Education 
and Director of Physical Education. 

The College Librarians and Directori 
Instructor of Physical Education in Colleges 
will be in the scale of pay of a Lecturer, 
namely, Rs. 2200-4000. They will also 
have a Senior Scale and Selection Grade. 
However, tbere wi1l be no posts beyond 
Selection grade for Lir-rarians and Physical 
Education Personnel in Colleges. 

Languages Taught in Nal'odaya Vidyalayas 

2456. SHRI SYED SHAHABUDDIN: . 
SHRI NARSING SURYA-
VANSI: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state : 

(a) the medium of instruction in Navo-
daya Vidyalayas ; 

(b) whether Hindi ~nd English are 
taught as compulsory subjects in these 
Vidyalayas at the junior and secondary 
sfage ; 

(c) whether any language other tban 
Hindi and Eng1isb js taughi as compulsory 
or optional subject in these VJd}aJayas ; 

(d) if so, the names of the languages. 
State-wise ; 

(e) whether it is a fact that tbe Three 
Language Formula, 1961 has not been intro-
duced in the Navodaya Vidyalayas; and 

(0 if 50, tbe realOns therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN IlESOURCE DEVELOPMENT 

(SHRI L.P. SHAHI) : (a) In accordance 
with the Navodaya Vidya)aya Scheme, ins-
tructions are being provided to the students 
admitted in Navodaya VidyaJayas through 
the medium of mother tongue/regional 
language upto Class VII or VIII and there-
after the common medium will be Hindil 
English in all Navodaya Vidyalayas. 

(b) Yes, Sir. 

(c) aod (d). Yes, Sir. A language other 
tban . Hindi and English is taught compul-
sorily. 

In the Hindi· speaking districts the third 
language taughf in a Navodaya Vidyalaya 
would be the language of the 20 % students 
migrating to that Vidyalaya from a non-
Hindi region. In the non-Hindi regions, 
Navodaya VidyaJayas will follow the normal 
Three Language Formula viz. Regional 
Lallguage, Hindi and English with Hindil 
English as medium from Class VIII or IX. 
State-wise prescription of the third language 
to be taught compulsorily in Hindi-speaking 
districts is being worked cut in phases. In 
the non· Hindi regi{'ns it is already under 
implementation. 

(e) No, Sir. 

(f) The Question does not arise. 

Revision or Royalty Rates for Mloerals 

2457. SHRI SYED SHAHABUDDIN : 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether the royalty payable to the 
State Governments for lome minerals has 
been revised during 1987·88 ; 

(b) if so, the names of those minerals 
with the original 3nd revised rates : 

(c) the year of last·revision in the cue 
of other mmerals ; and 

(d) whether there is any demand from 
the producing States for the revision of 
royalty for tbe minerals mentioned in (c) < 

above 1 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) Tho 
rates of royalty on minerals other than coal 
and sand for stow ins were reviled w.c.r. 
5-5-J 987. 

(b) The information ia aiven in tbe 
statement below. 

(See columns 265-2"0). 
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(c) The rates of royalty on coal and 
land for Itowina were revised last on 
13-2-1981-

(d) Yel. Sir. 

Grant or AutoDOIDOUI Status to Colleges 

~S8. SHRI SYED SHAHABUDDIN : 
Will the Minister of HUMAN RESOURCE 

. DEVELOPMENT be pleased to state : 

(a) the names of the colleges which 
have been granted autonomous status by the 
University Grants Commiuion State-wise 
as on 30 June, 1988 ; 

(b) the names of colleges und:r consi-
deration for the grant of autonomous status 
by the University Grants Commission as on 
that same day ; 

(c) whether the Univesity Grants Com-
mission propoaes to give any special grants 
to these colleges for developing their facu1ties 
syllabi or educational infrastructure ; and 

(d) if so, the amount allocated for the 
purpose during the current financial year ? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINIS:rR.Y OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHl): (8) A list showing 
the names of colleges, Statewise, which have 
been approved for autonomous status till 
30th June, 1988 is given in the statement 
bolow. 

(See columns 283-292). 

(b) The Commiuion had received pro-
posals (or autonomous status from 6 colleges 
in Madhya Pradeah. The names or these 
CoUeaes are : 

(1) Government Model ScIence Colleae. 
JabaJpur. 

(2) Gowrnment M.H. COU. of Home 
Scienoe for Women, JabaJpur. 

(3) Government Mahakosbal Arts and 
Commerce CollOIO, Jabalpur. 

(4) Ambah P.O. Con •• Ambah. 

(5) Madhav Vilyan MahavidyaJaya. 
Ujjain. 

(6) Government Science COU., Rewa 

(c) The Commission has agreed to pro· 
vide financial assistance to a utonomoul 
colleges for additional faculty and adminis-
trative staff, redesigning of courses, develop-
ment of teachins-leaming materials, 
examination reforms, improvements of 
libraries and laboratories, etc. The assistance 
for this purpose will be provided within a 
ceiling of RI. 4-6 lakhs per annum for 
undergraduate colleges and Rs. 7 lakhs for 
cotJeges offering under-graduate and post-
grad!1ate education. 

(d) The provision made by UOC in the 
budget for 1988·89 for the schemo is Rs. 
1 SO lakhs. 

Spedal Funds Cor Kharif OperatioDs 

24S9. SHRIMATI KISHORI SINHA : 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any Fpecial funds have 
been allocated this year for khanf operations 
by the Union Government to the States; 
and 

(b) if so, the total. allocation for 
Bihar? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA nON IN THE MINISTRY OF 
AGRICULTURE (SHRl SHYAM LAL 
Y ADA V) : (a) An additional allocation 
of Rs. 70 crores bas been made durina 
1988-89, for fourteen States covered under 
Special Foodgrain Production Programme. 

(b) Out of this cUDount, the allocation 
for Bihar is Rs. 9.36 croces. 

Dairy DeftIotMDeat Tech_logy M1moa 

2460. SHRlMATI KlSHORI SINHA : 
Will the Minister of AGRICUL TURB be 
pleased to state : 

<a> whether the Dairy De~pment 
Technoloay Mission proposes to deal with 
the stabilisation of the cattle population of 
the country at an economic and viable 
level; 

(b) whether the mission would heJp 
both urban and ruraJ people throuab matina 
dairyina a profitable venturo by providina 
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milk to urt'lan consumers at affordable 
prices; 

(c) whether in evolving this mission the 
shortfalls of Operation Milk Aood would be 
avoided ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA TJON IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) Through Technology Mis-
sion for Dairy Devl!lopment, emphasis will 
be placed on : 

(i) Developing acceptable systems of 
cullings of ineffiCIent animals; 

(ii) Upgrading of non-de: wript Indian 
buffaloes arId. selective breeding of 
some important breeds of cow and 
buffaloes; 

(iii) Cross breeding of non-descript 
cattle with exotic breeds; 

(iv) Selective breeding of important 
draught bre-eds for producmg quality 
bullccks ; 

(v) Adoption of improved technologies 
like frozen semen, embryo trans-
plant. genetic engineering etc .. for 
gaining quicker results. 

(b) The Mission would strengthen and 
consolidate exj~ring effort" in providing 
remunerative market round the year, helping 
in IlCttlOg bettt'r returns to the milk producers 
in rural areas and making availal~le quality 
milk at reasonable price to the urban consu-
mers. 

(c) and (d). The Mission by integrating 
the dairy development component of all the 
States and Centr,ll Schemes and bt-tter utili-
sation of all the existing resources, seeks to 
bring about improvement in the dairy sector 
in the country as a whole. 

Rall·Road Co·ordlnation alon~ Gaagetic 
Belt 

2461. SHRIMATI KISHORI SINHA: 
Will th~ Mmister of SURFACE TRANS-
PORT ~ pleased to btate : 

(a) whether any final decision has been 

taken on rail·road co-ordjnation along the 
Gangetic beJt to achIeve maximum traffic 
handling capacity at optima) cost; 

(b) if so, the details thereof; and 

(c) if Dot, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) There is no 
specific proposal pending before Government 
on rail- roc. d co-ordination along t~ Gangetic 
belt. 

(b) and (c). Do not arise. 

Studies in Marine Resources for Deep 
Sea Fishing 

2462. SHRIMATI KISHORl SINHA: 
SHRI MULLAPPALLY RAMA-
CHANDRAN: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) v.hetber any studies in marine 
ecology of the Indian Ocean with particular 
reference to the rna rine resources of the 
west coast have been conducted ; 

(b) if so, the results thereof; 

(c) whether any noticeable depletion of 
marIne resources, particularly speciaJ type of 
fish like shrimp and prawns, has been 
found ; 

(d) if so, whether it is due to over 
fishing and use of special type of nets that 
d~stro} marine life; and 

(e) if so, steps taken to regulate deep 
sea fishlOg ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 

. COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADAV): (a) and (b). Yes, Sir. The Cen-
tral Marine Fisheries Research Institutc, 
Cochin has conducted ~-ological!rshery 
environmental investigations in relation to 
fihcry resources, while the Fishery Survey of 
India, Bombay bas conducted a comprehen-
sive study on thc abundance and distribution 
of demersal, pelagic and deep Sl:a fishery 
resources a:008 the ~st coast of India. The 
studios indicate tbat while durins the mon-
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soon months, coastal up-welling, marked 
fluctuation in salinity, dissolved oxygen and 
subsurface temperature gradients, etc. exist, 
stable conditions prevail during pre and post 
monsoon months. The survey operations 
indicate potential grounds for several species 
of fish at various parts of the West Coast. 
While Oil sardine and mackerel form the 
main stay of coastal pelagic resources, the 
predominant demersal species are nemipte-
rids, sciaenids, perches, pomfrets. catfish and 
ribbon fish in the 40 - 100 M depth range. 
Deep sea varieties available in abundance are 
priacanthids (bulls eye), psenes indicus 
(Indian dt ift fish) and "lack ruff as well as 
deep sea prawns and lobsters at 1 00-
300 M depth. Squid anc cuttle fish are 
available in several segments at 50-100 M 
depths. 

(c) No depletion of marine resources 
panicuJarly shrimp has been observed except 
malginal fluctuations in catch during different 
seasons. 

(d) and (e). Do not ari~e. 

Computer Programme by NeUI 

? d63. SHRI BALASAHEB VIKHE 
PATIL : Win the Minister of AGRICUL-
TURE be pleased to state : 

(a) whethe:- Ii programme on computer 
application in co- operatives was organised 
by the National Co-operative Union of India 
in collat,orati(ln \l,lth NCERT in Delhi in 
May, 1988 ; and 

(~) if so, th~ sllient features thereof? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF AGkJCULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) Yes, Sir. 

(b) The pwgramme wat; organised on 
t"e recommendations of the National Con· 
ference of Chief Executi\es of State Coope-
rative UniC'ns. Registrar of Cooperative 
S'1Ciefie<; and Cooper..ttive Education Officers 
on "Coofl:-rative Education" held at New 
Delhi on 1 Oth and 11th March, 1 988. The 
ofJjective of the programme was to create 
computer awar~nes~ in cooperatives and its 
application The (oHow;ng were the salient 
feature1 of the programme: 

(i) The participant. belonsinS to tbe 

categories of Chief Executives 
Unions, Principals of Cooperative 
Training Colleges and Officials of 
Natiolial level cooperative organisa-
tions were exposed to the varied 
use of computers and its applica-
tion; 

(ii} The various units covered were; 
Classification of computers, Hard-
ware familiarity, Computer capabi-
lities 3nd Welcome package, com-
puter applications, Word Processing, 
Database and their management-
creatIOn and handling of database, 
Spread sheet, U~c of computer in 
Eval uation and Computer and 
Office Management ; 

(iii) The methodology used was 
lecture-cum -demonstration, video 
films, video demonstration on co-
operatives, video tapes, visit to the 
National Information Centre New 
Delhi and distribution of materials 
to tbe participants; and 

(iv) ]t was recommended at the end of 
programme tbat similar programmes 
should be organised for key persons 
of the cooperative organisations at 
State Cooperative Union/Coopera-
tive Training College level. 

Support Price Policy for Foodgrains 

2464. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of AGRICUL~ 
TURE be pleased to sfa te : 

(a) wMther there is a proposaJ to extend 
the Suflport Price Polley for foodgr.lins to 
certain varieties of perishable vegetable 
crop.> not covered under the scheme so far . 
aod I 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MJNISTR Y OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) No, Sir. 

(b) Does nol arise. 

Import of CokiDg Coal 

246~. SHRI BALASAHEB VJKHE 
PATIL: Will the Minister of STEEL AND 
MINES be pleased to .t.~ : 
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(a) whether tbe Department of Steel 
has decided to allow import of 2.S million 
tonnes of prime coking coal for the integrat-
ed steel plants; 

(b) if so, whether the import is to mtet 
the shortfall in the domestic production of 
prime coking coal; and 

(c) if so, the details thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) to 
(c). The import of coking coal der' __ \J~ upon 
the total indigenous availabilit .he Jevel 
of hot metal productIon and on I [_.) need for 
improved technological perforL~ ce in steel 
plants. As per current jndie ;:'..m, integrated 
steel plants are expected to import arouf,d 4 
million tonnes of prime coking coal in the 
current year. 

ProductloD of Longer LeDgtb Rails by 
Bbilai Steel Plant 

2466. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of STEEL AND 
MINES be pIta sed to state: 

(a) whether tbe management of Bhilai 
Steel Plant propos~~ to start manufacturing 
longer length rails and head-hardened rails 
to help upgrade \he Indian Railway's track 
network ; and 

(b) if so, the details thereof '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
and (b). Yes, Sir. Bhilai Steel ·Plant is 
proposing to start manufacture of longer 
rails of 26 m. length along with the conven-
tional 13 m. length rails bemg currently pro-
duced there. Bhila; Stetl Plant also proposes 
to produce lOme head hardened rails as per 
Railway's requirement and specification. Thi<; 
will be achieved by augmentation of existing 
finishing facilities and certain modifications 
in existinll layout which will enaiJJe pro<'uc-
tion of longer length rails and at the same 
time increase production, inter alia of head 
hardened rails. 

Productloa ID Greea RevolutloD Belt 

2467. SMAI V.S. VIJAYARAGHAVAN : 
WiD the Minister of AGRICULTURE be 
pleaaod to ltate : 

(a) whether the production in the green 
revo)uti,1n belt has reached it~ ~eak ; ~nd 

(h) jf ~o. the steps being taken to in-
crea&e productIon further in this belt 7 

THE MJN1STER OF STAlE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRl SHYAM LAL 
Y ADA V): (a) No, Sir. 

(b) A Speciai Foodgcdin ProJuctlon 
Programme is being implemented In 14 States 
covel ing J 69 polentlal districts. The focus 
would be on crops lIke Rice, Wheat, Maize, 
Arhar and Gram. A five pronged ~trategy 

bas been suggested fOI inere" ',ng foodgrain 
production. They includes : 

(i) Increased fertiliser use by 20 kg. of 
r.utrieots per hectare (kg./ha) 

(E) Use of improved high' yielding 
variety seeds. 

(iii) Better management of v'eed~ and 
tlmei} control of pests and diseases. 

(!v) Harnessing ground water through 
tut>cwells, completrng on-farm 
development \\ork<; In command 
areas and completmg the near com-
pletion Irrigation projects and 
efficient use of the stored water. 

Admis~ion in Keodrha \ idyalayas to \\ards 
of ~ationalised Banks' EmpJo)ees 

2468. SHRI V.S. KRISHNA lYER: 
Will the Mmister 01' HUMAN RESOURCE 
DEVtLOPMENT be pleased [0 state: 

(a) the numr.cr of Kendri~.1 Vtd)<tlayas 
10 BangaJore city; 

(b) whether the children of. r~tionalised 
b!lnk cmph'))l!cs dr.!·.)t given .:dmlss10n ID 

these vidyala' as ; and 

(c) \\hetht'f GO'ltcrnment pn.'p,lse [0 treat 
the children I)r the n:HlOnali,~d bank 
employe-es at par with the defeuce personnel 
in the- matter of admission in these 
vidyalaya~ ? 

THE MINISTER OF STAlE IN THE 
DEPARTMENTS OF FDVeATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOP~tENT 
(SHRI L.P. SHAHI): <a) There are \1 



299 W,ltl~n AIlS","' AUGUST 11, 1988 Wrltt~n AlUwtr.J 300 

Kendriya Vidyal~yas located in Bangalore. 

(b) aDd (c). Children of emp!oyees of 
nationalised banks are considered for admis-
sion to the Kendri) J Vidyala}as as per the 
priorities indicated in the :ldrnis<;ion policy. 
There is no propo'",) to revise the admbsion 
policy. 

Affore-sh.tioo on Barren Areas ill 
Karoataka 

DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SARI L.P. SHAHI) : (a) So far, in th~ first 
four years of the 7th Plan period, ten 
Navodaya Vidyalayas have been sanctioned, 
four in J986·87, three in 1987-88 and 
three in 198R-89. 

(b) Seven Navodaya Vidyalayas have 
been startt!J so far. Three more Navodaya 
Vidyalayas are expected to start during this 

246C}. SHRI V.S. KRISHNA IVER: month. 
Will th..: Minister (1f EKV1RONMENT AND -
FORESTS be pleased to state: 

(a) whether Go ... ernmert of Karnataka 
has ~ent a Rs ! 00 erNe project to develop 
dry districts and hillock areas in the State 
on thr Jines of Western Ghat Scheme; 

(b) if so, the d·~tai1s thereof; 

(c) whether aD} external assi~taDC(" has 
also been scught by the Karnataka Govern-
ment in this regard ; and 

(d) if so, the details thereof? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R ANSARI): 
(a) No, Sir. 

(1:,) to (d). Do not arise. 

Navodaya Vidyalayas lD Kerala 

2470. SHRI A. CHARLES: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT ~ pleased to state: 

(a) the number of Navodaya Vid)alayas 
sanctioned for the State of Kerala during 
the Seven~h Plan period ; 

(b) the number of Vidyalayas started 
so far; 

(c) the amount so far spent on each 
Vidyalaya; 

(d) whethtf any target date has been 
fixed for starting the Navodaya Vld)'alayas 
in Kerala ; and 

(e) if so, whether the target bas been 
achieved and if not, the reasons for tbe 
delay? 

THE MlNISTER OF STATE IN THE 

(c) The amount spent on each Vidyalaya 
depends on the year lO which it is started. 
In the firl:>t }eu, we spent approXImately 
Rs. 9 00 lakhs on it<; recurring costs, in 
the second jear approximately Rs. 13.00 
lakhs and in the third year approximately 
Rs. 17.00 lakhs. 

(d) All Navodaya Vldyalayas in the 
country (excluding snow-bound areas) 
including Kerala are e"'pecled to start in the 
last week of July of every year. 

(e) The target has so far t-een not 
achieved since the admi~sIOI. test aQd its 
re!'ults could not be processed in time in the 
inu:al stages of the implementation of this 
new Scheme. 

Construction of VSP 

2471. SHRI E. A YY APU REDDY: 
WIll the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether the Public Investment Board 
(PIS) has approved during the last week of 
June a massive .Jnve!ltment of Rs. 6,849/-
crores in the construction of Visakbapatnam 
Steel Plant ; 

(b) whether tbe proposals were hdd up 
on account of non-clearance from the 
Department of Environment; and 

(c) whether after this approval by the 
Public Investment Board the Steel Plant 
wouJd be commissioned as scheduled? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINlSTR Y Of STEEL AND MINES 
(SHkI YOGENDRA MAK WANA): (a) 
Government approved a reviSion of cost 
estimates amountiog to Rs. 6849.70 crores 
of Visakhapatnam Steel Plant in June 
J 988. 
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(b) Although some time was taken in 
finalising the collditiCffls to be observed by 
the plant from the environmental point of 
view, this did not in any way hold up work 
on the ilJ'plementation of the project. 

(c) All efforts are being made to com-
mission the project on schedule. 

Closure of Mloes 10 Blbar aod Orissa 

2472. SHRI CHINTAMANI JENA: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether a large number of mines in 
the eastern part of Bihar and Orissa have 
been closed down. If so, the details and 
reasons thereof ; 

(b) the details of effect on tbe mineral 
production; and 

(c) the steps being taken to restart these 
mines? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) to 
(c). The Government of Orissa have 
reported that about 60 mines mainly of iron 
ore, manganese ore, chinaclay, graphite, 
quartz and quartz-zite, limestone and dolo-
mIte have been closed. Closure of these 
mines are due to various reasons like lack 
of market for chinac\ay, quartz and quart-
zite, limestone and dolomite; low grade 
and lack of infrastructure in respect of 
graphite; and reduction in offtake of iron 
ore. The approximate reduction in mineral 
production will be about 9 lakh tonnes of 
which 8 )akh tonnes is likely to be in 
respect of iTon ore. To improve the iron 
ore marketing. diversification of market, 
formulation of plans for expansion or port 
capacity to accomm0date large sized vessels 
at Paradip port, tying up export sales 
through long term agreement with mlijor 
buyers of iron ore are some of the steps 
contemplated. 

Information in respect of Bihar is being 
collected .and shall be laid on the Table of 
the Houso. 

History of Modem lodia by (odiao 
Council of Historlcal Researcb 

2473. SHRI K. RAMAMURTHY: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pJeaaod to state : 

(a) whether only one volume of history 
of modern India has been brought out so 
far and the second volume has been with-
held since the starting of "Towards Freedom" 
project of the Indian Council of Historical 
Research in 1974-7S ; 

(b) the number of volumes of history 
of modern India yet to be brought out and 
the reasons for withholding the ieCOnd 
volume; and 

(c) the step., being taken to complete 
this project within a stipulated period ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRl L.P. SHAHI): (a) Yes, Sir. The 
first vol urn"! of "Towards Freedom" project 
has b~n brought out. The second volume 
IS under scrutlDY 01 the Indian Council of 
HIstorical Research (leHR). 

(b) Nine more volumes under the 
"Towards Fr..!do:n" project are yet to be 
brought out. Th~ manuscript of tbe se.;oaj 
volume is under scrutlny of ICHR. 

(c) The Indian Council of Historical 
Research has apPOlnted indiVIdual editors 
for each of the eIght volumes to complete 
the Project by the 31 st of March 1992. 

Road Accidents 

2474. SHR! VIJAY N. PATIL: Will 
the Minister of SURFACE TRAN~PORT 
be pleased to state: 

(a) whether aC~ldent rate on InJian road 
network is three tlffies higher than th':lt of 
any other de~lopmg coul1try ; and 

(b) the numbe{ I)f road accidents during 
1986-87 and 1987-88 on Indian road net-
work and the number of pefS<.'ns killed and 
injured therein ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) The rate of 
road accidents per 1000 vehicles in India 
has been 22.8 for 1985 and 20.53 for 
1986. Comparative data in respect of other 
developing countries is not available. 

(b) The road accidents, persons kiDed 
and persons injured durina 1985 and 1986 
arc as under : 
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Year 

1985 

1986 

Nos. of road 
accidents 

208417 

211308 

The figures for J 987 are not available . . 

Persons killed Persoos iojured 

39047 168910 

40380 175707 

Unauthorised occupatiOQ of Land hy 1955. 
NOD-fribals 

2475. SHRI SAMAR BRAHMA 
CHOUDHURY . Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether land belonging to ' Saharh a" 
primitive tnbe in Rajasthan ." held under 
unauthorised occupation by non-tribaJs ; 

(b) whether an ... survey h.:;s been con-
ducted for ascertaining the exact number of 
such case s ; and 

(c) the measure,; proposed to be taken 
to restore the Jand to the rightful owners ? 

THE MINISTER OF STA TB IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTR Y OF 
AGRICULTURE (SHRI JANARDHANA 
POOJAR Y): (8) Yes, Sir. 

(b) Yes, SIr. A survey was undertaken 
by the Re'tenue Authorities of Kota District 
in May, 1987. ] 61 cases were detected. 

(c) Action has been initiated by the 
DIstrict Revenue Authorities under Section 
J 75 and J 83 of Rajasthan Tenancy Act, 

[ Translation] 

Production of Copper 

2476. PROF. CHANDRA BHANU 
DEVI: Wi11 the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether Government are aware that 
production of copper is far less than its 
demand in the country ; 

(b) whether requirement of medium and 
small scale users is not being met by primary 
producers on account of this ; and 

(c) if so. the remedial measures being 
contemplated in this regard? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTBDAR): (a) to 
(c) During tbe last 3 years the indigenous 
production of copper by Hindustan Copper 
Ltd. (HCL), which is. the sole producer of 
primary copper in the country, and import 
of copper through tbe Minerals and Metals 
TradJOg Corporation (MMTC), the canalisiol 
agency for the import of primary copper, 
were as follows : 

Unit : Tonnes 

Year Production by FCL 
includiol toHsmelted 
copper 

Imports by 
MMTC 

------- -----
43,842 

----- ------- -------

99.74S 

43,V41 

80,52' 



30~ Wrillen An,twtrl SRAVANA 20, 1910 (SAK.4) Wrilten Alflwer" 306 

2. There is no scarcity of copper at 
present in the m.uket and the 
requirements of medium and small 
scale users are serviced by HCL 
and MMTC. 

3. Government are concerned with 
economic exploitation of copper 
resources in the country with a 
view to increase production. For 
development of Stnghbhum Copper 
Belt in Bihar a study is already on, 
through a foreign consultant. 
There is also a proposal to con-
duct a detailed exploration and 
feasibility study for integrated 
deveJopmer.t of Malanjkhand 
Copper deposits in Madhya 
Pradesh. 

[English] 

MaDdays Created under NREP aDd 
RLEGP 

2477. SHRIMATI JAYANTI PAT-
NAIK: 
SHRI JAGANNATH PAIT-
NAIK: 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the details of mandays created uJida 
the RLEGP and the National Rural Emplo),-
ment Programme in different States, State-
wise dunng 1987-88 ; and 

(b) the details thereof? 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGR.-
CULTURE (SHRJ JANARDHANA 
POOJARY): (a) and (b). A statement 
indicating the State/UT-wise details of mac-
days reported to have been generated durmg 
1987-88 under tbe Rural Landless Employ-
ment Guarantee Programme (RLEGP) and 
tbe National Rural Employment Programme 
(NREP) is given below. 

Statement 

Stale! UT- wise details of mandaYJ reported to have been generllted under RLEGP 
and NREP durmg 1987-88 

(lakb mandays) (provisional) 
- - -- - ---------------

Sl. No. State/UTs. RLEGP NREP 

2 3 4 

1. Andhra Pradesh 249.19 288.34 

2. Arunachal Pradesh 1.48 2.15 

3. Assam 35.81 33.82 

4. Bihar 379.46 467.58 

5. Gujarat 100.78 172.21 

6. Haryana 18.36 22.15 

7. Himachal Pradesh 16.95 23.36 

8. Jammu and Kashmir 13.46 38.16 

9. Karnataka 19 J.SS 219.31 

10. Kerala 85.32 98.75 
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1 2 3 4 

11. Madhya Pradesb 284.93 507.36 

12. Mabarasbtra 231.81 262.23 

13. Manipur 3.22 5.96 

14. Meghalaya 2.58 2.66 

IS. Mizoram 1. t 5 1.32 

16. Nagaland 4.83 4.31 

17. Orissa 188.41 224.99 

18. Punjab 20.73 18.60 

19. Rajastban 201.03 239.96 

20. Sikkim 3.07 3.70 

21. Tamil Nadu 285.11 322.40 

22. Tripura 10.57 14.98 

23. Uttar Pradesh 515.84 ~53.51 

24. West Bengal 164.15 J 55.07 

25. Andaman and N icobar Islands 2.23 2.90 

26. Cbandigarb * 0.49 

27. Dam and Nagar Haveli 2.01 2.51 

28. Delhi 1.37 1.00 

29. Goa, Daman and Diu 2.47 2.56 

30. Laksbadweep 0.13 1.70 

31. Pondicberry 2.61 3.22 
-------------

All India 3020.61 j697.26 
- -----

• RLEGP not being implemented in the UT of Cbandigarh smce 19B7-88. 

VocatioDa, EducatioD for Womeu 

2478. SHRI NITYANANDA MISRA: 
Will tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the allocation earmarked for Orissa 
UDder the Seventh Plan period (or expansion 
of vocatiooal education for women ; 

(b) if so, tbe manner in wbich tbis 
allocallon has been utihsed during these 
years and the additional facilities created 
out of it ; 

(c) wbether expansion programmes have 
been envisagc~ fur the next two years ; and 

(d) if so, tbe details thereof 1 
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THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) There is no 
separate scheme for vocational education for 
women. A Centrally-Sponsored Scheme of 
VocationaJisalion of Secondary Education 
has been started with effect from 1987-88 
under which finanCial ao;slstancc is provided 
to the States/UTs for introduction of voca-
tional courses at + 2 level in schools, depen-
ding upon theIr proposals and availability of 
funds for the Scheme. There is no Stale-
wise allocatIOn of funds for this scheme. 

(b) to (d). Do not arise. 

Private Museums 

2479. SHRI PRAKASH V. PATIL: 
Will the Minj~ter of HUMAN f<ESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether man) valuable art pieces 
are stIli being prt:served in private museums; 

(b) if so, how many such museums are 
there in the country; 

(c) whether Union Government give 
them regular a::-.sistance for their preserva-
tIon; 

(d) how are these being mamtained: 
and 

(e) whether a national policy will be 
evolved in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHR) L.P SHABl): (a), (b) and (d). 
There are over 400 museums m lh~ countT}, 
managed by Central Governn'ent, Slate 
Governments and privat(' bodies. These 
museums are reported to be in possession of 
many valuable art pieces and are being pre-
served by them undc!r the Rules by which 
they are governed. 

(c) and (e). "Museums" is a State sub-
ject under the Consritution of India and 
matters relating to them are primarily con-
cerned with the State Governments. The 
Central Government, however. considers 
token grants for preservatIon of Its art trea-
lures whenever aD application is made by 

a private museum. Further. a Central Advi-
sory Board of Museums considers urgent 
problems faced by museums from time to 
time and makes suitable recommendations. 

De-addiction Programmes as Part or 
Curriculum 

24iO. SHRIMATI O.K. BHANDARI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether Government propose to 
make de-addiction progrommes as part of 
tbe school/university curriculum; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) to (c). There 
is no proposal to make de-addiction pro-
grammes a specific part of the school/univer-
sity curriculum. Material on the disorden 
caused by addiction to drugs and alcohol and 
theIr harmful effect is included in the curri-
culum for Secondary and Higher Secondary 
Clas~es Some Universities are also involved 
in the preparation of materia) for creation 
of awareness about the harmful effects of 
drug abuse and the training of personnel for 
its prevention. 

( Translation) 

Fire laddent in Bokaro Steel Plant 

2481. SHRI KAll PRASAD 
PANDEY: 
SHRI KAMLA PRASAD 
RAWAT: 

Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether a devastating fire took place 
in the store of Bokaro Steel Plant Olio 12 
May. 1988 ; 

(b) if so, the causes thereof; and 

(c) tbe details of loss suffered in fire 
and the safety measureS taken in this regard 
and Ihe responsibility fixed for negli&ence? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
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MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
and (b). Yes, Sir. Two fire incidents occur-
red on May 12, 198 g which were caused by 
the carron sparks emitted from the exhaust 
pipe of locos used fer the movement of 
wagons in Stores. 

(c) Bokaro Steel Plant bas suffered a 
total loss of Rs. ) 3.41 lakbs due to burning/ 
damage of the med and rejected conveyor 
belts, transformers. valves, etc. in these 
fires. 

The safet y measures taken are as 
follows: 

(i) The Stores Yards/Sheds are kept 
tidy, free from dust, grass, bushes 
and other fire hazards ; 

(ii) The water static tanks and Hydrants 
are periodlcaJly checked and fire 
fighting rehearsals are carried out. 

The fire incidents were enquired into by 
an Enquiry Committee No official has 
been held responsible for the outbreak of 
fires whIch were found to be accidenta). 

{English] 

Fish Hanest in Alleppey and Ernakulum 
Districts 

2482. SHRI VAKKOM PURUSHO-
THAMAN : Wlll the MIDlster of AGRICUL-
TURE be pleased to state: 

(a) whether fish harvest during the 
<Chakara' season In places off the A1Jeppey 
and Er.lakulam dlS1Tlcts 10 Kerala has been 
on the declme for sometime past ; 

(b) whether the decline IS due to over-
exploitatIon of the se3 fish In the region or 
due to some other reasons; 

(c) If so, the details thereof and mea-
sures taken cr proposed to be taken by 
Government ID this regard ; and 

- (d) the estimated quantity of fish harvest 
dunng the 'Chakara' season in the current 
year" 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADA V) : (8) to (c). Fish harvested durin. 

the 'Chakara' season off AIJeppey and Erna-
kulam Districts have been on the decline for 
some time past. The 'Cbakara' or Mud 
Bank formation have not been regular during 
the Monsoon seasons in the recent years due 
to complex meteorological and Hydrographic 
factors. The fishing pressure on species 
such as Penaeus indicus and MatapenaclU 
dobson/ have also been on the increase in the 
estuarine and nearshore areas in recent years. 
These two are the main contributory factors 
for the decline of catch from 'Cbakara'. The 
Government of KeraJa should enforce tbe 
Marine Fishing Regulation Act more strictly 
and also take measures for preventing 
fishing of juvenile Prawns in estuarine 
areas. 

(d) During tbe' current 'Cbakara' 
season, Mud Bank formation has been very 
feeble and lasted for only 8 few days. Daily 
catch of shrimp was Nil to 200 Kg, per unit 
and fish catch ranged from 200-700 Kg. 
per unit of ring seine. 

National Commission on WomeD's 
Problems 

2483. SHRI S.B. SIDNAL: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to stat:; : 

(a) whether a 3-day Conference of 
women which was held 10 April this year 
demanded the set up of a National CommlS-
sion exclusl\ely to deal with their problems; 

(b) whether the Conference also sugges-
ted that umform CIVIl code should be imme-
diately introduced; and 

(c) if so, the other sugge~tlons made 
and how many of them have been conSidered 
by Government 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA) : (a) 
Yes, Sir. 

(b) Yes, Sir. 

(c) A statement is given below. As for 
Government's reaction, the report of the 
worbhop has been received ooly 00 the 3rd 
August 1988 and as lucb it is too early for 
Government to indicate bow many of tho 
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suggestions would be considered. 

Statement 

J • That a thorough inquiry should be 
instituted by the Central Government into 
the "poor state of affairs prevailing in the 
widows" Ashrams in the country. especially 
at Brindavan, Varanasi and Puri. 

2. As majority of the widows at 
Banaras and Mathura are from Bengal, we 
urge the West Bengal Government to take 
effective steps to prevent forced mirration of 
the destitute women and widows to the holy 
places for refuge. 

3. The maintenance allowances doled 
out to these women at the ashram is too 
inadequate to sustain them. It ~hould be 
increased substantially and should be linked 
with the price index. Aho steps ~hould be 
taken to eradicate con uption and exploita-
tion in distribution system. 

4. Temporary shelter homes shoulJ be 
established at rural and unit levels (mohallas) 
to provide shelter for destitute women in 
CTisis. 

5. Inheritance of property right to the 
deceased husband'" property should be given 
to the widow. Bill on community of pro-
perty rights should be enacted by \\hich a 
husband and wife will share all property 
;.cquired after marriage hoth movable and 
immovable assets equally. 

6. There should he reservation of jobs 
for widow" an,! ahandoncd women with 
relaxation of age 10 Government services. 

7. Vocational tr.lInlng facilities for 
developing ar.d improving skill$ be created 
along with joh opportunities for widows. 
abandoned and de::.titute women. 

(a) II was further decided ,hat a meeting 
in cooperation with the women's group in 
Banaras and Bnnduvan will he organised to 
create awarel1ess among widows about their 
rights. 

(h) The Samiti ha" decided to fight for 
cases in the court to get property TIghts for 
widows. 

8. Riot widows should be provided 

with houses free of charge and effort~ should 
be made to give them jobs with adequate 
remuneration, (to bring up their family as 
far as possible with the same standard of 
living that she enjoyed when her husband 
was alive). 

9. Notices issued to the November 
t 984 riot widows in Delhi by DDA (Delhi 
Deve)opment Authority) to pa} Rs. 42,000/-
for the flats they were allotted <;hould be 
withdrawn forthwith. 

The above mentioned demands were 
'exclusively for the widows. The women meet 
made following demands in general as 
under: 

1. Sbankaracharya of Puri should be 
arrested for glorifying Sati and violatJng the 
law of this country. All citizens are equal 
before law and hence Shankaracharya of 
Puri l .. 1ust be arrested under the law. 

2. National Commission on women 
with statutory powers. 

3. Uniform Civil Code to be formulat-
ed immediately on tbe basis of equal justice 
to botb the sexes, taking the best offered in 
all the personal laws. 

4. Repeal of Muslim women's right on 
Divorce Act. 

5. Community of property ngbts for 
husband and wife. 

Explanation: Sharing equally every kind 
of property for example, tenlncy right, 
nomination in Insurance policies, provident 
fund, gratuity amounts and commumty pro-
perly and any other acquisition brought 
about by "Joint Venture". The term "JOlDt 
Venture" must be defined to take into account 
the economiC contnbution of women '5 

domestic chores. Women must be made 
independent sharI.! holders in the cooperatives 
for e.g. susar and dairy cooperati\'es, they 
should be treated as separate entities. 

6. (a) Right of the wife to the matri-
monial home, in the event of estrangement, 

(b) Reservation of fiats in the housing 
scheme for single, abandoned and divorcee 
women and allotment of priority basis. 

7. Change in the Hindu law by wbich 
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no property holder can will away his pro-
rerty by exduding his nearest rehtives such 
as wife, dallshrer, widow or daughter-in-Jaw. 

8. (a) Remo\oal of Joopholes in the 
daughter's right to ancestral prorerty aod 
coparcener}, prcperty. We request the Law 
Commission to draft bills in the l:ght of our 
suggestions and demand that the Govel nment 
should introduce th::-m in the Parliament. 

(b) Single unmarned daughter as welJ 
as widow, dJvoicee nnd separated \\omen 
should have right of residence in her parental 
home. 

9. The recommendatiC'ns of the Joint 
Parliamentary Committee on Dowry Prohibi-
tion Act 1961 to treat expenditure on 
marriage beyond the prescribed limit i.e. 
30n " of the }early income of the guardian 
of the bTld~ or Rs. 2t'.OOOf- ""hJchever is 
less be lreated as do,", ry should be incorpo-
rated in the Act. 

10. Sensitisa!ion of police force to 
women concerned and to increase female 
police at all levels. 

1 1. Special women' s police cell at 
every police station to attend to women's 

. complaint with an advisory committee of 
social workers. 

12. Authorising women's organisations 
to send their representatives at the time of 
dyinl declaration in the cases of burnt cases 
of dowry victims. 

J 3. Evidence Act sbould be amended. 

14. Family courts should be established 
without delay. 

I S. The present education is neither 
empowering women nor is helping them to 
improve their self image or self oonfidence 
as individuals. Sex discrimination must be 
removed from the school curriculum aDd 
books. 

16. Role of father should be emphasi-
led and responsibilities of fatherhood must 
be propapted through education and 
media. 

17. A replar committee to mOllitor 
TV programmes 10 that there is no negative 
portrayal of women. 

18. ScriaJ 011 'Ad; SaDkaracbaJ')'8' on 

TV should be televised only after it is preview-
ed by the women organisation. 

i 9. Central 1('lislation banning Ammio-
cyta!lis, pre-sex determination tests resulting 
in female facticide. 

20.(a) Role of daughter as the corollary 
of the parents in old age be emphasised and 
dau8h~ers should be made conscious of the 
responsibility along with their brothers to 
accept the responsibility of looking after their 
old parents. 

(b) While demanding equal share in the 
parental property the logical corollary of 
sharing the responsibility of maintaining old 
parents be accepted by women and society. 

Action" 

A five member committee was set up 
to draft a charter of demands for the women 
which WIll be Circulated to concerned organi-
sations by Mahila Dakshata Samiti. 

Efforts will be made to enlist request 
from different States. 

It was further re~olved that Mahila 
Daksbata Samiti would try to create aware-
ness in the women about their political 
strength and urge upon to exercise their right 
discretely and vote those candidates or pans 
who would subscribe to their charter of 
demands. 

[ Translation] 

Maintenance of Ancient Buildings in 
Raja~ibaD 

2484. SHRI SHANTI DHARIWAL: 
Will the MinistC'r of HUMAN RESOURCE 
DEVEWPMENT be pleased to state : 

(a) whether several ancient buiJdinp 
with architectural beauty in Rajasthan which 
are more tban thousand year old arc gradu-
ally coJlapsing in the absence of tbeir proper 
maintenance ; 

(b) whether due to lack of technical 
know-how the Department of ArchaeolOl)' 
of Raja.than is not taking Iny interest in 
the maintenance of tbose buildinp ; 

(c) if so, wluotber Union Government 
propose to take .teps to save these iavalua-
bIe buildiDP of Raj •• tbaD ; 
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(d) if so, the programme chalked out 
by Government in this regard; and 

(0) if oot, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) No monument 
protected Centrally or by the State is report-
ed to have collapsed in the recent past. 

(b) to (e). The State Government of 
Rajasthan looks after the mODuments protect-
ed under the State legislation. Archaeological 
Survey of India gives necessary technical 
expertise as and when required by the State 
GovernDle'nt. Besid~s. the State Government 
has appointed vanous Committees under tbe 
Chairmanship of DiVISional Commissioners 
to advise the State Government (or conser-
vation and preservation of tbe cultural hen-
tage of tbe State. 

{BngILth} 

DeDudation of Forests 

248S. SHRI RADHAKANTA DJGAL : 
Will tbe Mmister of ENVIRONMENT AND 
FORESTS be pleased to stale : 

(a) whether Government have made 
any survey to assess the rate of deforesta-
tic:>n at the turn of the century and resultant 
impact on climate; and 

(b) if so, the details thereof? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRJ Z.R. ANSARI): 
(a) No, Sir. 

(b) Does not arise. 

institutes ofl'erlDg Computer Courses in 
Delhi 

2486. SHRl VIR SEN: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state : 

(a) the number of instItutions in DelhI 
which are offering computer courst"s ; 

(b) the duratlon of the cour.:es. the 
standard of trainiDl and the fee charged ; 

(c) whether the fcc cbaraed for tbe said 
courses il exorbitant ; aDd 

(d) if so, whether Government propose 
to take any steps to regulate the fee, 80 as to 
be charged at reasonable rates? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) to (d). The 
Computer Literacy and Studies m Schools 
(CLASS) is being implemented JD schools in 
DeIhl. It is taught at secondary level and 
no fee is charged for such teaching from the 
students. AJl the expenses on procurement 
of hardware-software, teacher training and 
school expenses are- met by the Government 
of India under CLASS. 

Private schools, not mcluded in CLASS, 
may be runnmg thelr own programmes for 
Computer educatJon but such programmes 
are not sponsored by the Delhi AdmiDJstra-
lIOD or the Central Board of Secondary 
EducatIon and they do not have information 
about them. 

LiaitIoa Officer for SCa/STs in lITs 

2487. SHRI VIR SEN' WilJ the 
MlDi~ter of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state : 

(8) whether any Liaison Officer for 
Scheduled Castes/Scheduled Tnbes affairs has 
been appomted m flT Delhi and Kanpur, if 
so, the details thereof; and 

(b) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELoPMENT 
(SHRI L.P. SHAHI): (a) Yes, Sir. An 
Assistant Registrar of lIT Delhi and a Pro-
fessor incbarge of Planning and Coordmation 
of lIT Kanpur have been working as Liaison 
ot:licers at tbe respective IITs to look after 
the Interests of SC/ST employees. 

(b) Does not arise. 

DTC BUS·Q9eue-Sbetters 

2488. SHRIMATI D.K. BHANDARI: 
Will the MmJstcr of SURFACE TRANS-
PORT be pleased to state : 

(a) whether several Delhi Transport 
Corporation Bus-Queuc-Shelters haw been 
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demolished either by the Delhi Transport 
Corporation or Now Delhi Municipal Com-
mittee during the last three years and during 
the current year; 

(b) if so. the number thereof, year-
wise ; 

(c) whether the Delhi TranspNt Cor-
poration constructed alternative Bus-Queue-
Shelters in place of demolished ones; 

(d) if so, the de!ails tbereof; and 

(e) jf not, tbe reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and lb). OTC 
bas intimated tha t during the last three years 
and the current year, 108 bus queue sbelters, 
as detailed below, were demolished due to 
widening of roads. proximity to traffic junc-
tions and other safety considerations ; 

Year 

1985-86 

1986-87 

1987-88 

1988-89 
(upto July. 1988) 

No. of Bus 
Queue Shelters 

3 

61 

8 

36 

108 

(c) to (e). The DTC during these years 
have constructed 407 bus queue shelters at 
various locatioo.J keeping in view tbe chaOlfS 
in the traffic pattern. 

ActioD Plaa SoblaWed by Kerala for 
J)evelopaaellt of Paddy CuJtiflltioll 

2 .. 89. SHRI SURESH KURUP 
Will tbe Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government of KeraIa bas 
submitted aoy action plan (or the dewJop. 
ment of paddy cultivation ; and • 

(b) jf 10, the details therd and the 
action taken by the Unioa GOvetDlDClOt ? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF AGRlCULTURB AND 
COOPERATION IN THE MINIStRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADA V): (a) Yes, Sir. 

(b) The State of ~erala could not be 
included under "Special Foodgrains Produc-
tion Programme Rice" as none of the districts 
in tbe State could meet the criteria set out by 
the Task Force set up for the purpose. 

Judo-Yugoslavia Cooperatiou in Sports 

2490. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether an agreement has been 
signed with YLlgoslavia for cooperation in 
the field of sports ; and 

(b) if so. the details and modalities 
thereof? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATJ MARGARET 
ALVA): (a) A Protocol on cooperation 
in the field of sports and physical culture 
between India and Yugoslavia for the years 
1988-1989 was signed on the 14th July, 
1988. 

(b) A Statement is liven below. 

Statemeat 

IndO- Yugoslavia Cooperation in Sports 

The Protocol inter-alta provides for 
(i) sending an Indian Officer to study winter 
sports facilities and their maintenance io 
Yugoslavia; (ii) sending of Indian Coaches 
and athletes to Yugoslavia for participation 
in clinics and spon. events in basketball. 
boxin,. wrestling, chess and athletics; (iii) 
lCfVices of a Yuao:\lav expert for winter 
sports facilities; (;v) 8Clldioa to India of 
YUloslav athletes for international competi-
tion, a coacb and a trainer in Greco Roman 
Style Wre.tJinJ. a coach in football aDd a 
coach in table teonis for a period of one 
year; (v) sending of YuaOllav teams to 
India in cbeu and athletics; and (vi) 
excbaDIC of litorature aDd rums in .portl. 
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2. The various items included in the 
Protocol will be implemented by mutulll 
consultations and in accordance with the 
financial terms agreed upon by botb the 
sides. 

Co-operatloD iD Farm Projects by HiDddStao 
Fertilizers Corporatioo with U.K. 

2491. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Hindustan Fertilizers 
Corporation has drawn up a scheme for 
cooperation between India and tbe United 
Kingdom in farm projects ; and 

(b) if so, the details and the modalities 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): (a) and (b). Yes. 
Sir; MIs. Hindustan Fertilizer Corporation 
Ltd. (HFC) is implementing the Indo-British 
FertiJiur EducatIon Project (IBFEP) in 30 
selected di~tricts in Assam, Bihar. M.P. 
Orissa, U.P. and West Bengal. The Govern-
ment of United Kingdom has orovided a 
grant of f: 22.2 million sterling for a period 
of S years from lst April, 1987. The 
project aims at educating farmers in scienti-
fic fertilizer use with a view to increasing 
agricultural production and thereby improv-
ing the socio-economic conditions of the 
beneficiaries. Under the programme small 
and the maTjinal farmers in the selected 
areas are provided 5J% subsidy on fertilisers 
and 30 % on plant protection chemicals. 
Besides. a Rainfed Farming Education 
Project has been drawn up in 1 S water-sheds 
in Biqar. Orissa and West Bengal. 

Promotioa of Cocoaut Products 10 Kerala 

2492. SHRI K. MOHANDAS: 
Will the Minister of AGR!CULTURE be 
pleased to state whether Government propose 
to consider and promote prcx-essing of 
COCOnut products in Krrala which bas high 
export possibility? 

THE MINISTER OF STA TB IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRl SHY AM LAL 
Y ADA V): Coconut Development Board, 

Cochin haa already established a Coconut 
TechnoJogy Development Centre for the 
development of coconu t processing at pri-
mary level through cooperative organisations. 
It also promotes new processing technologies 
in the fields of product diversification and 
by-product utilisation. Encouragement is 
provided to artisans engaged In .the manu-
facture of various products of coconut. of 
export value under this scheme. 

Items of Food Processing in Need of 
Techoology Upgradatioa 

2493. SHRI MOHANBHAI PATEL: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to l>tate : 

(a) the items of food prOCC"Ssiog which 
are in need of technology upgradation; 
and 

(b) the extent to which foreign machinery 
suppliers have been able to provide DeW' 

technology in this area ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGDISH TYTLER) : 
(a) and (b). Development of technology is 
a continuous process and the technology 
presently being adopted by any industry 
may have to be upgraded, even by imported 
technology. In food processing industry 
also, imported technology hss been allowed 
in selecti ve areas. 

Wberever imported machinery has been 
allowed in the field of Food Processing 
Industry. a certam degree of new technology 
bas been introduced. 

Report of Dr. Parpia Committee OD Research 
and Development 

2494. SHRl MOHANBHAl PATEL: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state : 

(a) whether a Committee was set up for 
research and deyeJopment under Dr. H.A.B. 
Parpia ; and 

(b) jf so, the main recommendations of 
the Committee and tbe action takea or 
contemplated thereon ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSINO 
INDUSTRIES (SHRI JAODlSH TYTLER) : 
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<a) No, Sir. However,. the Development 
Council for Food Processing Industries whose 
term expired on 16-7-88 constituted a 
Panel on Research and Development and 
Human Resource under the Chairmanship 
of Dr. M.V. Rao, Special Secretary, Agri-
culture Research and Education. 

(b) The Panel has identified priority 
areas for research and development activities. 
Emphasis has hoen placed on Quality 
Control and design and development of 
mechinery and equipment for Food Proces-
sing Industries. The Panel has also recom-
mended that a co-ordinating mechanism to 
mate use of the existing institutions and 
facilities in the field of fopd processing be 

';Ii. set up so as to strengthen them wherever 
required and tune their output to meet the 
well-identified national needs on the basis 
of a mission oriented approach. The 
recommendation made by the panel and its 
implications will have to be studied by the 
Government indepth before any further 
action is contemplated. 

Settlement or Gujarat Drought Claims 
byGIC 

2495. PROF. MADHU DANDA-
VATE: Will the t4inister of AGRICUL-
TURE be pleased to state: 

<a) whether the 1987 Gujarat drought 
claims have not been settled so far by the 
General Insurance Corporation of India on 
the ground that they are fraudulent though 
the claims have been endorsed by the State 
»overnment ; and 

(b) if so, whether Govemm~nt will 
intervene to ensure that the drought victims 
are not left to tbe vagarie~ of the G.I.C. 
which is reluctant to discharge its obligations 
while reporting substantia' profits? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
Y ADA V) : <a> and (b). The indemnity 
claims under tbe Comprehensive Crop 
IDsurance Scheme (CCIS) for Kharif 1987 
season of Oujarat have not yet been settled. 
The details of the' total claims payable have 
been received by the Govcl'{)lDCllt from 
OeoeraJ InsuraDCe Corporation of India 
(GIC). Action bas been initiated by the 
GovCl1JlDCllt to ICttle thao daima after 

scrutiny. There is no reluctance on the 
part of O.I.C. to discharge its obligations in 
administering the eCls. 

Ban on Ba~y Food Product~ Advertisement 

2496. DR. G. VIJAYA RAMA RAO: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be p~sed to state: 

(a) whether ban on baby food products 
advertisements is being circumvented ; and 

(b) whether any suo moto action has 
been taken or is proposed to be taken in the 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENl"S OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA) : 
(a) and (b). The ban on advertisements of 
baby food over AIR and Doordarshan is in 
force since May, 1983. No such case of 
circumvention has come to the notice of this 
Ministry. Hence the Question of taltina 
action has not arisen. 

New Non-Polluting Power Driven :\tass 
TransportatioD System 

2497. SHRIMATI KISHORI SINHA 
Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether tbe increasing number of 
city buses cause rising levels of atmospheric 
po!lution in tbe urban areas; 

(b) whether Government are aware tbat 
the Metallurgical Consultants of India 
Limited has invented a system of using the 
energy stored in a fly wheel to run a city 
mass transportation system ; 

(c) whether Government propose to 
replace these buses by non-poJlutioa power 
driven mass transportation system; and 

(d) if so, the steps taken by Government 
to introduce this system in various metro-
politan cities ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PJWT): (a) Ye., Sir. 

(b) Metalluraica1 and EoaineoriDa Coo-
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sultants (India) Ltd. are working on the 
development of fly wheeJ to store enerllY. 

(c) and (d). In the absence of a tested 
and proven fly wheel, the questions do not 
arise. 

Sulphuric Acid and Phosphoric Acid 
Plant at Paradeep in Orissa 

2498. SHR( CHINTAMAN( JENA: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the progress made in regard to the 
completion of Sulphuric ACId plant and 
Phosphoric Acid plant at Paradeep in 
Orissa ; 

(b) when this plant will start 
functioning ; 

(c) what wIll be the productIon capaCity 
of the plant; and 

(d) whether It is a Joint venture with 
Nauru and if so, the details of terms and 
conditions thereof? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTR Y OF AGRICULTURE 
(SHRI R. PRABHU): (a) to (c). The 
progress of implementation of the phosphoric 
acid plant and the sulphuric acid plant 
including offsiteo; aod material handling 
facilities of Paradeep Phosphates Ltd. IS 

89 %. The expected c(\mmlSslomng schedule 
of the sulphuric acid plant with a capacity 
of 2000 tonnes per day and the phosphoric 
acid plant with a capacity of 7 SO tonnes of 
P 20S per day are September and October 
1989 respectively. 

(d) Ycs, sir; it is a joint venture of the 
Government of India and the Government of 
Nauru and their !.hare-holdmg is 51% and 
49% respectively. 

Mandela 

12.00 brs. 

RESOLUTION RE : UNCONDmONAL 
RELEASE OF NELSOS MANDELA. 
THE GREAT FREEDOM FIGHTER 

OF SOUTH AFRICA 

[englISh] 

MR. SPEAKER: Hon. Members# I 
would like to place the following Resolution 
which I hope the House will adopt 
unammously : 

"That this House demands the 
Immediate and unconditional 
release of Nelson Mandela, the 
great and noble freedom fighter of 
South Africa who has, with indomi-
tablc courage and unfimching 
determination, remained true to the 
case of the South African people 
despite IDcareeration in high 
security pnsons for 26 long years. 

-Condemns tile abhorrent practice 
of apartheid by the Pretoria regime 
which denies to the people of 
South Africa their fundamental 
human rights and their basic human 
dignity. 

-calls for an mtenslfication of 
the mternational campaign to end 
the evil of apartheid, in particular 
through the application of com-
prehensive mandatory sanctions 
under Chapter 7 of the Charter 
of the United Nations against the 
Pretona Regime, which is the only 
means of forestalling an unprece-
dented blood- bath in which millions 
may perish. 

--calls upcn the international 
community to mobilise aU availabJe 
means for ensuring that inter-
national pubhc remains adequately 
informed about the atrocities being 
committed on the people of South 
Africa by • the authorities in 
Pretoria." 

I take it tbat the Resolution is adopted. 

SHRI 
(BoJpur) : 

SOMNATH CHA1TERJEB 
Mr. Speaker Sir, Wo sball adopt 
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[Sbri Somnath Chatterjee] 

it standing. That will show our solidarity 
aud intensity of our feelings. 

MR. SPEAKER: Yes. 

The Ruolution was adopted unanimously, 
all Members stalfding. 

(Translation) 

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur): MI. Speaker, Sir, we 
are grateful to hone Shri Bhajanlal for 
visiting the flood aJfected areas of Punjab. 
But be should inform us as to what relief 
measures have been taken for flood-affected 
people of Sangrur, Bbatinda and Patiala ? 
He bas been to Baryana as well. We want 
to know about the position in Haryana as 
weD •• . (InterruptlOns) 

saRI BHADRESW AR TANTI (Kalia-
bor): Mr. Speaker, Sir, no one pays 
attention to Assam. Assam is being 
inundated by flood waters ... (Interruptlom) 

{English) 

SHRI S. JAIPAL REDDY (Mahbub-
nagar): We brought to your notice the 
need for a discussion on C and AG's para 
or HDW submarines ... 

[ TrtuUlatlon] 

MR. SPEAKER: Shri Jaipa), you have 
already spoken to me about it. J have Dot 
objected to it. 

(EngluhI 

We will put it before the Business Advi-
sory Committee. 

I TralUlation} 

Not jjke this. Please listen to mc. You 
should insist if 1 do Dot allow it. 

(Engluhl 

them and they will decide. 

SHRI AMAL DATI A (Diamond Har-
bour): You please allow our Adjournment 
Motion. (Interruptions) 

[Translation] 

MR. SPEAKER: Shri Amal Datta, 
please read the Rules. In this case Adjourn-
ment Motion cannot be allowed. There are 
certain conditions under which Adjournment 
Motion is allowed. 

SHRI BASUDEB ACHARIA : We 
had given a notice under Rule 193 as well. 

MR. SPEAKER: When have I 
refused ? 

(Interruptions) 

Il.04 hrs. 

PAPERS LAID ON THE TABLE 

(English] 

Statement Correcting Reply to SQ No. 
1012 dt. 9-5-1988 re : DilenlftcatJoa 

by Rashtriya Chemicals ADd 
FertUizers Ltd. 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): 1 beg to lay on 
the Table a statement (Hindi and EnaJish 
versions) correcting the repl y given 00 9th 
May. J988 to Starred Question No. J012 
by Shri G.S. Basavaraju regarding djversifi-
cation by Rasbtriya Chemicals and Pertilisen 
Limited. 

[Placed in Library. Se~ No. LT-6383/88] 

NotifialtioD UDder E.,lroDmeat (Protect_) 
Act,l986 

THE MlNlSTER OF ENVIRONMENT 
AND FORESTS (SHRl Z.R. ANSARI) : 
I bea to lay on tbe Table a copy of tho 
Notification No. S.O. 488 (8) (modi and 
Eoalisb versional published in Ga_to of 

If there a aoythinl wbich I object to. I India dated tbe 17th May. 1988 rqardinl 
1 always SO by what tile BusiDeu Advisory . deJeption of powers vested under IIOClion 
Commiuce and )'OU .y- I will put it bd'oro S of &be Eovironmeot (Protection) Act. 1986 
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to the State Government of Mabaraahtra, 
under section 26 of the said Act. 

[Placed in Library. See No. LT-6384/881 

Aooual Report and Review 00 the work-
log of Banaras Hindu Uoiverslty for 
1986-87 and statemeot for delay 10 laylog 
these papen. ADoual Report, Anoual 
Accouots aDd Review 00 the working of 
Central Institute of Tibetao Studies, 
Varanasl for 1986-87 and statement for 

delay 10 laying these papers etc. etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH1) : I beg to Jay on the 
Table: 

(I ) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Banaras Hindu Univer-
sity. for the year 1986-87. 

(ii) A copy of Review (Hindi and 
English versions) by the 
Government 00 the working 
of the Banaras Hindu Univer-
sity for the year 1986·87. 

(2) A statement (Hindi and English 
venions) showing reasons for delay 
in laying the papers mentioned at 
(1) above. 

[PJaced io Library. See No. LT· 6385/881 

(3) (i) A copy of the Annual Report 
(HindI and English versions) 
of the Central Institute of 
Higher Tibetan Studies, 
Varanas;. for the yea, 
1986·87. 

(ii) A copy of the Annual 
Accounts (Hindi and English 
versions) of the C~ntral Insti-
tute of Higher Tibetan Studies. 
Varanasi, for the year 
J 986-87 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi 
and Enalish versions) by the 
Government on the workina 
of tho Central Institute of 
Hi'" Tibetan Studies. 

Varanasi for the year 
J 986-87. 

(4) A Ita tement (Hindi and English 
versions) showing reasons for deJay 
in laying the papers mentioned at 
(3) above. 

[Placed in Library. See No. LT-6386/881 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Central Institute of 
Buddbist Studies. Leb. for the 
year 1983-84. 

(ii). A copy of the Review (Hmdi 
and English versions) by the 
Government CD the working 
of the Central Institute of 
Buddhist Studies, Leb, for the 
year 1983-84. 

(iii) A copy of the Annual 
Accounts (Hindi and English 
versions) of the Central In~ti­
tute of Buddhist Studies, Leh 
for the year },982-83 and 
J 983·84 together with Audit 
Report thereon. 

(6) A statement (Hindi and English) 
venions) showing reasons for delay 
in laying the papers mentioned at 
(5) (iii) above. 

[Placed in Library. See No. LT-6387/881 

Reviews OR the workiBg of aad AJllluaJ 
Reports of Madhya Pradesh State Agro 
Iodustries Developmeat Corporatioa Ltd. 
Bbopal for 1981-82, Puajab Agro IJIdus-
tries Corporation. CbaDdigarb for 

1984-85 etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHYAM LAL 
Y ADA V): I bea to Jay on the Table a 
copy each of the following papers (Hindi 
and E.nalish versions) under section 619A 
of the Companies Act, 1956 : 

(a) (i) Review by the Gowmment 
on the working of the Madhya 
Pradesh State Aaro Industries 
Development Corporatioo 
Limited, Bhopal, for the year 
1981 .. 82. 
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(ii) Annual Report of the Madhya 
Pradesh State Agro Industries 
Development Corporation 
Limited, Bhopal, fer the year 
1981-82 along with Audited 
Accounts and the comments 
of the Comptroller and 
Auditor Genera) thereon. 

[placed in Library. See No. LT-6388/881 

(b) (i) Review by the Government 
on the working of the Punjab 
Agro Industries Corporation, 
Chandigarh, for the year 
) 984-85. 

(ii) Annual Report of tbe Punjab 
Agro Industries Corporation, 
Chandigarh, for the year 
1984-85 along with Audited 
Accounts sod the comments 
of the Comptroller and 
Auditor General thereon. 

[Placed in Library. See No. LT-63891881 

(c) (i) Review by tbe Government 
on tbe working of tbe Assam 
Agro Industries Development 
Corporation Limited. Guwa-
bati, for tbe year J 978-79. 

.. (ii) Annual Report of the A~sam 
Ageo Industries Development 
Corporation Limited, Guwa-
had. for tbe year 1978-79 
along with Audited Accounts 
and tbe comments of the 
Comptroller and Auditor 
General tbereon. 

(Placed in Library, See No. LT-6390/88) 

(d) (i) Review by the Government 
on the working of the Haryana 
Asro Industries Corporation 
Limited, Chandigarh. for tbe 
year J 985-'6. 

(ii) Anoual Report of the Haryana 
Aaro Industries Corporation 
Umited, OaaDdipib. for the 
year 198'·86 aJODI witb 
Audited Accounts and tbe 
commeots 0( tbe Comptroller 
aDd Auditor General thereon. 

lPIacod in Libtar)'. See No. LT-639J/88) 

(2) Four Statements (Hindi and Enalish 
versions) showing reasons for delay 
in laying the papers mentioncd at 
(J) abovc. 

[Placed in Library. See No. LT-6388 to 
6391/88] 

12.05 Ius. 

MESSAGES FROM RAJY A SABHA 

[&glis."} 

SECRETARY-GENERAL: Sir, I have 
to report the following messages received 
from the Secretary-General of Rajya 
Sabha: 

0) "In accordance with tbe provisions 
of rule III of the Rules of Proce-
dure and Conduct of Business in 
tbe Rajya Sabha. I am directed to 
enclose a copy of the Delhi VOI-
versily (Amendment) Bill, 1988, 
which has been passed by the 
Raj}a Sabha at its sitting held on 
tbe 9th August, 1988," 

(ii) "In accordance witb tbe provisions 
of rule J 1 I of the Rules of Proce-
dure and Conduct of Business in 
the Rajya Sabha, I am directed to 
enclose a copy of the Dock Wor-
kers (Regulation of Employment) 
Amendment Bill, 1988. which has 
been passed by the Rajya Sabba 
at its sitting held on the lOtb 
August, 1988." 

(iii) "In accordance with tbe prOVIsions 
of rule 111 of the Rules of Proce-
dure and Conduct of Business in 
tbe Rajya Sabha, 1 am directed to 
enclose a copy of the MCrebaDt 
Shipping (Amendment) Bill. 1988. 
which has been passed by tho Rajya 
Sabba at ita sitting held on the 
10tb .A_ucust. 1988,'· 

BILLS, AS PASSED BY RAN A 
SABHA 

SECRETARY·OENERAL: Sir, I la, 
on the Table the (ollowin, Bilb, U paae4 
by Rajya Sabba : 
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(1) The Delhi University (Amendment) 
Bill, 1988 

(2) The Dock Workers (Regulation of 
Employment) Amendment Bill, 
1988 

(3) The Merchant Shipping (Amend-
ment) Bill, 1988. 

11.05l brs. 

ESTIMATES COMMITTEE 

Action Taken Statements 

lEnglish] 

SHRI ASUTOSH LAW (Dum Dum): 
I beg to lay on the Ta bIe sta temenls (Hindi 
and English vcr'<lons) showing actIOn taken 
by Government on the recommendations 
contained in Chapter I and final rephes in 
respect of Chapter V of Forty-third Report 
of Estimates Committee (Eighth Lok Sabha) 
on action takt"n by Government on the 
recommendations contained in the Twenty-
eighth Report of the Committee (Eighth 
Lok Saba) on the MiOistry of Transport-
Department of Surface Transport-Conges-
tion in Ports. 

(InterruptIOns) 

{ TrlUl3latlon} 

SHRI BASUDEB ACHARIA (Bankura) : 
We bave given it. 

SHRI AMAL DATTA: You kindly 
read that Sir. You will see how the 
Government has been censured by the C and 
AG in its Report. (InterruptlolU) 

SHRI BASUDEB ACHARIA: Give 
priority Sir. (InterruptlolU) 

[ Translation1 

MR. SPEAKER: Mr. Acharia, you 
know you are a Member. 

(Interruptions) 

[English] 

MR. SPEAKER: You are the boss. 
I am not the lhlss. 

(I"terruptions) 

I Translation] 

MR SPEAKER: You have to do it or 
have I to do It ? 

[English) 

SHRl SAIFUDDIN CHOWDHARY 
(Katwa): Sir, why don't you ask the 
Government to take it up ? 

SHRI AMAL DATIA: We demand 
that It should b.! on an adjournment motion. 

(Interruptions) 

KUMARl MAMATA BANB1UBB 
(Jaddvpur): Mr. S&::eaker SIr. the Govern-
ment of West Bengal bas denotified certain 
md us tries . 

(InJerruplions) 

MR. SPEAKER: Mr. Acbaria, you SHRl AMAL DATTA: The Govern-
are a Member. ment has been censured by the C and AG. 

(InterruptioN) 

[En,ILthl 

SHRI AMAL DATTA (Diamond Har-
bour): The C and AG has censured the 
Government. Why should we not have a 
cbauce to discuss this PHra ~re? (/nter-
ruptlolU) 

(Interruptions) 

[Translation) 

MR. SPEAKER : You have to do it or 
have I to do it ? 

(/nJerrupllOlU) 

{&gluh] 

SHR! BASUDEB ACHARIA: This SHRI BASUDEB ACHARIA: There 
must ICt priority Sir. (interrI#,Ptions) should be a discussion on this. 
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SHRI AUAL DATJ'A : You pJease read 
that and see what the C and AG's Report 
says .. . (Imerruptions) 

[Translation] 

MR. SPEAKER: Shri Acbaria, inspite 
of being a sensible person, you are creating 

[Translation] 

MR. SPEAKBR: If the bon. Members 
do not allow you to speak, it is not my 
fault. Now you may speak. 

confusion. lEn,(lfsh) 

(Inter/uptions )* 

IBn.rlLth] 

MR. SPEAKER: Nothina goes on 
record. 

(/nlerruplioM)* 
MR. SPEAKER: You come to me. 

(Tnt,,"uptiom) 

MR. SPEAKER: Now ClUing Attention. 
Sbri Ramashray Prasad Singh. 

(interruptioM) 

SHRl AMAL DATTA : Tbc House 
must be given the opportunity to censure the 
Gcwemment when the C and AG has already 
done it. 

(Tran.rlationl 

MR. SPEAKER : Sbri Ramashray Prasad 
Sinah. please make your submission. 

(&.rltrh] 

SHRI SAIFUDDIN CHOWDHARY: 
Bate you read the Report ? 

(Interruptions) 

I TraIu/ation) 

MR. SPBAKEll: When bate I objected 
to it 1 

(~] 

Why are you wutina the time QIJDCICee-
lIJ'iJ1 Cbowdharyji ? J deplore dlis tcadcDcy 
OIl die part 0( th= boa. Members wbeo we 
have alraIdy acadcd to tbeir teqUClt. 

MR. SPEAKER: Notbing goes on record 
whatever these bon. Members say. I am not 
allowing. 

(Interruptrons)* 
MR. SPEAKER: Ramasbray Prasad 

Singbji, you calJ the Minister's attention, 
then he wiD make the statement. 

SHRI SAIFUDDIN CHOWDHARY: 
When are you going to allow a discussion 
on this ? 

MR. SPEAKER : The Business AdVIsory 
Committee will decide it. The Business 
Advisory Committee will do it wben it 
thinks fit. I bave got no problem. 

«(IIlerruptions ) 

MR. SPEAKER: Why arc you repeating 
it all the time without rhyme or reason 1 
You are wasting the time of the House. 

(Interruptions) 

SHRl AMAL DA ITA : Have you read 
the Report? 

MR. SPBAKBR: I have read it. It i. 
you who have to read it because you have 
to contribute I can', apeak. 

KUMARI MAMATA BANERJEE: The 
Wo.t BcnpJ Government have denotiJied 10 
many induatries. This matter should be diI-
cussed in the House. (lnterruplion.s) 

~Ul. SPBAKBR. : You brina IOmethina. 

MR. SPEAKER; J have not allowed 
anybody except Shri Ramaabr.y Prasad 
SiDIb. Ooly be .oea on rccorc1. 
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(Translation 1 
MR. SPEAKER: Madam, jf you aive 

it in writing. I wi1l consider it. 

(English1 

KUMARI MAMATA BANERJEE 
Okay, Sir. 

{Translallonl 

MR. SPEAKER: PJease sit down. You 
speak. 

12.08 brs. 

CALLING ATTENTION TO MA TIER 
OF URGENT PUBLIC IMPORTANCE 

( TrallSlation] 

Reported outbreak of Kala-Aur in 
various parts of the country 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad) : I call the attention of tbe hon. 
Mmister of Health and Family Welfare to 
the fonowing matter of urgent public impor-
tance and request him to make a statement 
thereon: 

"Reported outbreak of Kala-Azar in 
various parts of the country and the 
remedial measures taken by Gove-
rnment in tbat regard. ,. 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTILAL 
YORA) : Kala-azar is a major public health 
problem in the Srates of BIhar and West 
Bengal. It is spread by the Sandfty vector, 
which is predomlOantly seen in the Gangetic 
belt. The population exposed to risk in the 
endemic areas is about 40 million The 
number or cases and deaths during the last 
three years is as under: 
- --_ .... _--- ...... _----

Year Cases Deaths 
----- ---- ---

1985 16.277 42 

19J!6 17.761 72 

1987 20,97 J 103 

J 988 (upto 
27-7-1988) 11.6S9 47 

12.09 brs. 

[MR. DE~UTY -SPEAKER in th~ Chair) 

There has been an increase both in the 
number of cases and deaths due to Kala-
azar during the last three years in tbe country. 
Bihar alone accounts for both the increase 
in the;: number of cases as well as deaths. 
The endemic areas comprise of 26 dIstricts 
of Bihar, 8 dIstricts of West B:ngal and 2 
districts of U.P. Based on the reported 
incidence of Kala-azar during the last 10 
years, it is clear that there is no outbreak in 
Bihar or in any part of the country. However, 
the endemicity of the disease has been esta-
blIshed in Bihar and West Bengal. Some of 
the States like U.P., Assam, TamIl Nadu, 
MegbaJaya and Pondlcherry have reported 
sporadic cases. 

The Control measures for Kala-azar 
consists of the following: 

(I) Indoor residual spraying With insec-
tiCides (DDT) to interrupt trans-
miSSIon. 

(Ii) Health education for disease pre-
ventlOn through improvement of 
general sanitatIon in and around 
the houses to eliminate breedlDg 
ground of Sandfiy. 

(IIi) Case detection and management of 
aU patJents. 

I am very glad to report that the Gove-
rnment of BIhar ha;; san.;tlOned a scheme for 
Rs. 2.46 crores and agreoo to contrIbute 
Rs. 1.23 crorc for Kala-azar control activi-
ties. The '\prayma operations has commen-
ced. 

The standard drug of choice for the 
treatment is sodium antimony gluconale 
which IS manufactured indIgenously and is 
readily available in the market. A few cases 
may fail to respond to thIS drug and require 
imported drug such as Pentamidine Isothia-
nate. whIch is costly and should be adminis-
tered undcr medical supervision. In ordu 
to deal with the large number of cases, tho 
Government of Bihar bas recently procured 
10,000 vials of Pentamidine. 

The Government of India bas been baving 
periodic consultations with the State Govern-
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ments regarding control of Kala-aur. The 
Government of India bas been providing 
assistance to the affected States by supplying 
insecticides out of NMEP budget, arranging 
supply of drugs, monitoring the incidence 
and providing necessary technical guidance 
in addition to frequent v!sits of officers from 
NMEPfNlCD Directorates to the affected 
areas. The officers from the States have 
also been trained by organising courses at the 
National Institute of Communicable Diseases, 
~Ibi, and the School of Tropical Medicines, 
Calcutta. The ICMR and NICD have esta-
blished research Centre and Unit respectively 
exclusively for Kala-azar. 

The need for an integrated approach to 
control of all vector borne diseases such as 
Malaria, Filaria, Kala-aur and Japanese 
EncephalitiS was recognised by the Central 
Council for Health and Family Welfare jn 
the meeting heJd in February, 1988. Based 
on the Resolution of the Central Council for 
Heallth and Family Welfare, the Government 
is considering the adoption of control 
measures for KaIa-azar within the outlay 
approved for the Malaria Eradication Pro-
pammc. The endemic blocks wiJI be 
covered under the integrated plan for control 
of vector borne diseases and will be funded 
by the State Governments and Government 
of India in equal proponion. 

I would like to assure the Members that 
the Centtal Government is constantly moni-
toring the incidence of Kala-atar and we 
would be keeping a close watch and inteneoe 
wbere necessary in consultation with the 
State Governments for adopting control 
measures. I am grat~ful to tbe Membera 
for raiaiDI this issue as control of Kala-azar 
is an iDtearal part in the overall strategy for 
control of communicable diseasei. 

SHlt1 RAMASHRAY P.RASAD SINGH: 
Mr. Deputy-Speaker, Sir. in connection with 
alae _~t of the bon. Minisccr ~cIina 
KaJa-A2ar I want 10 submit that it baa been 
die ....... , of die Ibort-liabtedness of the 
BiIIIIr Go¥erameat. It is due 10 the wrOOl 
public beaIth polices of tbe State Govern-
.. t th.lt KaJa·Azar i. tumina into aD epi-
cIeaUc ill BUw, ...... and Allam today. 
Lath, of people ant su8'erina from this 
.... aDd rbouIaDcII 01 them are dyioa 

everyday. The number of deaths liveD iD 
the Statement, is less than the actual number. 
Tbese deaths are occurring due to the non-
availability of proper medicines. Is the Gov-
ernment aware of the unanimous opinion of 
the doctors belonging to tbe All India Medi-
cal Association that particularly, tbe labour 
\:lass and the poor are exposed to this 
disease. The Govemment should also under-
stand that thIS disease has spread among 
such people because they are too poor to 
save their own lives aad the members of their 
families also cannot afford to provide them 
with best medical aid. Government claims 
to be the well wisher of the poor. But how 
far is it true 1 Even nature has not spared 
them. In 1 98.5. under tbe direction of the 
Central Government, a team of Kala-Azar 
experts after having consultations witb the 
Planning -Commission had recommended that 
if under tbe Kala-Azar Control Programme, 
Kala-Azar is not controJled in time, the 
situation will become critical and it was also 
n:commended that D.D.T. spraying sbould 
be undertsken in every block. It was Slated 
that the total expenditure wHl come to as. 
8.64 crores out of which Central Govern-
ment will provide Rs. 4.S crores. But the 
State Governments bave refused to provide 
their share 01' the plea that they are in 
financial crisis and therefore. they cannot 
afford it. In 'this connection it bas been 
stated that the State Governments have star-
ted spraying work. So far we are in the 
dark about it. Facilities for the correct 
diagnosis of Kala-Azar are neither available 
in the primary health centre~ nor at the dis-
trict hospitals and in regard to medicines 
you have stared tbdt 10 thousand vials have 
been purchased. This medicine is manufac-
tured in England and its cost in the black 
market Rs. 2000 per vial. The victims of 
this disease cannot afford to pay RI. 2000. 
The second medictne which is to be adminis-
tered is given according to weight and if ODe 
injection is given every day, it would take 
40 days for the course to be completed. 
This medicine used to be sold at Its. 2 per 
vial in 1976 and n"w the COlt is Rs. 40. 
You can imagine as to how mud! tho cost 
has escalated. Kala-Azar is particularly 
eademic in Bihar, Bengal and Astam. It bu 
even spread to arcu like Jabananabad, Gaya. 
Bhojpur. Sa_ram etc. It W8I itated that 
this disease has been controUed. But you 
caD lee tile coaditJOD of the people. Tbe 
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report which has been submitted should be 
studied in its proper perspective. AccQrding 
to my information 13024 people in 1985, 
J 4 thousand peo{>Je in 1986, 17,500 people 
in 1987 died in this epidemic. But accord-
ing to your figures the number of deaths 
were only 200 or 250. 

DR. G.S. RAJHANS (Jbanjharpur) : 
One thousand people have died in my cons-
tituency alone. 

SHRI RAMASHRA Y PRASAD 
SINGH: He has misled the House by giv-
ing incorrect figures. I want to request bim 
tbat thi-; matttr should POI be left to tbe 
State Government. The Central Govern-
ment sbould help the States because the 
labour class and other poor are dying in 
thousands. This is the time to test whether 
tb"! Government is tbe well-wisher of the 
poor or not. If the Central Government 
belps them we will be convinced that it is 
senous about the upliftment of the poor. 
This is our request to you. Please do not 
leave this tar,;k in tbe hands of the State 
Governments. If this is done, the poor 
cannot be saved They can't even afford 
medicines. A. survey should be conducted. 
A survey was conducted by the World 
Health Or,anisatlCn in J 970. At that time, 
S lakh people "'ere estimated to have been 
affected but conSiderable time has passed 
since tben. Now it is time to see as to bow 
many mor~ people bave been affected by this 
tpldemic. 

(English) 

SHRI C.P. THAKUR (Patna): Mr. 
Deputy-Speaker Sir, I wish to call tbe atten-
tion of tbe hon. Mini,cer to tbc pitiable 
condition of the story of Kala-Anr in Bibar 
and its adjoining States. 

The story of Kala-Azar is a story of 
neglect. cardes~ness and inefficiency. Kala-
Azar disappeared from India in 19S0 not 
due to any active effort but because of a 
side effect of malaria t'radlcatioll programme. 
Then, Dr. Charb Napier who was working in 
Tropical School in Calcutta predicted that 
this epidemic will recur every fifteen years. 
Since then, no effort was taken to prevent 
this epidemic. In early '70s. ane Doctor 
from Raj Mahal Block in Vai~hali District 
reported a Jarae number of cases of en1arae-

ment of lever, spleen and fever in that area 
:\nd reponed to the Health Department 
about this. But they did not take any notice 
of tbat. In 1977. rbere were at least one 
hundred thousand cases of Kala-Azar in 
Bihar only. This was one fourth of the total 
cases of Leishmaniasis, which is occurrin. 
in the world. Seven per cent of the people 
bave died due to this disease. This was the 
survey cOlJducted by NICD and others. 
National Press also highlighted this. Then, 
the Government. WHO and other agencies 
came to tt)e belp of Bihar Government and 
started this spraying programme. Then the 
disease came down a little. After sometime, 
spraying Wi*S discontinued. This created a 
risc in the case of Kala-azar. Almost all 
districts in Bihar are affected by Kala-azar. 
It entered into West Bengal. Now it bas 
entered into West Bengal, U.P. and Nepal 
also. 

As one hon. Member has pointed out, 
this scheme is beyond lhe capacity of the 
State Government. So, the Central Govern-
ment should take over the control of the 
whole programme. ~ tradi tional treat-
ment fOI Kala-aur is, antimony treatment. 
should be gIven for six da),s. This was very 
inadequate. We suggested that the treatment 
~b.Juld be prolonged. There was an expert 
committee meeting in lCMR. But they did 
not agree. They suaaested that there should 
be tcn da ys gap between the two courses of 
ten days treatment. We from Patna report-
ed re~eDtJy that the treatment should be 
given at least for forty days. Now. WHO 
bas a(.upted our recommendation. In tbe 
recent article. "'e suaested tbat this treat-
ment should he given for at least not less 
tban forty days. 

The first line drug antimony was manu-
factured by five companies in India, three 
from Bihar and two from West Benp). 
Three ccmpanics of Bihar have discontinUld 
manufacturing this drug. Only Albert David 
of Calcutta and Gluconate are manufacturina 
rbis dru,. Tberefore. this drug feU short. 
In 70s, it was costing only Rs. 2/- per vial. 
Now it is selling at Rs. 33/~ or RI. 34/-. 
We suggested that tbis drug should be giveD 
al least for thirty days. 

This 'Deans spendina of R.s.. 6 per day 
or RI. 180/. J)ef month besides comina aDd 
aoioa to the doctor. This i. beyond die 
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capacity of the poor people of Bihar. You 
know, in per capita Income Bihar is tbe 
lowest in tbe country. And poorer sections 
of society are affected by this. The people 
are dying not in hundreds but in thousands. 
Nobody would have liked tbat cholera sbould 
erupt in Delhi. But 250 and odd persons 
died in Delhi and many beads rolled. And 
in Bibar thousands of persons are dying-
in steamer accident they die in hundreds, 
by Kala-azar they die in thousands-nobody 
is stirred by these deaths in Bihar. I would 
like the Minister to take note of this and 
I hope, he wiJJ do something for Bihar. 

Regarding pentamidine, it was raised 
last year and we were assured tbat the drug 
would be made available. There was a 
question in this House. Since then the 
Bihar Government also assured that the drug 
would be made available. Now one course 
of this drug is available in black· market in 
Rs. 4000 to Rs. 5000. So they cannot 
afford the second Hne drug like pentamidine 
or 1emidine. 1f the Government wants, tbese 
drugs can be imported within two days or 
witbin 24 hours because Mayer and Baker 
Company bas got its branches here also. 
There may be a difficulty in getting lemidine 
because tbat is manufactured by a French 
company which perhaps, ;s not doing bus;ness 
hue. 

Kala-azar is tbe problem of India. 
Much teSt'arch work sbould bave been done. 
But so far ICMR and other agencies wbich 
are the white elepbants of the Government 
of India. are doing notbing. They have 
done nothing on Kala-azar. The credit 
goes to China because they have at least 
discovered some medicine for malaria. But 
a country like ours wbich has got a lal'1JC 
number of doctors, scientists and iostitutiom, 
bas done nothing in this field. 

The Central Government bal got two' 
units in Bihar. One is the Rajendra Memo-
rial1nstitute which bas been taken over by 
the Central Government. We tbousht tbat 
this Institute will come up and help the 
Pft)PJe sufferina from tropical dUeues J ike 
Kala-azar, malaria. etc. in Bihar. Apin 
lbey also joined the I8IIle herd of white 
elephants. Aootller UDit is the Ka'a-azar 
.m. But In Ipite of dlat, DpthiDt' is 

happening. If I say 75,000 are affected by 
this disease, it is just a guess work. What-
ever the figures the bon. Minister haa given, 
it is just paper report. No survey, nothing 
of tbat kind bas been done. I would request 
the bon. Minister that the whole scheme' 
sbould be taken over by tbe Central Govern-
ment. Tbere sbould be Kala-aur control 
programme. Drugs like pentamidine and 
lemidine should be made available. Research 
work on Kala-azar should be stepped up. 
If we depend on America or England and 
other countries for doing research on tropi-
cal diseases, it is shameful for us. 

Sioce the people wbo are affected, are 
very poor, they have got no means to travel 
long distances. Some five or six advance 
centres at Patna, Dharbhanga, Muzaffarpur, 
Bbagalpur, Purlia aod ooe io West Bengal, 
sbould be opened 80 tbat tbose patieots wbo 
have become resistent to Kala-azar, to first-
line drug, they sbould be treated. 

Previously it was suggested by some 
foreign doctors that ooly six days treatment 
of this disease is adequate. This belief is 
stilJ prevailing in mofussH and rura) areu. 
They give drugs onty for six days or nine 
days or ten days. And the patient becomea 
unresponsive to drugs. Next time, they do 
not respond to the first line drug. Therefore, 
there shouJd be wide publicity from tbe 
Central GOVtrnment tbat th_ drugs should 
be given at least for 20 days, and if these 
are given for 30 dJJYI. it if aU tbe better. 
Antimony should be provided to all block 
dispensaries in Bihar and West Benpl and 
some portion of UP where tbis disease baa 
erupted. This requires very uracnt attention 
or the Caltra) Government. 

Last year many people came to me and 
I promised them that ~omidine or the 
pmtamidioe wiD be made available very 
IOOD becauae there was a question here in 
the ParliamelJt. One year has pasted and 
DOW they have come apia to know wben 
will this drug be available. So, certainly 
tbey have Jost faith in most or the Jeaj.Jators. 
in most or the ParliamentariaDS littina here. 
The; feel that we cannot do anytbfDI. They 
have 10It 'aith even iD the Government 01 
Bihar because they have DOt been able to 
provide mediciDea. J wlib they should not 
Jose 'afth til tbII Parllameut. m this auaust bod,. So, bn I call tile atteDtioD 01 the 
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Minister and urge upon him to assure that 
the drugs will be made available and the 
whole thing will be taken over by the Central 
Oovernment,\ 

( Tranllatlon1 

SHRI RAM BHAOAT PASWAN 
(Rosera): Mr. Deputy-Speaker. Sir, KaJa-
azar is posing a serious problem in the 
country. It has already spread in many 
States of the country and it is gradualJy 
spreading further. As the hon. Minister has 
also said, it has affecter! many parts of 
Bibar. As per the official figures, 24 out 
40 districts are affected. But, I think it 
has affected alJ the 40 districts in Bihar. 
If we take Statewise figures. we find 
tbat despite the preventive measures it is 
increasing every year. But, these are the 
official figures, position appears to more 
worse there. 

Mr. Deputy·Speak~r, S;r, my consti-
tuency is a flood effected area where tbe soil 
is damp. Almost all tbe villages in my 
constituency are affected by this deadly 
disease. The official figures are 39 cases 
in 1985 whil~ the real figures are 13029 
cases. 

I think thousands of people have died 
of it. The incidences reported are like 
this; J 4079 cases io 1986, 17045 io I SS7 
and 5 tboutand C1l.'i.eS \i\\ A1)yi\ 'C)~~. out 
of which J 4 bave died. But these figures 
are not correct. 

Hoo. Minlsk'r may kindly visit the place. 
tben be will find tbat 50 many people are 
suft'er;na from Kala-aur in the viUaaes. 
He has stated that preveotive measures have 
been takeD. wbicb include spra)ina and 
arranaement of insecticides etc. You are 
arranging medicines and the docton. but I 
waot to tell you tbat there is DO proper 
medicine to control tbis diaease. Docton. 
have prescribed 'Pentamedine', but it is DOt 
manufactured indiaenously. it is imported. 
The medicine bas not reached the interior 
viJlqes where it should have been available. 
One who suWers from this disease dies 
becaUle of non-availability of medicine 
there. He leaves tbe vii. and comes to 
the district headquarter where also there are 
DO arraqemeots. Thus. the people are 
dJlDa in IIOD)'. You have told tD)'OUr 

reply that disease bas broken out in 24 
districts like Patna, Nalanda, Bbojpur, 
Siwan, Gopalganj. Samastipur. Oorakhpur, 
Kulibar etc. But I say that Kala-azar has 
broken out in all the 40 districts or Bihar. 
There is no cure (or it. It is a ver) painful 
thing. The Government, therefore should 
open at least one health centre at tbe affected 
place exclusively lor tbe treatment of Kala-
azar patients. Medicines also be sent tbere 
so tbat the poor people can be saved from 
death due to Kala-azar. 

A unit to treat Kala-azar is already 
functioning in Dr. Rajendra Pra~d Memorial 
Institute and a considerable amount of 
money i3 being spent on it. I bave not seen 
any other institute for tbe treatment of this 
deadly disease. Officers, and the director 
of tbe Rajendra Prasad Memor;a) Institute 
prepare figures while sitting in their bousa 
and submit them to the bon. Minister. Bu. 
I can say with confidence that the figures 
given by them are Dot correct. I asked to 
take them to tbe affected places, but the} 
did not agree to it. Neitber do they try to 
go nor do they attend any patient and thus 
tbey are neglecting them. The Government 
is spending 37 lakhs to 50 lakbs per year. 
but no benefit is accruing out of it The 
hoo. Minister said that medicines are bein. 
sent but Malaria and Filaria have also 
broken out along with Kala-azar. It is a 
flood affected area, Malaria was eradicated 
but it bas aga.in broken out and is sPtQdiDil 
fast. The hone Minister apecd to it tba. 
there are many medicines which do not haw 
any effect. 

At present. there are many medica] 
COID"anies which are manufactllrina spurious 
medicines aod are se11ing them. Vials bear-
ing the name of medicine m~ant {or Kala-
a7.ar contains the medicine meant for the 
treatment of cholera. 

You have said in the House in reply to 
one of my questions that there are 14 bolus 
medical companies which are manufacturina 
bogus medicines. The Government conduc-
ted raids and tbe~ compaoies engqed in 
manufacturiaa of spurious mediciDes were 
unearthed but no action has so far been 
taken aplnst them. The medicines supplied 
by 'Gratus Pharma' were found to be fake 
tD Safdarjana Hospital and still LO action 
baa been takeD apinst the firm. Similar is 
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the case with Civil Drug Laboratories. Alpines, 
Associated Pharma, B.R. Surgicals. Subhas 
Trading, Agarwal Pharmaceuticals etc. The 
medicines supplied by these firms have been 
found to be spurious but not action has been 
taken against them so far. This was tbe 
reply of tbe Min!ster in tb~ House and bon. 
Speaker had ruled tbat action sbou1d be 
taken against them but no action has been 
taken so rar. 

Besides, I wou1d like to give certain 
luggestions. Medicint's for the treatment of 
Kala-azar should be sent without delay so 
that the poor people may gd proper treat-
ment. At present these medicines are 
available in black market which they cannot 
afford to purchase. 

(&glish) 

MR. DEPUTY -SPEAKER 
will go on record. 

(In' errupt ions) * 
(TI'GIlSUztio" J 

Nothing 

SHRI C. MADHA V REDOI (Adilabad) : 
Mr. Deputy-Speaker, Sir. 1 ha~ gi~n this 
CaDias Attention Noti~ because I koow 
.... the diseases Kala-azar which bas broken 
out ·in Bibar. West Bengal, Assam at present 
will break oat in Madhya Pradesh tomorrow. 
TIle tum of Andbra Pradesh and O(issa 
will come next. I know it. I submit that 
dais is a type of disease, for which, as stated 
by Sbri lbakur, we should adopt a similar 
prcJII'aIDIIJIe as adopted (or Malaria eradica-
tioD durio, fifties and sixties. this doe. not 
Deed l.e.M.R. to OpeD a research centre in 
BiIIar. People like us. who are not docton • 
do DOt tuow moab about .be disease. We ~ 
., dIrouab tbe lIterature. I will request the 
1IoD. Miniltel' that be should to tbrouab the 
~ia and tiod out as to what tbis 
cIiIeaIe is. b it ratricted to our COUDtry 
GDly , It bas appeared in South America 
aDd West AfrICa. nis disease ba! appeared 
.... after 20 10 25 )'eaf' at the pJac:a 
~ IwI beeD ,be incideoc:et 0( Malada and 
die dileae wa. eradicated by sprayiDa· 
D.D .. T. It doll DOt require aD, re.earch 
.. to be uadertakft. n. OOYerDment 
..... 14 spaact more moDe, oa it becautC it 
... to be eradicated. .... 2 crore iI a 

meagre sum. Bihar Government bu sanc-
tioned a sum of Rt 2 crore and also 
arranging for medicines. This wiJI not 
eradicate tbe disease. Medicines for this 
disease sbould be heavily subsidised. 

[EngliJh) 

The Central Government must subsidise 
this particularly costly medicines Penta-
medine. 

[ Trans!Qtio"l 

'Pentamedine'. wbich is a costly medi-
cine, sbould be subsidised by the Central 
Government upto 90 per cent. Otherwise 
the result will be tbat this disease will spread 
in tbe entire country. There is great simi-
larity between tbis disease and Malaria. 
There is enlargement of spleen in this 
disease. I have seen 2·3 cases where tho 
stomach bulges out. If spleen expands then 
no medicine will prove effect ive. 

Secondly this disease spreads speciaUy 
among the tribals. This disease spreads out 
on the tribal areas of Bihar and Assam, aDd 
then covers tbe entire tribal area because of 
too much of flies there. 

There was a time when we tbought that 
tbe tribals were dying or Malaria and due 
to tbat there populatIon was decreasing. 
~e imported DDT in 1950 in hOle quantity 
m order to eradicate Malaria from the 
country. D.D.T. powder was not beiDa 
manufactured indigenously at tbe lime. W. 
have .pent crOte. of rupees on it. W. 
thousht that we have succeeded in eradicat-
ing it but it was not so. Tbis was a success 
in ODe &meration, but tbe disease appeared 
in anotber form in the next poer&tion. It is 
a deadly disease. I would like to .. y tbat 
the OOYel'Dment should Dot shirk in lpeodina 
more money. The medicine for ,be treat-
ment of tbe dileaae should be heavily 
subsidised. Besides. we sbould make eft'011l 
to study the steps taken in Soutb Africa to 
CODtroi this disease. After such a study is 
made we tboul~ take an possible steps to 
CODtroJ this d1se.te. This is my request to 
yoo. 

(EqUM) 

DR.. O.S. RAJHANS: I IbouIcI be 
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liven two miauteR, Sir, to apeak on this. {Engll,") 

KUMARI MAMATA BANERJEE MR. DBPUTY-SPEAKER: Hon. 
(Jadavpur): ISir, you please allow him to Minister. 
apeak on this very important subject. 

(Interruptions) 

SHRI R.S. KHIRHAR (Sitamarhl): 
Sir, I may be given a chance to speak. 

MR. DEPUTY -SPEAKER: When 1 
called you, you were absent. Okay, I will 
aiv~ you one minute. You may speak. 

( Tra",lation) 

SHRl R.S. KHJRHAR (Sitamarbi): 
Mr. Deputy-Speaker, Sir. the subject under 
discussion i.e. Kala-azar is a matkr of great 
concern. I bail from the northern end of 
Bihar which is adjacent to the border of 
Nepal. Our area is cllways struck by floods' 
or droughl and comes espcclally in tbe gnp 
of floods every year. Its adjacent d,stncts 
such as Motihari. Darbhanaa and Madbu-
bani also fall a prey to drought every year. 
They arc very lo~ lyiD8 areas and water 
loginl takes place there. Tberdore such 
an epidemic spreads lhere aJmost every year. 
So far as Kala-aur IS concerned, J 4 peopJe 
died of this disease in my Assemby seament 
Sonrasa during last July. When the officials 
there were requested to spray insecticide. 
they visittd tbe spot for the same. ) do 
DOt intend to create any doubt about the 
eftbency of Bihar Government or the 
Central Government but the quality of the 
aprayina material sent there was too inferior 
to kill even a sJDak fly. La ter on 3 huae 
rafly wal held in ils protest. God knows 
whether tbe insecticide was genuine or mere 
an ordinary powder. It sbould be mvest1-
pted as to what kind of powder was it and 
it should ~ probed whether tbe insecticide 
which was sprayed chere was &enuine or not 
and if it we5 ,enuine then why was it so 
ineffective. Tbe life and me property of 
tbe poor people there h:avc been risked. 
Even t~y. this epidemic is terribly spread 
in tbose areal and In North Bihar. I do 
DOt know whether the Qo~mment wiJt pay 
attention to thCIe points? I bope that you 
Will bold enquiries (rom the Bihar Govern-
ment wimout delay and • solution should be 
lOuabt out. 

MR. DEPUTY -SPEAKER: Notbina 
,oes on record except that o( the Minister. 
You take your seat. I cannot deviate (rom 
the rules. 

KUMARI MAMATA BANERJEE: 
Last time, you allowed him. (InlerrllPtiolU) 

MR. DEPUTY -SPEAKER: That is an 
exception. 

(Interruptions) 

MR. DEPUTY -SPEAKER Don't 
w!lste time. Listen to the Mmister. 

(I nterupl io,,~) 

MR. DEPUTY-SPEAKER: PIeue, 
Order. 

l Translation] 

SHRl MOn LAL VOM : Mr. Deputy-
Speaker. Sir. hon. Members Sbri Rarnasbray 
Prasad SlOgb. Dr. C P Thakur, Sbri Paswan, 
Shri lAadhav Reddi and Shri R.S Kbimar 
have expressed deep concecn ever spread of 
Kala-azar. I share their deep c:oocem 
because tbis epidemic is not confined to 
West BeDP) and Bihar alODe but bas affected 
many olilt:r States also. 

I have furnished the figurl!S after setting 
all the information funy verified. I am 
happy to inform. as I saId that the Health 
Secretary and some officials of the Bihar 
Government were summoned to Delhi only 
yestrrday and they have accepted what the 
Centra) Government haJ said a few months 
bact and the meJical counciJ bad given • 
suaestioo that the Central Gowrnment 
should provide matcbina assistance to the 
Srate for tbe prevention of Kala-azar. 11ae 
West Benpl Government qrced to the pro-
posal then and there. It bas Dot been mco-
tionod in the State Budaet the amount wbicb 
bas been allocated fOf the purpose but it was 
clearly stated yesterday that the State GOft-
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roment was propOsed to provide an amount 
of Rs. 1,23,00,000 immediately and that 
the Central Government will also provide an 
equal amount of the State Government as 
its share. The assistance will be provided 
to aU the State Governments in th" same 
proportion and such instructions have been 
issued with regard to all the areas from 
where complaints of Kala-azar are received. 
On the basis of these instructions, it ca D be 
laid that the State Gowrnments of Bihar 
and West Bengal bave paid attention to it 
and I can say on behalf of the Central Gove-
rnment that we have also taken this subject 
quite seriously. 

I do not want to go in tbe controversy 
with regard to number of persons died due 
to it. The main issue is that we have to 
cbeck the spread of Kala·azar at any cost. 
Death due to it is painful for aU of us. A 
malaria eradication programme was started 
in our country. The Government bad made 
a provision of &s. 370 crores in tbe Seventb 
Five Year Plan for eradication of malsria 
and filaria. An amount of.RI. 3359300000 
for the eradication of malaria and Rs. 6 
crores, 26 lath for the eradication of filaria 
has been given to these State Governments 

, durina these four years. 

Besides, I would also like to submit that 
die amount which was given to Bihar in the 
years 1985-86 and J 986-87 should also be 
utilised. I fully agree with Shri Madhav 
Reddi that this epidemic spreads chiefly 
among the tribal and the poor people and 
since tbe mediciues for its cure are quite 
expensive tbey are unable to make use of 
them. Due to the lack of adequate provi-
sion of these medicines in the Primary Health 
Centres. proper treatment is not provided 
and a few days back Sbri Paswan informed 
me about out-break of Kala-azar in Bihar 
OIl a Iarp 1C81e. TIle Central Government 
bad IeDt a team of experts in Bihar. After 
iaspection of local Primary Health CentreS, 
it was fOUDd that there was scarcity of 
mcdiciDes at some places. The appointment 
of die Malaria Officers have DOt been made 
in tile mquired number. It bat a1Io been COD-
duded after iDspectioD that a provilion 01 
die medicinea wbicb tboaId be aY&iJable at 
Primary BoIJda c.a., tbouId also be 
..... y .... , Oldy, • BeaIda s.ntar, 

il.. Dill"'" oj 
KtUa·a .. (C.A.) 

has informed tbat tbe Government bas under 
taken a massive proaramme for the spray 
of D.D.T. and this programme will be under-
taken in two stages between 1st July and 
October. 

As I said earlier, as many as 10 thousand 
vials of Pentamidine have been procured by 
them for the control of Kala-amr (Int~rrllP­
tions). 

SHRJ RAM BHAGAT PASWAN: I 
have a point ·of order. 

\&r,ltslt\ 

SHRI BHADRESW AR T ANTI (Kalia-
bor) : I am on a point of order. I want a 
clarification. 

MR. DEPUTY -SPEAKER : No point . 
of order. Not allowed. 

SHRI RAM BHAGAT PASWAN : lam 
on a point of order. 

MR. DEPUTY -SPEAKER : Under wbat 
rule? No. Nothioa on record. 

[T rQlUlation1 

SHRI MOn LAL VORA: This team 
left on 3rd July. Dr. A.N. Chakravarty, 
tbe Assistant Director incbarae Kala-azar 
unit visited Patna and made on the spot 
enquiry at Raj mer • Taljbakari, Parihar etc. 
(lnterruptioru). 

DR. G.S. &AlHANS: This is an eye 
wash. Thousands of people are dYin& in my 
constituency. 

SHRI MOn LAL VORA: As tbe hon. 
Member said ..• (llJlerrupllons). The boo. 
Members are aware .. . (JnUrruptlo,u) I want 
to assure tbe bon. Members that a team will 
be sent again by the Central Government to 
tbe places mentioned by t~. 

I want to extend my thank to Dr. Thakur 
for the information given by him. He hal 
done a great job in the direction of prevent-
iDa Kala-azar. As Shri Madbav Reddi said 
that medicines can be made available It a 

. very cbeaper price. We are payina attelttioD 
DOt only to ftICUCh but .110 to tbe fact u 
to wbat otber .... sboakl be taba to pr0-
_. dill epidemic. W.... illuod orden 
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[ling/ish] 

The State authorities are being informed 
that the Ministr}! of Health and Family 
Welfare has accepted the finding~ of the trial 
conducted by Dr. Thakur for taking appro-
priate admlRistralive actt('n regarding the 
duration. The dr ug is available in adequate 
quantities at all levels of Health services in 
Bibar. Only proven drug resistant cases 
need be given Pentamidine. Supplies of 
Pentamidine reacb Calcutta. I am really 
thankful to Dr. Thakur who bas. done a very 
valuable and commendable work in tbe field 
of Kala·Azar. We hope that we will be able 
to take up this issue witb the State Govern-
ment of not only Bihar but also with all the 
State Governments in tbe country where 
tbere are cases of Kala-Azar. 

Sir, a number of suggestions bave been 
made by bon. Members also. I wa:lt to 
assure tbem that we will definitely take 
action as Shri Madbav ReJd.ji, Shri Paswanji 
and all otber hon. Members bave suggested. 
Tbey have suggested about the number of 
actions to be taken. We are going take 
action on those lines also. Anxiety has 
been shown by our hon. Members belonging 
to Bihar, West Bengal and others also. We 
are concerned about it. We wHi take con-
crete action to eradicate Ka!a-Azar. 

[Translat ion} 

I would once again thaRk all the bon. 
Members. eSA)eCialty Dr. Thakur for perfor-
ming sucb a grand task. We are not only 
considering but are mak.ing resc3rch about it 
also. Whatever Dr. Thakur bas done in this 
reaard deserves apprecialion and I feel tbat 
if we proivide vaccine and medicines to the 
poor tribal people at a low price tben we 
will certainly be "ble to prevent it in the 
near future and cure it prQPerly. Therefore, 
I would like to thank Dr. Thakur rhrougb 
you. 

12.56 brI. 

MATTERS UNDER RULE 377 

[EngIl.Jh] 

(i) Need for strict implemeotatioos of (Inter 
baooing certain drugs 

SHRIMATJ KISHORI SINHA (VaisbaJi) : 
Mr. Deputy-Speaker, Sir. lh\lugb fix.ed EP 
combination drug:) were banned on June IS, 
1988. they still continue to be aVdilable 
across the counter In many drug shops. 10 
Maharashtra, consumer group had to appro-
ach lhe High Court to force tbe Government 
to get tbe drug witbdrawn. This shows that 
there is a gap of many weeks between tbe 
ban on a drug and its witbdraw". from the 
market, during wbich clh!mlsts mak.e a fast-
buck playing on tbe guillblhty of tbe publlc. 
It is also seen that while tbe fixed dOie 
Estrogen-Progesterone drug is banned In 
tablet form, it stilJ remains available aDd 
sold in injectlbie forms. Thus tho: very reason 
wby the drug has i>e<:o bann!d remains 
flouted. There is conspicuous lack of earn-
estness in Impll!mcntlng tbe ban on danger-
ous drugs. The Government can achu:ve the 
aims of such ban on irrational drugs and 
harmful ones only when it Simultaneously 
forces tbe manufa~turers on severe penalty 
to Withdraw their stocks from the market. 

(ij) Need to formulate Master Plan for 
de¥elopaaeat or laIaod NavigatioD 

iD Orissa 

SHfu LAKSHMAN MALLl~K (Jagst-
singbpur) : Sir, the State of Orassa IS endow-
ed with rivers, lakes and creeks With peren-
nial flow. Al present, the usage of the 
waterway& has been ilmued to oPec.luon of 
some passenger launch servlces In ~ ChllO 
Lake, Cbandabali. Aradl and Rajanagar. Tho 
proposal for the lDlroduction of launch Sc:CVJCeS 
on Satpada-Nu.lpada route is under the ~n­
side ration of the Govcrnmen t. Still tbere is 
tremendous scope for introduction of launch 
services on some other routes Jike Balimela 
Reservoir and from CbandbaJi to Talchuna 
in the liver Brahmani. The State Govern-
ment of Orissa bas requested the Inland 
Waterways Authority of India to appco'VO 
and sanction fWlds for suney of Davigational 
potential in Mabanadi from Dbolpur to 
Cuttack. and for development of Orissa 
Coast Caul. It is Jequcstcd &bat it sboulc:l 
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be approved and sanctioned at an early date. 
There is a great scope of cargo movement 
from Talcber to Madras througb river Drab-
m~i via Paradeep. The Inland Waterways 

,Autbority sbould take immediate steps in 
this direction. I demand tbat Master Plan 
for JODI-term development should be formu-
lated and implemented for the development 
of the Navigational sections in Orista ror 
Puseoaers and goods traffic fortbwith. 

13.00 lin. 

[»rmrlatlo1l1 

(W) Need to lay the pro,3Sed railway line 
from Rewa to Saltanpur via Amethi 

SHRI RAJ KARAN SINGH (Sultanpur) : 
Mr. Deputy-Speaker, Sir, there was a pro-
posal to lay a new railway lioe from Rewa 
to Sultanpur via Manikpur and Amethi. but 
the above proposal has been sbelved for some 
JeaSODS. Once this line is laid, it will give 
North India a direct link with south bound 
traiDa and will also benefit thousands of 
piJarims visiting Manikpur who have to cover 
• long distance to reach there for a holy dip 
in the Ganga. The above proposal may 
please be: re-considered and the railway line 
laid from Rewa to Sultanpur via ManikplJr 

• aDd Amethi. At the same time. Sultan pur-
Shahganj line via Kadipur may also be COD-
DeCted with this line, because Kadipur tehsil 
01 Sultanpur district bas not so rar been 
coVered by a railway line. It will be an 
c6:ctive step in the public interest. 

(n) Demud for • medical college ia Sagar. 
Madbya Pradesh 

~ NANDLAL CHOUDpARY 
(Squ): Mr. Deputy-Speaket, Sir. the 
citizeos of Sapr city in Madhya Pradesb 
haw an aIonl been demanding since 1946, 
i.e. prior to achievement of independence 
opeaiaa of • medical college in the city. A 
IimiJar dftnan-:f was abo made to tbe Centra' 
OoterDmeDt ad tbe State Government by 
~. Hari Sinah Gaur. the founder of Dr. 
Bad SinIh Gaur Unkasity, Sapr and a _t pIWaotbropilt. A Itron, aaitation bad 
..., beeIllaUDCbed by the citiZCDS joiDtly 
wltIl the ltudeDtJ of Sapr division durina 
.... earlier yean of J 960',. An allUraDCe 
to ... cICct bad been Biven at that time, but 
die ..... coI1eIe bas not 10 far been 
..........". The dtizaII 01 .... diItrict 

and tho students of SaRar division are apin 
p1annill8 to launch a joint aaitation demand-
ing establishment of a medical coUeae in 
Sagar. The students came to New Delhi last 
month and submitted a memorandum to the 
UDion Minister of Healtb. 

Sagar is the headquarters 'of Saaar Divi-
sion. Dr. Hari Singh Gaur University ia 
located in Sagar and the citizens as well as 
the students badly feel tbe absence of a 
medical colleae in and around Sagar. 

It is, therefore, requested that a Medical 
College may please be establisbed in Sagar. 

(v) Need to set up dairy farms ia backward 
areas of the l"OUDtry 

SHRI GANGA RAM (Firozabad): 
Mr. Deputy-Speaker. Sir, Netherland and 
Switzerland have strengthened their econo-
mies with the help of milch cattle. In our 
country tbe National Dairy Development 
Council at Anand, a famous place in Gujarat 
has done a laudabJe work. It bal! expanded 
Dairy Development Schemes in cities like 
Bhopal, C.:lcutta and Delhi and these 
schemes have become very successful. 
Recently a sub-committee of M.Ps. visited 
Gujarat to study the successful implementa-
tioD of cooperative programme being run in 
tbe State. During tbe course of this visit. 
we had the opportunity to see the Dairy 
Development Plant at Anand and talk to 
the concerned authorities. We were very 
much impressed by their performance. It 
is OUt conviction that if tbis scheme js 
implemented vigorously 10 other parts of tbe 
country, we can strengthen our ecoDomy 
with the belp of ~ilcb cattle. Tbis scbeme 
will pro~ a boon to big. small and marginal 
farmers, farm labourers and people belon.-
iDg to weaker sections, Giant Dairy Plantl 
with the help of National Dairy Develop-
ment Coun:il may please be set up in dacoit 
infected Chambal valley of Agra district. 
backward areas of Fatehabad. Kheraprb 
and Shikohabad and other rqjons of the 
country where p:ople are stricken witb 
rampant poverty. The Ministry or Alricul-
ture is requested to take suitable and 
dl'ecrive act ion ;n this reprd. 
(Bngluh) 

(ri) Neeci to COIItlcler the deaIa.dI of 
SIn. Pathhad. a coettltueet or 

ASOID C ... Parls_. 
SHRl BHADRESWAR TANTI (Kalla. 

bor) : Sir. die _oaten and oIIco-beann 
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of Sbram Parisbad. a constituent of Asom 
Gana Parisbad, staged a Dbarna at tbe Boat 
Club yesterday and submitted a charter of 
demands to the Prime Minister. They also 
demanded that the Assam Accord be imple-
mented at the earliest. The demands 
included therein are mostly for the welfare 
of labour and working class. 

I, therefore, request the Union Go· .. ero-
ment to consider tbe charter of demand. 
and bave the labour laws amended accord-
ingly, particularly the Plantation Labour 
Act, 1951, :;0 that the prevailing discontent-
ment among the labour class is removed. 

(vii) Need to provide adequate fiDaacial 
assistaace to MobiDi Mills Ltd: 

to save it from closure 

KUMARI MAMATA BANERJEE 
(Jadavpur): Mohin; Mills limited of 
Belghllna, West Bengal, of which Kabiguru 
Rabindra Nath Tagore was the Founder 
Director and wbich had the blessing and 
inspIration of Mahatma Gandhi also in tho 
wake of non·cooperation movement is being 
liquidated by the Government of India only 
for nOD-repayment of bank loan. This loan 
was taken by tbe private management before 
its take-over by tbe National Textile 
Corporation. 

One thousand seven bundred workers 
will be unemployed and tbey will have to 
lace starvation and mIsery along with tbeir 
family members \\ ithout any fault of theirs. 
It is well· known that the mIll's performance 
was very lood in compai ISOO to other mills 
manaaed by NTC in West Denaal. Moreover 
it enjOYs traditional reputation and BOOdwill 
for its products throu.bout Eastern India. 
I urae upon the Government to save this 
mill by providing adequat~ finAnctal support 
to make it viable. 

M18U1e) Ord. '* lUI. 
1118. (Prn. of MInIu) 
BIll 

13.06 m. 
STATUTORY RESOLUTION RE: 
DISAPPROVAL OF RELIGIOUS 
INSTI ruTIONS (PREVENTION OF 

MISUSE) ORDINANCE, t 988 
AND 

RELIGIOUS INSTITUTIONS (PRE-
VENTION OF MISUSE) BILL-

Contd. 

[English] 

MR. DEPUTY • SPEAKER : The Hoose 
will now take up items 9 and 10 together 
and furtber discussion on tbe Statutory 
Resolution m\)ved by Shri Vijoy Kumar 
Yadav on tbe 10th August, 1988 and 
further consideration of the motion moved by 
Sbri Buta Singh on tbe lOtb August, 1988. 
Shri G.M. Banatwalla to continue. 

SHRI G.M. BANATWALLA (PooDani): 
Mr. Deputy-Spcpker, it is tragic that today 
this House bas been caUed upon to consider 
tbe BIU for tbe Prevention of Misuse of 
Religious Places. It was these very religious 
places which bad made a significant cootri-
bution to the nationalist movement durina 
the freedom struggle. 

Sir, the Anti-British Sikh Movement 
was based in gurudwaras. That was the 
role of gurudwaras durina those days. 
Institutions of higher Islamic lea.mmg of 
world rcpu'" like Deoband and otbers were 
citadels of nationalist movemeDt. From 
those days when these reliaious institutions 
made a significant contribution to the 
nationalist movement to the PreseDt BiU 
wbich seeks to ~Dt misuse of reli&i01lS 
institutioilS. is a sad commentary on the 
manageOlCllt of the political affain of our 
country by the powers that be. 

This new Jaw states that DO rdi&ious 
place can be used for barbourina any crimi-
nals. for storing ~rms and ammunitioo and 
aoods in contravention of any law for carry-
ing on of any unlawful. subftfSiw: activities 
for acts wbich promote disbarmcme,. 
enemity etc., for any act prejudicial to 
sovereipty, unity and intearit, of Indill 
and 10 00. But we already haw a com-
prebeDaive and aumcient ItpJ code for an 
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this purpose. There are already sufficient 
Jaws to deal with all these activities. Wo 
have. for example. Sectton 153 (a) and 
Section 153 (b) of tbe [ndian Penal Code. 
We have the Unlawful Activities (Preven-
tion) "Act 1967 to deal with both the 
associations and the individuals indulging 
in all these unlawful activities. We have 
punishment for corrupt practice under the 
People's Representation Act, Section J 23. 
As far as Jndian Penal Code is concerned, it 
was am~Dded in the year 1969 to add 
Section t 53 (a). sub-section (2) whic'l is 
specially about the misuse of religious 
places. 

I must point out that there are not only 
sufficient Jaws to deal with aU these pur-
poses but the existing laws are even more 
stringent than the provisions of the Bill 
that are today being di"cus~ by this 
Hou~. 

Under Clause 7 of the Bill which we are 
discu"ising a guilty is punishable for a term 
up to five years and a fine up to Rs. 10,000. 
But what do the existing laws say? Under 
Unlawful Activitie.. (Prevention) Act, J 967 
under Section 5 : "a ~uilty is punio;hable for 
a term up to seven years and liable to a 
fine without any maximum Jimit. 

What are tben we doing? We are 
waterang down the provisions If I make a 
speech and incite cornmunal frenzy I may go 
in for a term of seven years; but if I as a 
manager of any rehgious institution indulge 
in the same act, the punishment under this 
BiU wdl be reduced and it will be five years! 
And the claim here being made is tbat the 
Government wants to deal with all these 
activities with an iron hand. I therefore 
~ubmit that the B.II is not only redundant 
in these matterS, but it is also retrograde in 
nature. 

No reliaious inatitutiOD today is above 
all those existina laws which I have just 
mum!tared. What is .actin, IS tbe political 
trill. There are sewral taw. apiDSt incite-
ment of communal frenzy. But the com-
D-' bittoey of .. colllltry knows 0( DO 

1111. (Prn. of MUu8~) 
BIll 

occasion when these laws have been effecti-
vely invoked. Such is the state of affairs. 

The Bill is not only redundant and 
retrograde in character, but I submit that 
tbe BiU is higbly deceptive and a fraud on 
tbe people. The miscbief of tbe Bill travels 
far beyond the mere prevention of criminal 
and il1eg~1 acis, whicb acts are already 
punisbable with more stringent provisions 
under tbe existing laws. It travels rar 
beyond this. 

Clause 3 seeks to prohibit the use of 
religious institutions for political activity, 
In the definition of the expression 'political 
activity'. the definitional net is cast far too 
wide leaving several unresolved questions on 
hand. C1ause 2 (d) defines fhe political 
activity to include not only activity promot· 
ing the objects of a political party and 
election activity. but also activity promoting 
any cause, issue or question of a political 
nature. What do you mean by tbis word 
'politlcal nature'? The expression 'political 
issue' j~ higbly vague and breeds confusion. 
The ambit of political activity is therefore 
extremely and highly flexible and tbe rights 
of citizens are put at the mercy of tbe 
policemen and tbe judges whose notion!! may 
vary according to tbeir whims and fancies. 
Even a referc!nce to an Islamic teaching tbat 
the strength of iman inter-aHa lies on raising 
voice against tbe tyranny of an autocrat, 
even such a reference may be deemed a 
political issue and may come within the 
clutches of the Bill. I therefore say that the 
expressions 'political nature or issue of a 
political naturc' is too vague to be enforced 
and is tberefore unconstitutional. 

I may refer to AIR 1940 Bombay 76 
in Subbas Chandra Bo~ versus Goardban-
das. The court not only reiterated the 
principlc tbat a matter must be exprcsstd in 
sufficiently clear language so that tbe courts 
may be able to enforce it, but also held tbat 
the term • political upUft' was vap and 
unenforceable. 

Take another aspect of tbe wbole tbina. 
The provisions are also violative of Article 
2' (2) o( tbe Constitution. The Article 
aiioM l'eJuJadoo or restriction of IeCUIar or 
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political activity whicb may be associated 
with reJigiou'l practice. But what i~ alJowed? 
You are allowed 'to regulate or restrict but 
there cannot be a total ban. A total ban 
on expression of opinion in a religious 
institution on a question of political nature 
cannot, therefore, I-c impo~ed. There may 
~ some regulation" or restrictions but not a 
total ban in tht" mapner in which this vague 
definition comes refore m and we are asked 
to pass this Bill. I, therefore. c;ubmit the 
Bill is not only r('''~llndant and retrograde in 
character hut it is highly deceptive. 

We are told the Bit! is brought in tbe 
context of separati(ln of religior. and 
politics. A lot of hullahaloo is betng made 
on thi~ particular count The hon. Home 
Minister in hi~ statement also Clays that the 
law is in the conte"t of s":'P3ration of religion 
and p('litlc~. Gandhiji ,aid that those \\-ho 
talk of <;eparation qf religion and politics 
do not know Whlt reli~;(\n is. (iandh ji 
further said th'!t religion mu,t guide politics 
otherwis~ politic" may turn l'll'11ora' Society 
needs religion. Religion enn\)b1es and 
enriches our live<; f, ~Pgion is the prec;erver 
of moral values and the teacher of wIsdom. 
Without relIgion and th~ r.=strai:ll<; of the 
moral vatues enshnned in the religion m~n 
turns a heast. R~llgjon hold... an exalted 
position in our lives. Even in the USA 
eacb House of th' C'ongres.; starts with the 
prayer through its Chaplin: So help me 
God. Tho: Supreme Cou' t :here open~ with 
the prayer: GoJ save the court. The 
motto 'In God we truc;t' ic; in~ribed on 
currency, public document~ and public 
buildillgs. It jq, therefo:-e. those who may 
want their desires to be fulfilled without 
restraint and those who ma'l want to corrupt 
society want to ~ep3l'"ate religion froia 
politics. 

I may suhmit that hath religion and 
politics deal with the conduct of man. Now 
where the sphere of one ends and the sphere 
or the other begins cannot be precis~ty laid 
down. In Islam life is an indivisible unity 
in which the spirituaf\nd the mundane are 
Dot sundered. I mu~t say here that Istam 
aives 8 complete code of conduct. Now to 
l3y tbat one IS a Muslim in a mosque and 
mUit DOt remaiD a Musljm in a market-pJace 

or in his deatinp with other people, to say 
so is nothing but apostosy in disguise. 

I must, in deference to your restl~ssness 
and ringing of tbe ben conclude and submit 
that the form in whIch tbe Bill has &>ceo 
present,:d, the form which the BiIJ assumes 
is a fatal camouftaged assault on tbe right to 
propagate, profess and protect religion as 
religion may be understood by the people 
beJonglDg to the various denominations. 
Wirh these words 1 strongly oppose the 
Bill. 

{ Translation1 

SHR} RAM BHAGAT PASWAN 
(Ro'lera): Mr. Deputy-Speaker, Sir, I rise 
to support the Religious. Institutions 
(Prevention of Misuse) Bill, J 988, which has 
beer. brought forward by the hon. Minister. 
Sant VlOoba Bhave during his discourse on 
Gceta bad said tbat commuting a sin was 
not tbat much dangerou~ as it w.l~ danger 
to indulge in hypocrisy in the matt~r of 
religion. If fanaticism ani hYPJCrisy enter 
religion, ;t will defiOlteJy prove fatal to the 
human society. 

The hon. Minister has con~!'Itrated his 
attention on the religious institutions which 
hlve been misused by the terrori~ts in 
Punjab. Obviously. those rel.gious institu-
tions 10 Punj.lb, wh~re bombs, rockeiS and 
various kinds of arms and am'lluoition had 
been kept and where ianocl'!nt people were 
killed have proved fatal to tbe human society. 
Under these circU.lhtanccs effective control 
must be exercised on those reilglous institu-
tions from where serious blo~ are gi\'en to 
humanity in the name or religion, atrocities 
are committed and innocent people are 
kiJIed. Labourers who bad gone to Punjab 
from Bihar for earnins livelihood were killed 
brutally, Today their widows and other 
members of their family are facing starvation 
and are begging a'm~. As such these religious 
institutions where hypocrisy and arrogance 
bave &ecome tbe prdctice or the day must be 
abolished. 

Sir, Puri seer, tbe Sbankaracbarya is 
giving a serious blow to 2S crore Harijans 
and J.2 crore Adivasis in tbe name of 
reliIion. Sir, DO scripture, \ be it the Bible, 
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the Quaran, the Ramayan or the Geeta has 
any sanction to this affect. AU great saints 
raised their voice for love to humanity and 
for mutual love and batmony. But today 
Niranjan Dev is giving a serious blow to the 
unity and integrity of our country. I would 
like to know from the hon. Minister wbetber 
the present Bill will prevent him from his 
pursuit? wilr it be equally applicable to 
him also? A large number of amendments 
and acts are being passed in this House, but 
practically, these are not being implemented 
proper)y. We should, therefore, find some 
way out to ensure that laws passed in tbis 
House are properly used. 

I would like to tell the hone Minister 
that one-third of the country's population 
consists of Harijans and Adivasis and they 
are the backbone of this country. They are 
doing very important work. They are build-
ing sky rising buildings. But today Niranjan 
Dev Mabaraj is committing atrocities on 
them. He is spreading bat red against them 
in the society. I. therefore. request you to 
bring an amendment which would provide 
action against those who spread hatred in the 
society In the name of religion and who are 
aiving serious blows to the unity and integrity 
of the country. Religious fundamentalism. 
casteism. untouchability. discrimination and 
hypocrisy are giving serious bJows to the 
UDity and integrity of the country. I request 
you to exercise strict control over these 
people. 

Now-a-days very serious assaults are 
beiDa made on the people of the country in 
the name of religion. Large Dumber of 
tcinples have been built. These temples have 
beeD built in the name of religion There 
are large number of temples in Bihar where 
Harijaos aDd Adivasis are oot allowed entry 
ewo today. They are prohibited to enter 
die temples. When Dr. Krishna was the 
Oaief Minister of Bihar, be bad entered the 
BaijDath temple aJoopith Harijans. But the 
temple authorities misbcbawd with women 
wbDD they entered the temple aloopith tbem. 
Is it rd;,ioa? Suc:b institution. wIUdJ Jive 
.-ious blows to tbe lOCiety in the name of 
JelipJa tbouJd be cIoIed fortlnritb. Tbae 

hypocrites should be awarded striDaeDt 
punisbment so tbat they may Dot create 
hatred among men and men and hurt the 
unity and integrity of the country in any 
way. 

Today the females and the Harijans are 
the worst victims. Females bave been 
termed as weaker sex and today both the 
females and the Harijans ar: being humiliated 
in the society. It is learnt that a temple is 
got constructed at the site of 'sati' in 
Rajasthan and tbe money received as 
offerings in tbat temple is given away to the 
family of that female who has been burnt 
there. You may find out the facts in tbis 
regard. I feel fblt great injustice is being 
permeated in the name of religion. So all 
tbe structures which have been built up in 
tbe name of 'sati',' should be demolisbed. 
Those persons who have ardent faitb in the 
human values abhor sucb practices and only 
a few bypocrites in the society support them. 
But tbe masses in India look down at it with 
abhorrence. Today even after 40 years of 
independence. humanity is hejDl struck a t its 
root in the name of religion. I would request 
the hon. Minister that most stringent action 
shouJd be taken in the cases of attack on 
humanity. atrocities on Harijans, and in the 
cases of widow and bride burnings whi~h are 
being made in the name of castt.ism aDd 
religion so that such ipcidents may not be 
repeated in future. You bave enacted a 
number of Jaws sucb as the Arms Act under 
which offenders can be given deterrent 
punishment but a Jot of peopJe are stm in 
possession of unlicensed arms and un-
authorised people have illegal possession on 
the land rendered surplus UDder the Land 
Ceiling Act and distributed amonl the land-
less poor and tbe1lc poor people are annihi-
lated by them. The GovernmeDt have 
eoacted a number 0( laws but these ~ 
bardly implemented. I hope that this Bill 
OD Reliaious IDltitutiOlll will be implfImeDted 
in the letter and spirit and will satisly the 
people and there will be no more killiq 0( 
human beinp in the name of rellaion. 

(BIIIIIIb) 

SHRJ DINESH GOSWAMI (ChMrahatf) : 
Mr. Deputy-Speaker Sir, I ba,. DO objection 
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to the Bill though I have got my reservations 
about a particular prqvision to whicb I will 
make a reference later on. But I feel tbat a 
wrong impression is sought to be given to 
the country through tbis Bill. An impression 
is sought to be given tbat this Bill makes an 
attempt to separate politics from religion or 
religion from politics. Nothing is further 
from the truth. This Bill does not make 
'tDY attempt to separate politics from religion 
or religion from politics. The Bill primarHy 
seeks to prevent misuse of religious institu-
tions to which we have no objection. In 
lact, this question bas agitated the minds of 
Members and of tbe Cbair and observations 
have been made from time to time that we 
should enter into a serious discussion about 
segregating politics from religion or religion 
from poli tics. I do not know wheth.:r tbat 
separation is possible in a democratic country 
and particularly 10 a country like India. If 
.,we look at the otber countries in the world, 
we find, whetbrr we like it or not, religion 
has played an important role in the politic~ 
of the nation. Even in America, an advanced 
democratic country. whether a person comes 
from the Roman Catholic or Protestant, to a 
great extent, have an effect on the elections. 
Even in England, reltgion hlS its own impact. 
A country like India where religion dominates 
our life but more or less in every moment 
and when politics also has become a pastime 
of everyone, I do not know whether an 
effective separation between religion and 
politics is possible? But I am fully in 
~gree nent that use of religious sentiments in 
the determination of political ends sbould be 
minimised as far as possible and before any 
attempt is made to bring a law in tbat 
direction, it is necessary tbat we sbould bave 
an all-round discussion because any hasty 
law may be counter-produttive and may not 
result in fulfilling the objectives for which 
such an enactment may be made. This Act 
tries to prevent and punish harbouring of all 
persons accused or convicted of political 
offence or storing of arms. 

I bave no objection for the offeooes 
which have been enumerated in Clause 3, 
from (b) to (i). tbouah I hive lot reservatiOD 
about clause (a). where the Act also wants 
to touch any activity which is (or the 
IPt~motion or propaaation of a poUtical 

activity. But we must remember that in this 
country, we are always tempted to bring a 
law; we are very capable of drafting 
incompetenl Jaws, we draft a law. we pass a 
law and the Jaw requires an amendment 
before it is implemented, and we are more 
competent in ignoring or in not at all taking 
action under tbe law. If we really want to 
prevent missue of religion for political 
activities, wbat is required more than a Jaw 
is tbe political wiJl. Because if we are 
serious about the misuse of the religious 
institutions, even today under the existina 
law, we can do it. I do not mind this law 
being passed in order to sbow tbe urgency or 
to focus before tbe people the grave urgency 
of tbe situation arising out of the happenings 
io Punjab. But if this law remains only a 
law on paper, then no purpose wilJ be 
served. Wfj are all guUty, maybe: some of 
us, who are very lucky. may not be, but we 
have always, almost all of us, at some point 
of time or tbe otber, have used religious 
feelings for our political purposes. I bave 
strong objections today that we call ourselves 
secular, but as Sbr; Shahabuddin, witb wbom 
I have great disagreement on many occasions, 
said even in official functions, religious 
ceremonies are performed on TV. I t shows 
the Prime Minister going to a particular 
temple or masj:d. I do not mind; I am 
not l'aying tbat the Prime Minister may not 
follow a particular religion; be may do, but 
tbat is a private matter. He may decide tc 
pray in It mandi,. or may go and visit a 
mosque or a church, but tbat must be kept 
as a private activity and must not be show:l 
to tbe people as a public activity. Why is it 
tbat this type of visits to marjids aDd mandirs 
are focussed on TV. This gives an impres-
sion tbat the State is nut separating its 
activities from r.:ligion and unless we decide 
to separate the activities of the State from 
religion, such type of Act is not goiDg to 
fulfil its objectives. 

A reference bas been made as to what 
was done in the last elections. I am not 
saying in order to score a dcbatina point. 
but I believe glUt disservice was done to 
the Congress Party itself when Arun GoviI 
was projected in Allahabad, or Dara Sinah 
was projected. becaUIC they could louch and 
aploit the reliaious IIDtimeots. 1 am not 
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apinst an actor canvassing for & particular 
political party. I know i:l this House we 
have got actors and actresses, who ar" 
playing an important role. We have got 
Sunil Dull. who bad undertaken a p~ 
march. I heartily welcome this act on his 
part. Shrimati Vyjayaathirnala Bali is tbef\~. 
I had the privilege of sitting with Nargis 
Dutt in the other House. Pritbvi Raj Kapoor 
was a Member. It is not th.1t I am trying 
to prevent an actor to bold his political 
convictions, but if we u)' not to utilize his 
political convictions bur try to exploit his 
image as a religious person or as R<lm or 
HQ1IumaIJ you cross the limit and there I 
believe. what is morc required than the law 
is the pol,tical will. 

In fact. some sort of a political code of 
~uct has become necessary today for all 
the pol!ticaJ personalities. If wc can arrive 
at such a politicaJ cod" of conduct that such 
religious feelings w111 nev:r be exploited for 
purposes of political activity. that would be 
IJJOK effective. It is Got onJy Gurudwaras-I 
hope Shri Banatwalla will not dIspute me-
but eve!) masjids are also used for discussioas 
on politics. We know. this IS a practice in 
my own State also. Whenever we go for 
electioneering, ·we are takeo to a pra yer 
bouse and we are asked to pray. Somehow 
• code of conduct has become oecessary so 
that this type of use of religious institution· 
for the narrow political eads of electioneering 
and political pwposes coukt be prevented. 

And, d:lerd"ore. to the exteot of ClaU!ICS 
(b) to (0, wbich aim to prevent the offences, 
I bave lOt no objection but I feel that clause 
(8) is very widely framed. I am io agree-
ment with Mr. Banalw.dla when he says 
that this c:Jause bas the possibility of bdng 
miSUJed. This Act aims to preYt"Jlt any prc-
... heiDI uaed for tbe promotiooal or 
propqatioD of a politic:aJ activity and pro-
motioDai or propqatioo 0( puli"icaI activity 
IDtaDI dull it "iO include aDY lDedina 01 a 
political ature. 

No. in dais couatry aocI for dlat matter an,....,.. tile borderliDe _weeD 1OCia1-=tj-
\'tty aad political ~ty • wry wry thfa. 

For me something may be of a soci at natufO 
but at the same time to an other person it 
may be of a political nature. Suppose the 
peoples' hardsbip because of price rise is 
discussed in a temple and a voice is raised 
tbat tbere is a Jot of hardsbip. how do you 
improv~ the cundltion of tbese people? Now 
(or'iome it may appear a social cause but 
tbis wiJI also come under the definition of a 
political acth'ity. Therefor.:. if we bave tbe 
limited purpose of preventing only those 
offences which come under clauses (b) to (i) 
then 1 de not know wby clause (a) has been 
br"ugbt IOto tbis Act. )n fact, I would urgc 
upon tbe Home Mmister tbat by incorpora-
ling tbe clau,e (a) room for p04lsibili ty or 
misuse has been kept without any purpose 
being ~erved. So, I urgv upon him to delete 
clause (a). If you are ser,ous, for an honest 
cffort to separate relig;on from politics. As 
I sa;d, a total dlVOTC!' is nevcr possible-it 
has never bc=en pos"ibl.: in any country-but 
an anernpt must b~ made. Gandhiji was a 
very religiou'i man. He folloW'ed certain 
religious principle. Nobod v in this couDtry 
caD ever accuse b'm tbat be tried to exploit 
bis r~l;giou" or his religiouc: feel:ng .. for poll. 
tical purposes. It depends upon the man; 
it depends upon ourseh·cs. Unfortunately ~ 
we have not been able to Jive up to the 
IltanJard anJ the Objeclives which we pro-
claim. We iSSll~ homilies and .the next 
moment we break thl'!m. Therefore, I feel 
that the purpose of tbiS Act sbould be Iimi· 
ted only (rom clau~e (b) to (i). 

If tbe bon. Home Mlni~ter is serious 
tJlougb to soe tbat an bonest effort mu;t be 
made to separate religion and politics and 
lbat the religIOUS iOSlilutioLlS should not be 
used for political purposes and for cJec· 
tioneering. what I feel is that be should have 
a debate, not in thil> House, but in some 
committee where we .;ao dlSCUSS about it and 
try to evolvc a code "r conduct which could 
be implemented. It has been pointed out 
that we bave a number of Jaws and tbe 
HiltioalaWS c..an take care 0( the situation. 
But we ba~e (ailed to do 10 Dot because we 
do DOt bave laws but because we do DOt 
have tbe political will and determination to 
do 10. We ofeco choqht that a particular 
activit, may help at a point of dme aDd 
... decktecI CO eocoUt8lO It btlt la .. oa 
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we found oUr$Clves tbat a Frankenstein 
monster has been created wbicb we are 
unable to control. I. 

This Bill bas been wide) y supported by 
aU sections except perhaps a dissenting voice 
of one or two. I WOUld. tberefore. suggest 
that all of us should come togetber and try 
to evolve a code of condact after careful 
deliberation and If we can tran~late this code 
of conduct into legislation-provided legisla-
tion can be made operativc--I have no objec-
tion. But I will still urge that clause (a) 
sbould be deleted. I feel that if clause (a) is 
deleted lhen thi. Bill 'Hill get the unanimous 
approval of the House. There is a fear that 
there is the possibility of misuse of clause <a) 
and whatever objective the Government are 
trying to achieve by bringiDg this Bill caD be 
achieved even if the Clause (a) is deleted. 
Therefore. my OWD view will be. Jet us for 
the time being delete clause (a) aDd pass the 
Act as it is and then address ourselves as to 
bow we can come to the proper question of 
religion and politics and theD to the extent 
possible try to evolv~ a Code of conduct. 
Even I dOD't object if a law is made but I 
urae upon the Home Minister that clause (a> 
should be deltted as it has the possibility of 
beiDg misused. Subject to this observation 
I support tbis Bill. 

SHRt SRIBALLAV PANIORAHI 
(Deogarb): Mr. Deputy-Speaker. Sir, J 
rise to support tbis Bill-tbe Religious IDsti-
tutions (Prevention of Misuse) BIll, 1988-
wbich will replace the ordinaoc:e promulgated 
lOme time back, i.e. on the 26th May 
1988. 

This Bill is a first step in separatina 
reliaioo from politics or vlee Nr.fQ, viz. 
politics from religion, It is Dot an end in 
itself. There wa., as you know. a commit-
ment liven to tbe House earlier. about bring-
iDI in luch a JeaiaJalivc measures in thi. 
House. This is thus tt-.e rul6lmat of a com-
mitment made earlier. It repnaeots the 
IleDtimeotl exprened by members or the 
NatiooallntepatiOD Council who bad caJJed 
from time to time for IUCb a ka.atiOD. 

DefiDi&ely t whell we dilCuss dUe Bill, we 
have dle '**arouDd of wbat is bappeoiaa 

in Ponjab. Actually. tbat backaroDDd bas 
expedited the promulgation of the ordinance. 
When the ordinance was promulgated, 
aJthouah it had beeD tbe object of some 
criticism here by some learned Members 
of the House from tbe other side.. it 
was welcomed by different political 
parties-rlgbtist aDd leftist. both. The 
Communist parties-CPt(M) aDd CPt-and 
BJP bad welcomed tbis ordiDance. But now 
wben it has come to the House, there is some 
amouDt of criticism on some plea or the otf'ler 
--e.g. why did GovernmeDt bring the ordi-
nance, and why did they not have the BiD 
itself in the last Budget Session etc. 

As you know, in the process of the Black 
ThuDder operatioD, it was found that the 
gurudwaras. particularly the Golden Temple 
was barbouriog bandened criminals. They 
had to be flushed out. In that backaround, 
we wboleheartedly welcome thi s Bill. 

The learned Member who spoke prior to 
me, Mr. Goswami. bad some reservations. 
He opposed the BiU; be not merely bad 
reservations about Clause 3(a) of the Bill 
which says: 

"for the promotion or propaptioo 
of any political activity ; ..... 

He pleads tbat it should be deleted. But 
wby? If you take out this Clause 3(a) from 
the Bill. will the purpose or the Bill be 
served? He bas referred to the difficulty in 
its implementatioD ; but the Government 
should take care to see that it is implemented 
properly. If Cause 3(a) is Dot there. 
naturally in the gurudwaras. political meetinp 
can be beld, and some decisions can be 
taken. Is that the purpose underlying this 
Bill? The Bill provides. that religious shrines 
should, for DO reason at all. be u!M:d for 
political pu1'J)(m. The funds of the religious 
iDstitutions sbouId not be used for political 
activity. Do you want that religious fuods. 
funds moaDt for reliaious activities. ~d 
be diverted thus ? 

ADd. as you know, politics is cuntrover-
sial. Is it DOt" I wish Mr. Gcwwamy was 
here. Politics is cootrowrsial. It is never 
unanimous. Then there are certain political 
parQa which claim to repI1IIODt tho ent"" 
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IeDtiments oi ODe community. More speci-
&cally. the Atali DaJ they claim to represent 
the ·_timents of the Sikhs and all thOse 
thinp. 1ben there is controversy. There 
an ditrerent political parties. Even the 
Abli Dal. they are divided, sub-divided. So 
politics is controversial, and when politics i; 
cxmtrovcn.ial, no political party is above 
controversy. H)oo aJlow some political 
puty to sit in some reliaious institution. in 
their pIaDises, to decide. to deliberate. will 
it.mnain pious? But I stronlly plead tbat 
0'feI'YthiDI under Section' 3(a) to (i) should 
RIDIlin as it is. Funds sbould Dot be divened. 
After the Bill js passed it sbould be the 
IiDCCre endeavour. the responsibility of all 
tile mana~ts of such institutions to 
maiDtain the aaDCtity of tbe place! and the 
~ that is intended to be maintained by 
tbis law. Because the saoctity was not 
PJaiotaIoed, because the religious institutions 
were.cd in such a way. they have lost their 
lUCdty. That js why there was concern 
CIG)wIwn, throughout the coUDtry and the 

I ~ I Fity for this Bill was felt. And hence 
tbis Bill whidI is before the House, after tbe 
0rdiDaDce was issued. Therefore, there 
Ibaukl DOt be any reservation. 

1'bae is some opposition, some resisteuce 
from IOIDC sides. Who are those people, 
who are aa.o. groups or parties 7 They 
de8aitely believe in communalism. and who 
..... t to bcacfit out of that? Otherwise 
~Y ~ DO lI'oup. political p~ 
iDdmduall wiD oppose this BiU. There is 

, DO ICOpC for Jbat. I wry empbatk:ally say 
.... 'I'IMn sbouId DOt be any mi.;&iviDp. 
TIle Act wiD DOt apply particularly to ODe 
OGaJlllilDily or to ODe type of shrine. If wiD 
apply ia equal lDC8IIII'es to Gurudwaras. 
IIoIques. Temples and QaUJCbes. Gurudwaras 
ill ... b. u )'ou bow. have bc:eo millUCd 
.". leaca_ Bat there haft been iDstaDCCS 
.110 III the put wJIeo reJiaious places of 
OIlIer CDIIJIDuDitiea iIt die Ja& 01 the COUDtry 
law beea Ill ...... are beiDa misused duriDI 
........ WoJaa. SiIouJd .. allow .lethal 
....... ......utioD to be ItOred in reIiIi-
.. places' 

'I1IenI • a ...... I III &0 0UcIIatiI. Gao-

dhiji'a words, his very famous words, that .. 
believes in religion, be wu deeply reliaiOut 
and be could Dot conceive politics without 
religion. True. But wbat sort of politics, 
was be thinkinl, was he referrina to? A. 
you know, in one sentence, I will IIY and. 
conclude: 

"Isbwar AUaha tere Daam sab ko 
Sammati de Bbagwan" 

Oandbiji used to believe in this. He 
used to ~ all in one penon. Ishwar, Allah. 
Jesus Cbrist. Mobammad-all in one person. 
How many of us are taking the name of 
religion aod Gandhiji now, while parliapat-
in. in this debate believe in tbis? Are we 
not dividing tbo people and are we not 
usm, relipon, for non-religious purposes to 
create disharmony. to spread violenc:c, to 
s~read bitterness initead of spreadina this 
message of fricndship. the message of brother-
bood 1 And. as you know, universal brother-
bood that is the spirit of Indian culture 
"Vasudbev Kutumbkam" tbat is the esseocc 
Of Indian culture. Are wc aware of that? 
Only (or our narrow political purposes we 
are using re6aieo aod we are also takina 
Gaodbiji's name. It is unfortunate tbat we 
do not understand Gandbiji. We do Dot 
understand bis statement that be cannot 
separate politics from religion, io the risht 
perspective and we RO and give such 
references. 

Witb these words, I give my suppan to 
this Bill. 

Sir, this is a commendable step, but a 
begionina only. A com prebensible Bill 
should be brought forward. As I said, it is 
DOt an eod itself aod so mat. y things are 
required to be done: in really cffc:ctiDI sepa-
ration of reliaioo from politics • 

Sir. the office-bearers of different rcUli-
OUI inltitutioD' and orpnisationa abouId be 
debarred from CODleltioa election either by 
law or the political parties should aarce to a 
code of conduct. Such I'eItrictioDI ,houlcl 
be there. Otherwise. rcliaion will iadirectly 
come to have itt play in polilicl aad epoil 
die •• morpbm iD Ihe COUDtry. 
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I TrtuuI4UIo"J 

SHRI NARESH CHANDRA CHATUR-
VEDI (Kanpur) : Mr. Deputy-Speaker. Sir, 
I rise to support this BiU presented by the 
bon. Home Minister. My submission is thcit 
it is appropriate when we say that in India, 
all the political activities will be secular but 
some people use this term in such a way that 
it refkcts that India is a religionJess Slate. I 
feel that it is Dot even possible to think of 
India without religion. It is not at all possi-
ble because such are tbe high ideals of reli-
gion established by the builders of modem 
India. Mabalcavi Tulsidas also has defi_d 
religion in tbe following words ;n the Ram-
cbaritmanas : 

Parhit saris dharam nabin bhai 
Par peera sam nabin adbmai. 

It means that tbert> is no sin like tortur-
ina others and there is no virtue like shower-
ina of pleasures on the fellow beinp. 
Similarly, the Teoth guru of Sikhs baa said: 

Deb shiva var mobe yben. 
Shubb karman se kabbun 1.18 tanm. 

that is. such a blessin, bas been sought from 
God by virtue of which I may oot deviate 
from tbe path of ,ood deeds. Such was the 
reliaion envisapd by Guru Gobiud Sinab. 
Similarly. Iqbal also bad recited the (oUowiDa 
wODderfullincs : 

Mazhab Dahin sikbata apas m~in 
vair rakhoa 

Hindi bein bam wtan bait 
hindostan bamara 

Thus there is Dot a sinaJe person wbo bas 
said any thin, apinst it. Some of my friends 
bave also quoted Mahatma Gandhi. Bven 
Mau1Ana ~zad wbo used to ,0 for Namaaz 

. five times a day and WIS a biahly relisioUl 
penoQ, always supported it. Our martyrs 
alto happily went to pUows with a book of 
Oita, Qurao, Bible with them. Therefore, 
aa lDdia without reJiston is oot JOins to be 
dmcu.ed ill this Bill. This Bill. which bas 
beea pretented by tbe Home Minister. 
OOtll'DlDeDt of lDdJa dearly mootiOOI it that 
it .. '*.. broaebt to Itop tile mis .. of 

reliaioUl places. and tbi. k \W7 apprGpliate. 

The reli,iout places can not be livea tile 
J.iceDce to disturb tbe mutual harmony, ead-
anger tbe future of tbe Dation and ita UDity 
and intc,rity by allowina the murder en to 
take sbelter in the aurudwaraa, and bury 
there the dead bodies of tile ..... ioatecI 
people, or the stockpiliDl of 8l11li aDd 
ammunitioDs in the mosques or elle by 
providiDl shelter to the aDti-social dementa 
in the temples. This is precisely what ... 
been menticmed in tbis Bill of GoYCl1lllleDt 
of India. . 

The separation of reliaion and politics i. 
ODe such question because India i. a multi-
relisions country. It is DOt a COUDUy of au, 
particular reliJion but tho people followq' 
differeDt reliaioDs. cu)turea ad speekin8 
different Janauaaea live here. If unity is to 
be ma iDtained amidst all these thiDlS. tbm 
we shaD have to stop luch tbiDJs UIcI dae 
Goveromeat of India has taken aD appropriate 
step in this direction. I feel that the people 
who oppose it, do so because their comm ... 
feelings set a setback due to this bilL 1bis 
is not right. We have to keep our aatioa 
united and iD order to maintain the mutual 
harmony amidst aD the reliaioas. We "ill 
have to follow a particular code of 
conduct. 

I r the followers of a pa:rtic:ular relqpoD 
misuse their rcliaion. it will incite the people 
of other reliaions to follow suit. I .... 
that reliaion bas never beaD misused in this 
way in our country 10 far. Some Mcmbera of the Opposition haft drawn the attention 
of the House to certaia points. I admit 
that if we ba~ done a mistake, we will try 
to rectify it. We do DOl like to act qainst 
the teachiDas of our leaders like Mahatma 
Gandbi. Jawaharlal N~hru and others. 1be 
previous speaker said it just DOW in his 
speech that we wiU hsYe to separate reliaion 
from politics in tblS manner and this can bo 
dODe by ltoppiDB tbe misuse 0( religious 
places u well as by chaoaina our apparent 
behaviour. Ir is not a bidder:l secret that 
there are such people in different politic .. 
parties who Cmlle communal frenzy. They 
may .y anything in their ofIicial capacity 
iD tile name or politics buc the troth is that 
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they create separatist tendencies by infusing 
discontentment among tbe masses. Such 
tendencies will have to be stop~. How 
can unity be maintained in the country 
unless we have mutual harmony in every 
field, be it eJections in tbe field of politics 
or other festivals etc. In a meeting convened 
\ by Shri Buta Singh, J bad requested bim to 
act all such parties which smack of com-
munalism declared disqualified by tbe Eh:ction 
Qmmission. Tbey should not be alJowed 
to contest elections because if tbat is done. 
it win vitiate the atmosphere. There is 
nothing wrong with the religion. It is com-
munalism which creates disbarmony. Com-
munalism and religion are not one and the 
same thing. Many people have a wrong 
impression that religion is anotber name for 
communalism whereas communalism is that 
wbich has certain symbols for which the 
people are prepared to struggJe and sacrifice 
their lives. On the contrary, religion is a 
code of conduct wbicb eJevates us and 
constantly promotes OUf spiritual life and 
noble ideals. In Hinduism. tbere is a 
saying "Dbarayat;-dbarmah", lhat ;5, what-
ever we practise is religIon. What is to be 
practised? The highest norms of civiliza~ 
tion are to be assimilated. A man may 
take birtb in a bigh family but he becomes 
educated and civilised onJy when he attains 
spiritual and moral sublimation. My sub-
mission is that people should cast uick their 
communal feelings and narrow mindedoess 
and march forward on the path of relicion. 
With tbese words. I suppon tbe Bm. 

IE".lishl 

SHRI AMAR ROYPRADHAN (Coacb 
Bebar) : I welcome the very spirit 0( the 
ReJiaious Institutions (Prevention or Mi.me) 
Bill and tbe philosophy behind it. 

It is our lon, ltandioa demand that 
religion should be separated IroCQ politics. 
Politics should not eoter into the areoa of 
reliaio&u institutions. ReU,;on js a very 
pen .,nal affair. ODe may be • Hindu. a 
Christian, 8 MusllJ:D, 8 Sikh. WbeIber ODe 
PI to a mosqUe, a temple, a church, a 
prudwara, bot tha, tbould DOC be mlRd up 

with politics. But at tbe preaent moment. 
it is clear tbat in the name of religion, reli-
gious fundamentalists and communalists are 
!'8ising their ugly heads in order to destroy 
not only our national unity but the entire 
mankitid also. So, I support this Bill. 

I tbink, merely bringing and passing of 
this Bill is not enoqab. We should start 
immediately a nation-wide mass campaign 
against religious fundamentalists and com-
munalists. Otberwise. the purpose of tbis 
Bill will not be acbieved. 

14.00 brs. 

Before I go to the BiJI, I would like to 
ask one question from the hOD. Minister 
tbat why he was in so much hurry to issue 
this Ordinance. Can be teU us how many 
cases have been initiated from the date of 
the issue of the Ordinance up·tiJJ now? 
Secondly, why did he not consult tbe Opposi-
tion Members before bringing tbis BiU to the 
House? Previously they have been consult-
ing the Opposition-&t the time of Anti-
Defection BHI they had consulted the 
Opposition, at the time of Sati Bill tbey bad 
CODSuJ~ the Opposition. Then why did 
they Dot consult tbe Opposition Members 
this time? 

I do not agree with Shri Banatwalla and 
Sbri Shahabuddin that this Bill has been 
drafted in such a manner that it will encroacb 
upon our right to religious f~dom ensbrined 
under article 2S (2) of tbe Constitution. but 
I do agree witb them that the term 'political 
activity' mentioned in clause 3 (8) is very 
vague and full of ambiguity. I think 
whosoever bas drafted this Bill. w~ Sbri 
SontOlh Mohan Dev or Shri Buta Sinah, be 
bas not taken note of the earHer judge-
ments. 

14.01 Ian. 

[SHRI SHARAD DIGHE ill 1M Chal,] 

• One such jud_ment was paned by the 
Bombay Hip Court in J 940. Thi. wal 
mentioned by Shri BanatwaJIa alao. Vithal-
bbai Patel made a will ,ivm, • miduary 
bequest to Sobbas Olandr. Bole to be .peat 
on die ·'political uplift of IDdJa't. Tbo 
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Bombay High Court ruled that the bequest 
was void. Anotber case was decided by tbe 
Supreme Court in ) 962. That case was 
concerning Lokmanya TiJak's will executed 
in J 918. He had set up a trust for two 
newspa~rs, The Kesari and The Mahralta ... 
This trust was liable to be registered under 
the Bombay Public TruC\ts Act, 19S0. It 
was said in tbe writ that it was for 'political 
awareness'. Whether it is for the 'political 
uplift' of India or whether it is for 'political 
awareness'. both h3ve been declared void by 
the Courts. So, I think they should have 
devoted more time to tht= definition of the 
ex~res9ion 'political activity'. 

Under Clause 3 of the Bill, there should 
have been another sub-clause. I C011g:'8tu-
late the Minister that be has come out with 
such a Bill which seeks to stop the inflow 
of arms and ammunitions into the temples 
or mosques or gurudwaras or churches. 
But why did he not make provision so that 
the inflow of foreign money into the religious 
institutions could also be stopped. There 
is no such provision in this Bill. The 
foreign money that comes to the religious 
institutions in the country i~ roughly Rs. 
200 crores. From Sweden we are getting 
not only Bofors guos but along with the 
guns, tbey are f,lving money also to OUf 
religious institutions. Sweden, USA. France, 
Switzerland. Kuwait, Saudi Arabia, Iran, 
Iraq. all these countries are sending money 
to our religious institutipns and this amounts 
to roughl)' Rs. 200 cr('re5. 

SHRI EBRAHIM SULAIMAN SAlT 
(Manjeri) : Israel also. 

SHRl AMAR ROYPRADHAN: Yes, 
Israel also is sending money. Italy also is 
IClldina money. Let tbe Minister make 
note of it. 

Sir, we arc talkiog of delinking the reli-
lion from pol h ies. But really speaking. Mr. 
Chairman, it is yery vcry diftkult to delink 
tht- religion from politi.:s. 1 t is a very 
touat.. job. But if we all unite and out 
concerted effort, we will be able to dcJink 
relilion from politics. Religion is very 
much witb our poJatics and cult ure. The 
reliaioul .aliments we axpress in our day-
to-day life must be ayoided. But Sir, when 

we are taking oath here. you are taking oatb 
in tbe name of God, in the name of "AJlab' 
or in the name of 'Bhagwan' and so on. 
I wouJd plead with the Government that this 
kind of oath-taking should be avoided. 
Now, I wouJd give an exampJe h'ow you 
bring in religion into politics. Sir, what 
tbey did in Allahabad in the recent bye-
election? Shri Arun Govil who played 
'Ram' part in 'Ramayana' TV serial, was 
inVited to the public meeting of the party to 
rouse the Hindu fanaticism. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRJEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFA1RS (SHRI P. CHIDAM-
BARAM): What about your new 'Guru'. 
national 'Guru' ? 

SHRl AMAR ROVPRADHAN: I do 
not k.now whom you are refrrring to. Under 
the religious fanaticism. tbe history of our 
country is going to be distorted. It breeds 
abject superstitious faith in divine miracle 
and cannot do anything in solving personal 
problems. It distorts lbe history in a 
poisonous manner which hits Hindus, 
Muslim, Sikh and Christian and foJJowers 
of aJl religion aga inst oue another instead of 
uniting them. The issue of 'Babri Mas,:id' 
and 'Ram Janam Bhoomi' bas been there 
for a Jong tUDe. Why are you not tryina 
to solve this problem? It disrupts me class 
solidarity of the toiling masses, the work in, 
class people. 

SHRI EBRAHIM SULAIMAN SAlT: 
Can you explain what is fundamentalism 
and what is fanaticism '1 (/n.terruptions) 

MR. CHAIRMAN: Let bim explain 
in his own way. 

SHRJ AMAR ROYPRADHAN: Sir. 
if you 10 back to Gujarat riot, we find how 
Textile barons worked behind. It disrupts 
democratic patriotic national unity and 
hence the very basis of tbe national inteara-
tion is put in jeopardy. (lll'emlPtiOlU) 

MR. CHAIRMAN: You may ipore 
tho interruptions. Please continue. (liller-
,.,,10118). 
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SHRl AMAR llOYPRADHAN: So, 
Sir, in the end I would like to say tbat let 
us all come forward and do mass bmpaigo 
against religious fundamentalism.. I support 
the Bill. 

(TrwnU'/ulion] 

DR. CHANDRA SHEKHAR TRI-
PATH) (Kbajjlat-ad): Mr. Chairman, Sir, 
the Bill presented by the hon. Minister in 
the House is commendable. Altbouab the 
bon. Members have expressed their views on 
this Bill. yet no one can deny that nligion 
and politics have their own significan<::e. As 
reprds religion. I can say it with full 
confidence lbat if tbere was no religion on 
tbig earth, tben perbaps man would have 
become beast. It bas been said : 

'Abar nidra bhay matbunancb 
Samanyametat pashubhirnaranam, 

Dbarmo bi tesbamadbiko visbesbo 
Dbarmoviileena pashubbi samana.' 

OoIy relicion can tell us wbat i. right 
and wbat is wrong. It is not even possible 
to become a J)CI'SOB of high moral rAitbout 
re.tilion. No reI:lion of any community 
bas e"\'tt supported oppression, dishonesty, 
comina) activities or tbe crimes like rape 
which are still a slUT' on the name of 
society. 

Sir, the ICbolars have expressed t"ir 
.-. OIl milian. Tbere is a sloka in 
SaDttrit in this reprd--

Matratvat pardatetlaa, par dnaftSbu 
Ioshtavat 

Atamftt I8rva bhutahu yah 
puIl,.ti sail panditah. 

The relilious leaden have said that ODIy 
that penoa wbo considers other beiDa' like 
bit CJIWD tel( is the true man. a learned 
penon or a Gyani in the real SCOle of !be 
tenD. 

But aD UDfor1Uaa'-' chapter wu opeoed 
wIaea rebJion was compounded with poIilics. 
Politics and religion are two 1ep8r&le tbinp. 
WbcDem' politics is UIOCiated with reliaioo, 
rclipoa will certaioly ..... tc aacl poIitica 
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too wil) slide down its path. That fa wb7 
the Government has felt it after 40 yean 
of independence, and the society too bad to 
think tbat wben religion is being misused by 
tbe religious leaders, pandits, maulvis and 
scholars who call themselves the custodians 
of religion, these things will not be conduc-
ive for the development of ,ociety and will 
continue to be a constant threat to law and 
order. I would appreciate tbe bon. Minister 
for presenting this Bill. 

Sir, just now, Sbri Amar Roypradban 
of tbe Forward Block, who is not present 
at the moment in the House, said that there 
should be a ban on the foreign assistance 
for the development or managing the affairs 
of the religious institutions. Sir, I would 
like to quote an Urdu couplet on religion : 

"Mazhab nabin sikbata apas mein 
vair rakhna, 

Hindi bein hum, varan bai 
bindostaD bamara." 

Why bas there been a schism in what 
the religious preceptors bave said reprdina 
national unity, integrity and (celinp or 
brotherhood. It was because politics baa 
been mixed with religion. It is because 
religion which builds up tbe inner qualities 
of man is mixed with politics negatinl the 
very purpose of reliaion. That is wby it 
became necessary for the Government to 
frame this Jaw. Sir, in this bill religious 
institution bas been defioed as "any place or 
premileS used as a plaoe of public reliaious 
worsbip, by whatever name or desianatioa 
known". But the words 'public reliaiOlA 
worabip' are such that it can be used by 
reliaious preceptors, instit utions. a nd persons 
CODDeCted with religion ror aettiD4 me 
benefit of doubt and brina politics into it. 
For example, if a person constructs a temple, 
moaqtle, church or a lurudwara on his 
private land and if political activity aGel OD 
inside that place, he will perhaps, Dot be 
covered uDder tbe provisions of 'hit law. 
Therefore, attention has to be paid to it 
becaUle this will not come within the pur-
view or the definition or place or public 
worship. Reliaious institutiODl can be 
escablisbecl ewo within the prcmi_ of. 
private bo .... aDd if polidcaJ ..mtl tabI 
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place there, it win not come with in the 
purview of this bill. Hence, it is essential 
to make tbe definition more comprebeDlive. 
If polWcal activity goes on in a religious 
place established inside someone's privately 
oWMd house that should also be puni,bable. 
Therefore, I want to request that the scope 
left in this bill to escape the clutches of law 
by taking the advantage of tbe benefit of 
doubt should he rectified and the bill should 
be made so comprehensive as to include 
Cftryone under its purview. 

Sir, similarly. in clause 6 of tbis Bill, 
sucb provisions should be incorporated by 
whIch Persons connected with religious 
institutions are not permitted to allow the 
letting up of any office of any other organi-
sation or people within tbe premises of that 
institution. 

As our bon. Member Shri Ramoowalia 
is present bere. I want to submit that if the 
officials of a religious place wants to open 
its office within the prc!miscs of that lOstitu-
tion, and discourses arc delivered tben there 
cannot be any ohjection. But if it is con-
verted into a Damdami Taksal, then that 
will not do. Hence. tbis sub-clause bas to 
be made more comprehensive and provisioos 
for stric~ laws have to be made to ensure 
that apart from tbe office of the reli8ious 
institutiops itself, no other organisation can 
atablish its office there. 

Similarly, in lub-clause (b) of clause 4 
of this Bill, it bas been provided tbat nothing 
tn this section sball apply to "any arms 
which are used as part of any religious 
ceremony or ritual of the institution as 
atablitbed by cu"tom or UIqe." But it Cln 
be interpreted differently. One person can 
Interpret it according to his religioan customs 
and another can do it according to another 
custom and the two interpretations may be 
OODtraclictory which may result in a COID* 
..... ftare. up and create tcDIion and can 
ca_ daD_" to Ufe and property of the 
people. 

1 rearct to lubmit tblt ODe of our coUc-
.... atapd a walk -out yesterday in opposi· 
doD to this BiD. I c:ould not UDCIcratand it. 
lD thia bUl the inteDlioD of ao.aa.at is 

clear and it is to teparatc reHgion from poli-
tics. Restrictions are not being imposed OD 
any religion or in following its customs. But 
if religious institutions which are established 
to humanise people aDd to reform ~ociety 

and build up an atmosphere of amity and 
brotherhood, are occupied by killers, gunda 
elements9 hooligans, crimiuals and other 
undesirable and anti-social elements and 
make tbem into places of shelter and centre 
of their activities, I think no citizcn of this 
country wiJI be able to tolerate such a 
situation. 

I want to humbly submit tbat if these 
institutions are utilised for political purposes 
and for narrow political ends and for grab-
bing powcr, then peace cannot prevail in 
society, law and order will be disturbed and 
the country win disintegrate. 

Mr. Chairman, Sir, there are other sbort-
comings also in thIS Bill. I have drawn "our 
attention to only two or three poinb. I 
want to submit that it should be studied 
carefully and a more comprehensive Bill 
should be brought so that there is no pout-
bility left of its misuse. With these words 
I support this bill. ' 

SHRI RAM NAGINA MISHRA (S~em­
pur): Mr. Chairman, Sir, I am grateful to 
you for having givrn me an opportunity to 
speak on this Bill. I heartily support it. 
This Bill should have been introduced much 
earlier. 

Iodia is the onl y country where people 
belonging to all religious of tbe world viz. 
Hindu. Sikh, Muslim, Christian, Parsi. Jain 
etc. etc. co-exIst. Our country has been 
declared as a 'Secular State' in our Constitu-
tion. You wiJI not find another country 
like ours in the w!tole world, where people 
enjoy full rreedom to follow any religion and 
practise it in whatever way tbey lik~. 

I want to draw your attention to our 
neiahbours-Patistan and Bangladesh which 
'NCR once parts of India. But DOlle of these 
countries haw adopted secularism. T'bcyare 
Islamic States. TbeR are temp)cs 18 .. 
States also but is it oot a fact t"t the cqaa .. 
lily.of opportu1lity which the minorities are .riaI ia our 00UD1ey doeI DOt OJdat ia 
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these adjoining States? This is because of 
our Gover nments policy and we should 
thank it umpteen times for it. 

So faf as tbe misuse of religious institu-
tions is concerned, two points have come to 
light. It is the opinion of some of our 
colleagues that religion bas been mixed with 
pOlitics. I have a difference of opinion in this 
regard. I think that every religion aims at 
the welfare of the whole mankind and is 
against causing injury to anyone. Religion 
does not create problems for anybody, rather 
it teaches human values. Religion even 
auides Government and teaches several good 
things. As Goswami Tulsidas has said and 
I quote, 

.. Jasu raj pri 18 praja dukhari. 
So narip avashya narak adbikari." 

Religion directs the ruJer to govern in a 
way wbich would make the people happy. I 
mean that religion is not to be blamed. It 
is tmly the politicians who make use of rei i-
Jion but religion never takes recourse to it. 

When partition tQak place. Muslim 
Leaaue was a political party of the Muslims. 
It bad demanded a separate State. Unfor-
tunately its demand was accepted. A party 
with this name is stiD existing in India. 
What I have said may have burt some people 
and I want to apologise for it. This party 
has also been recognised. Yet you plead 
tbat it is a secular party. You should say 
that it will Dot effect others. This is impro-
bable. 

Today arms are being stock-piled in the 
Gurudwaral and terrorists are in control of 
them. Sikh religion has never preached 
oppreaion of humanity. It rather preaches 
brotberbood and sbaring of other people', 
,ner. The terrorists who are kiBinl the 
innoc:cnt people are not real Sikhs. The and-
social elements have their own community. 
Tbe foDowen of the reliaion have notbina to 
do with them. The terrorists haw consoli· 
dated tt-eir hold to such a n extent in tile 
"lipoUl institutions that they lit inside and 
.. fire-arms. You .bould mate arraoae-
menta to prweat people from takiDa tbcIter 

there. I mean that tbis biU, should have 
been introduced muC'h earlier. Still, I thank 
tbe hon. Minister for having brought forward 
this bill-and I whole heartedly support it. 

I want to draw the attention of the 
Government in tbis direction also tbat 
Maulana Bukhari issues 'Jatwas' or 
decrees from the Jama Masjid. Why the 
Government remains so cilent in tbis matter. 
The Maulana while on his visit to Kashmir 
declared tbat the people of Kashmir have the 
right to decide their fate. It is upto them 
whether to opt for Pakistan or to stay on in 
India. Why is the Government silent on 
this matter? You say that religion should 
not be brought into politics. But there is 
inconsistency between your action and words. 
I want to know from the Government as to 
wby it is silent on this matter '1 As you have 
put restrictions in tbe Gurudwaras, why 
don't you do the same in respect of Jama 
Masjid as wen '1 

We remember the day when a huge 
crowd bad swelled up at tM call given by 
Maulana Bukhari. Ae had challenged alf 
the highly placed people a nd made several 
provocative speeches. But even tben, Gove-
rnment remained silent. You impose restri-
ctions on one and give freedom to the other. 
Now MauJana bas given a call to the people 
to march to Ayodhya and offer prayers 
insid~ tbe Ramjanam Bhumi. Will j t not 
raise religious disputes? The situation hu 
arisen out of a verdict of the court. You 
get the matter decided by court or hold 
negotiations in this reprd. Tbe Hindus and 
Muslims are brothers and the matter sbould 
be sorted out across the table. 1 thank 
those Muslims wbo are called Auliyas or 
Pirs and who have issued a decree tbat hold-
ing such a march would be apinst the 
Shariat and lalam. 

You say tbat they are not the leaden. 
1beo who are the leaders '1 Tbose who aR 
enpged in active politics. I( you SO tbrouah 
history, you will find that Babri-Masjid-
Ram Janam Bhumi temple dispute bu not 

. been created by aDy true leader of tbe 
Muslim.. The politicians aN behind it and 
those who are after votes are ,truglin. for 
it. Tbe miaiOUJ Mollabs and Maulvil are 
DOt a party to j t. 
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I want to demand from the Government 
to pay attention here as well. If attention 
is not paid be're then what will bappen '1 If 
restrictions are not put on religion based 
i)arties like Alcali Dal, Muslim League etc., 
then why impose restrictions on the religious 
institutions. You should make an amend-
ment in the law so tbat tbe religious parties 
are barred from contesting the elections ... 
(Inlerruptions) 

If this is tbe observation of the Govern-
ment tben it will not be abie to check fana-
ticism by. mere statutes. I would request 
that Government should implement its policy 
of secularism in letter and spirit and any 
political party wbich is based on religion 
should not be permitted to contest tbe elec-
tions. If this step is taken, fanaticism wlll 
be rooted out for ever. I thank the hone 
Minister umpteen times for moving such a 
bill whlcb will at least benefit Punjab and 
curb terriorism. Attention should be paid 
to my suggestions as well. With these words, 
I support the !>iIl. 

[English] 

MR. CHAIRMAN: Dr. S. Jagatbrak-
shakan. 

(Inrerruptions) 

(Translation) 

SHRI RAJ KUMAR RAI (Ghosi) : Sir, 
I have also given my name. I also want to 
express my views on this subject. I request 
you to give me a few minutes to speak. 
Politics is being mIxed up with religion. We 
also need an opportunity to express our 
views. 

(English I 

MR. CHAIRMAN: I bave not called 
hiS name. 

SHR. RAJ KUMAR RAJ: Can't you 
permit me. Sir? Am 1 not a Member of 
this HoUle ? 

MR. CHAIR \iAN: I will see. 

SHRI RAJ KUMAR RAJ: Will you 
coDiidcr my request ? 

MR. CHAIRMAN : I will see. I don't 
commit myself. 

SHRI RAJ KUMAR RAJ : But there 
must be some coJQmitment on behalf of the 
Chair. You must commit yourself. I am 
also a Member of this HOU5C. (InterruP-
tiOIlS) 

MR. CHAIRMAN: Mr. Rai, you 
must come tbrough your party. 

SHRt RAJ KUMAR'RAl: I have given 
it. 

MR. CHAIRMAN: That is aU. Let 
the slip come from the Whip. I will take 
your name. 

(InterruptiolU ) 

SHRI RAJ KUMAR RAJ: It is your 
sole discretion. Your bands are not fettered. 
It is Dot the sole discretion of the Party. 

MR. CHAIRMAN: I have beard you. 

SHRl RAJ KUMAR RAI: But you 
have not give your verdict and judgm~t. 

MR. CHAIRMAN : I told you that your 
name must come throuh your Party WhJp: 

(InlemqJt;ons ) 

SHRI RAJ KUMAR RAJ: Sir, I am 
on a point of order. 

[Translation] 

Please let me express the feelings prevail-
ina In my constituency. Su, you are empo-
wered to call anyone if the situation so 
demands. 

lBnglirhj 

MIl. CHAIRMAN: I will see. I have 
beard you. 

(Inlm'lIptions) 

[TrallS'/ation] 

SHRJ RAJ KUMAR RAJ: If the name 
does not come through the Party Whip. does 
it moan that you cannot allow me ? You can 
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[Shri Raj Kumar Rai] 

call a person if you feel that he needs a 
chance to convey the feelings of his consti-
tuonts. I want your ruling ill this matter. 
(Intf!"uptionJ) 

(Englishl 

MR. CHAIRMAN: Nothing will go OD 

record hereinafter. 

(Inte"uptfons )* 

MR. CHAIRMAN: Mr. Rai, please 
don't disturb the proceediDBs. 

MR.. CHAIRMAN: That is enough. 
Dr. Japtbrakshakan. please continue. 

[ T7aMlationl 

SHIll CHARANJIT SINGH WALIA 
(Patiala): The quorum 13 in th ~ Central 
Hall. The House should continue its procee-
dings only if there is a quorum. Quorum is 
a must. 

[&.I'JUh] 

MR. CHAIRMAN: All right. Please 
rilll the bell for quorum. 

Now there i. quorum. Dr. Japtbrabha-
tao. 

[ TrtIMJotlon] 

SHIll RAJ K.UMAR RAJ: Mr. Chair-
man Sir, pJeue anow me two minutes time 
to apc8k. 

lBn61uhl 

MIl. CH 6JIlMAN: IGod!y sit down. 
I haw called Dr. Jagatbraklhakan. 

lTrtIIII/QtwlI1 

SHRJ RAJ KUMAR RAJ: Mr. Chair-
IIWI Sir. pleue aive me an opportunity to 
-- - --.:....__-----

·Not recorded. 

speak. The House will be benefited if I 
am allowed to convey the feelings. prevailina 
in my constituency. . 

[Engluh] 

MR. CHAIRMAN: I will see. I do 
not commit myself. 

SHRI RAJ KUMAR RAJ: Sir, I think •. 
you will consider. 

[ Translation] 

*DR. S. JAGATHRAKSHAKAN 
(ChiDgJepet): Hon. Chairman, Sir, ] rise 
to express my views on the Religious Insti-
tutions (Prevention of Misuse) Bill, 1988. 

We are justified in taking pride in the 
fact that India is a secular country. But I 
feel this this measure, which seeks to ensure 
secularism in this country, is a belated 
measure. This must have been brought 
some 10 years before. Had this measure 
been brought before this House some 10 
years before. 1 am sure we could have 
avoided many communal riots from occurrins 
and thus prevented the loss of hundreds of 
lDnQCent lives in this country. We could 
have particularly prevented the loss of 
unarmed lives in Punjab and could have 
saved thousands of our invaluahle soldiers. 
We could have also averted military opera-
tions like Operation Bluestar and Operation 
Thunderbolt in the Go!den Temple. To 10 
a step furtber aod say, we could have saved' 
the precious life of our Late Prime MlDister 
Madame Gandhi. This is, therefore, a 
delayed measure. 

The Enlightened Anna rightly said: 
do oat oppose tbe eXistence of tempJes. 
humbly desire that these should Dot become 
the havens of unrighteous people. 

·SHRI N.V.N. SOMU: That was said 
by Dr. Kalaignar Karunaoidbi. 

·DR. S. JAGATHRAKSHAKAN: 
These words are still rinsins in our minds. 
The people of Tamil Nadu do lIot have 

*TbD apeegb wa oriliaally doU~ ill TamiL 
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. 
divisions on the basis of caste or religion. 
In Tamil Nadu aU religions are equal. 
Only in Tamil Nadu, the dreams of 
Mahatma Gandhi. Periyar and Anna have 
come true. We are proud of it. Our 
ancient Tamil Poet Thirumular gave the 
unique teaching 'One God, One Society' to 
the people of Tamil Nadu, why, to the whole 
world. Such teachings are not there even 
in the Sanskrit langudge. Hon. Dr. Siddhu, 
who halls from Delhi prabed Tamil Nadu 
as the only State in IndIa which is free from 
communal tensions. 

This was all due to the long-standing 
efforts of the DraVidian Mowment. It was 
the Dravidian Movement that preached 
equality of man and created the awareness 
in the minds of Tamil people that all religions 
are equal. It was the DlaVldlan Movement 
which ensured an egalitanan society for the 
Tamils. The Mvvement shines stiJI as a 
model Movement for all the peoples of 
India. 

I would like to charge the Government 
for bringing this Bill with a pur pose to 
muzz)e the voice of the opposition. This is 
a black law. On the one hand, you pro-
pose this Jaw. On the other hand, you 
usina Ramayana TV stars like Arun Govil 
and Dara Singh for election campaigns. 
You incite the communal passions of the 
people and instigate them to take to riots. 
But still bring before this House this type 
of Bill. You are therefore absolutely going 
to misuse the BIll. There is no guarantee 
;n tbe Bill that it would not be misused. 
You must, therefore, first frame guidelines 
for application of this law and thereafter 
seek our approval. 

This Government is an adept in enacting 
Jaws. Apin. tbis Government is an adept 
in misusing tbe provisions of the laws of 
tbis country and its Con ... tltullon. You are 
ever-ready to topple a Stale Government bi 
milusinl the Constitulional provision. More 
than 75 timt's 'his Government has toppled 
the State Governments so far misusmg 
article 3S6. apmst all democratic norms. 

the misuse of reJisious places. But your 
actions do not stand proof of it. The hon. 
Minister is sitting before me. Hon. Minister 
Sbri P. Chidambaram is laughing at us. 
They have postponed the elections in Tamil 
Nadu on the ostensible plea of Vanniya 
problem. The Government which is brinl-
ing this Bill is seeking postponement of 
elections on this communal ground when the 
State is otherwise free from any communal 
tension. I also belong to Vanniya community. 
There is no such Vanniya problem in the 
State. But this so called noble Government 
is arousing the communal passions in the 
State. This Government is unfit to rule this 
country, they are DO more in a positJOD 
to lead this country and they are seeking the 
postponement on som: lame excuse. The 
people of Tamil Nadu, why, tbe whole of 
India laugh at you for inventing this non-
existent communal reason for postponing 
ejections in Tamil Nadu. 

Communal riots continue to rage in 
other parts of the country. The Govern-
ment is si ning pretty quiet. The dreams of 
Mahatma Gandhi lie shattered. The Govern-
ment is misusing the Government machinery 
and the provisions of the Constitution for 
strengthening the party, for preparing for 
elections and for taming Opposition parties. 
Govel nment machinery and the Constitution 
are not being used JD tbe service of tbe 
people. 

The Punjab problem could have been 
solved ~ars before. So rar how many lives 
have been lost in that State? So far how 
many laws have been brought to prevent the 
loss of hfe in tbat State? Numberless. 
Were you able to ensure peace and order in 
that State after so many years of your so 
caJled efforts? No. You can bring hundreds 
of laws like this but you cannot bring peace 
aDd order to that State because you lack 
political will. Your purpose of enacting 
such Jaws is to shut the mouths of Opposi-
tion from criticizjng the Government. By 
this. you are not doing any service to the 
nation and the people. 

With 
you are 10 eacrosanct about preventioa dude. 

words. I coo-
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(BIgItM) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNBL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM): He did not say whether he is 
supporting it or opposing it. He says : "ten 
years ago, I would have supported it." But 
be doesn °t say whether be is supporting it 
or opposing it. 

(TrauIDtion] 

SHRI RAJ KUMAR RAJ: Mr. Chair-
man Sir, you bad assured me tbat you would 
listen to me. 

(Bnglislt] 

MR. CHAIRMAN: After the names 
in tbe list are over and if the time permits, 
I will consider your name. 

[ TrtmSlationl 

SHRI RAJ KUMAR RAJ: Sir, the 
discussion may be over, not the time. 

(Interruptions) 

{&g/isla] 

MR. CHAIRMAN: Please don't dis-
turb the proceedings. please resume your 
seat .. . (lnterruptiolU) .. . Please resume your 
seat. otherwise I will have to ask you to 
withdraw from the House. 

(InJemlPtions) 

( TUllwlllionj 

KUMARI MAMATA BANERJEE 
(Jadavpur) : Mr. Cbairman Sir, I shan 
sugest Sbri Raj Kumar Rai to first resign 
from the Conaress () and tben ask permis. 
Sion h> speak. I am .UTe be shaJJ not find 
any difficulty in it. (interrUf1tiolU) 

Mr. Chairman' Sir. I whole-heartedly 
support thilJ BiD introduced by tbe bon. 
Minister. Althouah a BiD as important u 

. this is sbould have been introduced much 

earlier, but better Late than never. I con-
gratulate the bon. Minister for baving intro-
duced this Bill. 

The bon. Member of AIADMK who 
spoke earlier to me called this a 'Black Bill'. 
It is difficult to understand bow this is' a 
cBlack Bm'. The objective of this BilJ is to 
break tbe nexus between religion and 
politICS, to ensure tbat religion is Dot made 
a means to gain political ends. But this 
fact was Dot touched upon by tbe hone 
Member in his speech. He limited himself 
to speculating on tho reasons behind post-
ponement of elections and to such other 
related topics. I believe tbat this Bill has 
been introduced because the country urgently 
needs it. I am of the view tbat: "Jat par 
Da paat par, desh chaJega ekta par". Hence 
tbe necessity of introducing tbis Bill. 

Mr. Chairman Sir, many Bills are intro-
duced and passed bere but they shouJd also 
be eft'~tively implemented. A clause in this 
Bill provides : 

(English) 

Prohibition of religious forum for pro-
pagating political ideas. With regard to 
penalty it is mentioned that : 

"Where any religious institution or 
manager thereof contravenes the 
provisions of section 3, section 4, 
section S or section 6, the manager 
and every person connected with 
such contravention shall be puni-
shable with imprisonment for a 
term which rna y extend to five years 
and with fine wbich may extend to 
ten tbousand rupees". 

{Translation] 

This implies tbat a manager is liable to 
Punisbme,Jt if be uses a religious institution 
for pol ideal purposes. We know that a 
number of Jawl are framed in our country. 
But the kind of judaements that are liven 
undermine the very importaDee of these laws, 
It i. said tbat-Good mouey, Good Barris-
ter, Good Moo.:y. Good Law. ID this 
country, money can buy justice, caD buy an 
acquittal. So I luaut that a apeciaJ court 
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be set up for this purpose so that the guilty 
are punished at the earliest. 

The Government can punish managers 
for misuse of religious institutions but what 
of prominent leaders who do the !ame? 
Our country has produced great men like the 
Buddha, Hazarat Mohd. was also born here, 
Guru Gobind Singh. Guru Tegh Bahadur. 
Mahatma Gandhi, Rabindramth Tagore and 
Imam Bukhari of Jama Masjid. Leaders 
of our coun'ry use the reJigiou~ forums to 
propagate th".! \l\.WS. ThcIC are leaders 
who do not hesitate to spcak from the 
mosque for the election campaigns. The 
Babri M3"jid contn .. versy is the creation of 
such leaders. We deeply respect the Imam 
of Jama Masjid. But wha! is the Govern-
ment's reaction to an Imam who exploits 
his office for political purposes and organises 
public meetings to critiCize the Government? 

May I know the reaction of the Govern-
ment to tbe anti-nallonal statements of 
Imam Bukhari? What steps the Govern-
ment has taken in this regard 1 When the 
Government is ineffective in dealing witb the 
Imam of such a promment mosque how can 
tbe Imams of minor mosques be controlled? 
Mioor functionaries of a rehgious commuDlty 
are bound to be swayed away by the actions 
of their high-profile leaders. Parties like 
the R.S.S. and Shiv Seea fight electoral 
battles using religion as a weapon. The 
Government's political il'ltentions should be 
clear while de!lling with such situations. 
Hon. Shri Dinesh Goswami said that a 
Prime Minister cannot frequent religious 
institutions. India is a secular country. 
Our Prime Minister ." free to visit any 
temple. mosque, gurudwara or church. Hon. 
Shri Dine~h Goswami funber saId that tbe 
Congress (I) used Shri Aruo Govil in the 
Allahabad by-election. My answer to that 
is the Chief MInister of Andbla Pradesh 
Sbri N.T. Rama R..10 is projecting hlmsc:lf 
as Lord Rama to gain polilical mileage. 
The Government should disqualify a poJitiCltt 
Jeader wbo uses religion as a tool to contest 
elections. Politicians shoul~ be restrained 
from misusina religIon. Nothing much can 
be achieved by punishing Ibe managers of 
temples. mosquea or gurudwaras. Political 
leaders should a1Io be sincere. HOD. Shri 
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Shahabuddin gave an interesting speech. 
His speeches are quite interesting but are 
fuU or communal overtones. There are 
some parties which do not even hoist the 
national flag on Independence day. Such 
parties should be identified. A party indulg-
ing in anti-national politics should first keep 
in mind the independent status of the 
country. A solution should be found to the 
Ram Janmabhoomi-Babn Masjid problem 
as soon as posslt-Je. 

Dinesh Goswamiji bas menlloned the 
name of Shri Arun Govil. I want to know 
how the Babri Masjid Committee supported 
the lanmorcha candidate directly. Whit is 
this? I would hlte to stress that religion 
should have no connection with politics. 
Those leaders who believe in tbeir mixing, 
'ihould be disqualified frem contesting 
elections. If you make this Bill compre-
hensive, it will be implemented soon. Big 
people fight elections in the name of rtligion 
aDd utilise every situation in the Dame of 
religion. A comprehensive BiH should be 
brought forward to disqualify them. Then 
only it wiU be implemented, otherwise not. 
ThIS BilJ is essential for the unity and inte-
grity of the country. We know it is a fact 
that in various sman gurudwaras in Punjab 
Kbalistan Movement is being launched in 
the Dame of religion. The Government 
should have found out from where they get 
the money for purchasing arms and carrying 
on political propaganda. We should find 
out the source from w~ this money 
comes. Does it come from ouu;de or from 
inside the coUDtry. Today we find that this 
money is being uti)lsed for purchasing arms 
for temples, mosques and gurudwaras. H 
you pay attention to all these things, then 
tbis Bill will be implemented, otherwise 
not. 

SHRI RAMSWAROOP RAM (Gaya): 
Mr. Chairman, Sir, I support the BilJ whole-
heartedly which has been brought forward 
about religious institutions. This Bi11 
should have been enacted earlier because 
politics based on religion is posing a great 
obStruction in the maintenance of tbe inte· 
arity of the country. It has been CDvisaged 
in our Constitution that we W=Jl not .110" 
any reli.ioD to play any role in politics but 
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(Shri RamswarOOp Ram) 

today I find that the people are posing a 
danger to the integri ty .:nd unity of tbe 
country in the name of religion which is 
wrong. I do not oppo~e any religion. 
Religion has it" (lwn importance and it 
should not be mixed wjth politics. All 
religions preach to Jove o!ha religions. We 
are religious only outwardly because if we 
go into depth, we find what we are doing 
to break the social fabric. 

We put on a different mask but indulge 
in certain acts in the name of religion and 
politics just to harm tbe national integrity 
saying that it is our religion congrea&tion. 
Iqbal said. [,0 religion teaches mutual enmity. 
I want to ask Seth Sabeb to remember Iqbal 
Sabeb who said "Marltab Nabin Sikbata 
aapas Men Bait Rakhna··. We believe it in 
principle but we forget it as soon as we 
reach bome ... 

(IlJIerruptions)'" 

[English1 

MR. CHAIMAN: All tbis will not go 
on record. 

(TrtUUlalion) 

SHRI RAMSWAROOP RAM: Iqbal 
bad told tbe citizens of tt}e country that 
religion does not teach mutual enmity. I was 
talkiog about tbe principle. I do not know 
why you are raising an objection to it. I 
want to say that reliaion is a penonal 
property, no matter, whether it is a Sikb. 
Hindu. Muslim or Christian reliBioo, its 
demoD&tration sboaJd not be permitted at 
public places. Yau must have ICCD that 
Sbahabuddin Sabeb bad assembled people 
at the Boat Club after taking out a procel-
1i0D in the name of Babri Masjid. I waot 
to ask the Government through you whether 
me Boat Oub lawns are meant for takiDa 
out politicaJ proceuions or boldin. meeting&, 
where you can c:olJect Muslims. It is my 
request tbat boIdiDa of reliaious demonstra-
tioos at placcl Ute Boat Club, Ramlila 

arounds etc. should be permanently banned. 

SHRI EBRAHIM SULAIMAN SAlT 
(Manjeri): There is religious independence 
in this country ... (lnlerrup:ions) 

SHRI RAMSWAROOP RAM: Freedom 
does not mean that conspiracies should be 
hatcbed in the name of religion. Freedom 
does not Olean that we should break OUf 
own social fabric. Freedom does not mean 
tbat we sbould endanger the unity and 
integr~ty of our county ... (Inlerruptions) 
Freedom does not rnean that fanatic Hindu 
organisations like Sbiva Sena should be 
raised in tbis country. I condemn the Shiva 
Sena. I condemn the Akali Dal people. I 
condemn the Muslim League people. The 
people who wants to hreak the integrity and 
unity of the country in tbe name of religion, 
are traitors and none else no matter to which 
community tbey belong .. . (Interruptions). The 
population of tbe community of Harijans 
and Adivasis to which I represent, is about 
2S crores in this country. They have noth-
ing to do witb any religion but their entry 
into the Nathdwara temple is banned, tlley 
arc Dot permitted to enter any temple. 

SHR} TEJA SINGH DARDI (Bhatinda) : 
The han. Member has just talked about 
AkaJis. I waot to tell them that AkaUs have 
neither talked about breaking of Dor broken 
tbe country. On the contrary, tbey made 
90 per cent sactirces to build the country. 
Out of tbe J 00 people who laid down their 
lives throughout the country. 90 were Malis. 
Sikhs are true patriots .. . (/nterruptions) ... 

l&,.lI.rh] 

MR. CHAIRMAN: There is no point 
of order. Please sit down. 

I Translatlo,,) 

SHRl BALWANT SINGH .RAMOO-
WALIA (San,rur): The hoo. Member baa 
just talked about Akalis breslin. the country 
we will not let it ,0 on record. " 

SHRI CHARANJIT SINGH ATHWAL: 
ID me name of relipon . .. Unterruptiolll) .. . you 
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have brought down the Punjab Government 
and you are trytng to break Punjab by sen-
ding Sushil Muni there . .. (Interrupt/om) ... 

SHRI BALWANT SINGH RAMOO-
WALIA: You do not have full informa-
tion. You may kindly change some of your 
words, rest is all rigbt ... (lnterruptlons) ... 

[&,IIJhl 

SHRI C. MADHA V REDDI (Adilabad) : 
These objectionable words need to be expun-
ged from the record ... (lnterruptiom) ... 

MR. CHAIRMAN: No interruptions 
please. Y O\i will get your tum to speak. 
You may clarify and say whatever you want 
to say. 

[Tran.r/al/on] 

SHRI TElA SINGH DARDI: Alealis 
have never attempted to break the country 
but Alealis have made sacrifices to safeguard 
the integrity of the country . . (Interruptions) ... 

SHRI EBRAHIM SULAIMAN SAlT : 
This country is not the monopoly of any 
one. Everyb~y loves the country. Nobody 
wants to break the country. Therefore. 
wrong thirgs should not be said in the 
House. Nobody will tolerate the wrong 
alleptions . . (lnte"uplions) ... 

SHRI RAMSW AROOP RAM : Mr. 
Chairman, Sir. I want to say tbat the country 
will not tolerate it. jf the Akali DaI, tbe 
Muslim league or any other organisation 
wants to IDdulge in politics in the name of 
religion. 

SHRI EBRAHIM SULAIMAN SAlT : 
Who wants to indulge ia .. . (lnlerruptiom) 

SHRI RAMSWAROOP RAM: If you 
keep religion away from polirics and talk 
about pure politics. tben the people of India 
will be ready to own you. But the day you 
Itart indulBinB in polltics ID the nlUDe of 
reJiaion or lanpqc. the people 01 India 
from Kaoyakumari to Kashmir and BeDpJ 
to PwUab wiu DOl tolerate it ... (/III""""_ 
.10.) 

MR. CHAIRMAN: Please wind up. 
Your time is over. 

SHRI RAMSWAROOP RAM: Sir, I 
am not being allowed to speak. I have not 
been able to have my say. so please grant 
me some more time, I was saying that tbe 
population of Hanjan community to whicb 
I represent. is about 2 S crore in this 
country. 

15.00 brs. 

Mr. Chairman, today. the doors of tetn-
pies are closed for up at one place or the 
other. At times the Shankaracbar)'3 of 
Puri says that untouchability should be 
practised in the country while somewhere 
the Chief Mahant of the Natbdwara Temple 
proclaims that the doon of the temple are 
dosed for us. I am not a religious man. 
My re1jgion is tbe Constitution and not the 
Geeta. the Ramayana. the Kuran. the Guru 
Oranth Sabeb or the Bible. I am talking 
about myself. I am talking about the Harijaos 
of India whose entry into the Devi's temple 
in villaaes is still banned. Today all these 
things are being done in tbe name of religion. 
I have, therefore. developed hatred for the 
religion The very name of religion pricks 
me so much that I cannot describe it here. 
I feel that it is the religion which creates 
divisions between Hindus and Muslims, 
Hindus and Sikhs and Muslims and Chris-
tians. We are not in need of such a 
religion. Let such a religion lemain 
locked in temples, Churches and Guru-
dwaras. Otherwise this country will 
break in the name of the religion and the 
unity of India will end. If the unity of the 
country is not safeguarded. we will Jose our 
independence and become slaves. Our 
ancestors struggled for centuries to gain 
independence. 

With these words, I support the Bill 
whole-beartedly and want to teU my Sikh 
brothren, Muslims brothren and other brotb-
reo tbat they should do away with such a 
politics which they ba~ been practisinc b, 
mixing re1iaion with politics. Otherwise the 
country wiJl break. Tbelefore. the COUIltey 
beam. 
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SHRI BALWANT SINOH RAMOO-
WALIA (Sangrur) : Mr. Chairman, Sir, the 
people belonging to different parties have 
expressed their views on the Bill which has 
been brought forward in this House. I have 
observed one thing and it is regrettable that 
while expressing their views on the Bill, the 
hon. Members have neither been able to 
understand the importance of the Bill nor 
they have realised the consequences of the 
words. the wrong words they have uttered 
in the House. They bave not gi~n any 
thought to these words and Gurudwaras bave 
been mentioned in this connection again and 
apin. It is regrettable that Ourudwaras are 
being misunderstood. There are about SO 
thousand Gurudwaras in tbe country and 
out of tbese, only 10 or 20 have been 
misused. I do not talk of temPles, mosques 
or churches, I want to say about gurudwaras 
onJy. There was and is the tradition of 
Lunger in the Ourudwaras. There is a tradi-
tion of providing free accommodation in 
Gurudwaras for i 5 or 20 days. So in the 
tradition of Gurudwaras, institutions are 
being run in Delhi alone, wbere 80 thousand 
to 1 laid! students are receiving education. 
Employment opportunities are there. There 
is a tradition in Gurudwaras at Patna Sabeb, 
Hazoor Sabeb. Delhi, Amritsar, etc. that if 
somebody having faith in any religion comes 
and says tbat his pocket ~ been picked 
and ~ has no mooey to go bome, be is given 
a sum of Rs. Rs. 2S 1 accordina to the Rules 
of GuruQwaras to enable him to go borne. I 
myself say that it is not right to make forti· 
fications. bring arms, guns, rifles and ammu· 
nition into the Darbar Sabeb. the Golden 
Temple. 

I do aaree that the portion of the com-
plex where people were looted, killed a&d 
their corpses piled up, was misused. For that. 
if you try to stiamatise the last SOO yearI' 
history, it wiJI be treated as an act of treason 
apiDst the country, tbe religion and all. 

I may make ODe miDI clear that I have 
110 intention to attack anybody apio and 
&pin. What sreat achievement we have 
made 10 rar? We have failod OD ewry 
trOllt; we haft failed on the pric:e front; we 
haw failod in providioa employment and we 
have failed in briotiDI about rapid develop· 
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ment in the country. When we fail 00 oDe 
front. we talk of religion and such other 
things just to divert the attention of the 
peopJe. 

Our colleague made an assault on the 
Akali DaJ and tbe Muslim League. So much 
injustice should have not been meted out to 
them. Our colleague bas since Jeft the 
House. According to the record, Pandit 
Jawabar Lal Nehru and hon. Pandit 
Madan Mohan Malaviya were imprisoned 
for their participation in the Akali movement. 
The members of the Akali Dal used to be 
members of the Congress 81'1d tbe mcmben 
of tbe Congress used to be the members of 
the Akali Dal. Sardar Buta Singh used to be 
a member of the AkaH Dal. Making a 
massacre of some one by uttering just one 
word as a he-goat is killed with an axe in 
one stroke amounts to a great injustice to 
your ability as well as the dignity of this 
House. I would like to say tbat the Shiv 
Sena, ... 

AN. HON. MEMBER; Sardar Buta 
Singh has SiDce come. 

SHRI BALWANT SINGH RAMOO-
WALlA: I said that h~ bas served the 
country and he is in the Congress. But jf 
somebody joins tbe Akali DaJ, even be is not 
apinst the service of tbe country. 

I was submitting that actually we bave 
lost our objective. Since Sbri Buta Singh 
bas come, I would like to repeat and say 
that the members of the Akali Dal used to 
be the members of the Congress. It is our 
bistory that when the campaign to free the 
Gurudwaras bas been won. Pandit Jawabar 
Lal Nehru. Madan Mohan Malaviya and 
Mahatma Gandbi has sent a telegram in 
J 923·24 that a part of freedom stroale of 
India bas been WOf). 

As a matter of fact the hOD. Mem ber has 
elCprased his views abruptly. I request him 
that whatever be wants to say. be should sa y 
vcry cautiously and tboushtfully. 

We have 100t our aim. Our aim was 
apinst some fundamental." as OUI" Prime 
MiDister duriDa tbe course of bit tour abroad 
baa aid that a handful of Sikh terron,,, and 
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a handful of abetters of Sikh terrorists 
sitting in countries lik~ Pakistan arc respon-
sible for these sad acts in this country. It 
will be a great blunder if all the G'urudwaras 
dnd a11 the Sikhs are held responsible for 
these acts, Our aim should have actually 
been again'it such people. 

As a matter of fact basically every Sikh 
believes in non-violence. But some people 
have taken the law into their hands which 
has disturbed all of us in the country. I 
strongly emphasise and assure the people of 
my country that the Sikhs in conformity with 
their principle of non-violence will Dot 
indulge in violence. murder, highhandedness. 
looting. rioting and killing of innocent people. 
It is a temporary phase and it will come to 
an end soon. According to the Sikh ltjeo-
Jogy the feelings of brotberhood, Jove and 
patriotism will prevail among us all. After 
scarificing his four sons, Guru Gobind Singh 
said: 

Is Desh ke Waste War Diye Sut 
Char 

Char Mu~e to K)a Hua Jiwat Kai 
Hazar 

lhat is why that ideology, the ideology 
of brotherhood will flourish here. 

What I mean to say is that those who 
commit mistakes. arc t!lemo;clves isolated. It 
all happmed dUI! to the mistake of the pre-
sent Gurudwara Prahandhak Committee who 
are looking after the management of the 
Gurudwaras, When Bamalaji and we 
people were looking after the management 
of the Gurudwaras, we had deployed a tdsk 
force.' Then this law was not there. I, there-
fore, u~ge y011 no: to bring forward this 
legislation. otherwise, tbe SIkhs will bave to 
confront the religion. During the t 4 month 
period when the task force W.lS \~re. not a 
smgle person c~uld enter the Gurudwara to 
indul,!! j n any wrong act. We bad deployed 
200 armedmcn there. But as soon as our 
colleagues took over the management, tbey 
dissolved the task force What I want to 
point out is that when a large number of 
objectionable items were seized after tbe 
operation black thunder from inside the 
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complex, the so called bold terrorists defecat-
ed and urinated insid~ tbe Darbar Sah~o. 
The Shirom:ini Committee b;ggeJ pardon 
and admitted tbat it Wd:J a mIstake on t~~ir 

part. Today I would like to congratul.:lt: all 
tbe Sikhs in the country who expie,s th.!lr 
utmost hatred to tbose elements who mlsu>!d 
tbe Gurudwaras and spoiled th!ir sanctity. I, 
therefore, request tbe Government and ur;e 
them that today we should strengthen thiS 
thought. 

Barna:aJi said tbat religion sbould not 
interfere in politics and he advocated for a 
singlc united party. He bas been fightmg 
for this cau c. On tcc other band Sushil 
Muni. a friend of .he tcrrorists IS deputed 
for holding talks without consulting Barnabji. 
Now where should we go? What will be 
our position? ] do not say as to wbo sends 
bim? 

You talk of providing protection to 
religious institutions so tbat religion is not 
misused. In this conr.cction I say emphati-
cally tbat no true devotee in the country will 
like that his place of worship should be 
misuserl. This sort of feelings should be 
spread among the people. 

Yesterday Guptaji said that th~ G::>vern-
ment of Punjab does not issue licen\:es to 
tbose people who want to fight the terroflsts 
in tbeir individual capacity. I, tberefore, 
urge the Government (0 strengthen the bands 
of tbose religious people who want to fight 
these evils themseh'CS. 

I would lilce to r~fer to one more point 
that complaints aoout tb.: religious issue 
must be rem\)veJ early. Why is It not being 
done so? Please Ijsten to what I am saying. 
Not bringing tbe religious forces on the hne 
deliberately, involving these forces in a dash 
deliberately, providing tbem opportun~lies 

to involve themselves in a clash, inst:gatlOg 
the followers of a particular religion for 
having a confrontation, casting aspersions on 
them. creating a situation and drifting it for 
a long time, provoking tbe people belonging 
to tbe majority community to ensure their 
support with an ulterior motive of gaining 
more votes also amount to misuse of 
reliaion• 
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I would like to say further that of late a 
large number of people were massacred in 
Delhi, Kanpur and Bokaro. Wbicb religion 
did they misuse? Why are the culprits not 
being prosecuted 1 I am coming to tbe 
earlier point again that there were guru-
dwaras and temples for the last 500 years 
and nODe of tbem was ever misused. Misuse 
staned when a particular person, a great 
personality in our country retired. He is· 
the person who provided strengtb to 
Bhindranwale and then, that great personality 
harassed all, this is what everybody is 
.yq. 

I would like to submit to Sardar Buta 
SiDab wbo is a good an j religious man and 
warn the whole nation that I am quite sure 
that the Government will suppress tbe 
reJjaioos of minorities in the name of separa-
tion of politics and religion. You will Mve, 
tbcrefore, to assure that thjs law will Dot be 
misued. We do not at all want that religious 
places should be misused. At the same 
time we also do not want that the Govern-
meot should misuse this law to suppress 
others. Misuse should be cbecked from 
both the aides. 

I cannot sopport this bill as I am 
apprebcosift of tbe intentions of tbe Govern-
ment tbat tbey will not Ole tbis law properly. 
TIley will rather, use tbe law to suppress 
odlen. I. therefore, mtuest the Government 
to try to act .JD my request. 

SHRl MOHD. AYUB KHAN (Jbun-
. jhuou): Mr. Qairman. Sir, fint of aU, I 

rile to aupport the Bill wbicb hal been 
brouabc today before the House. 

It i. the history 01 our country that 
ntiIioa aod culture have played a very 
importaot role here. CaraYaDI all« caravans 
of foreiaDen arriwsd in this country and tbe 
people U dais country provided them land 
for lbeller aDd opportWlity to develop and 
GoariIb in .tbjs country. TbiJ i. the .. me 
HiDdottan wbere the people of aU reliaiODl 
.... lived Ulplber witb a (celina of brotber· 
hood for ODe another. The reJ~OD DeYet 
tcacbeI as ClDllDity with OW' fellow beiDp. 

The religion also docs not teach us disloyalty 
to the country to which we belong. Instead 
it teaches us to be loyal to our motberland 
and to safeguard and serve it. Anybody, to 
whatever religion be may belong may Dot 
prosper in this world, nor he may get solace 
in the otber world, if he betrays his motber-
land. It.is a tragic fact that the history 
did not forgive the persons who betrayed 
their motherland. Names of tbe persona 
like MiT Zarar and Jai Chaud who enslaved 
their motberland will never be foraotten. 
\Ve get this Jesson from the religion. 

We rarely distinguish anybody 00 the 
basis of his religion in ~rmed forces. 
General Sahib is silting here who knows 
more about it. These people go to the 
battle field as real brotbers and leave behind 
aU such prejudices. If somebody sustains 
an injury. it becomes the duty of other 
soldiers to come to his rescue and assist him. 
These people attend prayers in temples or 
mosques witb their .lbsolute faith in tbe 
Almighty. They embrace one another with 
love and affection. The God entrusts a 
responsibility on such people. It is hiS duty 
to respect other religIOns. But the person 
who is not bound by the principles of his 
own religion, cannot be called a Joyal penon. 
While Jiving tn tbe country if one does not 
do something for the freedom of tbe country. 
be cannot be called a loyal citizen. It is nOl 
• fact tbat tbe ~opJe of this country believ-
ing in different religions dId preach and 
practice the ideals like "Swarjya is my birth 
right", Hyou gIve me blood. I will give you 
freedom", 'jnquilab ~ndabad", ··Vande 

• Mataram" etc. Ashraq-uUa Khan Sahib was 
one of sucb followers of religions. He was 
awarded death sentence. While moving 
forwards the pllows, he had prayed "0 
God! wm there be a da y wben India will 
see tbe dawn o( ber rrceJom ... •• Were these 
words uuered by the follower of a particular 
religion. Reli,ion never preaches ~emity 
and to have malice a,ainst olhers, Islam 
preaches that jf your nciahbour is .tarvinl 
aDd you have a fun meal, fhen it is impro-
per. If you want to 80 on pilarimaae Ittv-
ina your neiahbour in distt~ss. your pnytrs 
ottcred at the place of pilgrimaae will not be 
~pted. Reliaion docs DOt prompt us to 
dellroy temples. TIle reUaioo does not 
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teach to disrespect the temples and guru-
dwaras. Instead it teaches us to respect all 
religjons and Jive with love and amity. The 
history of our motherland testifies tbat in 
every age people were tolerant of one 
another's religIOn. During the Mugbal 
period Hindus were appointed as generals 
aDd during the days of Hindu kings, Muslims 
were appointed as generals, but none of 
them betrayed the counrry. He, who bet-
rays the country dces not belong to any 
rellgton It i~ our duty to love our motber-
land, work for Our motherland and Jive 
unitedly. 

Some of our bon. Members of Parlia-
m(nt complained that our Prime Minister 
Ices to temples and puts a sacred mark on 
bis forehead and also \'isits mosques. Our 
rehgion teaches us that as a Muslim it is 
my first duty to offer my prayers to God 

. and Rasool and thereafter, comply with the 
orders of our authNities provided tbey do 
not say anything against God and tbe 
Rasool. Today the Prime Minister is our 
bo'>s. If an~body ~a)o anything against him, 
it is our dut) not to tolerate such uUerances. 
He is an ideal person who respects every 
religion. He has regards for every religion. 
We should apprise our new generation of tbe 
difficulties under whIch we acbic\'ed our 
independence and advise them not to Jose it 
again, and let our country be enslaved just 
because of our IOter-religious feuds. The 
history will not pardon us if any sucb things 
take place. We will for~go this opportunity. 
One, who purcha(e5 guns for the security of 
the countr), is defamed by the persons, who 
are activated by their selthb ends to grab 
power. D~ it not prick their conscience '? 
Are these people not convinced tbat they 
should not indulge in false propaganda of 
a thins which ha'\ been purchlsed (or the 
security of our counrry. Does t~ir religion 
allow them to indU'Bc in such tbings. Our 
soldiers sacrifice their lives defending every 
jnch of tbe country's lc!'rrirory. On tbe other 
band tbese people defame the country (or 
their selfish ends to get it shattered into 
pieces. Our religion teaches U'i to livl! with 
the feelings of br\)therhood and respect for 
one anotht'r. We sbould so educate our 
comins seneration to ensure that our country 
does Dot fall jnto tbe fetters of slavery. 

We should serve this country. I would like 
to request the respected maulavd. who are 
present here, to recall the Ayat No. 80 
of Surah Yasin in tbe Ho)y Quran which 
says "who hatb appointed for you fire from 
the green tree and behold! Ye kindle from 
it." If you have seen the T.V. serial 
'Ramayaoa', you might have seen that 
Hanuman also produced fire by rubbing two 
branches of a tree. If we confine the know-
ledge of our reJigjoo to ourselves, it wlll be 
difficult (or the people of other religions to 
know wh3t is being taught to the people 
in our religious institutions. If we make 
everything known to aU, nobody wilJ foster 
any doubt in his mind about religion. In 
this connection, I would like to cite the 
words of Mau]ana Abul KaJam Azad. He 
used to say-"I am a Muslim, I am proud 
of that. We have inherited traditions of 
the la$t 1 600 years. I will protect this 
legacy. This, 1 want from the depth of my 
beart and soul. He rose above it and said 
that it was his bounden duty to serve his 
country and tbat duty was b;s religion. 
That is the ideal our religion preaches us. 
Our temples and mosques are the places of 
worship. We ~bould use tbem only for the 
purpose of worship. Nowhere in the 
mosques it bas been written that we sbould 
use them for materialistic pursuits. Nobody 
hac; a right to use the religious places for 
worldly purposes and cause harm to the 
country. To-day, this very thing is causing 
harm to us. We should create an example 
by setting up the temples and mosques side 
by side. We should infuse such feelfna 
among the m~sses tha t may make it a stroDl 
country. 

l&rlish) 

MR. CHAIRMAN: Now, I request 
the hoa. Minister to reply because a consi-
derable time bas been taken on tbis Bill. 
I regret that I cannot aUow other Members 
to speak. 

{ Trans/at/OIl J 
THB MINISTER OF HOMB AFFAIRS 

(S. BUT A SINGH): Mr. Chairman, Sir, 
I am grateful to the hon. Members who toot 
the Bill seriously. sensed the gravity of the 
subject and expressed their views &CICOrdiDJ)y. 



407 St. R~sl. reo Dlsapp.o/ 
R~/. IllS. (Prev. of 
Misus~) Ord. &; R~/. 
11U. (Pr~l1. of MislU~) 
Bill 

AUGUST 11, 1988 St. Resl. r~. Disapp.o/ 408 

[So Buta Singh] 

There is DO doubt that there is nothing 
as sacred as religion. As Shri Banatwala 
pointed <>ut, religion gives strength to our 
conscience and mind. Similarly it would 
not be an exaggeration to state that every 
Indian is basically a religious man. There-
fore, it would be essential to keep religion 
apart frem pojitics in the interest of national 
unity. The Government would initiate a 
dialogue with all political parties to persuade 
them to sit together and discuss it in the 
House. 

A number of hon. Members have tried 
to link it with two things. They have their 
doubts that the Bill is meant to separate 
religion from pohtics, but that is DOt the 
case. A separate legislation would be 
brought forward to separate religion from 
politiCS and to ensure that pohticians do 
not misu;)e religion for furthering their 
political interests. This bill has a limited 
objective. The objecti\.·e is to protect the 
religious institutions or establishments from 
the political influence. I have clarified in 
my opening remark what Jed the Govern-
ment to bring forward this Bill. The hon. 
Members are very well aware of the fact 
how religious places and institutions have 
been misused. Whenever any misbappening 
took place, a cross section of the people who 
suffered tbe lc.ss demanded to take appro-
priate mea~ures against tbe misuse of reli-
gious places in order to check tbe feelings of 
hatred from spreading and to ensure that 
the unity of the nation is not attacked. It 
would help us in maintaining the sanctity of 
the religious places and would also preserve 
the basic prmciples of religion which these 
institutions propagate. I would like to 
dwell in brief on the issues raised by the hon. 
Members. As I stated at the outset, various 
political parties ha\e aJl along been demand-
109 to take approprIate measur;es in order 
to ensure that religion is D('t misused for 
politics ard the religious s)mbols are not 
u~d to endanger the unity and integrity of 
the nation. The character of our Constitu-
tion is secular and people define secularism 
in their own different ways. But, today, these 
people know It very well that the concept of 
secularIsm means equal respect towards all 
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religions. No religion should be considered 
inferior. Every religion is supposed to be 
worthy of equal resJXct. The Government 
should avoid any action "bich is likely to 
create feelings, of discrimination. No reli-
gion should be propagated at the cost of 
other. We believe in secularism and 
"Sarv Dharam Savabhav" which means 
giving equal respect to all religions. No 
religion is big or sma)). I think tbis is what 
every religion teaches. I have tried to follow 
some of teachings of Guru Granth Sahib. 
I had abo the opportunity to listen to some 
of the great leaders, saints and Faqirs of 
Sufi sect. The basic concept of all religions 
has always been one "Eko dharam dridh 
sach hoi" i.e., to strengthen the truth and 
follow the path of truth. This is the only 
basic concept of every re1igion though we 
may render some different names according 
to the geographical features or a particular 
language. Religion is based on truth. It 
may have different names and forms. There 
may be different means to religion, but that 
makes no difference. Just now when Shri 
Khan quoted a verse from Quran and trans-
lated it, I felt that Guru Granth Sahib also 
carried a similar verse. He said that there 
was fire in every piece of word. Similarly 
it has been written in Guru Granth Sahib 
"Saga I Vanaspat maye hai santra"-there 
is fire in every piece of wood and "Sagal 
doodh mein ghee"-ghee is found in milk 
irrespective of the Jiving being to which the 
miJk belongs. 

A person churning milk wi1J get nothing 
but ghee out of it. "Sagal banaspat maye 
bhai santra", "Sagal doodh mein ghee, ghat-
ghat antar jot samabi". The light of God 
is present in every human- being. The 
foundation of relig!on is truth and the truth 
can never alter. Our clothing, language, way 
of living and express on may differ. But 
the truth can never alter. The concept of 
secularism given by our forefathers like 
Mahatma Gandhi, lawaharlal Nehru and 
Indira Gandhi lies in it. As truth is the 
basis of every religion, equal respect should 
be given to all religions. The citizens of 
India attribute equal regard to every religion. 
Every religion is Indian. No religion is 
alien to us. The various religions being 
followed by the people of India are our own 
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religions. We do not b~1ieve in picking up 
quarrels and mak:ng propaganda against such 
things. We ellso ~o not believe in instigat-
ing the feelil11ls of fhe peopJe in the name of 
fundamentalism or ]angua~e. E\ery indivi-
dual has his own way of worshipping. Some 
p'!ople worship fire, ~ome others worship 
idol, image, shabad (word), bock etc. These 
are the varicus means to littaining the 
truth. 

15.35 hrs 

[SHRI ZAINUL BASHER lIZ the Chair] 

Theref('lT'e, it is sinful to spread hatred 
in the name of religion. No religion has 
such a sanct;on. Shri Indrajit will himself 
realise this when a comprehensive bill is 
introduced. He does not believe in religion. 
But truth cannot be hidden He too has 
accepted the truth .... 

SHRI INDRAJIT GUPTA (Basirhat): 
Man is the religion. 

[English] 

SHRJ SAIFUDDIN CHOWDHARY 
(Katwa): What is that the Marxism 
believes in, do you know that? 

S. BUTA SINGH: Yes, I have read it. 
You accept the reality. 

You accept the reality. If you try to 
get at the bott~m, you would find the truth. 

SHRI BALWANT SINGH RAMOO-
WALIA: You c;eem to be infused with 
religious sentiments. 

S BUTA SINGH: Politics ic; 3 sacred 
thing amI it deals with everyday life. There 
can be ups and do\\ns in politIcs. W~ f~1 
a state of peace when we see God in Brahma 
Swaroop and get agit.lted to see him in 
CMayavi roope, So we should avoid the 
latter. The purpose of the bill is to prevent 
wrong doings in the religious pl.\ce~ which are 
meant for attaining purity and tr'lth. Some 
of tbe hon. Members became sentimental 
durma the course of their speeches and that 

it why tbey said such things. One of the 
hOD. Members presented the Sikh history in 
a distorted form and sclid that the bill was 
against the religion. I do not want to go 
in details. I would say one thing. I fact, 
the main cause of Punjab problem is the 
misconception created in the mmds of inno-
cent masses. They have been forced to 
develop a complex that they are not a part 
of India. However, the fact remains that 
their contribution to patriotism, develop-
ment and science and technology is unmatch-
ing. To conceive a notion that re11gion and 
politics are same is a foJly. I would like to 
give a small example a3 I do not want to go 
into the details right now. Whenever I g~ 
an opportunity, I shall discuss all aspect1i 
threadware. They referred t\) S!tri Guru 
Hargobind,. the sixth of the Sikh Gurus and 
said that he too did not separate religion 
from po]j tics They tried to say that first 
five of them did not even think about it. In 
a way, these Members have issued a wrong 
statement against these Gurus. It is not 
good, I would like to prove it When Shri 
Hargobindji found that the circumstances 
had worsened-Guru Arjun Dev Ji, the Fifth 
Guru had already sacrificed his life, the 
social conditions were not conducive and 
people had started discussing politics· in 
Harmandir Sahib-he advised not to discuss 
those matters in the holy place. He instruc-
ted the people that it was a sacred place, no 
activity should be carried out which couId 
spoil its sanctity and disturb spintual con-
centration of the devotees. He told his 
followers that they should com~ out of the 
temple to discuss such things le~t it should 
tell upon the spiritual strength of the people. 
He used to rest outside the temple-the 
pJace which JS caJled Akal Takhat now-a-
days. All discussions also used to be held 
there. This proves that the Sixth Guru 
himself separated religion from politics 10-
stead of combining them. Guru Nanak Devji 
served the society and inspired the people to 
understand the actual meaning of religion. 
The people of the society had become 
cowards and he inspired them to gain self-
confidence and to develop the feeliogs of love 
for their fellow- beings. The Sikh history is 
replete with such instances. ] agree with 
Shri RamoowaJia. We should be proud of 
our Gurus who laid down their lives for the 
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pelJple. They are the foundation of our 
lives. Guru Teg Bahadur had openly chal-
lenged King A1amgir of Delhi that forcible 
conversion of the people was wrong and 
advised bjm to follow the path of love. He 
told him that nobody would be allowed to 
be converted forcibly. When the 'Badshah' 
asked him to pay the price, he offere~ his 
own life. Many saints like Farid, Baba of 
Sarhind. Nizamuddin Sahib and Gurib 
Nawaz Sahib of Meerut carried out tbe 
campaign for Islam but with love. Even today 
a number of Indian pay reverence to God. 
They have never raised voice against it. 
"ioJence, tyranny, hatred should be strongly 
opposed, be it in Islam, Hinduism or 
Sikhism. It is a matter of courage and con-. 
fidence to raise one's voice agamst oppres-
sion. No religion teaches us to hate other 
religions. Every religion teaches the unity 
of the nation. 

Coming to what Shri Ramoowalia said 
about Shri Hannandir Sahib, I would 
like to say that a day had come in the poli-
tical life of Punjab before Independence when 
all distinctions between a Congressman and 
an . Akalt . had disappeared. Shri Dhillon, 
who is Dot present in the House, had tried 
to portray the Sik h history nicely and some 
other hon. Members had also referred to 
that by-gone era. They were one so far as 
the fight for Independence was concerned. 
The same people were in the Congress Party 
and in the Akali Da' at different times. 
I am not supporting a particuJar party; do 
not misunoostand me Indrajitji, but in 
1956 a situation emerged and it was felt 
that there was no need to run political 
activities from religious places. Thereupon 
an agreement was reached whereby one! 
group was known as Congress Party and the 
other went by the name of AkaU Dal because 
the latter considered itself a religious party. 
They were of the view that their constitution 
provided for only the service of religion. 
Following that agreement, it was decided 
that they would not take part in politics any 
more and that tbey would only service the 
society. Election 9 ere fouallt on tbe basis 
of that agreement. But a few selfish politician 
breached the agreement and the politkal 

Rel. 1111. (Prn. of 
Misuse) O,d. & Ral. 
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programmes of AkaU Dal started receivin, 
recognition as was the case previous)y. That 
was also a critical stage. 

SHRI BALWANT SINGH RAMOO-
WALIA: Did Sardar Prakash Singh also 
contest on a Congress ticket 1 

S. BUTA SINGH: Yes, Sardar Prakash 
Singh contested on a Congress ticket. Sardar 
Hukum Singh, Gyani Kartar Singh and 
Gyan Singh Rajwade and many other leaders 
also contested on Congress ticket. But I 
want to imply that at that time also it was 
felt t!lat religion should have no connection 
with politics. They thought it was better to 
join a big party if they want to remain on 
the political scene. The Aka1i Dal confined 
itsdf to the social and religious activit«. 
Thereafter in 1978, an extraordinary turn 
took place in Punjab politics, particularly 
AkaU politics. The 1924 constitution of 
AkaU Dal was radically amended to give it a 
fundamentalist orientation and efforts were 
made to create such feelings among people 
and mislead them. I have just mentioned 
about it. Consequently, there were incidents 
of gruesome violence in Punjab and I cannot 
forget the Baisakhi day of 1978, when the 
ruling party aided the spread of violence in 
an organised manner and it is since then 
that the Punjab problem began. Violence 
started since then and the persons who were 
involved in the killings are being honoured 
with 'Saropas' inside the Harmandir Sahib. 
These things strengthen these tendencies even 
more. The youth are being misled and they 
consider it as the mission of their life. This 
should be curbed at the earliest. It will end 
only when the respectability which has been 
bestowed to it and violence from within tbe 
institution is chec\:ed. It will end only when 
we make such efforts. When directions of 
this type are issued from this august House 
which is the Supreme body of the nation, it 
is only then that this proolem will come to 
an end. We should approach this matter 
with an attitude of understanding aDd not of 
confrontation. This bill is not against any 
particular religion but a particular situation 
that is existing in Punjab. It is for protectina 
the sanctity of all reliaious institutions. 

Sbri llamoowalia bad said" that volunteers 



St • ./teal. ,.e. Diaapp. 0/ 
Rei. 111.1. (Prn. 0/ 
Muwe) O,d. &: Rei. 
1118. (Pre. of MUlI8e) 
BIll 

SRAVANA 20, t~)10 (SAKA) St. ltul. ,e. DIIIlP/1. 0/ 
Rei. 1M. (Pm. of 
Miawe) O,d. &: Rei. 
1111. (Prev. of MUllIe) 

414 

had been engaged there and I too rememoor 
that they had done quite a good job. But 
what happened subsequently? The Sikhs 
started saying that the Shiromani Gurudwara 
'Prabandhak Committee, (SGPC) which is a 
statutory body. is not bound by any law. 
I would like to oppose this view. SOPC has 
been constituted under an Act of the 
Parliament and therefore, all the rules are 
applicable and there are Government agencies 
for enforciog it. But when the Government 
takes action it is said that it is intervening in 
the religious affairs. In case of election to 
the SGPC for the posts Qf the President and 
other office bearers, the Deputy Commissioner 
cao preside over It but he cannot go inside 
the complex. It is very strange. The 
District Commissioner can preside on this 
body. he can garland its President but cannot 
go inside to ask them to vacate. If he does 
so, it will be termed as Government interven-
tion. I reaJly cannot understand it. If we 
do not put an end to such practices, the 
institution only will suffer. Shri Ramoowalia 
knows what has happened. Subsequently, 
tbe regular staff of 200-300 who were in 
service for the last 20-25 years were ousted 
and 300 to 400 terrorists occupied the 
office and later it was closed down. The 
salaries were no longer given and the money 
which was donated by the pilgrims in the 
various Gurudwaras was seized and 
distributed among themselves. Thus, the 
institution-whIch was a duly elected body 
suffered and its very purpose was defeated. 
Now under these circumstances, there was no 
other way out. Because this body was 
created by an Act of Parliament, it had to 
be given protection. But the most unfortunate 
thiog is that they want all the powers that 
are granted under an Act of the Parliament 
but insofaras the responsibilities are concerned, 
nobody wants to shoulder them. Who is 
responsible for it? Is it the Government? 
True. it is the responsibility of the Govern-
ment. In order to discharge its responsibilities, 
Government has to go inside. But this is 
not allowed. If the Government wants to 
enter the complex they treat it as interven-
tion in their religious affairs. Then how can 
we save them in such a situation? Who is 
lOina to suffer? It is the reliSious institutions 
which are going to suffer. We have seen the 

Bill 

~tent of damage to the Golden Temple. 
The pilgrims could not even offer prayers 
there. Neither the political leaders, nor the 
common man could go inside the Temple 
complex. 

Shri Dhillon described in detail as to 
what was actually happening in different 
rooms of the Temple. I do not want to go 
in that. It is an old story and is very 
unfortunate. 

We have brought this Bill after giving it 
a serious thought and with a Ik:DSe of 
responsibility. We ha\e no intention of 
interven!Dg in any religion nor do we want 
to intervene. We only want tbat the elected 
or nominated managers/office bearers of 
every religious institution-whether it is a 
Mosque, Temple, Gurudwara or a Church-
should -have the required po\\'CI' to maintain 
its sanctity. In case anyone wants to defile 
the sanctity of a religious institution the 
Government has no other alternative but to 
deal with him under the provisions of law 
and flush him out from there. If that is not 
possible the Government should punish him. 

It is with this intention that this Bill has 
been brought. It is neither against any 
particular religion nor against any particular 
place. The intention is that the institutions 
and organisations which have heen entrusted 
with the responsibility of maintaining the 
sanctity of our religious places whether under 
law, traditions and conventions should be 
protected. There are several things which 
are not provided under law but are 
traditionally recognised and are well 
established convention or practises which are 
uniq ue to every religion. We do not want 
to destroy them. It is better for the 
Government to have as few laws as possible. 
But what is happening today. You must 
have come across that horrible incident 
recently wben about 40-50 dead bodies 
are recovered from the debris in a religious 
place. I think such a thing has never 
happened in a religious place nor do I feel 
would any hon. Member approve of it. That 
i, why Government has made this effort to 
curb these things. 

As regards the question of Idiaion and 



41$ SI. Rul. r~. Dbapp.ol 
Rei. IllS. (Pr~p. of 
Misuse) Ord. &; Rei. 
Ins. (Pr'Y. 0/ Mi,,,,,,) 
BUI 

AUGUst 11, 1988 $to Rest. reo buapp. 0/ 
Rei. 1118. (Prev. of 
Misuse) Ord. &; Rei. 
In8. (Prev. of Misuse) 
BUJ 

416 

[So Buta Singh1 

politics, we feel that politics is for the 
service of people and religion is for their 

. spiritual upliftment and progress. Rc:ligion 
should give directions to politics and poli~ics 
should follow those religious principles. But 
here it is contrary. Here politics is trying to 
run religion. 

The hon. Members may forgive me for 
saying that it is not proper to mesmerise 

I people and inCite tbem when they go to 
attend a religious festival at a religiOUS 
place. They go to these places leaving 
behind all their narrow considerations to 
offer prayers. Ours is an open society and 
we offer equal opportunities to all to organise 
political mc:etiugs and give lectures and there 
is freedom in our democratic set up to 
propagate different ideologies within the· 
framework of the Constitution. But it any 
temple, mosque or Gurudwara is utilised 
for this purpoge, I think it will not only 
prove damaging to that religion but also to 
that particular God, Guru or Prophet. Is it 
proper to raise slogans in a place of worship 
where we go to offer prayers? It is an 
iosult oot only to that religion but also to 
that particular God. Guru or Prophet to 
whom we go to pay obeisance. The earlier 
these th:ngs are curbed, the more it will 
enable us in maintaining the sanctity. unity 
and integrity of our country. 

1berefore, we think that this attempt 
made by us is a limited one. If the House 
passes it unanimously then it will strengthen 
us paving the way for bringing an another 
comprehensive Bill with support of all of us 
and efforts will be made to reach an 
unanimous decision that the political 
activitiei are not carried out from tbe 
rcliajous institutions and the ideology of tbe 
political parties is so shaped that instead of 
exploiting the religious sentiments of the 
people a feeling in the minds of the people is 
inculcated to bring the coautry forward. 
This will bring good for the country. 

You know that our Communist 
CoIlea&ues do not have faith in attendin. 

. temples and mosques and yet they are 
iotlueDQCd by their policies and maintain 

contacts with them. Ours is an open society. 
We want all the Political Parties should come 
ahead witb their ideologies, policies and 
programmes and a healthy political atmos-
phere may be created in which people are 
couvinced by sound reasoning. Democracy 
has not yet been flour ished wherever religion 
has been given upper hand over State. We 
do not have to go very far off to find an 
example. If we attensively see what is 
happening in the East and the West, we find 
that hypocrisy is being practised in the name 
of elections, religion is being imp.:>sed on the 
State, people are revolting against it, students 
have come out on the roads in protest and 
people are cr~ating a hue aod cry that they 
should get democracy of their kind. Today 
everyone wants that our religious places 
should be separated from politics and people 
are not exploited. If all such happenings 
are brought to an eod then our country will 
prosper and its unity and integrity will be 
strengthened. 

With these words I would like to request 
the hoo. Members that this Bill should be 
passed unaoimously in the interest of the 
nation. 

SHRI SHAMINDER SINGH (Faridkot): 
Mr. Chairman, Sir, I want to submit whether 
you have thought about the consequences of 
the politics of the kind proposed to be to 
played? I feel that Lord Rama will be 
edged out leaving Ravana in thf' arena have 
a free pIa y and if you want to corner Rama 
then ... (Interruptions). 

MR. CHAIRMAN : You put your 
questions. Please do not deliver a speech. 

(In'erruptions) 

S. BUTA SINGH: Sir, the whole 
country knows and even the world has come 
to know tbat the Government has thrown 
Ravana out of Harmaodir Sahib and Rama 
is making worship there today. 

[English] 

MR. CHAIRMAN I find Sbri Vijoy 
Kumar Yadav, mover of the Statutory 
Resolution, is Dot present in the House. 
So, 1 aha)) put the Resolution first to the 
vote of the House. 
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Tho question is : 

"That this House disapproves of 
the Religious Institutions (Preven-
tion of Misuse) Ordinance, 1988 
(Ordinance No. 3 of 1988) pro-
mulgated by the President on the 
26th May, 1988." 

The motfon wal negatived. 

MR. CHAIRMAN: Now, I shall put 
the motion for consideration of the Bill to 
the vote of the House. 

The question is : 

"That the Bill to prevent the misuse 
of r~ligious institutions for political 
and other purposes, be taken into 
consideration ... 

The motion was adopted. 

MR. CHAIRMAN: The House WIJI 

now take up Clause-by-Clausc consideration. 

Clause 2 

(D~flnit;ollS) 

SHRI G.M. BANATWALLA (Ponnani) : 
StT, I beg to move: 

Page 2, lines 5 and 6,-

omrt "or any cause, issue or question of 
a political nature" (1) 

Page 2, lines 4 to 6,-

for ·'includes any activity proII¥>ting or 
propagating the aims or objects of a 
political party or any cause, issue 
or question of a political nature" 

Subatilute "means any activity in support 
of a political party" (12) 

S. BUTA SINGH: Sir, I beg to move : 

Page 2,-

lor lines 23 to 2S, substitute-

·(f) "religious institutiQn means an 
institution for the promotion of any 

religion or persuasion, and includes 
any pJace or premises used 8S a 
place of public rel'gious worship, 
by whatever name or desipaUOn 
known: (16) 

. SHRf SYED SHAHABUDDIN (Kiman-
ganj): Sir, I beg to move: 

Page 2, lines 4 and 5,-

for "promotion or propagating the. aims 
or objects" 

subsl;tute-

"in support" (17) 

16.00 brs. 

MR. CHAIRMAN I shall now put 
the Amendment moved by Shri Buta Singh 
to the vote of ttc House. 

The question is : 

"Page 2,-

for lines 23 to 2S, subslitute-

'(0 "religious institution" means an 
institution for the promotIOn of any 
religion or persuasion, and includes 
any place or premises used as a 
place of public religious worship, 
by whatever name or designation 
known.''' (16) 

The motion was adopted. 

MR. CHAIRMAN: I shall now put 
all other Amendments to the vote of the 
House. 

Amendments Nos. 1, 12 QJld 17 were 
put Qnd negatived. 

MR. CHAIRMAN: The question is : 

"That Clause 2. as amended. stand 
part of the Bill." 

TIl, motio" was adDpled. 

Claue 2, liS lUIIerttltrd, WIU atItI«l 
to the Bill. 
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MR. CHAIRMAN: Mr. D.B. PatH is 
not present. Mr. 'Indtijit Gupta. Now 
aause 4. 

S. BUTA SINGH 
finished .... 

This can be SHRT INDRAJIT GUPTA·: I am not 

MR. CHAIRMAN : If the House 
aBrees, we can. 

SHRI INDRAJIT GUPTA: Let it be 
finished and then tbe discussion can be taken 
up. 

SHRI THAMPAN THOMAS (Maveli-
kara): Let tbis Bill be finisbed. 

MR. CHAIRMAN: The House will 
now take up a ause 3 of the Bill. 

Clause 3 

(Prohibition of use of religious ilUtitutions 
for certain purposel) 

SHRI SYEO SHAHABUDDIN: Sir, 
I bca to move : 

Page 2, line 27,-

f", "any premises belonging to, 
or under tbe control of, the 
institution-" 

substitute "its premises" (2) 

Page 2,-

(i) omit lines 2 9 to 3 6 

(ii) line 3;, fo" "(f)" substitute "(b)" 

(iii) omit lines 40 to 47 (3) 

MR. CHAIRMAN: I shall now put 
Amendments 2 and 3 moved by Shri Syed 
Shahabuddin to the vote of the House. 

A.mendme,,:S Nos. 2 and 3 w,re put 
and negatived. 

Mil. CHAIRMAN: The question is : 

- "That Clause 3 stand part of the 
Bill," 

The motion wa, adopted. 

CltJIIIe 3 was add,d to rhe BUI .. 

moving my Amendment No. 21. 

MR. CHAIRMAN: The question is : 

"That Clause 4 stand part of the 
Bill." 

The motion WQ3 adopted. 

Clame 4 was added to 'he Btn. 

MR. CHAIRMAN: The question is : 

"That CJau~ 5 -stand part of tbe 
Bill." 

The motion K'a$ adopted. 

Clause 5 was addld to the Bill. 
r 

Clause 6 

(Prohihition of religious fora for 
propagaling political iciea() 

SHRI INDRAJIT GUPTA: Sir, I beg 
move: 

Page 3, (i) line 14,-

for "6." subslllllle "6. (1)" 

(ii) after line ] 6, i.nsert-

"(2) No poJiticaJ, religiouc: or other 
organisation apart fcom the 
persons eotru~ted with 
management of the religious 
institutioo, shan be allowed 
to run an office within the 
premises of tbf institu· 
tion."(22) 

I would like to know why they object to 
this. I have already explained in my speecb 
that no organisation eXCtpt the Commi ttee 
in charge of that institution should be per-
mitted to have an office inside the premises. 
Have they any objection to tbi$? I do not 
know why tbey are objecting to tbis~ 

S. BUTA SINGH: The Idea is quite 
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good. As I have promised, we are coming 
forward with a comprehensive Bill when all 
these things can be considered. 

MR. CHAIRMAN: I shall now put 
the Amendment moved by Sbri Indrajit 
Gupta to the vote of the House. 

,4mendment No. 22 was put and negatived. 

MR. CHAIRMAN: The question is : 

"That Clause 6 stand part of the 
Bill." 

The motion was adopted. 

Clauu 6 was added 10 the Bill. 

Clause 7 

(PenaltieJ) 

MR. CHAIRMAN: Now Clause 7. 

Shri D.B. Pat ii-Not present. 

SHRI G.M. BANATWALLA: I beg 
to move: 

Page 3, line 17,-

after "contravenes" insert-

"knowingly and wilfully" (13) 

Let us not to be so harsh upon the poor 
managers of the religious institutions. He 
would be helpless in various situa.tions and 
in spite ot helplessness, he will be so punis-
hed. Therefore, this is a safeguard that is 
added that only when the manager witfuJ1y, 
intentionaHy, knowingly alJows to these 
things. only then he can be punished. But 
unless he is wilfqlly, knowinaly a party to 
the act, bow are you going to haul him up ? 
By asking him to inform the police and 
making him an informer. in that case, he 
he will risk his life. I am saying this in the 
context of what is happening in Punjab. 
There is no such thing as far as Masjids or 
Mosques are concerned. But think of that 
also. If he thinks of informing the police 
ove, there, he risks his life. So, don't come 
so harshly upon the poor employee, an 
ordinary employee of the reliaious insti-

tution. 

S. BUT A SINGH: the hon. Member 
is a very eminent lawyer. Unless the 
responsibility is fixed, how can you leave it 
to him. If there is a genuine case where 
wrong has been done, the person c:an come 
to the court aod express his side' of the 
picture. The court will take care of him. 

MR. CHAIRMAN: Now I put amend-
ment number 13 to Clause 7 to vote. 

Amendment No. 13 WtU put and negQtived. 

MR. CHAIRMAN: The question is: 

"That Clause 7 stand part of the 
Bil)." 

The motion was adopted. 

Clause 7 wtU addtd to the Bill. 

Clause 8 

(Disqualijicatiov 0/ persolU convicted 
or charge-sheeted IInder this Act.) 

MR. CHAIRMAN: Now Clause 8. 

Sbri D.B. PatH-Not present. 

SHRI G.M. BANATWALLA: I beg to 
move: 

Page 3,-

(1) Oml, lines 28 to 34 

(ii) Page 3, line 36,- . 

Omit "or restrained under sub-
section (2)" (14) 

Page 3, line 37,-

Omit "or restraint" (J 5) 

SHRI SYED SHAHABUDDIN: I bq 
to move : 

Page 3,-

Omit fines 28 to 34. (18) 

Page 3, line ),6,-

Omit "or restrained under sub-
section (2)," (19) , 
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MR. CHAIRMAN: You cannot move 
AmeodmeDt Dumber 20 as it bas been moved 
by Mr. BanatwaUa as Amendment number 
IS. 

SHRI SHANKARLAL (Pali): I beg to 
move : 

Page 3. line 26,-

Omit "for a period of six 
years" (24) 

MR. CHAIRMAN: Should I put all 
the amendments together? Now I put 
amendments number 14, 1 S. 18, 19 and 24 
to aause 8 to vote. 

Amendments Nos. 14, 15, 18, 19 

and 24 were put and negatived. 

MR. CHAIRMAN: The question is : 

"That aause 8 stand part of the 
Bill." 

The motion )l,as adopted. 

Clau..~e 8 was added to t.'re Bill. 

MR. CHAIRMAN: Now Clause 9. 

Shri D.B. Patil-Not present. 

MR. CHAIRMAN: The question is : 

&'That Clause 9 stand part of the 
Bill," 

TM motion war adopted. 

CltIlUe 9 was atkkd 10 the Bill. 

MR. CHAIRMAN: The question is: 

"That Clause J 0 stand part of tbe 
Bill." 

The f1!Otion waf adopted. 

elaine 10 JVQ8 added to the Bill. 

MR.. CHAIRMAN: The question is : 

-that Clause I, the Eaactin. For-

re. Accilkllt 10 26 DN 
/Jangalore- Tr/vandrum 
Exprell 

mula and Long Title stand part of 
the BiJJ." 

The rnotlon was adopted. 

Clause 1, the Enacting Formula and 
the Long Title "ere added to tM 

Bill. 

S. BUTA SINGH: I beg to move: 

"That the BiJJ, as amended, be 
passed." 

MR. CHAIRMAN: The question is : 

"That tbe Bill, as amended, be 
passed." 

The motion Mla.r adopted. 

Sarvashri Ebrahim Sulai11fQ1l Salt MId 
G.M. Banatwalla then left the House. 

16.10 brs. 

DISCUSSION UNDER RULE 193 

[English] 

Accident to 26 ON Bangalore-Trivandrum 
Express between Sasthankotta and 

I Perinad stations of Southern Rail· 
way on 8tb July, 1988. 

MR. CHAIRMAN: The House will 
now take up discussion under Rule 193 
regarding the acci4ent to 26 ON. Bangalore-
Trivandrum Express OD 8th July, 1988. 
Shri Indrajit Gupta will initiate the debate. 

SHRI INDRAnT GUPTA (Basirbat): 
Mr. Chairman, it is my pa;nful responsibility 
to have to initiate tbis debate which con. 
c!rns one of the worst railway disasters io 
history. And what is more tragic Is th~ 
fact that-I am not blamiDl anybody for it 
-after such a major diaaster the Lok 
Sabha bas got round to discuss it more thao 
one month after the accident toot place. 
During tbis ODe month tbe inquiry which 
bas been set-up as usual by the Railway 
AdmiDiltration-the statatory fnqufry-
must be proceediDl. We do not Jet aDY DeWS 
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about it and we will not get any news either 
because the findings of tbese inquiries are 
always treated as confidential. Wby 7 I 
40 not know. When disasters or accidents 
take place in the airlines and the inquiries 
are held the findings of the in quirks are 
made known to the country and the people 
but only in the case of the Railways the 
findings of such inquiries are treated as 
completely secret and confidential. This is 
something we have inherited from the British 
days and we do not want to give it up. I 
think this is a very anomolous position and 
an undesirable position and Government 
should consider changing it. What is there 
to be so hush hush about it. What led to 
this disaster should not be hidden from the 
country. People who have suffered in this 
accident most of tbem belong to Kerala 
State. I think on behalf of the whole House 
you will from the Chair also convey to them, 
their relatives and friends oW' wholehearted 
sympathies and condolences though it is a 
bit late in the day. 

The other difficulty is that since this 
inquiry is going on, I presume, the Minister 
can avoid many questions and many pro-
blems by saying tbat since the inquiry IS 
going on he does not want to say anything 
which may prejudice or influence that 
inquiry. Therefore, when we speak about 
this disaster we have per-force to deal with 
some general aspects of R3i1way safety with-
out being able to accurately pinpoint what 
was the cause of the disaster on that day 
when these bogeys derailed and fell into the 
Ashtmudi lake. Unfortunately when the 
Commission comes to its findings we will 
not be able to know that also. So we are 
in a kind of a black-out about the number 
of casualitics. The non. Minister in his 
statement made bere on 27tb July had said 
that lOS persons lost their lives. S 1 sustalned 
grievous injuries and I SO sustained simple 
injuries. Judging from the different reports 
appearing in the Press-certainly this matter 
can be checked from tbe survivors and from 
the members of tbose families who have Jost 
some of their relatives-and if a careful 
check up is done 1 apprehend the figures that 
he mentioned here will turn out to be very 
much on the Jow side. 

Possibly, the fiaure will certainly be over 

200. Now .. Sir, we are supposed to discuss 
what this accident was caused by. We are 
not technical people, of course, on this side 
of the House nor for that matter, are they 
technical people on that side of the House. 
So, we have to adopt a common-sense point 
of view. 

The other day, on the 8th of this mon"', 
in reply to a starred question 165, put by 
Shrimati Kishori Sinha. a reply was given 
by the hon. Mmister for Railways. 1 am 
quoting two sentences from thaf reply: 

uThere is no railwa y bridae which 
is consiaered unsafe (or the traffic 
carried." 

This is a very categorical statement whic:h be 
bas made. Of course. I don't mean to 
imply that in this particular accidcDt it was 
the bridge which gave way or the bri. 
collapsed. There is no evidence of that. 
But the train was passing over this bri"-t 
when it was derailed. As you know, Sir, 
the engine and the coach behind tIris 
managed to get across the bridge in a 
derailed condition. But tbey were there and 
two coaches right at Lhe back were also on 
the track or just off the track. They were 
there. But all the seven or eight coaches 
in between feU into this )ak~. 

In reply to that question, the Minister 
also said: 

'"The majority of bridges on Indian 
Railways &n! Ofti' 25 years old and 
in sound condition." 

I have no way of challenging this. 'Over 25 
years' may mean 40 years, 50 years also. 10. 
that cue, if these statements of the Minister 
are to be accepted, I would like to beain by 
miDi him a question. H no bridie il 
unsafe. if all bridaes are in sound condidon. 
then what is meant by the expression 
'distressed bridaes'? We find in railway 
publications and journals also that there are 
a number 0( bridaes wbich are considered to 
be distressed bridges. What are thoy 
distressed about? They arc very safe. 
1bcy are in sound condition. Nobody 
should be distressed about them. 

I would like to know from him wbat 
exactly is the mcanina of this cdistreaecl 
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bridges' and how it taUies with the reply 
which he gave to the question which I have 
just quoted. 

I wou1d also like to know whether this 
particular bridge-over which this Bangalore-
Trivandrum Express was going-is one of 
the bridges which is included 10 this distres-
sed category. This information, I am 
seeking. 

Sir, in 25 years or more. everybody 
knows that the speed of trains bas increased 
greatly. If )'ou go back further than 25 
years~ trains we:e hauled in those days 
mainly by stea'l:n engines. Now they are 
being hauled either by· diesel engines or 
electric engines. The speed has increased 
very much and the density of traffic has also 
iDcreased very much. The bridges are the 
aame old bridges. About tbe track, I am 

..coming to that a little later. But I would 
lite to know from the Minister whether 
tJacre are any speed rest:-ictioDS. When the 
train approaches the bridge or actually when 
it,.is crossing the bridge, are there any speed 
restlic!ions laid down 1 And in the case of 
this particular bridge, was there any speed 
restriction? I can't ask him whether the 
driver exceeded that restriction or not 
because he won't be able to reply. If he 
replies, then that poor driver will be hanged 
straight away. There won't be any com-
mission of inquiry. But I am asking him 
whether there i. any speed restriction or not. 
I cannot forget, Sir, that dUling the monsoon 
period, we have had a number of accidents, 
in the past, on tbe bridges. 

On the 6th June, 198 J, the Samastipur-
Barabanki passenaer train pJunged off the 
bridge into tho Kosi river killing 270 people. 
That was also otT the bridge. On the 6th 
Auaust, 1986, the Down Amritsar-Tata 
Express fen .oft' the bridae in Palamau killing 
52 people. .In July, 1987 the Dakshin 
Express capsized on a ftoodcd bridge; sixty 
people were killed. Then 1 may take you 
back a bit further in history to September, 
1956. That was the accident at Mebboob-
napr which led to the vo1untary relianation 

I of the late La) Babad ur Shastri, wbo was 
then the Railway Minister and who took the 

moral responsibility for that disaster. This 
was caused by a brea~h of the approacb 
embankment to the bridge. Heavy rains-, 
had taken place, heavy rains had caused tbe 
breach of this embankment' and the bridge 
had ct'lJapsed. There was the same statutory 
railway inquiry. The long and short of its 
finding was that nobody is to blame. More 
or less, that is what they said. Why I am 
pointing this out is 1hat afrer the statutory 
railway inquiry into the Mehboobnagar 
accident, another one-man Commission 
consisting of Justice S.t.T. Desai was set up 
to hold a judicial inquiry into that accident. 
It is not as though this railway inquiry 
cannot be supplemented or forrowed up, if 
necessary, by a proper judicial inquiry. I 
do not have very much confidence in the 
confidential inquirj~s by railway people lor 
obvious reasons. The public at large feel 
that the whole thing wiJI be hushed up and 
nothing win come out. Justice Desai who 
held that enquiry report held the Central 
Railway adminisirators and Chief Engineer 
to be responsible for their failure to provide 
a bridge opening which was adequat: for 
discharging the flood waters caused by heavy 
rains. That was his finding. What happened 
after that? The Government of India 
disagreed with this finding on the ground 
that these are very highly technical things; 
a technical assessment is necessar y which 
perhaps the Judge was not in a position to 
do, and so that was the end of that. The 
only casualty was Lal Bahadur Shastri, the 
upright man as he was, and he volunteered 
to resign and went out. 

I do not have much to say. After all 
what can one SBY on this? The bridge No. 
19 was not at fault. What about tracks '1 
Before I go on to that, there is one question 
which I woutd like to ask. Is it not a very 
strange thing that tbe Commission of Rail-
way Saftty fanetiolls under the Ministry of 
Civil Aviation and not under the Ministry of 
iaUways? What is tbe logk: tebind it '1 
The Ministry of Civil Aviation does not 

" foUow tbe norms of tbis Commission. When 
the plane accidents tak~ place, they do not 
bold this kiDd of confidential inquiries; that 
it done publicly. If in tbe case of Mehboob-
napr, nothiDa came in the way of appoiatina 
a judicial inquiry in addition to the railway 
inquiry. I want to kno~ why in this parti-



I 

429 Dlle. UNler RIlle 193 SRAVANA 20, 1910 (SAKA) 
rI. Accltienl to 26 DN 

Disc. Under Rule 193 430 
re. Accident 10 26 DN 
Bangalt11'e-T,I,antirum 
Exprels 

Ballla/o,e-Tr/,aflllrum 
Expres, 

cular case, sincc people arc very much 
agitated and distressed at what has 
happened, why can't a judicial inquiry be 
set up? 

Let this enquiry be completed. Let us 
see, because we won't know what the result 
is. Nobody will know. Will that satisfy 
the people in thIS country 1 

Sir, many commissions have gooe into 
the various aspect of railway safety. Ther~ 

is one Sikri Commission. He was an emi-
nent judge of the Supreme Court. Tbere 
was a Wanchoo Commission. They have 
made very important recommendations and 
findings. They have suggested that the 
brake power of the locomotives is not always 
adequate and that certification is necessary 
which is not always done to certify that the 
brake power should Dot be less than 85 per 
cent. And there should be a periodical 
inspection. I cann't ql..ote their reports, 
but they made all these recommendations 
because they find that L'1.my of these pre-
cautions are not always scrupulously adhered 
to. 

Then there is the que~tion of defective 
coupling of coaches. Now. the reports are 
coming in the papers and I think the MlDis-
ter has also said, or perhaps he has not said 
because he is a very cautious man, that It 
was perhaps due to the sudden application 
of brake by the driver. The tl ain was go-
ing at fa;rly high speed, I do not know what 
speed. I do not know whether there was 
speed restriction. Anyway, the driver was 
supposed to have suddenly applied the brale 
and that lead to thIS kind of derailment. 
Now, I want to know '" hether the trach 
and the bridges. the bridges mainly, and 
also the &ignal o~tcm are bC3fing more 
load than they can actually take. I am talk-
ing in general. Sir. I cJnn't talk what 
bappened there. 

There is a craze for runniog fast and 
superfast trains. Unforlun3telv m""st of 
them run tate. only the superfa~t surcharge 
is collected from us. The tr:tin very often 
does Dot arrive on time. That is tbe e~­
periencc of tb~ t'1!0[')k \\}l{) trl\<('l b~ Rnj-
dbani Express between Howrah and Delhi. 
But the poiDt is that this craze for running 

fast and super fast trains is all right provid-
ed it is not on out-moded tracks, the tucks 
which are badly in need of renewal, the 
tracks which are suffering from hacturCJ, 
what are called hairline fractures which are 
not visible to tbe naked eyes but are danger-
ous. So~ I should say that the safety of 
the passengers on the bulk of routes may 
bave been given lower priority th&n provid-
ing comfort to upper-class passengers on the 
major trunk routes. the routes linking IRlhi 
with Calcutta, Bombay and Madras and all 
that. There are these superfast tains runn-
ing very Cl'n "ortably though they may Dot 
arrive on time. Have the tracks been re-
newed? How much of the tracks have 
been renewed and how much. remained to 
be renewed? 

I was told some months ago, I cann't 
vouch for tbe hundred per cent reliability of 
the report, that some group of foreign rail-
way experts who had come to our country 
expressed the opinion that in their country 
if trains were made to run at the speed at 
which Rajdhani Express runs on tracks like 
we have got, they win never take a risk like 
this because anything might happen at any 
time. 

SHRI H.A. DORA (S~akulam): God 
is there in our cOUDtry, otherwise, these 
trains should not run on these tracks. 

SHRI INDRAJlT GUPTA : Sir, the 
Silri and the Sarin Committee accused the 
railways of not giving necessary priority to 
the maintenance and renewal of track and 
other assets. So. there are heavy aa.:ars of 
track renewal which of course during the 
Railway Budget discussion every year we are 
told that it is due to the lack of resources, 
There is a bacllog which has tc !:! mlde up 
gradually. That is what we are told. But 
the point is from the safety poin t ::-f view 
wha t are the implications of this ? 

Higher speeds and heavier axle Joads 
constitute a major risk on these f r 3ctured 
rails and distressed bridges. I confine myself 
to these two things, viz. fractured nils which 
are badly in need of renewal and secondly. 
what are caned in railway terminolO!y. 
'distressed~ bridges. Obviously, we do Dot 
cx~t miracles. We do not expect tbat 
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throughout the country. you can overnight 
tenew tracks and everything, Tbe point is 
not that. The point is, so long as we have 
lot these weaknesses in the infrastructure, 
how we are going to ensure the safety of 
these trains running at very high speeds with 
huge loads. 

Derailment of goods trains is very very 
frequent. You can say that it does not 
matter because no human life is lost. But 
on the Eastern Railway stretch, lx-tween 
Mughalsarai and Kanpur and Mughalsarai 
and Tundla. invariably on two or three days 
in a week, tbere is a derailment of goods 

,trains which sometim~ succeeds in ~oc\dn, 
the main line and delays the trains. Why is 
it happening very often? 

Now, I just want to conclude by suggest-
ing two causes which may be operating. 
One is the fact that the work is being handed 
over to private contractors. As far as we 
know from the workers and employees tbem-
selves, the maintenance work Oil the tracks is 
being gradually and consciously handed over 
from the departmental workers to private 
contractors in many places. I would like to' 
know to what extent you are doing that. 
What is the policy behind it? As far as we 
understand it, this is a part of the so caned 
economy drive of the Central Government to 
act rid of aU those permanent Class IV 
pngmen of the P.W. Department who have 
been doing this work of maintenance from 
the days of the British. Of course. they do 
it manually. But they are very experienced 
peo;>le and nobody has ever complained that 
due to some negligence or ineffiCiency of these 
gangmen, some serious accident has taken 
place. And tbey \Vork in extremely difficult 
conditions. They go about on the track in 
the scorching sun during rains and winter. 
patroll ins stretches of track allotted to them 
and they have always been congratulated for 
doing an excellent job, 

I want to know whether the Railways 
have adopted the policy of araduaUy living 
this work to tbe private contractors. For 
~mpJe. wbat was tbe position here in 
~raia? I raise this point because our 
expcrlence tells us that .llailway coatractot ... 

or any other prive contractors wbo are out to 
mako a fast buck wiJI never d~/ the work pro-
perly and thoroughly. It is liMe MI, Bhagat's 
handpumps in the Trans-Yamuna colonies, 
where they were paid for sinking tbe pipes 
down to 40 feet but later on it was dis-
covered that they were sunk at a depth oC 
just ten feet. People are now dying of 
cholera right and left. This is the way tbe 
contractors work. I would strongly oppose 
such a .,olicy. It is not only the maintenance 
of . tracks. I know it is being done in other 
departments also, even in the worksbops 
where overhauling and repairing of w41gons 
and coaches take place. A big part of the 
work is ,being handled over to private workers. 
I think this will have a very harmful effcct 
on tbe efficiency and quality of the work. 

Secondly Sir, for some yeals now, in the 
name of modernisation and new technology. 
we know that some machines which are 
callt.d tamping machines or plassermatic 
machines are being used for checking the 
track. These machines are brought, perhaps 
not in large numbers, lometimes from Ja pan 
and sometimes from West Germany. These 
machines run along the track by themselves 
and they are supposed to do automatic 
mechanical maintenance. I would Iik.e to 
know whether the performance of these 
machines in our Indian condi tions has been 
thoroughly reviewed and studied or not. To 
what extent are they being used? The Minis-
ter should tell us whether their performance 
is found to be satisfactory or not. Or is it 
just a sort of modernisation fad? Where 
tracks are concerned, any kind of latitude or 
laxity should not be permitted btcause it 
ultimately concerns the safety and lives of 
our passt"ngers. 

So, I accu~e this Government firstly of 
not giving us any information at aU. Even 
before the Commissjon of 'Inquiry started to 
work, no fa~tual information was given. All 
that we have been given is contained in this 
statement made here in this House. I t con-
taiDS nothing except how many ministers 
rushed there frolD Delhi, how many high 
railway ofticials rushed tbere, when tltey 
rushed there and so (In and so Corth aDd the 
(act tbat some amount of ex-gratia relief 
was given to the 'Victims. Now I read in 
tl\c papers tblt aboUt one JUb. ruprcs is 
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going to be arantcd to the family of each 
deceased person. By the way, what is the 
rate of compensation given to the victimc; of 
air accidents? Certainly, it is not less than 
a lath of rupees. But generally, victIms of 
railway accidents have always traditionally 
got much less compensation than those who 
are killed in air accidents. For example, 
what was the compensation given to the 
victims of that ill-fated Air India Jumbo 
which was damaged by an explosion, off the 
Coast of Ireland and which crashed into the 
ocean ki1ling the entire crew and the passen-
gers? I would like to know the amount 
paid, of course not from this Minister, but 
as a matter of comparison. How much 
compensation was paid to the deceased in 
that case, or in any other major air accident '? 
I think, there is a big discrimination, rather 
a big gulf. between the victims of railway 
Decidents and air (lccidents. Considering also 
the tragic circumstances of the case, they 
should be dealt with more liberally and more 
handsomely. We cannot bring them back 
from the depths, but at least some solace 
and some relief to the people of Kerala who 
have suffered in this horrible disaster should 
be provided. And it is the Government of 
India's re!:ponsibility. 

So, with these few words. I move this 
Motion and I hope that the House will 
generally press for more IDformation and for 
points which wiJ] not hamper the inquiry but 
perhaps help the Inquiry Committee. 

SHRI MULLAPPALLY RAMACHAN-
DRAN (Cannanore): Mr. Chairman. Sir, 
July 8tb was a black Friday so far as Kerala 
is concerned. It was 0:1 that day, nine 
coaches of the ill-fated Island Express run-
ning from Bangalore to trivandrum had 
plunged into the Ashtamudi Lake resulting 
in the tragic death of 105 persons and leaving 
another 1 SO or so badly injured. This grue-
some accident has sent waves of shock 
across the country. 

Before I begin. I make use of this oppor-
tunity by paying my homage to those people 
who have lost their precious lives in thIs 
gruesome accident. 

PROF. N.G. RANGA (Guntur): On 
bebalf of all of us. 

SHRY MULLAPPALLY RAMACHAN-
DRAN : i also make use of this opportunity 
to convey my deep sympathies and condo-
lences to tbe berea\'l!d famIlies. It is my 
privilege to compliment tbe commendable 
service rendered by the locals especially the 
bold and adventurous fisher folk of the loca-
lity who even at the risk of their lives had 
saved hundreds of people who were involved 
in this tragedy. J sincerely hope tbat this 
discussion will not end as a ritual, as in the 
case of other discussions on similar subjects. 
I fervently hope that the hon. Minister will 
take note of the points raised by the bon. 
Members in the Heuse and I hope he will 
take effective steps in this direction. 

] take pride in the fact that we have a 
very dynamic and smart Mmister at the 
helm of affairs of Railways. 

I appreciate 'his willingnesSlte tender his 
reltignation in the light of this tragedy; and 
I understand the philosophy behiDd such a 
move. But I am constramed to say that 
what is reqUIred is a fresh and bold initiative 
to prevent future recurrence of such incidents. 
Accidents may occur due to many a reason t 

and it is for the Ministry to Identify the 
reasons and take preventive and deterrent 
steps. 

The hon. Minister has stated at Quilon 
that the Chief Commissioner of Railway 
Safety is going to make a thorough probe 
into this affair. I am at a loss to understand 
what is special about this inquiry. As Mr. 
Indrajit Gupta bad rightly put it, it is only a 
statutory requirement. What is important 
is the findings of the inquiry, and the reme-
diaJ steps which the Mmister is supposed to 
take. Such inquiries conducted in tbe past 
go to show tbat these ;nquiries have not 
helped to fix the responsibility for such 
accidentc;. AU those inquiries go to show 
that they were probably ID!ended to cover up 
the exact truth behind these accidents. 

For example. Mr. Indrajit Gupta bad 
cited an example of the 1956 accident at 
Mahboob Nagar. After it. our hone Railway 
Minister Mr. Lal Bahadur Shastri bad tende-
red bis resignation. It is my strong sugges-
tion that if the Minister bas any sincere 
intention to make amends for this ghastly 
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accident, be should initiate a judicial inquiry 
by a renowned Judge. Then only will the 
people be satisfied, and the true facts brought 
to light. I do not think that there would be 
anything to be scared of in having such an 
inquiry. In the ultimate analysis I would 
like to say that it would only help the 
Minister, as also the people who travel in 
the trains. 

I wish to draw the attention of the 
Minister as well as the House to a very 
significant point. It is not a matter of mere 
coincidence that over the past two years, at 
least five goods trains have derailed between 
Quilon and Kottayam. Had these trains 
been passenger trains, I shudder to think 
what the consequences would have been. 
Here, I would like to know from the hon. 
Minister whether be is aware of these derail-
ments ; and if so, what were the reasons for 
these derailments, and what steps have been 
taken by the Minister to prevent future 
recurrences of such incidents. 

I would also like to kDow how mao y 
officers or employees of the Administration 
have been taken to task after these repeated 
five d~railments between Quilon and KoHa-
yam du' :ng the past two years. What expla-
nation can the Minister offer for these tragic 
incidents? The latest accident about which 
we are discussing now, has also occurred on 
the same route. I would like to enlighten 
this hon. House that people by and large in 
Kerala believe that it is :he callousness as 
well as criminal negligence on the part of 
Railways which is chiefly responsible for the 
accident which occurred at Perinad. If their 
doubts are unfounded, I request the hon. 
Minister to come forward and clarify his 
stand on the derailments during the past two 
years. 

Railways no doubt are spending crores 
of rupees for renovatioL as well as mainten-
ance. But, apparently, much remains to be 
done in this direction. One week before 
this tragedy. on the 30th of June, the Driver 
and the Guard of tbe Madras Mail had 
recistered a complaint with the Administra-
tion that there was an unusual jetk when the 
train had passed th~ bridge where the present 
accident hal occurred. I would like to know 

why, inspite of the warning given by tbe 
Driver and the Guard of this train, no froper 
action has been taken by the Ministry in this 
regard. 

It is also reported that the Driver who 
was running this ill-fated Island Express was 
not fully qualified to run the train. I do not 
know whether it is a fact or not: this Driver 
was working in tbe NagercoJ} area, and he 
was recently transferred to the Quilon area, 
and he was until then only running local 
trains as well as goods trains. 

I am told that he was not qualified to 
run express trains. Whether that matter is 
correct or not, I would request the hon. 
Minister to come forward and given an 
assurance that the valuable h\les of the train 
passengers would not be left to the mercy of 
sllch unqualified drivers. 

Another aspect that requires probing is 
the report of some of the survivors of this 
tragedy, that the train had been running at 
an enormous speed. Hopefully the M;nis-
ter will pay attention to this particular 
aspect. 

I am extremely happy to note that the 
hon. Minister Shri Madhavrao Scindia, as 
well as the hone Minister Shd Krishna 
Kumar, who is representing that constituency 
and tbe Parliamentary Affairs Minister Shri 
M.M. Jacob and also the hon. Health Minis-
ter, Shri Moti Lal Vora and others have 
rushed to the spot and supervised the rescue 
operations. I really congratulate them. I 
note with satisfaction tbat the Gov~rnment 
of India has offered Rs. I lakh ~ach to the 
families of the victIms. And, of course, this 
amount js double the amount tbat the Rail-
ways usually gave to tbe victims of railway 
accidents in the past. 

It is especiaUy gratifying to note that 
our beloved Prime Minister Shri Rajiv 
Gandhi has already offered Rs. 30 lakhs to 
the victims of this tragedy. I cODgratulate 
our beloved Prime Minister on behalf of the 
people of Kerala. Moreover. at tbe i~tancc 
of the Prime Minis~r, the Health Minister 
Shri Moti Lal Vora himself rushed to the 
spot and he went to almost all the hospitals 
and supervised the relief operations and he 
distributed medicines worth RI. S laths. 
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It may be noted that victims of this 
accident are mostly from poor families or 
below average families. Of course, the 
Government has given Rs. 1 lakh per victim. 
Bdt considering the pathetic financial situation 
of those poor people I request the hon. 
Minister to give or provide employment to 
any o~e of the family members of the victims. 
I am su!e that this august House WIll join 
me on this particular aspect. 

I have a hum8le suggestion to make to 
my friends sitting opposite to me. There is 
a tendency to pohticise gruesome accidents 
like this. 

SHRI H.A. DORA: It is not. 

SHRI MULLAPPALLY RAMACHAN-
DRAN: What compels me to make such a 
suggestion is the stand taken by the Kerala 
Chief Minister, Mr. E.K. Nayanar and hiS 
friends. The Chief Minister complained 
that he and his colleagues were not given 
proper coverage over the Television after this 
accident. What a tragedy ! A tragedy much 
bigger than the one which occurred at Perinad ! 
I want to say that it is painful to hear that 
such 8 statement was made by a Chief 
Minister like Mr. Nayanar at the site of 
such a tragic incident and that too in the 
midst of rescue operations which was done 
by people of all walks of life. 

It is still apparent that there is a delibe-
rale attempt to politicise the entire issue. 

It seems the Kera]a Chief Minister is 
authorising his agents to make coll~tions 
from Gulf countric:s. Nobody knows the 
bona fides of this action. I want to know 
from the hon. Minister whether he has 
authorised the Kerala Chief Minister to make 
collections in the name of those who have 
died in this accident. The hon. Minister 
may clarify his stand while replying to this 
debate. 

Before I conclude, I would once again 
request the hone Minister to make an objec-
tive study about this accident and do all 
tbat is possible to prevent the futUlC recur-
rence of such tragedies. 

SHRI THAMPAN mOMAS (Mavc1i-
bra); Sir, 8th July. 1988 was a day of 

sorrow and grief for the people of Kerala. 
where this accident took place, and also for 
the entire country. 

AN HON. MEMBER: For the entire 
nation. 

SHRI THAMPAN THOMAS: I too 
agree ; for the entire Dation. 

This accident teok place very near my 
constituency, only just 20 km. I was there 
in my constituency, when I heard that this 
accident took place, and rushed to the place. 
On the same day one of the young MLAs of 
Kerala was getting married and the entire 
Cabinet and also the MLAs and other public 
men were assembl~d there. All of them also 
rushed to the spot. 

Sir, I am not going into the details about 
what happened on that day. First of all, 
I take this opportunity to place on record 
my condolences along with other Members 
of this House to the members of the bereaved 
famiJy. 

I also place on record the contributions 
made by the local people in the rescue 
operations. 

ThiS accident is revealing certain facts. 
I agree with Shri Ramachandran on his first 
two points that it is the result of criminal 
negligence on the part of the Railway 
administration. Cr:minaI negligence on the 
part of railway administration, I do not 
think, the Government including the Minister 
can shirk the responsibility. Whatever 
things subsequently !lave done, donations, 
something like that, will not explain the 
position and will not relieve of the responsi-
bihty of the Government from this path. 

The track between Emakulam and 
Trivandrum is about 200 KMs. and it has 
been utilised more than 120 per cent. We 
are using it for many years together. Ten 
fast trains are operating everyday from 
Trivandrum. About fifty thousand people 
are travelling over this bridge, where this 
acci~ent took place. Ten long distance 
trains which go to Delhi, Bombay, Madras 
and Guwahati arc passing through this bridle. 
There is only one single track between 
Emakulam and Trivandrum. Sir, TrivaDd .. 
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rum is the capital of Kerala and it is con-
nected by one single track. The contribution 
of this Government towards Kerala in the 
improvement of railway for the past forty 
years~ I would like the Minister to account 
before the House. Britishers; when they 
were in power, have given railway upto 
Ernakulam. Because it was Madras Presi-
dency and connecting Madras, there was a 
broad gauge. I have seen this train first 
time in my life at the age of eighteen. I 
belong to that area. A metre-gauge line 
connecting Quilon and Ernakulam was given 
in the year 1958. Keralites are working in 
belhi. Even in the hon. Minister's office, 
there might be Kemlites working. People 
who are searching for job, have gone to 
Delhi, Guwahati and other parts of India 
from there. From top to bottom, they are 
mOving around. Lakhs of people are Hving 
outside Kerala and all these people W!int to 
travel. 

The maximum profit earned by Railways 
by way of passenger trains is from Kerala. 
There are big railway lines in these areas. 
H you take it on ratio basis per kilometre 
distance. the maximum profit earned is from 
Kerala. Because ten bains are running with 
full capacity. An people are travelling after 
taking tickets. How much tbey have con-
tributed? What the Britishers bad given 
plus what was given after 1958, was about 
1 SO Kilometre metre-gauge railway line. 
Subsequently it was made into single line 
broad-gauge in the year 1975. 

There j.s no double line track between the 
capital city and national capita) or elsewhere. 
The capital city is not connected by a double 
line. 

Now, Tuticorin Port has been expanded. 
When it expanded, goods traffic has also 
increased. One of the major ports now 
which is being developed into major port is 
Tuticori 1. I am told that six or seven 
Jumbo trains are passing through this single 
track everyday. Other trains are held up 
for the purpose of goods traffic. Then. oil 
refineries, oil tanken are movina around. 
A number of trains are moving in this traftic 
for Che purpose of goods tra8ic as weD as 

passenger traffic. Recently in the last 
Budget, six new trains wore introdu~ed frow 
that area to the northern area. 

And in these lines~ only one track has 
been maintained by the Government. May 
I know from the hon. Minister whether any 
steps ha ve been taken to develop this 
track? 

Six accidents have taken place within a 
short distance of 50 kms. within a period of 
one year. The main reason for this is 
improper maintenance of track system. 
There are novel methods for maintaining the 
track. But no such device is available on 
that track. Over and above that, there is 
a ban on recruitment. Workers are not 
there to maintain the tracks. The enquiry 
is gOing on and the reasons for the accident 
will be known later. But one of the reasons 
which is responsible for accident is the poor 
maintenance of the track. According to 
reports, the train was running at a speed of 
80 kms. That much speed is permissible 
on this track. And the de-railment has 
taken place before the bridge. It is also 
reported that some three or four days before 
this accident, some report was made about 
the track conditions by some other drivers. 
Looking into all these aspects, one can come 
to the conclusion that tbere is 8 gross 
negligence on the part of the Railway 
Administration. Therefore, the Railway 
Administration cannot escape from this 
responsibility. Therefore. the immediate 
requirement is that double lines are given 
and train facilities are streamlined and such 
other methods are provided there which 
would avoid future accidents. 

When we Jook at this problem we find 
that railway employees are made the scape-
goat for this accldent. That is not proper. 
The drivers are forced to work for more 
than 10 hours a day. There was an qrec. 
ment between the railway unions and the 
Railway Administration that tbey will not 
be forced to work for more than 10 hours 
a day. But in spite 0( that, because of ban 
on recrui~t and also the policies adopted 
by the Government, they are compelled to 
work for more than 10 hours. Is it proper'l 
la thl. C&IO, I am toJd the driYel'l were 
~ to work for more tbaD 10 botI1'I 
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that may be one" of the reasons for the 
accident.' Therefore, it is necessary that the 
railway administration must immediately 
iJllplement the agreement that was entered 
into with the recognised unions. 

There are certain automatic devic!s which 
have been developed by the railways them-
selves to find out the possibilities of raHway 
accident through some warning system. Has 
Government provided such automatic systems 
in that area ? 

I am told that about 20,000 kms. of 
railway track in India is not properly main-
tained. It is also in a renewable condition. 
What steps have been taken by the Railways 
to renew this track of about 20,000 kms. ? 
I am told that automatic signalling system 
has also not been provided there. 

More accidents take place because of 
unmanned railway crossings. About 1000 
railway accidents take place in a year because 
of unmanned railway crossings. For the 
purpose of reducing expenditure, the local 
bodies and local authorities are asked to 
bear the expenditure of manning the unman-
ned crossings. I think, the Railways them-
selves should take up this responsibility of 
manning the unmanned railway crossings in 
order to avoid accidents in such a large 
number. 

17.00 brs. 

There is a possibility of sab,1tJ~e on the 
railway tracks In various parts of the country. 
To avoid thst, is there a patrolling system 
provided? Earlier in 1977, when the Janata 
Party was in power~ there was a patrolling 
system of gunmen and RPF. Now that 
system bas been discontinued in order to 
curtail the expenditure. Also the fish-plates 
are setting removed. So, new systems and 
joints should be provided for these. WIU 
such thinss be done ? 

I am told that the sleepers provided for 
the railway tracks are not of good quality, 
they are of poor quality. What steps are 
the Government taking tu avoid future 
accidents, that should be revealed from the 
experieuce of this accident. That is one of 

my submissions. 

Secondly. as my friend Shri lndrajit 
Gupta has pointed out, the detail of this 
inquiry may not be available to us. Al! tbe 
papers connected with this inquiry should 
be placed on the Table of the House and 
also a judicial inquiry should be conducted 
into this matter. To avoid future accidents, 
that is a must. 

Shri La] Bahadur Shastri. by resigning 
and pinpointing the moral responsibility on 
himself, bad· shown that the officers are 
accountable. In this case wbo is account-
able? Finally you will make a driver or 
somebody like that a scapegoat and you will 
say that it was an accident which took place. 
I am proud today to say that Mr. Hegdc has 
resigned on the issue of telephone tapping. 
He has never said that it is the Chief 
Secretary who had sent the letter ... {Inter-
ruption..fl). He has taken up the responsibility 
upon himself. To pinpoint tbe responsibility 
and accountability on the officers, courage 
should be there to resign. It is reported 
that the hon. Railway Minister had tendered 
his resignation but the Prime Minister did 
not accept that. But it was his moral duty 
to have resigned. Then only the officers 
can also be made accountable. Other-
wise they will also find a scapegoat-
a driver or somebody like tbat-
and will say that it was an accident and 
nothing can be done in such cases. Liyes 
of lakhs of people lie in the bands of the 
Railways. Even I am to travel by train 
tonight. I do not know what will happen 
to me. Even I am in suspicion what will 
happen. So, if that is the case, it is the 
responsibility of the hon. Minister to assure 
the nation that the Indian Railways is safe. 
This accident has shown that the Indian 
Railways are not safe. So. the hon. Minister 
should tell the nation that by such and such 
action the railways are beiDa kept safe and 
will continue to be safe, or such and such 
actions will be taken to keep the railways 
safe. That is what I require in this matter. 
[Trans/Qt/on] 

·SHRI O.S. BASAVARAJU (Tumor): 
Mr. ChaJI'IIWI, Sir, 8th JuI,.. 1988 was a 

~Tbo .... was or_U,. delivered in KaDDada. 
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tragic day for the whole country. On that 
day the ghastly Railway accident took place 
at Peruman bridge taking a heavy toll of 
lives of more than hundred passengers. 

Every year about 30 to 40 accidents are 
taking place in the country and hundreds of 
persons are loosing their lives. Our Prime 
Minister and the Railway Minister have 
taken all steps for relief. But the crux of 
the matter is to go to the background of 
the accidents. If you look at the accidents 
that occurred during the Jast ten ye~rs. it 
will be clear that most of the accidents took 
place near bridges. Our colleague Shri 
Indrajit Gupta was mentioning about the 
construction of bridges. The Britishers had 
constructed several bridges in the country in 
the past. There is a vast difference between 
those bridges and the bridges that are 
constructed these days. 

In this particular accident, speed might 
have been the cause of the accident. Nine 
bogies were drowned in Asthamudi lake. 
Weak track might also have been the contri-
butory factor for the accident. Negligence 
on the part of the driver also might be the 
cause. The honourabJe Minister should 
go deep into the another and find the real 
cause of the accident. 

17.05 m. 
[MR. DEPUTY-SPEAKER in the Chair] 

During 1956 one fatal railway accident 
took place near Mehboob Nagar. After 
that there was another major railway accident 
near Hyderabad. 1987 was the year of 
railways accidents as there were a number of 
accidents. One accident occurred on 
9-7 -1987 • Trivandrum-Mangalore Express, 
Dakshin Express, Lucknow-Kanpur Express 
met with accidents and several persons lost 
tbeir lives in these accidents. 

I shaD not attribute the cause of accident 
to natural calamities. Accirlents due to 
natural calamities are very rare as far as my 
knowledge goes. It is the human failure 
which is responsible for most of the railway 
accidents. 

In my constituency once accident was 

averted one and a balf year ago. Due to 
the alertness of the Station Master and the 
driver the Bangalore-Poona Express wc:&s 
saved from a fatal accident. The train was 
stopped before entering the Station. If it 
had run four meters further the accident 
would have occurred and at least four bogies 
would have been derailed. 

The Railway administration is weak. 
The unions donot have co-ordination. These 
aspects have to be set right because lakhs 
and lakhs of people travel by trains daily. 
These passengers should not be frightened. 
They should have confidence in the RaHway 
journey. For Motor Vehicle accidents we have 
tri buna1s. I suggest that Railway accidents 
claim tribunal should be set up to help the 
affected rai I passengers. Air passengers are 
insured. Motor Vehicles are also insured. 
Similarly train passengers should also be 
insured. For this purposl! the Railways 
department can collect one per cent of the 
fare towards insurance. Insurance is very 
important afld very essential for all the rail 
passengers. 

There is one newly constructed unguard-
ed open bridge near Alamatti across river 
Krishna on Sholapur-Gadag section in Hubli 
Division of South Central Railway. This is 
the most unsafe bndge. Hence the trains 
that pass through this line are always late. 
I urge upon the hon'ble Minister to look 
into this matter immediately. 

The Contract0rs and the engineers who 
are responsible for construction of weak 
bridges and over bridges should taken to 
task. I have writt~n several letters to the 
hon'ble Minister in this regard but so far 
no action seems to have been taken. 

One bridge was inaugura ted in our Con-
stituency. The contractor had put my 
names on the foundation stone without the 
knowledge of the authorities. This bridge 
collapsed within one year of its opening 
ceremony. This is the fate of railway 
bridges. On other bridges even in the 
national highways crores of rupees are spent 
on their constructions and hence enquiry 
should be ordered about the such atOSS 
nealigence of the contractors and engineers. 
I hope the hon'b1e Minister to help the 
victims of the accident at As&bamudJ lake 
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in all possible maDner. I also urge upon 
tbe Minister to take steps to see that no 
such accidents occur in the country in 
future. 

Sir, I thank you for "givmg me this 
opportunity to speak and with these words I 
conclude my speech. 

[English] 

SHRI SURESH KURUP (Kottayam): 
Mr. Deputy-Speaker, Sir, the magnitude of 
the tragedy is known to this House, I may 
say. As was very well described by my 
hone colleagues who spoke earlier. 105 
people lost their valuable lives due to the 
negligence of the Railways. But for the 
timely intervention of the local fishermen 
and the leadership given by the authorities 
including the Chief Minister of the State 
who was on the spot luckily, the toll would 
have been much higher. 

Sir, this accident occurred four days 
after the accident involving the Siddbes-
wad Express and the Minar express 
on the Bombay suburb and exactly 
on the same day on which our Railway 
M1nister's pet train, Satabdhi Express, was 
supposed to start from the New DeJhi 
Railway station. That was postponed 
because of this accident. And this shows 
the priorities of the Railways. Now, the 
Indian Railways give preference to pomp 
and splendour at the cost of the safety of 
the passengers. Sir, these types of accidents 
are not occurring regularJy not because of 
want of any efficiency on the part of the 
railway authorities but because of the sheer 
luck of the passengers who are travelling in 
tbese trains. 

Sir, now an inquiry js being conducted. 
I know, these inquiry reports arc placed on 
tbe Table of the Housc. Some Members 
have mentioned that tbis is kept as secret 
but it is not so. Regularly, tbese reports 
are placed on the TabJe of the House and 
they are a public document. (Interruptions.) 

Now, an inquiry by the Railway Sufety 
Commissioner, as usual, is being conducted. 
I do not know what sort of an inquiry 

( report, they are going to give. The report 
IDI:Y be exonerating rigbt from the Railway 

Minister downward all the concerned officials 
and all the concerned persons who should 
take the moral responsibility. It may be 
like a Shankaranand Report, I do not know. 
But whatever may be the tone of the report. 
the general public in Kerala genuinely believe 
that this ghastly tragedy occurred only due 
to the negligence of the Railways to Kerala 
and especially to this part of KeraJa. I 
could come to t~t later. These types of 
accidents will occur again and again, if this 
negligence continues. Let us admit, first of 
all that the Railway Safety Commissions and 
also the Estimates Committee of this House 
have repeatedly pointed out about the 
urgency of properly maintaining railway 
track. I think in the last Lok Sabha, the 
Estimates Committee in which Mr. Bansi 
Lal was the Chairman, had done an elabo-
rate study and one of the most important 
points they had mentioned is that these 
tracks are not properly maintained. The 
Sikri Committee and the Sarjn Committee 
reports also point out tbat the Railways are 
not taking seriously this maintenance of 
tracks. Let us admit that. There are 
thousands of kms. of tracks wbich you are 
not properly maintaining. I think, KeraJa 
is the highest casualty in this regard. The 
Minister may deny that. A former 
Minister who was handling this Railway 
portfolio came to the accident spot. I do 
not know who authorised him to come there 
and he had the temerity to say, temerity to 
tease one of the Kerala State Minister who 
said that these tracks are not prop::rly 
maintained. He was teasing the State 
Minister in fron~ of the Press persons. He 
is none other than Mr. Jaffer Sharief. Who 
else can do tbat ? 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Who was the other Minister ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF nlolr-ORMATION AND 
BROADCASTING (SHRI S. KRISHNA 
KUMAR) : He was cantankerous. 

SHRI SURESH KURUP: Sir. multi-
million rupees investments are going on in 
the Railways. They say, it is for moderni-
sation of Railways. But they are not 
concerned about the track maintenance. As 
Mr. Tbampan Thomas bas rightly pointed 
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out, the density of traffic in this area is 
very high, especially from Trivandrum to 
Cochin. Now even the Railway officials 
admit that the traffic has attained the 
optimum level and it is only a single line 
there. 

It has been the consistent demand of the 
people of Kerala and aU the Govemments-
present and past-of the Kerala State that 
this track between Trivandrum and Cochin 
should be doubled but they are not taking 
it seriously. At least, after this type of 
accidents. I hope that the Railway Minister 
and the Railway Department will take this 
seriously. 

I understand that this track maintenance 
is given to private parties. When these 
points were raised in the other House, the 
hon. Minister denied them. But our 
information from the railway employees and 
also from some office-bearers of the railway 
union is tbat this track maintenance is now 
given to private parties, the replacement and 
tbe other various phases of this maintenance 
is given to private parties. 

I would like to know why this main-
tenance is takm away, why some important 
aspects of this maintenance are taken away, 
from the railway engineering department and 
given to private parties and why within a 
short span of two years. six accidents 
occurred, six derailments of the goods trains 
have taken place. Were these derailments 
enquired into and whether the authorities 
have submitted any report to the Railway 
Board here? Is the hon. Minister aware 
of it and whether any actiCID was taken on 
it? 

As regards the bridges. as comrade Shri 
Indrajit Gupta has pointed out. I do not 
know whether this bridge is considered a 
distress bridge or whether this bridge was 
under observation. 

I would like to know from the bon. 
Minister what was the condition of this 
bridge and whether this bridge was placed 
under observation, whether any speed limit 
W8I prescribed (or the trains whilo passins 
darouah this bridlO. 

In 1JlUY parts of our country. railinss 
are there on the side of the bridges. But 
we cannot find a sing]o railing by the siue 
of any of the bridges in Kcrala. I do not 
know why. This is one of the major 
bridges, Ashtamudi. I would like to know 
whether the railway would considel' putting 
railing at least on the side of the major 
bridges in Kerala. 

As regards the hogies, 1 do not know 
whether the hon. Railway Minister has 
travelled in any of the II Class bogies of 
any train. 

SHRI BASUDEB ACHARIA (Bankura) : 
Has he travelled by train at all ? 

SHRI SURESH KURUP : I have travel1~ 
ed both in II Class and I Class by the train 
Island Express. I would like to inform this 
House tha t the most dilapidated bogies arc 
&ttached to this Island Express. 

According to the railway authorities 
themselves, the life span of a bogie is 25 
years. The hon. Minister should inform 
this House how old were these bogies of 
the Island Express. It is the practice of 
the railway to give tbe most contaminated 
bogies to Kerala. Island Express is one of 
the very prestigious trains of the Indian 
railways and one should personally travel in 
II Class in that train to know in what sort 
of condition those bogies are. I say that 
the Island Express is the worst train. The 
hon. Minister should explain how much 
old were these bogies. 

Another information I want to get is 
whether the checking cf tbe brake system of 
the train is done properly by the Department 
and whether this checking was done to this 
particular train when it halted at Ernakulam 
Junction. 

I would also like to know wbether the 
driver was competent enough. I GO not 
know whether it is correct or not but there 
are rumours that this particular driver was 
not competent enough to drive an Express 
Train. I think that man was in utter panic 
situation. The Press reports indicate that 
the train was movins at a speed of 80 KM 
per hour and brake was applied suddenly 
and even the driver told some Press bpor_ 
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ten that he applied brake. He himself 
admitted d,.~. This appeared in the news-
.. a"n. The MiDls.er should cla'I'Y. 

In conclusion. I would like 10 mention 
tome pombo Qne of my hon. co'~a8~S 
on the other side menlion~d ahat the Kt>rala 
Chid MIDisttr and some OIMrs wert com-
plain'n8 about TV c:ovcralt ; whey wer: ,lot 
prOP" Iy aiwn proper cov~ra~ on tbe Door-
danMn. Nobody ha\ complained pbout 
that. We, on our part. art' nOI 10 partie"lar 
about our races appearinJ on thai idiot·box. 
BUI. J would like 10 mt'lltion one thm, here. 
The Rail"ay .~ inister and the Minisler .,r 
S'I'e for Informltion and BroadcasIlD, and 
also tbe HeaJah Manaster. an thC'se Ceon.,a. 
Minislerl. came lhen: ar'n some 10 or 12 
hour,. Almo't all the UiblMl M:nistt'ls In 
Iterala inc:ludlDl the Chtt'f Minht\!r Mre 
there in QUIIon at that time and ,hey had 
rushed to lbe spot .. . (IIIlnrupllOns) LUC'kaly 
the, were lbere. (J,,",rllpllon' ) 

SHU MULLAPPALLY RAMA-
CHI\JIIDRAN (CannanOle): The (hid 
Mlldster 01 Keral. has specifically made h 
dear at tbe Press Conrerence that he was 
Dot liYeD proper cowraae on TV. That is 
also tbere. That appeared in tbe MWS· 
papers. (lnlerruptwID) .. 

SHRI SURESH KURUP: Doordanbao 
wu Dot mentionina an)lblnl about the 
praenc:e of ,be Oid M",i~cer or bis Cabinet 
oal_tun. Do),oo thsnt II is not wortb-
mcotiooina? (/IIIBrllPtloll.) I would like 
to ., chat the TV Ind Doordanban arc 
aobod,·s 'amaly property. TIle Ch,d 
Minister of ,bac State IS entitled 10 act pro-
per COWnlae. The!e people show the reces 
or all .1Ine Central Ministers. 

SHRI S. KRISHNA KUMAR: Of all 
tile ChId MinlSten. tbe ChICf Mintstcr of 
kera.. is IItltinl the maximum c:ovenJ,C 
Oft TV in ,he realonal neW! bulletlM and 
current d.ir. pqrammes and we bave 
ttatistics to prove .hill 

SHRI O.M. BANATWALLA (Ponnant): 
Lef us la!k abou; ch.: Il'alelly falher lbaa 
the TV coveraae. (lnlerrllplions) 

SHRI SURESH KUjf.UP: We are not 
political vulture, 10 make ptll,'!cal ''3P1lal 
out of this. But I would hLe ICI J1lr)UOft 
about one a"pte! of Mr. Sc:mdta's ,laweIDen. 
tht're. WhlJe talldDJ to the t·re~5 Corres-
J:.,ndents the-re. he rdu!ed to mention one 
WOld abcut the Stale Admintstralltnl and 
the srrvlCrs lhey rendclt'd. You ~houkl 
compare it with BIhar. E~en the Tjme~ 01 
Indl8 wrote an edllOlial ynl'!.day. You 
should ,ead it. Those pt>Op!c wbo capsiud 
in ahat ra~cr in the Boa' haatedy tht're •• helr 
dt>ad • oches have nOl yet b«n fecover" d. 
You compare !hal wath Ibt dficaency 01 
the Administration in KeraLi. He could 
riot find a werd or pra:~ for the Chief 
M 'OIS1t'r of Knala or to the Adftfllul-
t:ation of Kerala. We do hot .. ant )0Ul" 
certificate. But ,ou ,hould at least show 
,uch nuties wl'kn you come 10 a Italic Jpot 
like thIS. Ihri Krishna Kumar had t_ 
temerity to sa)' lhat lhe !ten,", or tile 
CoJkctor .. ele mmtiOMd. Probably .. 
rna y be n:membcrina his lAS days. (l1II.,. 
I'IIpIIoII$ ) 

SHIU HARISH RAWAT (AJmora): I 
think Collectors are "J)rC1CJll.'ivcs or abe 
State O')vcrnment. (llllnnIP lOllS) 

SHR( SURESH KURUP: (doe-' 
WIIlt to mention that. 

THE MINISTER OF STATE OF THB 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCIND.,.,: I went 10 
Kerala not fa tndd'tlC an nt'-'etin. tea-partlel 
wuh tbe Ch,ef l'fan"ler 0( Ker.'il. I wmt 
there 10 do whal be,t W,d P "Ss'bIe in suda 
a trallC circumstance. A, rilr 85 tho 
AdlUlnlstration is a~rncd. I dId meotioll 
about it. 

SHRI SURESH KURUP: You should 
have the courte"y fO menltOfl ,hare 

SOME HON. MEMBERS: No. (/"'~- SHRI MADHAVRAO SCI'\IDtA: 
,..'.011$) did menliOtl about .ha •• 

SHRI SURESH KURUP: The people 
01 Kelata tnow who is ,cum. th: maJtimum 
co~raae· '. 

SHRI SURESH KURUP: Y,"u sai 
that th~ C,llle\.'lor was Imn(i~. (11IIft?-
"ptio,,~) After camina btck ~re. he enactecl 
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the drama of resignation. Who is account-
able for this? Who is responsible for this
type of a trage:dy? The pohtlcal leadership
should take the responsibility.

He enacted a drama ; he leaked to the
press. "I have submitted the resignation to
the Prime Minister, but the Prime Minister
has not accepted it". How can he accept
it? He is not owning moral responsibility
to any of the acts of omissions and com-
missions of his Party or his close colleagues.
He should follow the example set by his
- predecessors like late Shri Lal Babadur
Shastri whose son is sitting beside bim.

THE MINISTER OF 'STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI S. KRISHNA
KUMAR) : Sir, this major rail accident, this
heart- rending tragedy 'occurred at Peruman
bridge over the Asbtamudi lake, a site within
the parliamentary constituency which I
have tbe privilege to represent in this august
House. In fact, over one-third of the fatalities
- have been from Quilon constuuency, As the
people's representative, as the Member of
-the Lok Sabha directly concerned witb this
tragedy, I pay my respectful homage to those
who have lost their 'lives and express my
heartfelt condolences' to ,the bereaved
families.

In the afternoon of the 8th July when
news of this accident reached me in Delhi,
I immediately contacted the hon. Prime
Minister as' well as the Railway Minister.
.The Railway Minister was already engaged
in a meeting to mobilise the rescue operation.
I accompanied Shri Scmdia in an overnight
journey by a special plane to Trivandrurn,
in fact. in a 7 -seater plane. non-stop for five
"hours, as wailing for a bigger plane would
have entailed further delay for our journey.
I would like to thank my colleague, Shri
Scindia, for immediately rushing to the
accident site as well as for the able leader-
ship he had given to the rescue and relief
ooerations. Perhaps, as most of the hon.
Members r!ghtly pointed out, toe greatest
heroes who emerged from this
tragedy ale the local fi-herm en and other
adventurous youth of the locality who at.
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grave risk to tbeir own lives, would bave
saved not less than 200 passengers from tbe
jaws of death. ' I would also like to congra,
tulate the police, the fire force. the district
administration, the doctors, and the nurses i
under the State Government as well as the .
Railway, the Navy. the Armyand theotber
Central Government personnel who laboured
night and day for many days, uddc:~ the
most trying conditions in organizing tbe
rescue and 'relief opera'tions.' The interim
relief announced by the Railways for this
accident was double the rates whicb were
normally applicable hitherto, The ~ailway
Minister has already announced a ccmpen- '
sation of about a ,Iakh of rupees to; every
bereaved family. I WOUhl like to thank the
hon. Prime: Minister (or promptly relcllsina
and making available to the Chief. Mmister
of Kerala Rs, 30 lakhs ·from tbe Prime
Minister's Distress Relief Fund, AIt9~ether.
each of the bereaved families would be
getting about Rs, 1,30,000 which, I 'under-
stand, is the highest quantum of compcnsa-
tion so far paid in respect of any railway
accident. Sir, - nothing can compensate the
loss of buman life. We: can .only console
those who have lost their near.and dear ones.
I bad. at that time itself, visited all- the 28
houses within my constituency '(Vbichaccoun-
ted for 3S deaths. I would have liked to
visit- the other houses spread throughout
Kerala also, but that was impracticable.

In ,my own way. I am liaising witb the
State and tbe Central' Government .agencies
to organise rehabilitation for the victims of
the bereaved families OD a long-term basis.
And I have already set up a control room or
a cell at Quilon for this purpose and started
organising voluntary agencies as well as
State Government and the Central Govern-
ment agencies for this purpose. '

I am thankful to my colleague Shri Scindia
for responding favourabl y to our request for
sancnoning of a foot bridge over Ashtamudi
Lake, inter al-a. _ This is not directly conne-
cted with the accident as such, but this was
a long-standing demand of the people of the
area. This foot bridge will connect the two
i-lands where in the normal course, many
accid :nts rake place of pedestrians who use
the Railway Bridge. There are cases in which
even children going to the schools jumped
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into the Lake to avoid on-coming train. I
would like to request my colleague that the
work Ob thisproject may be started imme-
diately and that it may be completed within
six to twelve months. i understand that the
Railway Board has already initiated the pre-
paration for estimates. Sir, there is no
politics in death, there is no politics in
sorrow, no politics in the death throes of all
those unfortun+te victims trapped in the
sink~ng train or in the continuing agony of
the bereaved families. The Centrai as well
85 the State Government agencies have done
their best in organising relief in the given
circumstances and that is th\; perception of the
people of that area. That is the true perception,
as I believe it. Five Central Ministers visited
the site as also the entire cabinet of the State
Government under the leadership of the
Chief Minister Shri Nayanar. I would like
to congratulate both the State Government
and the Central Government, as the Member
of Parliament from that area for organising
relief in a prompt way and giving succur to
the victims. '

The Indian Railways is the second largest
railway system in the world and Asia's
largest. with perhaps the least accident rate,
controversies and arguments notwithstanding.
We are a world leader in Railways. Sir, I
started my career as a Railway Engineer and
I am proud of the Indian Railways which is
now giving consultancy services to other
railways elsewhere in the third world and
other countries, Wiih no fear of exaggera-:
tion, I can say that under the administration
of Shri Rajiv Gandhi and under the leader-
ship of my colleague Shri Madhavrao Scindia,
Indian Railways are making tremendous
strides in all its operations including moderni-
aation and development.

Scme questions have been raised regard-
ing the allotment of rai/way outlays to
Kerala, As a representative (rom Kerala
I have also been making several representa-
tions for more consideration and more pro-
jects to Kerala as well as speeding up the
existing projects. And this is an ongoing
prOcess. - But I understand that in the track
renewal programme undertaken with added
emphasis by the Central Government, virtu-
ally every piece of, track which required
renewal, in Kerala has already been renewed
and that the tracks have been compkted.-

The Kerala tracks were put only in 1975
with the introduction of the broad gauge
especially in this section and only curves
with more than three degrees required track
renewal and that has already been completed.
Therefore, this accident cannot conceivably-
I dot not want to go into any details because
this is the subject matter of an enquiry-be
directly attributed to such aspects as track
renewal. Sir, in spite of the best technology,
in spite of the best care, accidents do happen
due to equipment and human failure. We
can only learn from tbe accidents and use
this knowledge to reduce the- probability of
accidents in the future.

I am in the Ministry of Information and
Broadcasting. A comment was made that
the Members of the State Cabinet who
visited the site were not given adequate
coverage by Doodarshan. I would like to
crave your indulgence in pointing out that
this is an accident happened in the railways
which is a Central Government Department
and five Central Ministers rushed to the site.
Naturally. in so far as the Central Govern-
ment is ultimately responsible for relief,
rescue and rehabilitation' operations. In
matters concerning the Central Government
Departments. the visit of the Central Minis-
ters of course received greater attention in
tbe media.

But the hon, Chief Minister of Kerala as
wen as Shri Nadar, the State Minister wbo is
technically in charge of the Railways in
Kerala were given special coverage by Door-
darshan. In fact, interviews were taken
from them. Unfortunately. they chose even
that opportunity to pursue and implement
their one point programme+-vlz.; criticizina
and denigrating the Central Government.
They did not say anYlhing about organisina
the relief. They used the entire telecast time
allotted to them for finding fault with the
Railways and saying that the accident has
happened due to the negligence of the Rail-
ways.

The people of Kerala are most literate.
they are politically alert and they can always
understand and appreciate even the nuances
of politics. I do not think the people 01
Kerala have taken kindly to any attempt to
politicise this great tragedy by whoever it
be.
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Incidentally I would say, though this is 
DOt the time 10 say it, that in a recent anal-
ysis that we havc conducted to our Ministry 
and which we arc n:ady to give in Parlia-
ment, of all the regional news and currrnt 
events coverage by Doordarshan all over tbe 
country. tbe m~t coverage has been givcn 
or bas been availed of "mong all the Chief 
MlDJstcrs of India by Shri Nayanar. the 
Ctuef Minister of Kerala and tbe Marxi'its 
Party in Kerata. The second largest cover-
age g~s 10 tbe bon. Cblef tdlOlsler of West 
Bengal, Shri J}oti B.lsU and tbe Marxists 
Parry of West Bengal. After that, roughly 
onl y balf of the above coverage in term~ I of 
Dewshn..."S etc ,-Wf' ha~e statistics, we can 
prove it and these are locontroVt'rtlbJe staris-
t~--comes Chief Mini .. ~er and RullOg P.trtics 
even such big States as U.P. and Madhya 
Pradesb. 

The im;Jrovement of the safety of the 
ra;awa~s is an imperative and continuous 
process and I bop" tbat this ghastly aCCIdent 
whech bas taken place in my cono;tituency 
and tbe lives lost will spur the railways 
10wa;ds greater eff"rts for railway safety I 
pray again for the accident VICtims. May 
their wuls rest in peace. 

SHRI INDRAJIT GUPTA: Did be reply 
10 any q~tion of facts? 

SHRI S KRISHNA KUMAR: I am not 
the Mm"t'r concerned. 

SHRI B B. RA "1AIAH (Eluru): Mr. 
Deputy-Speaker. Sir, on an occasion of thIS 
kmd first of all we have to pass a condolence 
message and send It to the bereaved fam·lies. 
On the 8th of July. the 26 Down Bangalore-
Tnvandrum Exol'CS' which is also called 
"'Ian 1 E"prc". had a very grave accident 
due to unfonunate reasons which we bave to 
find 001. 

The major purpnse for us to discuss this 
maff« is to revIew the po,ition a~ tel what 
nactl, has hapomed. Whatever hapt).!ne<i 
we may not be able to do much ~J(cept to 
IwIp the' beft:awd (amihc_ te) .. ",.."f\ 
......... aNt .hb ta II' \beft\- dl;ef .". 
............ t. 11aiI pan -.of 'Jbe .. 1*IIibiItJ, 

£Xpr~" 

of tbe Railway, I am sure, tbe hon. Minister 
will take care of. 

The second part of it is how this baa 
happened, the reason -for this and the cause 
and ~bo is responsible for it. It is ~ery 
important to ilol)w whether it is the main-
tenance depanment of tbe Railways or any 
otber department which is respon'ilblc: for it. 
Wbo .. oevcr is rec;ponsible we hive to make 
a 'thorough IOvestigatlon about u. Both the 
sides of the House ba ve agreed to have a 
judiCial inqUiry lOlO lhi". ThiS IS absolutely 
n~sary to an accident of thiS natur~. You 
remember a Similar aCCident happened in 
Andbra Pradesh at M,mchrala in Ad'iabad 
dl~trjct last year where we lost about 60 
Jives. As somebody else ha .. also mentioned 
these accidentc; are happening quite of len 
and deraIlment ha .. bappened Quite a number 
of tlme4i. Obviously this shows that there is 
some lapse and the Railways Will have to 
pay more atfention on the maintenance 
aspect. As has been mentioned by my colle-
ague also tbe 56th report of tbe E .. umale5 
Committee has saId that track maintenance 
is one of the Imponant Items and the condi-
tion of bridges 31so need .. mU\:b Improvcment 
and proper care. Tbe dilapidated condition 
of coaches IS known to everybody. 

In fact on tbe one side we say our Coacb 
factory has got surplus capacity wherea.. on 
tbe other side we do not have proper replace-
ment or coach~. We are also trYlOg to 
export coaches to other countrtes but we .llso 
need proper assistance from ot"cr countru:s. 
The aCCIdents u,ually happen 10 monsoons. 
That shows our preparednc'is for mon~()(lns 

ii not upto the mark. In Japan they have 
lot of typhoons and eanhQuakes vet they arc 
able to run the Railways more effiCIently. Ii 
we are r~quired to get h~'p from them then 
we should nOf he .. llate in getting the same. 
We have enough people in th.. country who 
C'ln learn thing~ and understand things and 
work bard. There;1 no sbortaflC of man-
power but it 15 only a question as fO bow 
does tbe Ministry utilise the manoowcr in 
these thinaJs. If we can make use of .h:!C 
tbinlS (hen we can avoid acclck.1t~ in future. 
No doubt accidents h'''Den in orber countries 
al., "ut what I sa, i'thai .. Can "';_i • t.. ~ the ... imum le,tent ~Wed we 
take proper care in 'ma~ N ..... 
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aspect has to be taken proper care of. 

Comina to tbe aClu~1 accident I would 
like to say tbe figures in respect of grievous 
injuries and simple in,urles mlY be correct 
but the figure of people who bave lost the'r 
lives IS not correct because we do not main-
tain a Jist of passcnlCr~ "avelling by train. 
Then tbere can be ticketless travellers also 
on a train. It ii only from tbe number of 
bodies Ihat have been recovered or the com-
plaJOt of tbe people about tbe los'i of their 
relatives that we have made thiS gu,,!S work. 
Just like In the airhnes we do not have the 
list of those travelling by the tralD. Tbe 
railways .should maintain a list of passengers 
travelling by any tram 50 that we may have 
a proper understandlnl of these things. 

There is ODC more factor which I (eel 
worries everyone of us. It is about the over-
time or tbe long duration of duty tbat tbe 
Indian dnvus have to perform. If it is a 
fact then it requires proper jUdiCIOUS control. 
We should not over· use these people. If we 
use tbem beyond a certain limit then tbeir 
efficieocy goes down. The Manistry should 
be able to take proper care 1D this respect 
aDd try to minimise tbe over·worlcing of tbe 
drivers on the Railways. 

With these few words I tbank the Deputy-
Speaker for giving me an opponunity to 
speak on this subject. 

(Translatlonl 

SHRI BANWARI LAL PUROHIT 
(Nagpur): Mr. Deputy-Speaker, SIr, it was 
a beart reDding news for everyone to 
bear about tbe Railway accident ill Ashta-
mudi Lake. Everyone wbo heard thiS news 
was stunnt:d. It was a maj\)r accld~nt whdl 
look lOS lives and nearly 200 people recelvcd 
injuries. The question arises as to what were 
tbe duues of tbe G"vemment after thl' acci-
dent. The foremost duty of the GtJvcfnment 
after the occurrence of su.:h an aCCident any· 
wbere is ro provide relief to tbe VICtIms and 
tak.e d\l~ care of them. After listening to 
aU tbe speakers and &ettinl an the lOfor-
mation by meaDS of tbe oeWipaCJen. I feel 
'tt*' tlle >Oovotomeot I h.~ 'rutlUleeI l~ drify 
i"dR'lfrabtY sa· thiS ~kt: 11 F,ftl '-cent'" 
~1Di ..... 'Visitecl1dW'8obt. J Ttie lOcal )Ihbflo-

men dC!elW to be beanily coapatulated 
because rbey saved hundredi of lives riskina 
thc:ir own lives. The dIstract admlnistradoa 
also fulfilled its role. No compla'ots was 
received from any quarter to tbe eff:et tbat 
any kind of Cclrelessness was adopled due 
to wb,ch people beld (0 sutrer or lost hVeL 
The Vtctlms were prqvlded a compen~tiOD 
of R,. 10 thousand Instead of Rs. S 
tbousand. Though it is not an adcquslC 
amount but p¢rbaps rules do not permit to 
proVI~ more compensation to them. But I 
woufd certaanly like to submit that when so 
much is being talked about SOCIalism in tbe 
country tl'cn the railway travellers shouhl 
get more compensatlOD. The Government 
should take Dote of tbe fact that the airlines-
travellers get a higher compeoatJoo tnao tile 
railway travellers. 

PROF. MADHU DANDAVATB: Now 
it bas been raised to &s. 1 lakb. 

SHRf BANWARI LAL PUROHIT: 
You know bow mucb co ope0s8fion is paid 
to tbe airlines travellers. The authorities 
should take responsibility to prOYlde jobs to 
tbe nearest relative of the victim'. You 
should fulfil this expectation. The qoestioo 
also arises as to bow thi4j accident occurred. 
In tbe modern world no one would be Q.keo 
to this arguemcnt that it was a bistoncal 
lake haunted by a ghost or a divIDe cune 
which is rcSpoDSl ble for tbis accident. GoGo 
are tbe days when people used to believe in 
sucla superstitions. We have to find out tbe 
fault tbat caused accident and see what can 
possibly be dollC. There may be a poo;sibthty 
of an old tracle or an old coacbes of the 
train bebind thIS mishap. If tb's tragedy 
occurred due t::l non-mainenaoce of old 
coach~, 'hen the citizens of the country have 
right to know from you in that regard. 
Tile second SUspICIon IS wbether tbe axil etc. 
were out ot' order or el~ the axil of tho 
coacbes w~re not in a working condition due 
to wbich the accident occurred. It will also 
b-: looked in'o wh:tber the driver or the 
staff w~re at fault l)r else is there aoy 
technical reason bebind it. The hon. Miuh-
ter should clear (h~ d3Ubts. A CO!Bplaiot 
was m \de wbCll a jerk toot place but the 
.~ train' were &tafleil~' 1tier~ after 'ttle 
;mtny' *Utborlrie~ did 1 • -lOt lOt' ~tk. j ~ I 
'Wo*'t .Jk;rDate tile boD. -Va ... 1 -b. C .. 
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the overall performance of tbe railway is 
satisfactory. The Jt'8dership wbich the 

, railway department bas got in Shri Scindia is 
absolutely satisfactory. 

Just now it was demanded that the 
JlaiJway Minister should resign but I would 
like to know its reason. First of all, I 
would say that it was wrong if the hon . 
.Mini&ttr tendered his resignation to the hon. 
Prime Minister under the grip of emotion 
aftu visiting .he site and !ccillg the tra,edy. 
S1lPP05e jf a \\ar is roing cn sODle\\-bere and 
the cn(my side blows our plane, then shoUld 
the Dcferce Minister face the sUllation 
brauJy or )ta,e the bauJdidd by tendering 
his resilnation? Such things 6hou)d not 
tab: place. 1l;le most regrettable tbing is 
that when an accident of such dimension 
has taken place in \\'h:cb 100 people lost 
their Jius and Dearly. 2CO persens 8('t 
injured, the Chief Minister of Kera)a and 
other Ministers got angry by tbe Inere fact 
that tMir pbotoaraph was Dot pubJi!'hed in 
the newspapers. Wbat wiII lhe citizen think 
about such leadership. The subject of 
debate today is to consider as to ",hat steps 
lhouJd be taken by us to pre\ent such 
accident in future. We have read fer the 
first time in the ne",~ papers that tbere is a 
!laitwa) Minister in KefaJa also. 1f )eu 
do cot ~ct anllY atout the phOlClgI8ph and 
think atout the 15-20 Jakh people v.ho 
elect leple!eLtatives and send thtm here ... 

SBRI BASUD:EB ACHARJA: Please 
do not mj~Jead the Hcu~e. Do not &l'\oC a 
.JODI iDterpretation. 

SHRI BANWARI LAL PUROHIT: 
This is the \\ork of the nc\\-spaper a~eCCles. 
The sad part 01 it is that so calJed Rall~ay 
Minister of Kcrala is \CI) angry because in 
spite of so much of hard werk his photc-
,raph did not aprear in tbe Nt\\Sfe:.pers. 
We people are there to sene and v.e fohc uld 
only sene the Dla~!es. It is z::ot arplC'priarc 
'0 expect that OUT photograph should ap~ar 
in tbe N9"spapcrs if we have S8\ed a life. 
'Ibis will no lon~r remain a SCI \'ice. We 
should ,0 to tile dfpth of the accident and 
hd out the cautes of the accid,nt. So far 
as the judicial tcquiry of tbe accident is 

concerned. I have lot the information thatl 

leur Safety COII,mJssioner is baving holiday 
at Luck!l0w. My submission is tbat 'y~q 
should gct it enquired from the Chief 
EJ?8ineer instead of any officer or Engin~e~ 
so tbat it may be focnd out as to where ~~ 
error was m&de and DO one may pressurisq 
anyone. 

(English] 

SHRI K. MOHANDAS (Mukunda~ 

pUJ(Jm): Mr, Dcput}'-Spc~ker, Sir, we are 
discussing one of the worst tndn accidentS 
in tb'e history of Indian Railways. The 
accident "blch occurred OD Peruman bridge 
on the AshtaDluoi lake on 8tb July is the 
""orst evcr train acc:dcnt that kerala has 
seeD. This accident has shocked the ",bole 
nation acd tbe ~op)e of Kerala have not 
)et ccme out of this sbock. I 

It may not be possible to know tM 
exact causes of tbis accident before 'tho 
iequiry rerort is submitted by tbe Commis-
sioner of Railway Safety. However. certaih 
(acts bave emerled from tbe statements of 
the passenrers who have survived and tbe 
people who actually saw the accident taking 
place. It has been accepted that the train 
\\as coming at a very great speed. The 
!<pctd recorded is 80 kms. per bour. It bas 
«tn D"ore cr less est8bJi~hed tbat tbe engine 
had dcraikd a few )ards berole the bridge. 
But it mo~ed on and crossed the bridge 
because of the hl~h spetd. "'hcn the engine 
aDd one begle CJosscd the bridge. the driver 
applied 5utidcn brakes, This caused tbe 
accident. Had the driver not applied the 
SUCdCD breakes, the bogies would have 
CTos'ed the bridge and ~hc dcrailrrent then 
would not have caused ~ucb a heavy loss 
of life. 

18.00 brs. 

Why did the dri\cr apply sudden brake 
"ttn mou of the boeies Vlere on tbe bridge 
is a tbina wbich is beyond our understand-
in,. May be he acted in panic Bnd be lost 
his presence of mind. That only shows he is 
DOt aD cxperiellccd driver. It looks vtry 
my,atr;ous that be applied brake only _hen 
his COline crossed the bridse. Could DOC 
,be drjycr bave known that by applyina 
.uddeD brake the be,ieS whicb wert OD the 
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bridge would fall into the d«p Ashtamudi 
lake aod result in heavy loss of life? Tho 
fact is tbat he is an inexperienced driver aod 

'be was ~riving passenger trains in the 
Nagarcoil sector. The mo,t important 
qae'ltlOn is wby such an jnexperienced man 

• was given charge of the traID? I would like 
to know tbe views of tbe MlDister on this 
question. 

The next point i~ about tbe level of 
maintenance of this train. It is said that 
after every 6 or 8 hours run, tbe brake 
system and other safety systems of tbe train 
are checked thoroughly. There were reports 
in Malayalam papers that no sucb tborough 
check is bdng done on tbe Island Express. 
This is a very popular traID in Kerala but 
at the same time the wor'!t neglected train 
too. It has been said that on that fateful 
day no check was done whIle the train h.1Jted 
at Ernakulam. I want to know whether it 
is a fact. If it IS a fact, then who is the 

'responsible official? What have you done 
to bim? Have you fi,,~d the responsibility 
on that official for serious neglrgence ? 

The accident on Pc!ruman bridge brings 
into focus the sad n~glect of Kerala by me 
~ailways. P~rhaps Kerala is the only State 
where the rail bridges do not have side 
raIling. It is very surpri,ing tbat the rail-
ways ha\'c so far not thought about providing 
sIde railing on the major bridges in th~ 
State. Not only that, anybody happens to 
be on the brid~e when a tram comes, he 
wiH be cru4lbed under fhl! wheels as ther' is 
no space on the bridge for him to move over 
to. In fact mlny deaths have taken place 
on thiS bridge in the pa~t. I would, there-
fore. request the Minister to talee imm~diate 

~teps to put up side raihngs and footpath. 

It is reported that of late a number of 
accidents have faken placo in tbe Kottayam-
QUlton sector iovolYing goods tra~ns. I fail 
to understand why the RaIlway autborlties 
failed to take it seriously. All this shows 
that tbe Railways are not pay'ng any atten-
tion to the vItal qu:stion of rail safety in 
Kerala. This neglect, the attitud: of and tie-
renee and neglect shows th.u there is no 
bope of improvement 10 r.111 ~erVICl: in the 
State. I will cite ju,t one eumpte to provc 
thjs POlOt. The K.erala Sepreu runnlnl 

I!xpre .. 

between New Delhi and Trivandrum had 
brand new coaches when it was introduced 
a few years alO. Now most of its bogies 
are very old and useless and the amenities 
provided in the train are very poor. Tbe 
food supplied is rotten. The 3-tier sleeper 
coaches are packed With people who.) perform 
shon journeys causing a lot of inconveoience 
to tbe 10Dg distance passengers. Altbough 
it is a fast train, it moves like a lanata 
Express stoppina at most of the stations 
between New Delhi and Nagpur. PracticaUy 
every day it run5 late by 3 to 4 hours. Is 
It the way a long-distance fast train should 
be treated? But there is nobody to take 
care of it. 

Coming back to the accident, I want to 
say that the claims of compensation should 
be settled qllickly. The ruleg sbould be 
liberahsed in order to entertain the genuine 
clalIDS coming from relatives of tbe dead 
whose bodies could not be recovered. There 
is a strong possibility that som~ bod,es 
migbt have been washed away into the sea 
or eaten away by big sharks. Some of tbe 
bodle'l recovered after two days had certain 
parts eaten away by fish. So. tbe pos\ibility 
of mi)re bodIes miosslOg is very mu~b there. 
10 that case purely on te:=hQlcal ground tbe 
cl:1ims should n.:>t be ignored. 

Fmally. 1 would like to reqaest the 
Gov~rnment to suitably reward tb~ local 
fishermen who saved a good numl)er of th= 
pa"sengers. Words are not enougb to 
dl.!scrlOe th~ir Ci)urage and sen4le of duty. 
But for th~ir timer y h.:lp the casualities 
would have been mucb worse. Theref~re. 
the Government should do something to 
belp tbose poor people. WIth tbeso words 
1 conclude. 

MR. DEPUTY-SPEAKBR: It has beeo 
dccidl!d in {he Bus'~~ AJvhory Coll-
mntee's m;!Ct;ng to extend tbe tim! of tile 
House if n~.sary to fiOlsh tbe wort. I 
thlllk. we can extend upto 7 o· clock and 
try to finIsh it today. I bo~ the boa. 
Members wtll accep: it. 

SEVBRAL HO~. MBMBERS: Yes. 

SHRI I R-\ \{-\ R-,\( (K'l~r.t~ tJ): M·. 
D!Iuty-Soeaker S,r, a tbre1JtH~ dl~u~,ioll 

has alrcoldy taken placo about ~ aceldeat 
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"'."UII Saslhanko .. a .nd Per'ned over a 
brk're on 'he As'h~mudi lakc Ihrvu,h 
.. tota~e is "ot ,ukd cut. tut .be !un',\',n, 
"'5~nf~rs' opinion ".s lhaa ,he a"id~nt 
.... s nUMd due to the a"plnlion of a 
IUd • ., t-'itke. It is kn,n' th., ahe "a'n 
dt,ai~d hloff' ~Il'e,ir. the t,,"~ ard afler 
ra~j", 'hc b,j<',e enly, lhe d,j\er aprl'ed 
lhe blab lha' mi,ht te 1M r(8~(.n for 
fhis a«.(!ertr. Thar;s .. bat ,be jUnj\·inl 
lrawllen ha\e aold UI. 

" 

1his ill· ra'cd train had Cfcnrd it. 
~()Ulllt"r·rar'. ~IZ. tf,e uain ,hal .. as eemir, 
f.em Trl\,.r.dn.m tf' Barl,alore at Sasltan-
lo .. a a kw minutes bdcre Ihe Decleent 
GCcutRd. 1.,cfoJC. it IS clear .hat ,he 
tack hal no ddm. ) lhink. the ~Pftd of 
die l.a.1I a"d the unlimely 8J1d sudden 
aJ'l)licalion of ,he ~rakc musl ba\C been the 
RaSOftl for the acctdmt. Now. ,alkina 
about die brielle. I fftl thai tbe bridle milht 
.. \C been in a sound condition. but abc 
4ri\'cr II'.hl be a ma with an 8niOUDd 
.met. TIIis .110 ma, be )'a auoIber ..... 

.. is said dlat time is lbe palest _In 
or "oLJ!dL In I". ca.. a ..,. Of lime ma, 
be fCCIU'.cd before the WOUndl arc healed. 
I. dUI aaidcDl. man)' ha\'C 100t llIctr famaly 
bnaH.fJICIJ. l1l8I\) ba\e ICIt lheir childrnl 
..... .... , he" loll lheir 1It •• ncb and 
...... Idaaiws. Accord.. to our bon. 
....... ill tbit, .. nkular IICCKknt , OS 
... "ftC lost. 5. people were injured \'Cr)' 
ariouII)..... .bout I 50 pcope. luslatDCd 
..... aDd .... injuria. 

As far as tbc relief work it conc'Crncd. 
.. Railwa, Mmisl". ud ,he local civil 
.... iIt •• tioIi and the Na~y and other 
people .... dOIIC a commendable job. Bul 
b the Ioc.' fisItcrmea. the loll would have 
... Much"her. Within mmuleS. just irl 
_If· •• hour. it i. said aha. nearly :00 
fi .. h.... bc'.al of dift'eRnt siZCI came 10 lhe 
IIJOt .nd lhe fiIbmncn jurnrcd out or the 
boe't and lU,hed lowards dw bal'·subtncracd 
and lUb·meraed coachn '0 rut. out abe 
lUfl'ecatil'. pas..,.. No words can des-
~criN ahe.... of human coura~ at lbat 
.-omenL 

Now 1 come to ar.other point. Many 
ItoD. Members ha\e taken pains to mention 
atoul ,hi. poinl in lucal derail. It IS about 
.be report of the Commiss'oner r~"r Rall..,.y 
Saf~.y. ThIS Jero" IS u5u811) considered • 
Cf'nfident,.' dc)clI~n' and II is DOl pllbh'hed • 
That is .bal J learnl aftcr com;n, to 
Parhament. On man), occasions, we have 
dl5('us~cd ",an), maucrs corccmiAi lhe 
R.ilw.)s. BUI not-edy has .sLed for Ihis 
rCJ'('rt on any OCt'a'llon and nobody hal 
lalen pains 10 find out .. helher this report 
15 rubhtbtd or r 01. The old systcm of ahe 
Bnlll'h day. is ewn now followed as far as 
the RPOrl of lhe Commissioner for Railway 
Safe,y ;s CCIl",,, .. d. ~,ondly. IhOUlh the 
ctficc of the Commi~sioncr is oriainally 
~ahll' with rail .. ay safety and aC'CidfnlS. it 
is under abe Ministry cf Ci\'il A\'ialion. 
Thil j'J )ct .nother aooma')' or confusioD 
.. hich il DOt expl.ined. 

This report is pushed under ,.. carpet 
lor lOme lime. 50 thai people would fOf'ld 
tt c 8CCldmt. Subsequently the reporl miaht 
l'C prncnlcd beau .. fully. There is a "),io,: 
~ o~ratlon bas breD Aua=euful. bua lbe 
.,.timt has deed.' TIIis is what happen. ia 
IUCb taIeI. Aboul tWO-lbirds of a«ide"" 
in lbe Ind.n Railway. are due to Iwmaa 
error. Thll it .. bat we learn from I_ 
cIocumcDtI. Wc ClD awid these humID 
er'on b, aftin, luifable ill5ll'UClioDl 10 abe 
ofticialt ~med al tbe proper time . 

erora 01 rupra .... spcot .lter .beII 
accidntt. Why cannot we lullow , • 
.. yilt.: ·Prevtatioo il belacr daan cure' , 
Wb, ahouId we not ipcnd 101M mone, CD 
thcto tracka aDd on some 01 thac brid'_ , 
The peopJc, cspcNlly in Kera .... ~ worried 
and are puniq 10 maD)' quesllon. to .... 
But we are, .fac, .11. DOl eedlna' pcopae • 
But ., J'ft)ple'l fCJ)l'ftCDtatives, we .... 
IUppolCd '0 anlwer their quaaions. 

In some parts 01 Kera". .e beve bad 
.orRDtial ralM dunna tbis rair'l "SOD. 
Do ahe Railwa). have any arraDlCDleDtS for 
apeci,' check.n, 01 tbc bri. btfore llae 
monsoma 1 

Another question is whethe, tbe Driver 
in question was an experienced one. and 
wbelber he was or sound mind. The alllwera 
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to these questions have to be given by the 
Government. 

The~ aro so many other aspects of th~ 
accident which have to be dealt with. But 
the less we talk about the Kerala Chief 
Minister the better it wi)) be. H~ has gone 
to the extent of" putting aO advertisement in 
'Kuwait Times' seeking donations from the 
people there to help these railway accident 
victims, thu! indirectly teIling them that 
neither the Government nor the people here 
are competent to help these victims and their 
families. This amounts to lowering the 
prestige of our country. That is what I 
would say about it at the moment. 

I would suggest tbat the report of the 
C.ommissioner for Railway Safety should 
always be placed before the House; and it 
should ~ alJowed to be discussed. I would 
also suggest that unless we can ensure 1 00 % 
safety of the track, Super-Fast trains should 
not be sanctioned. You should also consider 
having an insurance coverage for railway 
passen8~rs. It wiJ) be a good idea. 

So many other suggestions have been 
given already by our friends here. I hope 
that aU these discussions will result in steps 
being taken to reduce the number of acci-
dents in the Indian RaiJway!,\ in future. 

SHRI G.M. BANATWALLA (ponnani) : 
The devastating accident to this Trivandrum-
bound Island Express was indeed heart-
rending. Our hearts go out to the families 
of the bereaftd; and we extend our condo-
lences to the bereaved families. Our Sympa-
thies are with those who were injured. We 
~ave a consolation in the fact tbat the Union 
Mjnj$t~rs, Ministers of the State and all 
the responsible aUlhorities, without losing 
any time whatsoever, rusbed to the spot. 

The Minister of Railways also did well 
by offcrirg his resisnation and taking up 
the moral responsibility. or course, there 
was no need for him to resign, but that 
showed the sense of responsibility and the 
grief at the traacdy. Indeed, had the local 
people and the local fishermen not come 
forward, the tragedy, one shudders to think 
of the dimensions it would have taken. We 
are gratefUl to them and we are proud. We 
froa KtraIa 1U'e proud that courage and 

immediate action "as Dot wantiDI at the 
appropriate time on the part of the local 
people and the fishermen. 

Now, what could be the causes of this 
beart rending tragedy is a matter of investi-
gation. There may be defects in tracks, dofo. 
cts in locomotives, defects in coaches, bridge 
collapse, human error-so many tbiogs can 
come up. The point that I want to emphasise 
is that t~e inquiry must be complned as 
expeditiously as possible, and then its causes 
must be made well-known. The travelling 
pubHc must know dearly and without aoy 
ambiguity whatsoever what were the causes 
that let to the tragedy and' what follow-up 
action is being taken to avoid. or mioimiso 
as far as possible, such tragedies. 

It is most unfortunate that even 00 such 
occa~ions politics has its play. Speculations 
are rife with respect to the causes for the 
tragedy and then if we do not have the report 
in time and if tbat report does not get 
the widest possible publicity, thcD espe-
ciaUy in this sensitive area of KeraJa the 
political exploitation in the abscooe 
of the proper publicity to the causes etc., 
would be maximum. We already have an 
indication of it before us. I do not want 
to go into that sordid aspect right new. But 
I must say that it is the laxity on our part 
that the reports do not come in time which 
lead to speculations about the causes and 
then there is exploitation, politically mooted 
exploitation "ith respect thereto. 

Anotber point is that we should not be 
told in terms of statistics that we are doiDa 
so well in safety measures and all that. Even 
aile single incident would be a tragedy here in 
this area. There was a sense of complacency 
with respect to our records in relation to train 
accidents. We are told that we have hardly. 
1.1 accidents per million train kilometres. 
But this should not be a cause for any c0m-
placency. Even at 1.1 accidents per million 
kilometres, the fact remains that the inci· 
dence of accidents in the country is tho 
highest. 

Here we have the report from the Com .. 
ptroJIer and Auditor Geoeral. the report 
that was presented to this House in tho 
month of March. 

The ComptrolJcr and Auditor GoDcraI'. 
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Report noted that no targets were fixed for 
inspection of safety measures. One would 
like to know wbat is being done with respect 

. to such a grave observation of the Comptr02-' 
·Ier and Auditor General. 

The Report further said tbat as far as 
nrll track testing-is concerned, bardly 37,954 
kilometres of rail track testing was completed 
~gainst the target of 58000 kilometres. There 
is therefore a lot of deficiency in this parti-
cular area and I must empbasise that it must 
receive priority in tbe bands of the Govern-
ment. 

Some tim~ back, we had Sikri Commis-
sion recommendations and if I am not mis-
taken. the Sikri Commission has recommend-
ed Safety Commissioners for eacb of our 
Zonal Railways. I would like to know 
from the Government as to the action taken 
with respect to baving Safety Commissioners 
for each of our Zonal Railways. 

, Mr. Deputy-Speaker Sir, let us look at 
the cause wise analysis of the train accidents. 
We find tbat among the total accidents, 
human failure accounts for tbe bigbest num-
ber of train accidents. In 1985 -86, tbere were 
717 unfortunate accidents and the buman 
failure. specially the failure on tbe part of 
the tai\way staff claimed 484 of these acci-
dents. We tberefore find that out of a total 
of 717 train accidents, 484 accidents were 
because of the failure of tbe railway staff. 
Similarly in 1986-87, out ora total 644 train 
accidents, 418 accidents were because of the 
failure of the railway staff. I must there-
fOre emphasise that this particular area, 
Damely tbe failure on the part of the railway 
staff, must receive prior and greattr attention 
and all the Decessary steps should be taken 
to see that this particular failure is avoided 
iii far as possible. 

I do understand that in our safety stra-
tegy, there is now a switch to technological 
devices in order to reduce our dependeDce 
OIl buman element. But tbere abo, 'there is 
need for an element of caution because we 

. fiDd from the statistics tlJat the number of 
train accidents it on the iacreate becaUie of 
the failure of equipment. TIle iDcreaIe may 

: be maraiDal, b~t die iDClalO "......,. I 

must therefore emphasise that proper atten-
tion should be liven to this area also. 

ThCre is another area, wbich is there. 
The number of train accidents is on tbe 
increase because of unmanned level cross-
inas. 

Here,' unfortunately, tbe a!titude' taken 
by the railway autborities is very unbelpful. 
Whenever we approach tbe railway authori-
ties for tbe manning of tbese level crossings, 
all sorts of tecbnical objections are raised 
that local people, the local pancbayat must 
come forward with tbe necessary funds. And 
if tbe local panchayot specially in places like 
Kerala, is very poor, tben notbing can be 
done. Die--tbat is tbe freedom tbat is given 
over tbere. Therefore, there must be proper 
flexibility in our rules that at least in those 
places where panchayats are poor and are 
not in a position to give the necessary capi-
tal contribution, it is seen tbat these dangers 
and threats to life are eliminated. Unfo:--
tunately, such unbelpful and unresponsive 
attitude is tbere on the part of the authori-
ties that just before rising to speak, I was 
feeling very mucb frw.1rated as to whetber to 
speak or not. Even against our small, small 
suggestions, an sort of tecbnical objections 
are raised. And those suggestions from tbc 
local people, local representatives ar: frustra-
ted by an unresponsive attitude' based l'n 
mere technicalities. 

There is a consolation in tbe fact tbat 
the bon. Minister bas poiDted out tbat the 
compensation and relief that is being givcn 
to the people here in this case, is the bighest. 
If tbis accident was the worst in the history 
of Indian Railways, tben the ex-gratia grant 
or compensation tbat is being given-tbough 
there can be compensation for loss of life--
is tbe maximum. But "en then we find 
tbat delay takes place. I must, therefore. 
emphasise on expeditious settlement of 
claims, Proper rewards be given to fisbermen 
and it is neccssary to sec that it is tbe fisber-
men who' risked their lives, get the reward 
rather thaD tbose wbo were standing on the 
shores mereJt receivina the passenaers and 
the dead bodies • 

We had a ver, irresponsible attitude on 
tile part of the Cbief Minister of KcraJa 
adnrtiIiaI iD «be Gulf COUAtIiei for fUada 
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for relief of those atJected. I must ask the 
Government: Wu there any paucity of 
funds to provide relief and compensation to 
t~ people 1 It was not there. But mere 
political motivation and an attittade that 
smacks of degrading the nation, was indulged 
into by advertising in tbe Gulf countries for 
the relief of our people. We must take 
stroDgest possible exception to sucb an atti-
tude on tbe part of tbe State Government. 
At the same time, I emphasise and urge upon 
tbe Railway Minister to see tbat tbere is no 
paucity of funds whatsoever to come to the 
succour of the victims in time. 

[ r,anslallon] 

DR. G.S. RAJHANS (Jhanjharpur) : Mr. 
Deputy-Speaker Sir, the rail accident on the 
Periyar Bridge in Kt'rala reminds me of the 
BndHghat accident of 1981. I bad visited 
the site of that accident. This has given me 
a first-hand knowledge of the plight of 
victims of rail ,accidents. In the Badligbat 
rail accident, one-fourth of the victims were 
unable to get any compensation. Instead. 
technical points were raised such as whether 
the deceased had bought a ticket and what 
was the number of the ticket. The traveJlers 
had drowned and it was difficult to find out 
whether they had boqght a ticket or not. 
Many people travel by trains without inCorm-
ing their relatives. Only after 2- 3 years do 
the victims's kith and kin come to know of 
their relative's demise in tbe rail accident. 
Exactly the same thing happened in the 
Kerala train accident involving the Island 
Express. People were returning in the week-
end most probably without the knowlcdse of 
their relatives. 

Today, the situation is such that every 
train is overcrowded. On my frequent 
travels by nil I have seldom seen a train 
which is Dot overcrowded. Many people 
buy tickets even when reservation is not 
available. Compartments are filled upto 
thi-ee times of their actual capacity. I do 
not know much about conc:litioDS existiDa 
in the Ketala Island Express but 1 Plow 
about I most pf" the other ~iDS whicb are _crally over crowded and with. this i can 
alSUlDe the" Dumber of passeDlDn m K.eraJa 
IsM04'Sx~ 1JIe,~"~f.~)'l~­
len mfiht DOt have appeared 011 the raer-

vation charts. So I request that an insurance 
cover be provided when the passalgcr buys a 
ticket. In foreign countries there is a system 
of issuing insurance covers along with tickets 
to enable the next of the kin of the paSSCD-
acrs to claim compensation in the event of 
an accident. 

As rar as compensation is concerned, the 
amount has been increased from Rs. 50,000 
to Rs. 1 lakh. This amount may be reduced 
to Rs. 75,000 if need be because the amount 
itself it not important. What is more impor-
tant is tbe need to provide a job to at least 
one member of the victim's family. After 
the death of the bread-winner, his family 
races a lot of problems. Recruitment in the 
railw&ys provides for jobs to the dependent 
or widow of the railway employee killed ; in 
a rail accident. At least one dependent of 
each penon killed in a raiJ accident sbould 
be provided with a job. 

Whenever a discussion on railways is 
held in this House we demand new lines or 
change from narrow gauge to broad gauge. 
of the existing lines in our respective coasti-
tuencies. This does not result in our dc:lll4Ulda 
eve! being met, but the hone Members are 
satisfied that they have bad their say in'the 
House. Maximum emphasis should be laid 
on railway safety. Neither the hone MemtXn 
nor the Rail Ministry gives this aspect the 
importance that it deserves. The hon. Minis-
ter would certainly have received a prelimi-
nary report about the cause of this accident. 
I have carefully gone through the newspapers 
from both North and Soutb India. After. 
readiDB the reports and editorials in each. I 
found aU newspapers at variance witp each. 
other. Some find fault with the locomotive.,; 
some with the track while others say the 
coaches or the sleepers were defective. Mosl 
of the newspapers say that the driva-~ 
overspeedina. The Rail Ministry has aD 
instrument called the 'Speed Recorder~ which 
can determine the speed at which the train. 
was movina. :-. 

. 1 
Why is the Government reluctant .:)tp 

make public the findings of an inquiry co .. 
ducted into a mishap? Nobody gets to bo.~ 
~, ~.~" _oJ .t!le Badliabat 
inquiry are as yet unknown. Such .!n~ 
Ihould be CIltrustcd to the Safety Coirii:&:. 
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sioners only and not to the judiciary. But 
the findings must be made public. The 
inquiry report must be discussed in this 
House because safety of passengers is of 
supreme importance. 

One of the newspapers said that majority 
of accidents are caused by human error. No 
doubt the accident in Kerala also resulted 
from human error. But the Railwaymen's 
Union is so strong that the Government dare 
not take action against any railway employee. 
Let the hone Minister give an assurance tbat 
action will be taken against whosoever is 

• responsible for the lapse. T!le whole country 
will praise the bon. Minister if he does so. 

Every month we heat of accidents at 
railway level crossings. It is said that a heavy 
expenditure will have to be incurred to make 
every railway level crossing a 'manned level 
crossing. Yet, is anything more precious 
than human life? The railways have a large 
number of employees. Let the hone Minis-
ter give an assurance that all level crossings 
would be manned. People can be recruited 
OR a part-time basis for manning tbe unman-
ned level crossings. Maximum attention 
should be paid on safety measures. 

The Government should not show reluc-
tance ·in presenting and discussing the reports 
of inquiry commissions in tbe House. In 
this way otbers wiU also be able to adopt 
safety measures. 

SHRI BALKAVI BAlRAGI (Mandsaur): 
Hon. Mr. Deputy-Speaker Sir, I shall take 
very little time. First of aU, I pray (or the 
peace of the departed 50U)S of tbe 
victims of the raiJwa y accjd~nt. Then! 
want to thank the people belonging to 
Government and other organisations and the 
public who helped in the rescue operations. 

I will be brief and try to focus tbe bon. 
Minister's attention towards some points. 
Some people are looking tbe accident from 
a poU'tical aogle. This attitude bas been 
condemned by tbe public around the COUDtry. 
The bOD. Minister may rest assure that 
wbosoeYer tries to lend political colour to 
such iocidftlt. will have to lace the wrath or 
die public. 

I request the Government not to entrust 
tho: inquiry to either· the judiciary or the 
Commissioner of Railway Safety. Nothing 
can be gained if the inquiry is conducted by 
these officials. Tbe inquiry should be con-
ducted by the Chief Commissioner of Rail-
way Safety under whom the various Com-
missioners of Railway Safety would function. 
The office of the Chief Commissioner of 
Railway Safety is located at Lucknow. Let 
the Government ask for the inquiry report. 
Perhaps this will remove tbe wrong notion 
of some of our hone senior colleagues that 
inquiry reports never come to Parliament. 
As rar as I know;tbe Safety Commissioner's 
Report on rail accidents is placed on tbe 
Table of tbe House. An inquiry should be 
conducted quickly but there is no point in 
instituting a judicial inquiry. Thanks to the 
Opposition, the judiciary has been subjected 
to a Jot of mud-slinging in Fair Fex enquiry. 
Now no Judge would be willing to be a 
member of any inquiry commission. This is 
the Opposition's gift to tbe nation. Today. 
a Judge participating in a judicial inquiry 
will invite a lot of criticism. So the Govern-
ment is requested to take note of this 
matter. 

When Shri Sbastri's resignation was 
accepted by Pandit Jawaharlal Nehru. tbe 
step taken by the former was praised in the 
House even though tbe country lost a capa-
ble, honest and duty-bound Railway Minis-
ter. We want to thank tbe hon. Prime 
Minister for refusing to accept the hone Rail 
Minister's resignation. Tbe Railways' pro-
gress during the hon. Rail Minister's tenure 
has been no less notable. The hone Rail 
Minister is a sentimental penon. He bas 
converted tbe entire Railway organisation 
into one big family, which is not an easy 
task. The bon. Railway Minister's tenure 
would be known as a golden period in the 
history of Indian Railways. I encourage the 
hone Minister to keep up the sood work. Wo 
are aU grateful to him. 

I would like to submit that the enquiry 
ma)' be conducted by the Chief Safety Com-
missioner and every thiDa is made pubUc 10 
that all the doubts in the miDda 01 tho 
Members 01 Opposition are doarecL 

Mr. Deputy·Speaker, Sir, .. people 01 
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tbe country is apprehensive about one point. 
In this connection, I would like to draw the 
attentioD. particularly of our hone Colleagues 
from Opposition that immediately after the 
accident two statements were made. Accord-
ing to one statement the Chief Minister hold 
that the accident occurred due to lack of 
proper maintenance of track. The entire 
track was renewed in 1984. Shri Krishna 
Kumar who bad occasion to look after the 
Department of Railways bas also said this. 
It was renewed in 1984 and doubts are now 
being raised in ] 988. The State Chief 
Minister js not a technical person, even then 
he levelled his first charge about mainten-
ance. Some of th~ union leaders as well as 
some han. Members in the House also, 
pleaded not to interrogate the driver lest he 
should be made a whipping-boy. This thing 
is being reiterated from the very first day till 
to date. Then how is it possible to go shea:l 
with the enquiry of a railway accident with-
out interrogating the driver. The intension 
is to boJd the enquiry. The question of 
saving or implicating the driver does not at 
all arise. Everybody. whoever is concerned 
with the accident, should be interrogated and 
action deemed necessary should be taken 
against the guilty, I would like to express 
my thanks to you for your hurriedly rushing 
to the site and conducting rescue operations 
there. You rushed to the site within tbe 
least possible time by a small aircraft and 
reached there at 3 A.M. The people of the 
country know it. You did your duty with 
dedication and showed your fullest sympathy 
and compassion to tbe victims. Our 
coUeagues raised tbe point ·of compensation. 
You should personally take the responsibility 
of providing adequate compensations to the 
appropriate persons. We will be very 
arateful if at least one person from eacb of 
the family is provided job. These innocent 
persons have been killed for no fault OD 
their part. 1 have tried my best to say 
whatever was possible. Now it is upto you 
to pay attention towards it and arrange the 
report of enquiry at tbe earliest so that the 
main cause of th~ accident could be known 
and the people of tbe country could be as-
lured of non--recurrcnc:e of such accident in 
future. 

.SHRI M. SUBBA REDDY (Nandyal): 
Mr. Deputy-Speaker, Sir, Railway accidents 
are taking pfcl~ quite frequently. During 
the days of British, the railway accidents 
were very rare. The main reasons for the 
growing number of train accidents, 1 feel, are 
the indiscipline and irregularity. When a 
train accident took place in 1956, Shri Lal 
Bahadur Sbastri, the tben Railway Minister 
resigned setting a fine tradition. Tbis noble 
step had such an impact that the rate of 
accidents came down sharply. The main 
reason for tbe accident that we are discuss-
ing now. is that tbe concerned officers did 
not perform their duties well. Devotion to 
duty was Jacking on their part. The selec-
tjon of drivers is far from satisfactory. 
Drunkards and persons who do not take 
their job seriously are being seJected as 
drivers. The very process of seJection is 
defective. The irresponsible drivers are con-
tributing to a large extent to the growing 
accidents. The present accident attracted 
the attention of the media because the train 
involved was an express train carrying hund-
reds of passengers. OnJy when there is 
t;ome loss of life it gets publicity. On the 
other hand several accidents involving the 
goods trains in dif!erent parts of the country 
are taking place. These accidents involving 
goods traffic are by and large ignored both 
by the Government and the media. Hence 
whether there is publicity OT no publicity, 
tbe Government should try to probe deep 
into the matter and arrive at the root cause 
for the growing number of accidents. 'I'hcre 
is a major defect somewhere in the present 
functioning of Railways and tile Government 
should try to find out that defect and rectify 
it. Many of the bridges were constructed 
during the days of British. These bridges 
are not being maintained well. Engineers, 
who draw fat saJaries. do not take sufficient 
interest in tbeir duties. They do Dot dIect 
t!le condition of bridges thoroughly. This is 
an important point that the GO\'elI1IDeIlt 
should Dote. 1be dereliction of duty on the 
part of these offic::ers is Dot excusabJc. Late 
Shri LaI Bahadur Shattri had to resign for 
the Japse of the officials. Since be was an 
upright person, be owned the responsibility 
and RSipod on moral IfOUJl(Is. Then too, 
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it was a case of dereliction of duty of some 
officials. But the resignation of one man 
wiD not change the scenario. The set up is 
not going to change with the resignation of 
a person. The irregularity is on the increase 
now. As though this irregularity is not 
sufficient enough, the irresponsibility on the 
part of officials h also going up simultane-
ously. Sir, we travel by trains quite fre-
quently. It is everybody's knowledge how 
irresponsible the drivers are while discharg-
ing their duties. In foreign countries, the 
drivers compete with each other ;n efficiency. 
Such drivers are amply rewarded when they 
drive the train punctually. The drivers are 
awarded prizes if they reach the destination 
Im.lf an hour earlier. But, here in our country 
drivers compete with each other in flouting 
the punctuality and may perhaps receive 
awards if they drive the train 24 hours late. 
This is the position prevailing in Indian 
Railways tiXlay. It speaks volumes of the 
present administration. Hence what we 
need is a thorough change in the present set 
up of (be administration. If we persist with 
the present set up the trains continue to run 
late then accidents will contlDu~ to occur. 
Hence I plead for a thorough change in the 
entire set up from top to bottom. The track 
majntenant::e is also not satisfactory. Quite 
a number of people are engaged in the track 

The reports say that overloading was the 
reason for the accIdent. Sit, whenever 
any accident takes place, departmental 
enquiries are conducted. But, Sir, I am 
against such departmental enquiries. The 
departmental enquiries do not serve any 
purpose. A judicial enquiry should be con-
stituted. Only a judicial .enquiry can un-
earth the reasons for the accidents. Various 
departmental enquiries conducted so rar 
could not help us in pin pointing the reasons 
for the accidents that have taken place. 
Hence, there is no use going for a depart-
mental enquiry in the present casc. Acci-
dents are on the increase. Many accidents 
take place OD roads every day. The owners 
engage unqualified persons as Jorry drivers as 
they are available at Jesser wages. The UD-
qualified and unfit drivers arc the root cause 
of many accidents. Many of such accidents 
are going on without any notice being taken 
either by the Government or the media. On 
the other hand accidents involving buses are 
not many. The reason for the less number 
of accidents where buses are involved is that 
the drivers are qualified and responsible. 
The employment of qualified drivers is con-
tributing to a lesser number of accidents 
while the employment of unqualified drivers 
in lorries is contributing to more number of 
accidents. It shows how 'important is it to 
employ the right type of persons as drivers. 

inspection. There are quite a number of Sir, the administrative set up has to 
gangmen also who are engaged for this undergo a thorough change if we want that 
PorpoIC. But are they doing justice to their the accldcmts should be avetted in the future. 
job? We are not in a position to see Computers are being installed everywhere. 
whctbcr they are checking up the track and The electronic equipment is very useful in 
coaches regularly and thoroughly. Nobody efficient control of every system. We should 
takes it seriously whether these employees by to instal the necessary equipment near 
are carrying on their jobs satisfactorily. There every bridge to forewarn us about the 
are many p:r8Ons involved and only when impending floods. Lightning conductors arc 
wery person performs his duty well, then heiDi fixed on top of every major buildq 
ODlya train aln run safely. The driver3 in order to protect it (rom lightening and 
sbould ilot be considered as being entirely thunder bolts. Similarly suitable electrOQic 
JapoDSlbJe for the accident that takes place equipments and indicators should he installed 
although. I agree that irresponsible drivers and made use of at every Dridge to save it 
do lately contribute to accidents. Sir, when- from floods. This will help us in prevent ina 
e\a' any accident takes place. many a pre- train accidents. Otherwise accidents will 
clous life is lost. There will be many in the continue to take place and laths of rupees 
list of \ ictims who were direly needed for the of QOIDpcDSation would continue to be 
nation. 1:he country Jwll be deprived once distributed. It is rcalJy pitiable that I,IWJJ 
and for~ aD, the valuable services 01 many a precious life it heina lost cvcrytimc durina 
able bodies and able minded people. Very these accidents. To hold the hon. Miolater 
reccatI7 a boat acddcDt toot pJaco in Bihar. _ _pGIIIibII fat .... ~ ... = _ _..,.. 
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1bere is a Jot of machinery involved in it. 
Railways are a very big organisation. Such 
a big organisation like Railways need a 
Minister of Cabinet to preside over it. Only 
a\ Minister of Cabinet rank can do justice to 
the department. Hence the status of the 
present incumbent in the Ministry of Rail-
ways should be raIsed to cabinet level. There 
are many top ranking officials functioning 
in the Ministry. Hence only a Cabinet 
Minister would be in a better position to 
control and guide tbem. The Ministry had 
been degraded in the recent years. Once 
again it should be upgraded and put in the 
change of a Cabinet Minister. Let me hope, 
tbat the present Minister of State for Rail· 
ways would be elevated to a Cabinet rank 
very soon. However competent he may be, 
he will not able to do justice as long as he 
continues to be a Minister of State. Hence 
once again I plead for elevation of the 
present incumbent to the Cabine,t rank. 

Before I conclude, I once again stress 
the need fJr improving the administrative 
efficiency for a\ertiDg accidents in future. I 
thank you very much for the opportunity 
you have given me to speak. 

SHRI HARISH RA WAT (Almora): 
Mr. Deputy-Speaker, Sir, I also join my 
bon. colleagues in praying for the peace of 
tbe departed souls and conveying our 
condolences to the bereaved families. We 
expected that a discussion on" this subject 
would be taken up in tbe House in tbe very 
beginning. but unfortunately tbe discussion 
on tbis important matter could not be taken 
up as we were busy in some other matters. 
Our bon. colleagues bave expressed doubts 
over tbe enquiry of the Railway Safety 
Commissioner. I cannot understand what 
is the justification behind their doubts. So 
rar as the accident aspect is concerned, every 
one of us knows about it. The Railway 
Board and its members are more concerned 
about it than us. The Government has 
accepted most of the recommendations so 
rar made by the Safety Commissioner and 
taken action on them. I do not find any 
justification for raising finger over his com-
petence. It is in tbe records that no efforts 
have ever been made to cover up tbe short-
comings pointed out in the reports by the 
Railway Safety CommilSioner. 18 the 

present case we are confident that they will 
try to go deep into the matter. I agree to 
tbe s'aggestions of Shri Bairagi that it will 
be better jf the han. Minister raised the level 
of enquiry of tbe Railway Safety Commis-
sioner. As a matter of fact I do not doubt 
about the competence of the Safety Com-
missioner of the zone wbere the accident 
took place. In addition to him. his senior 
officers should also be associated in tbe 
enquiry and their report, when received, 
should be laid on tbe Table of the House 
and tbere would be no harm if it is discussed 
publicaly outside the House. I would like 
to Jay stress on the point of track renewal 
about \\ hich it is being said here repeatedly 
that the Government did not accord 
required priority to this work. But in fact 
the efforts made by the Railway Board to 
clear the backJog of track renewal in the 
Sixth Five Year Plan by spendmg money on 
this count during Seventh Five Year Plan 
have been appreciated by aU of us. In view 
of financial constraints, we should appreciate 
their difficulties. It is not troe that the 
accident took place due to non-renewal of 
the track. because the accident is not at all 
related to track renewal. The then hon. 
Minister Shri Krishna Kumar had said 3-4 
years back tbat the track renewal work bad 
been completed. Still a general feeling is 
developed that the accident caused due to 
Don-renewal of track, it will somehow or 
other boost the track-renewal work on which 
you are spending 25 per cent or more 
amount. Besides tbe people of the country 
will come to know about it and you will 
receive support not only in the Parliament 
but of the people out side the Parliament as 
wen. I was, therefore, submitting that 
there is no barm if tbe report of the Safety 
Commissioner is made public when it is 
received. 

Several of our bon. colleagues drew the 
attention of the House towards reconstruction 
of bridges. I understand that the hone 
Minister has started the work vigorously 
and got 300-350 bridges rt-constructed. 
Instead of making a complaint on this 
account, it would have been more appropriate 
bad our colleagues complained tbat KeraJa 
was allocated lesser amount for railway 
work.. Bvery Member of Parli!unent wants 
and often makes complaints that his CODStj... 
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tueney should get mor~ and more railway 
lines. But there are some unfortunate 
persons like me sitting in this House whose 
constituency is lying vacant without a single 
railway line. 

When we discuss here that the Govern-
ment will take up the track renewal work 
vigorously and more funds will be allotted 
for this purpose, we feel that our rights are 
being snatched away. Areas already covered 
get benefit by it. Even then I am in favour 
of according priority to this work because 
this is a work of national importance. 

I do not agree to the views of my 
colleagues that Kerala has been allocated 
less funds, because the Sta'te has bten 
allocated the highest amount during 1986-81 
as compared to its population aDd area. 
It was Uttar Pradesh foHowed by Bihar 
which have been allocated low~t amounts. 
There would have been a justificatiability 
had the hone Members from Utuir Pradesh 
and Bihar have made such complaints. 

Mr. Deputy-Speaker. Sir. I understand 
that some of our hone ColJeagues have made 
unsuccessful attempts to politicise this issue. 
It will be most unfortunate if this issue is 
linked with politics. We would have praised 
the Government of Kerala had they extended 
cooperation as quickly as the Ministry of 
Railways. the Government of India and the 
three wings of the Defence Services did on 
their part. We should see that the whole 
country with all its resour.:es at its command 
should come to the rescue wherever and when-

ever such accidents take placc. The Government 
of Kerala and the leaders of tbe State commit-
ted a grave mistake by draaging politics into 
this matter. Mr. Deputy-Speaker. Sir, you 
will be surprised to know that some peopJe 
even put obstacles when the hon. Minister 
was prepared to leapeD it after track renewal 
was completed and the Railway Board 
issued a communique to this effect. 

Our boo. Colleagues have tried to impute 
political motive behind th~ resjanation 
tendered by the hOD. Minister for Railways. 
There is DO politics in it. Hon. Sbastriji 
was a great man. I do not want to compare 
the bon. MWster with Shri Sbastri. The 

hon. Minister is serving the railways as an 
ideal Railway Minister. He is engaged in 
the task of leading the rail ways ahead as a 
good Jeader and as the head of a fami!y. 
There is no need to submit resisnation. 
There is no need to flee from responsibilities. 
There are a lot of challenges before the 
Railways. J, therefore. would like to submit 
that he should accept those challenges witb 
greatC"r degree of courage and boldness so as 
to minimise the number of accidents. 

Mr. Deputy-Speaker, Sir, J would like 
to share the views and sentiments expressed 
by Shri Balkavi Bairagi and other hone 
Members. We are very grateful to the 
Prlme Minister for not accepting the resigna-
tion of the hon. Minister. I would like to 
submit to you that instead of being carried 
away by the sentiments. he should work with 
firmness and face the challenges confronting 
the Railways. The country as well as the 
entire House is with him in this task. 

(English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): Mr. Deputy-
Speaker. Sir. I rise to speak today with a 
sense of great anguish because of th~ tragic 
accident that took place in Kerala last 
month. We, in the Railways, believe in 
accepting and categorically statin,; that we, 
In every way. deeply feeJ our own moral 
responsibility when such tragedies occur. 
There is no way by which we would escape 
that. That feeling and that sentiment occurs 
in our mind. I am deeply indebted to the 
kind words spoken by Mr. Banatwalla, Mr. 
Balkavi and Mr. Harish Rawat. Undoub-
tedly, they wilJ further embolden us to 
redouble our efforts in our task, shoulder 
our responsibilities and fairly and squarely 
facc the challenges that are ahead. 

Sir, the House has consistently, over the 
last couple of years on every occasion whilst 
offering constructive cri deism. tacitly given 
us support in our wOlk and offered support 
to our policies. I detect this undercurrent 
today also. I am deeply indebted co the 
HoUle. I would, at the outset, like to 
express my deep appreciation for the 
incalculable and commendable supPort liven 
to tbe relief operatioa, by tho 10\:&1 fiIbcr· 
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men. Tbey ramed to tbe cause and many 
lives were saved because of theIr efforts. It 
is unfortunate tbat at the time of such a 
tragedy, there have been people who have, 
as Mr. Banatwalla rightly said. tried to 
politicise the situation. I would not like to 
indulge in a dialogue through you, through 
the Parliament of this country with such 
people because I fl!el that I then would aho 
become a vJctim of tha t temptation. 

If I try and answer them, I will also 
tacitly and indirectly be indulging in intro-
ducing an element of politicisation in tbis 
tragedy. Tberefore, I will refrain from 
rebutting what some people in Kerala. 
including wrne Ministers, in a very intem-
perate fashion have stated abilut this accident, 
making wild aceu ,ations. I am myself not 
a tcchnical man as Mr. Indrajlt Gupta has 
said, and I would not venture to go into the 
technical aspects of it. It is because of this 
that we eagerly await the Report of the 
Commissioner for Railway Safety, so that 
the man who is totaBy competent on the 
subject could furmsh us the information as 
to wbat the causes were, ",hat our lapses 
were, if any, and his recommeQdations aO) to 
how we should to rectify t~ose lapses. 

19.00 hrs. 

I wiIJ deal, individually, with some of 
tbe major points that the hoo. Members 
made. My hon. fritnd, Shri lndrajlt Gupta. 
asked why these Reports should be kept 
confidential. At the end of the financial 
year. tbe Ministry of CIVIl Aviation submits 
tbe Report of the Commissioner for Railway 
Safety whIch includes aU the major accidents 
that have occurred during that year whose 
rtports have been furnished during that year, 
aJona with the causes, affixing the responsi-
bility as to whether it was a failure of equip-
ment. whether it was a failure on the part of 
the railway staff, whether ,t was sabotage. 
whether it was because of the elem.::nt of 
nature, acd Jiving us recommendations as to 
what we should do about it in the future. 
This is the document tbat is presented to tbe 
House annually. So, J do not think there 
is any attempt to maintain secrecy about 
it. 

There wu some talk also of a judicial 
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inquiry. In exercise of tbe powers conf~rred 
under section 84 of the IndlaD RaIlway 
Act, the Central Government in the Mb.stry 
of T( urism and Ovd Aviation have f. amed 
rules captioned 'Statutory Investiga:lOn into 
Railway Accident Rules, 1973, for mqu·ries 
into accidents by officers of the Comml~'lon, 
and under these Rules, all major rdl!wdY 
accidents where above a certain num~r of 
casualties occur or a financial damage oVer 
a certain level occurs are ioquired into by 
the Commissioner for RaIlway Safety. 
Inquiries i'lto accidents by the Comm'is-
sioners are in the nature of pubJJC inquiries. 
Wide publtctty is given tbrough the local 
press, inViting the public to tender evidence 
bearing upon the accIdent being inquired 
into, and wide press coverage is given whtn 
this eVIdence is tendered. It is not ~ome­
thing which IS held in camera in a vo;!ry hush 
hush way. So, the Annual Report, as I 
said, of the Commissioner for RaIlway 
Safety is a public document. It contains 
the salient features and m3jof recomm!nda-
tions in respect of a!1 the major acci4ents 
inqUIred into by the Comm sSloner d .... ring 
that year. Railw..lY working is one wh ch 
is of a highly technical n::ture and, ther!fore, 
tbe officer or the authority mquirmg mto suc~ 
accidents must be some one who hJS s_)me 
raIlway ex~rie:lce, v.ho has tho! te.::hni:.:;ll 
abilities and who can expedltlo:lsly try and 
pinpoint the likely causes of the ac~ident. 

It was bec3use of this that the or~ani­

sation called the Commls~loncr of R3 lway 
Safety Organisation W'lS set up urder a 
different Ministry to ensure total mdepl!n-
d:nce. In f.act. when the three Min Slrl;!S 
were merged--Ci\'il Avi..ltion. Railw,l~S and 
Surr~ce Transport-w: Tc!cummeod:d to the 
Government tbat is the three M .nlstr:.!s were 
now coming under one Cabinet Mil1Ist.:r. 
the CommiSSioner of Railway S .. ifct} Org.lDl-
sation should be reml)ved from the CiVIl 
Aviation Ministry and put under <inother 
Ministry under a dLff~rent M13isler. Tbis 
is evidence of our 0\\ n de!)ire to ensure 
independence of that organis.llion. 

Also, as I said, judicial enqUiries can be 
very long-drawn out. The purpo'ie of a 
judicial inquiry would be to cnsure mdepen-
dence of the authority which the ClmlOis-
sioner of Railway Safety Or~isatiOD 
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already has; to ensure that any member 
of the public cou!d appear and give evidencc 
which is done' to ensure that the enquiries 
are not held in camera, which the Commis-
sioner of Railway Safety does not do. At 
the same time, the process is very much 
expedited because of the technical expertise 
available. I am expecting the Report of the 
Commissioner of Railway Safety within a 
very short while. It is because of tbis that we 
are adhering to a time- tested process, I am 
sure his recommendations will be of 
great benefit to us. We ourselves are most 
anxious to know what the causes cOllld be. 
It is also our effort to implement his 
recommendations. 

SHR( BASUDEB ACHARIA (Bantura) 
In toto. 

SHRI MADHAVRAO SCINDIA: In 
toto. I believe if my memory serves me 
rjght, that in tbe last five years, we have 
received through such reports, approximately 
200 major recommendations. (Inler-
ruptlor.=) 

SHRI BASUDEB ACHARIA: How 
many of them have been implemented? 

SHRI MADHA VRAO SCINDIA: Let 
me complete. About ten to fifteen are in 
the nature of cbservations leaving ebout 180 
or 185, of which between 175 and 180 
have been implemented by us. The same 
matter was raised in reference to the Kunzro 
Committee of 1962. 1 would like to dispel 

• any notion that may exist. Unrort~tely, 

J can expect a few Members of the Opposi-
tion to be very charged on this occasion and 
try to use it in a way as to Jaunch an 
offensive. on the Government. But 1 was 
quite surprised that a couple of our Members 
on this side also who senned to e"hibi t 
some sort of notion that we are trying to 
brush thinp under the carpet. 1 would like 
to inform sucb Members that . .. (lnt,"uptions) 

Let me finish. Don', be 10 sensitive. 
I wasn't meaning you. Sir, the Kunzro 
Committee of 1962 bad liven 462 rccom-
meadatioDs of whidl 85 were observatioDS. 

leaving 377, out of which we did not accept 
23. There was a disagreement on 23. 
354 recommendations out of 377 have been 
implemented. 

The Wanchoo Committee of 1968 gave 
531 recommendations, of which there was a 
dlffef'encc of opinion in 91 and 399 have 
been implemented. 

In the Sikri Committee Report of 1978 
there were 459 recommendations of which 
429 of tbe accepted recommendations were 
implemented and thes! under implementation 
are onJy 30. What the point 1 am trying to 
make is tbat we find these recommendations 
very useful 10 locatlDg the lacuna in our 
method of operation. We try and improve 
and overcome that lacuna through our 
planning. througb our investments. so that 
tbe same reasons may at least. if not be 
compJetely wiped out, be dimimshcd io the 
future. 

Mr. Indraj:t Oupta who normally always 
presents hiS views in a very sobre and 
balanced fashion unfortunately did make a 
statement that he expected that there wero 
many more deaths than 105. I would not 
like to speculate on tbat because early 
reports in the media gave rise to feelings 
that it would run into hundreds. We did 
our best to salvage the rolling stock. At 
t"'at time some people were saying that }OU 
will find hundreds of bodies in th1: coaches. 
Those coaches had been studiously searched 
by the very industrious naval divers who 
gave us very timely assistance. I must 
express my gratitude to the Navy. They 
recovered a number of bodies which were 
inside those coaches. But when finally the 
coaches were pulled out, fortunately those 
doubts were dispelled. Today the toll stands 
contained at J 05 which too is a massive 
toll. I am not trying to diminish tbe size 
or the magnitude of the accident. 

Mr. Indrajit Gupta mentione:f about 
railway accidents and a number of other 
Members-though he himself did Dot-said 
that railway accidents were on the increase. 
I feel very hesitant, in a way very embarras-
sed to talk about statistics. cold statistics 
at a time of .uch hiah emotions. But wben 
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such matters are raised by hon. Members 
of Parliament, it is my duty as head of tbe 
Railway Organisation to set the record 
'straight. It is our endeavour to diminish 
the total number of accidents to the mini-
mum possjbl~ and no complacency as Mr. 
Bana1waJla expressed-I can assure him that 
no complacency will be allowed to creep in 
through satisfaction of viewing the end of 
tbe year statistics. However. since thIs 
matter bas been raised, I must set the record 
straight. 

There has been continuous improvement 
in the last three years in the number of 
railway accidents. Tbe year 1985-86 was 
the lowest ever in Indian railway history. 
There was a further improvement of approxi-
mately 10% in 1986-87. 1987-88 bas 
been a record Jow in IndIan railway history. 
A large number of these accidents of course 
took place in freIght movement. We pay 
specIal attention and special care. extra care, 
more care than freight movement Jor 
passenger movement. In the 604 accidents 
that took place in 1987-88-1 include 
minor deraIlment of freIght wagons and 
accidents at un-manned crossings which are 
the responsjbility of the road user-there 
were only seven aCClcents where people lost 
their lives and 19 more in wh,ch people 
were injured. 

I have to time and again remind the 
House, over and over sgam that my stating 
these figures today should in no way be 
interpreted as expression of satisfaction on 
my part. We WIll never be satisfied. We 
will continually try and improve tCIS record. 
But the fact remains lbat through the efforts 
of not the Minister but from tbe Chairman 
Railway Board down to tbe junior most on 
the line--the PWI. the patrol man, the 
pngman who work day in and day out-to 
them I must pay tribute. Every time in my 
Budget speecb I have tried to pay tribute to 
tbem. Their endeavours have borne some 
fruh. At such tirne of tragedy it is a natu-
ral sentiment that we with one Left sweep 
brush aU tbat work aside. I WOUld. like w 
remind the House that tbose men have end-
eaVO\lred and bave worked towards greater 
rail safety and rail safety has improvr<i. But 
we are not satisfied and tbe effort will be 
kept up continuously in tbe future too. 

1 would like to mention that if you take 
the base year of 1 981- 8 2 tbere has been a 
diminishing in accidents to passenger trains 
by 43.7 per cent. It has beeo almost halved. 
I would also like to mention here because 
here again Mr.lndrajit Gupta mentioned this, 
that according to him some foreign railway 
experts who were wandering around our 
system said that if such tracks existed in 
their countries they would never dare to run 
their trains at the speed that we arc runnin,. 
Mind you again it is a strange situation that 
bas suddenly occurred. wbere I have to ten 
the House almost in a way of assuring the 
House tbat the Rajdhani which was cleared 
for 130 km. per hoW' in] 969 is toclay 
cleared for 120 kmph. TheMail and Express 
trains which were cleared for 110 k.m. many 
of them are today cleared ooly for 100 
kmpb I mean this is in a way opposite to 
progress but strangely enough I have to re-
assure the House that we have slowed down 
when actually we should be speeding up the 
trains keeping full safety in mind. 

We are in any case much slcwer tban the 
railwa)s abrC'ad and I think there is no 
major harm in tbat because our priorities 
are different. Their priorities are different. 
Our priorities must not necessarily be high 
speed trains. Our priority must be to increase 
the capacity so that the common mao who 
bas no alternate means of transport in this 
country gets an opportunity to travel from 
one place to another '1t as reasonable a price 
as possible. This should be our priority. 
Higb speed beyond a certain point is not 
real ty relevant in our country. There is no 
point in runn;ng Rajdhani at 200 kmpb. and 
aiming to do that by spending thousands and 
thousands of croces of rupees. Take you at 7 
or 8 AM and deposit you at Howrah at 2.30 
a.m. You might have a good rest and reach 
at S.30 or 6.00 a.m. So the margin of im-
provement is such that really high speed is not 
that relevant today in our countc y. We must 
aim for it in the future and go towards it 
from the point of view of tryitlJ to acquire 
technology in a limited way because that 
itself has its own faU out and ripple effect on 
other technology areas. So that should Dot 
be our main objective. Our main objectil'C' 
must be butk transport in the cheapest way 
possible for the common man who bas no 
alteraate means of transport in this country. 
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Anyhow, I digressed but those foreign experts 
and if such existed I would like to tell the 
House that recently in an article in Progrer-
sive Rail-Roadi'lg, which is an internauonal 
magazine, it is mentioned that: 

"Canadian Railways in 1ate 1987 
was h::aded for further gains in 
safety, after having Jogged its safest 
year ever in 1986 and the best 
record among comparable North 
American Class 1 Railroads, that is. 
the USA:' 

The accidents per million train kilometres 
-which were publIshed in miles, converted 
into kilometres-in 1987 are 1.10. We are 
1.02 anj our safety record, when compared 
to the ::.af.!ty rt'cords of thos~ abro.ld, does 
not fare too badly. Japane,e-much quot-
ed with the tedm,)logy that is available to 
them, which was nct available to u'\-t .36 
and we are 1.02; Briti'ih 1.88; Germany 
1.54; Pakistan-comparable railways-
12.45. The only developed country, of wh.ch 
we have figures, which has a better record 
tban us, is France. And tbat is 0.88. But 
1 think consIdering the technobgy that is 
avaiLble to us, Indian Railways have tried 
to do theIr bc~t in the circumstances. The 
fact that we comp.:!re favourahly wilh inter-
national raHways without th: technology, 
that is available to them, is Itself a tribute 
to those hundreds and thou<;ands of railway-
men who work night and day to ensur~ the 
safe travel of passengers on the Indian Rail 
way system. 

Sir, a number of Members talked about 
level. crossings. I would Ii(e to mention 
tbat ;n this country. we have approximately 
40,000 level crossings of Iwhich 25,000 
are unmanned and lS,OOO are man-
ned. Manning is done on the basis of 
certain traffic figures and on the basis of 
certain norms. If we were to man all tbe 
25,000. it would cost us crores of rupees. 
Therefore, for those crossings, on which 
th~re is not much traffic, through a campaign 
of education and creating a greater awareness 
in the road-user, we can involve him in the 
railway e"ercise. I feel that responsibility 
sbould Dot be shirked becau.e those ~rorc. 

of rupees can be spent in ether swfcty 
features, like track renewal, like re newal of 
rolJing·stock, like automatic and various 
other gophisticated signalling and track 
circuiting. 

These are precious resources which are 
very limited. If I had unlimited resources, 
certainly a lot of things could be done. In 
fact, within the resources available, Dew 
Jines h~, ve been given meagre alJocations in 
tl'e lao;,t 2-3 years. How much flak had 
tbe Railway Ministry to face? Time and 
Bfa'", during budget discussions and other 
'discussions, Shri Basude b Acharia-sitting 
in front of me-himself raised issues about 
We.it Bengal; quite rightly so. 

Shri Balkavi Baira~i had talked about 
Madhya Pradesh. And many Members 
talked about theIr States. But in 1985, we 
took a conscious decision that rather than 
concentrating on f&r and wide expansion of 
system, in a meaningful manner some expan-
sion will go on. Our main priority rnu~t 

be rail safety. To ensure rail safety, our 
bulk investment must be on track renewal 
and renewal of roJling-stock. That is why 
as much 8S 60 per cent of our total anm'al 
plan allocation is spent on these two heads 
alone-33 per cent on renewal of rolllng-
stock and in these three years, bet~en 20-
25 per cent (In track renewal. On an aV~'rage, 
l,9G9 kilometres of track was rer:ewrd in 
the SIXth rlan every year. We are renewing, 
on an avernge in these first three years, 
approximately between 3,900 and 4.200 
kilometreR of track. We have a programme 
to wipe out every year the back 101, that 
we inherited in ) 98 S. of approximately 
20,000 kilometres by 1995 by wipir.g out 
about ZOOO to 2 SOO kms of backlog every 
yeH along with 2200 and odd kms of oew 
arising that crop every year; that mIkes a 
total of 4000-4200 kms. We would 
certa:nly like to expedite this programme 
ev.:n more. Today we are spending RI. 
800-900 crores 00 this. If we double 
it, we will have to spend Rt;. J 800 crores, 
which would be 60-65 per cent of our 
Plan. Then, how can we spend on signallinl 
aod tel(communicatioo, bow can we .spend 
on renewal of rolling stock and how can 
we spend on certain project linked Hnes liko 
Koraput-Rai,ud4 14lc? W~ h4l" Jivco RI. 
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60 crores for that and if that line is not 
completed in time, your tbousands crores 
of investment for tbe Vlzag Steel Plant will 
go waste. Therefore, a balanced approach 
has to be made because of tbe resources 
available. Now. I come back to tbe level 
crossings. In India, tbe total number of 
level crossing accidents in 1 987 - 88 was 62. 
wbich JDcJuded numanned crossings also. 
We have 11000 trains running every day. 
Time and again. I have to remind the House, 
I am not being complacent, I am not satisfi-
ed, but the improvement by the railway 
statl' and tbe railway officers have been 
tremendous. In a comparable year, 1983-
84, because that is the year for which figures 
are available imternationatly. On the Indian 
Railways, tbe total number of accidents on 
railway crossings was 82 ; in Britain it was 
55. better than us ; in Japan, which is much 
quoted with all the technology. it was 651. 
ten times which took place in India; West 
Germany 255, USA 6 '"62 and in India, as 
I said, 82. 

SHRI BASUDEB ACHARJA: Road 
traffic should also be taken into 
consideration. 

SHRI MADHAVRAO SCINDIA: 
Naturally. technology should also be taken 
into consideration. One neutralises the 
other and, therefore, the figures become 
comparable. I am only mentioning these 
figures because tbe hon. Member, Sbri 
Indrajit Gupta mentioned foreIgn experts 
and I just wanted to put the record straight 
that internationally. we are not figurlOg 
that badly. 

I would again like to quote another 
foreign statistics. Shri Indrajit Gupta 
mentioned about that also. I would like to 
mention the number of d~a\hs pel number 
of passengers travelled. In USA for every 
200,000 passengers that travel, there is one 
death; in France (or every 17 lakh passe-
ngers. there is one death, in United Kingdom 
(or every 66 lakhs pasSC'flgers that tTavel. 
there is one death and in India (or every 
three and a half crores of passengers that 
travel, there js one death. 

I would like to put these in proper pet-
spective wbeo we judie th~sc thin8s. Wh.t 
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a massive system this is with 1 1 thousand 
trains running every day, where the amount 
of route traversed by the railways is equiva-
lent to circling the world 2 J limes every 
day! That is the magnitude of the task and 
w~ attempt not to be over-awed by this f 
magnitude and try and see that the situation 
is bandIed in such a way tbat in spite of the 
magnituje of tbe task, we are ahead inter-
nationally and at tbe same time keeping tbat 
magnitude of the task in mind do not derive 
a magnitude of satIsfaction from being ahead 
marginally of many other developed 
countries. . 

I would like to assure the hon. Members 
tbat as far as track renewal is concernl!d, as 
far as the renewal of rolling stock is con-
cerned, full attention is being given to these 
areas. They are consldereti our priority 
areas. 

Regarding bridges, I am sorry Mr. Gupta 
is not present here; but he talked about 
distressed bridges. Distressed bridges are 
tbose bridges where there are I )me signs that 
a closer watch must be kept. Ma}be the 
word is open to misinterpretation. Maybe 
a better term could have been used-a 
better nomenclature. But distressed bridges 
da not mean unsafe bridges. A distressed 
bridge means that certain signs are occurring 
where extra attention has to be given, and 
extra emphasis has to be given. and a much 
closer watch than nermal has to be extend· 
cd until tbat bridge is rehabilitat-:d. In our 
bndge rehabilitation programme too, in 198'2 
we had approximately 2200 bridges which 
were labelled as distress bridges-not unsafe 
bridges, again. That number, byeliminat-
ing about 300 to 350 a year including the 
new arisings of about) 00 to 150 bridges a 
year, we have brought down this year to 
913 ; and in another 3 to 3~ years, we 
sbould be able, I think. to clea; the backlog 
which we have inherited, and just deal with 
the new arisings every year. 

Byt again. I would like to emphasize 
tba t distressed bridges are not unsafe 
bridges; and this partIcular bridge was .Dot 
a dIstress bridge. Some mention was made 
ab-lut the Trivandrum Express having 
ox,)erienced some sort of a jolt about 1 or 
3 Kms. ahead, befo~ the approach of tho 



491 Dilc. Under Rule 19 J 
reo Accident to 26 DN 
Bangalore- Trivandrum 
Express 

AUGUST 11, 19~8 Duc. U,,/kr RuI~ 19 J 
,e." Accident to 26 DN 
Bangalore-Trivand,um 
Exp,~u 

. 492 

[Sbri Madbavrao Scindia1 

bridge. It was a fact. I think it was on the 
30th of June that a slight jolt was felt by 
one of the railwaymen on the tralD. It was 
reported at that particular station; and an 
immediate caution order was issued. Four 
goods trains passed whilst that caution order 
was levied. A caution order means that you 
cut down your speed to a very minimal 
amount and proceed very carefully. The 
PWI examined the track extremely closely 
and the next day or the Same day. after 
close examination gave clearance again that 
the track was fit, and was in a good condi-
tion. Apart from that, various other tests 
were also carried out. A track recording 
car was run on the section on 21 st January 
1988 and the track geometry was found in 
a satisfactory condition. On the 12th April 
1988 AEN inspected the bridge and also 
passed it as being in sound condItion. Some-
thing called the accelerometer recording of 
the section was IlSt carried out on 10rh 
March 198 g wller~jn th! ac:e!er lteJ values 
were observed t;) b: Je~s thaI) .02 g. wll'ch 
indicates a satisfact<Jry con:iitioil of tbe 
track. S\), in every way the inspec~lon 

procedures had b!en carried out, and the 
track had been replaced. I would not like 
to go futther on this, tbrow any furtber 
light on this or speculate on this, because 
there is an enquiry in process, and I would 
not like to prejudice or vitiate that particular 
enquiry. 

SHRI MULLAPPALL Y RAMA-
CHANDRAN : I had spoken about repeat-
ed derailment between Quilon and Kottayam 
during the last two years. 

SHRI MADHAVRAO SCINDIA: 
Derailments occur not neces.i8rily because 
of the track. Derailments can occur because 
of mechanical failure, equipment failure ; 
it can occur due to sabotage as, in fact, 
happened in the case of the two accidents 
tbat had been mentioned. 

SHRI MULLAPPALLY RAMA-
CHANDRAN: But there are repeated derail-
ments on the same route. 

.. SHRI MADHAVRAO SCINDIA : I am 
telling you: th.:re are ditferent reasoos, and 
djlfec;ns reaSOQS which are tho C4QSO (~r 

derailments. Therefore, you cannot say tbat 
it was necessarily because of one particular 
reason. It can even be caused by faulty 
driving of this particular goods train; it 
can be because of equipment failure, it can 
be because of track failure, it can be because 
of sabotage, it can be because of an obstacle. 
or possibly because of a mistake. 

SHRI SURESH KURUP: Was thiS 
enquired into 'l (InterruptioM) 

SHRI MADHAVRAO SCINDIA; I 
will look into it. 

There was some mention, also or the 
accident that took pJace to the Tamil Nadu 
Express which. I think the han. Members 
know, was as a result of the tampering of 
the track on the approach to tbe bridge, 
and has been put down as a sabotage. Apart 
from that, Mr. Gupta mentioned rail 
fractures. 

As far as rail fnctures are concerned, 
again, there hlS b!e:l a sigDlfi;ant improve-
ment. In the Sout1ern Railway. if I 
rememb!r rightl I, tll!r" has b.!cn an impro"e-
meat, almJst 30 per ce.1t, and on the 
Railways as a wbole tb.!re bas been an 
improvement in these last three years since 
1984-85, there bad been an increase of 4 per 
cent. continual increase built up to that parti-
cular time. But {rom that time onwards there 
was a decrease of 20 per cent and ranging 
between 10 aDd 20 per ceot in subsequent 
years also. So, in rail fractures there has 
been significant improvement. 

There was some mention about the 
track maintenance being given out on 
contract. No item of regular track main-
tenance is being done by contractors. 

DR. SUDHIR ROY: What about 
track renewal ? 

SHRI MADHA VRAO SCINDIA: 
There are certain track maintenance areas 
which are sometimes Biven out 00 coo tract, 
but tbey are very peripheral. As a policy, 
no work of regular track mairitenance is 
allowed to be dooe by contract. only 
special things like, some things of occasional 
nature, deep screening of ballast and certain 
areas of track renewal are done on cqntract • 
But tbe bulk of tbe work is all still done 
dePartmentaUy by the Railways. 



4;3 bi3c. Untie, 1lui~ 19j SRAVANA 2b, 1910 (SAXA) 
re. Ac,cident to 26 DN 

Disc. Under llule 193 4g4 
re. Accident to 26 DN • 
Bangalore- Trivand,um 
Expre~1 

/ Bangalore- Trlvandrum 
Bxpre81 

Mr. Gupta also asked about the perfor-
mance of the tamping machines and various 
otber machines. A constant watch is kept 
on those machines and they are satisfactory. 

The driver was promoted from tbe 
Sh",nter to a Driver, the lowest grade of B 
or C, in 1980. So, he has had eight ye&rs 
of working as a driver. He was promoted 
from Shunter to Driver (C) on 16th Septem-
ber, 1980. So, he has had eight years of 
experience. 

I think I have covered most of the points 
tbat the hon. Members have mentioned, and 
'also Mr. Indrajit Gupta's points, who very 
comprehensively made his presentation. 
I think most of the points tbat bon. Member 
Shr; Suresb Kurup made also have b~n 

covered here. 
I would once again ]ike to say that we 

in the Rail Ministry are very grieved by 
this tragedy that occurred, our deepest, 
most heart felt and most sincere condo-
lences go to the bereaved families. 
We will try and ensure that speedy 
corr.p:nsation is given to them. As bon. 
Members know, an ad hoc Claims Commis-
sioner has to be appointed on the recom-
mendation of tbe State Government. Within 
three days of the accident we wrote to the 
State Government and received tbe name a 
few days ago. Within three working days 
of having received the name the notification 
has be~n issued yesterday, and an ad hoc 
Claims Commissioner has been appointed. 
On bis demanding money, it Will be 
immediately deposited and after that the 
matter then Jies in his hands to expeditiously 
dispose of the cases. 

SHRI MULLAPPALLY RAMA-
CHANDRAN: Has the Chief Minister 
been entrusted to collect money from the 
Gulf countries to compensate the victims? 

SHRI MADHA VRAO SCINDIA: I do 
not want to comment on the Cbief Minister's 
action. 

SHRI G.M. BANATWALLA: You 
must. You must do. It is very degrading. 
It is politically motivated. (Interruptions) 
Was thcre any paucity of funds OD your 
part here, tbat led him to go there? You 
commept on that. (InlerrllP'wlJS) What type 
of pJlitics is loina on there? You must 
commeD~ upon such thinp. 

SHRI MULLAPPALLY RAMA· 
CHANDRAN: It is a very Serious matter. 
(Interruptions) 

SHRI G.M. BANATWALLA (Ponnani): 
An impresslor. is created as if no funds are 
made available here ... (.lnterruplions) What 
an impres~ioD It creates to go with a begging 
bowl before the International community; 
such an image bas been created ... (lnter-
ruplions) 

SHRI SURESH KURUP: You people 
are g~tting even olherwlse ... (lnterl'uptionl) 

SHRI G.M. BANATWALLA: Tbis is 
a matter of nat;onal honour. Have a sense. 
I am not tdlklng about who gets what from 
Moscow .. . (lnterruptions) 

MR. D[PUTY-SPEAKER: Okay. 
SHRI .MADHAVRAO SCINDIA: Sir, 

what Mr. Banatwalla has expressed an~ my 
hon. friend has expressed, I think that they 
have already very eloquently given expres-
sion to sentiments that exist in the hearts of 
many of us. It as a Railway Minister, 
would not lIke to comment on the Chief 
Minister's action. (Interruptions) 

SHRI G.M. BANATWALLA: Do not 
be 1)0 good. 

SHRI MADHA VRAO SCI~U)IA: I 
think enough has been said. 
is that if the reports are 
ruptions) 

SHRI SURESH KURUP: 
So what? (Interruptions) 

All I can say 
twe . ... (lnter-

It is truc. 

SHRI MULLAPPALL Y RAMA· 
CHANDRAN: This is the copy of the 
appeal pUblished in Gulf Times and Arab 
Times# . . (lnterruptions) 

SHRI MADHAVRAO SCINDIA: Mr. 
Ramachandran, let me just complete. If it 
is true that he says tbat the money is befng 
collected for the pedestr~an footpatb, I find 
it extremely strange because I bad already 
anne uDced that as a special case, tbe Rail-
ways at tbeir cost will build that pedestrian 
footpatb. Mr. Krishr:a Kumar, Mr. 
Karunakaran, Mr. Ramachandran-they 
have been talking to me about tbis. they 
have been mentioning this to me and I bad 
already accepted it and declared that as a 
special case, the bill wiH be (uHy foottd by 
the Railways. So, I do Dot see any reason 
for anyone to ask for any money either 
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inside this country or outside this country. 
I find it very strange if it is true . .. (Inter-
ruplions) 

SHRI MULLAPPALLY RAMA-
CHANDRAN: The Chief Minister entrust-
ed the job of collectihg money to two private 
agencies. Their names are given ~re ... 
(Interruptions) This is the copy of lhe appeal 
wad~ by the Chief Minister in Gulf Times 
as well as in Arab Times. I am prepared 
to place it on the Table of the House ... 
(Imerruptions) 

MR. DEPUTY· SPEAKER: No. 
(Interruptions) 

SARI G.M. BANATWALLA: Permit 
him to place it on the Table of the House ... 
(Illterrupllon;)') 

MR. DEPUTY -SPEAKER: No. Let 
him write ... (In!erruptions) 

SHRI SURESH K URUP : There is 
nothing to cover it. (Interruptions) 

SHRI MADHAVRAO SCINDIA: If 
what is said is true, all the reports are true, 
I think this is most unfortunate .. . (Inter-
,uptiou) 

SHRI SURESH KURUP: It is true. 
Wbat is wrong in it ? .. (Inlt!rruptiofls) 

SHRI MADHAVRAO SCINDIA: 1 
think it is for a man as senior as him to 
judge for himself as to what actions he 
should take ... (lnterruptiofls) Also the 
KeraJa Government has been througb hon. 
Members of Parliament, through my friends 
like Sureshji and even in R \jya Sabha, ~ome 
hon. Members of Parliament of Kerala from 
the Opposition benches and alro the public 
in Kerala have been talking about my not 
baving mentioned the role of Kerala Govern-
ment or the Chief Minister. I can only say 
that I have time and apin mentioned my 
appreciation. first of all, to the fishermen. 
who rendered services of tbe highest order 
iiven at a time of ,reat stress and great 
crisis. and we highly appreciate their 
spontaneous action. (Interruptions) 

SHR) BARISH RAWAT (Almora): 
You must also give some rewards to them. 

SHRI MADHAVRAO SCINDIA: I 
bad already mentioned to Mr. Krishna 
Kumar 'that if they can find 50m~ society 
or lOme orpniiatioQ to which we can make 

some suitable donation, then we would like 
to do it. I had already mentioned this to 
Mr. Krishna Kumar a few days back and I 
hope to get some feedback from him. Alolll 
with that I also mentioned that the local 
administration responded with alacrity. 
The Collector and the full team worked very 
hard and gave us aU assistance. Adminis-
tratively tbey arc a wing of the Kera1. 
Govl:'mment. When I say tbat I have 
appreciated wbat the administration bas 
dond. they are the bureaucratic wing of (he 
Government. I express my appreciation 
to the bureaucratic wing of the Government. 

As far as -the political wing is concerned. 
the Jess said about it the better. Because 
instead of trying to pour oil over 
troubled waters, instead of trying to defuse 
emJtions, all that we kept getting from some 
hon. Ministets of the Kerala Government 
whicu wa~ most unfortunate at such a time 
of tragedy. were attempts to try and whip 
up emot ions an~ sen timents and try and 
inflame the situation. insteade of trying to 
help U'i in pouring oil over tbe troubled 
waters. . 

This is most unfortunate. Therefore, 
in my conscience I could not ~xpress appre-
ciation to that sort of political action tbat 
was taking place on such an incident. But 
to the bureaucratic wing of tbe Kerala 
Government I express my fuJ) apprec~atiOD 
for all the support that tbey have given. 
Undoubtedly they ba~e given us g~at 
support. 

I would like to thank my colleague Shri 
Krishna Kumar, Shri Ba DatwalJa, Shri 
Balkavi Bairagi and Shri Harish Rawat for 
their very kind words at tbe time of great 
mental stress for all of us. 

Il would go a long way, I can assure 
you, ·to re-kindle our morale and raise our 
tpirits so as to r(dcdic8tc ourselves to the 
task ahead and shoulder our responsibilities 
to the best of our ability. 

I thank the House again for the patieDCe 
they have sbown and express my condolenca 
in this tragedy. 
19.45 brs. 

The !ok Sabha 'hen adjourned till 
Eleven of the Clock 0" Fridlly. AUllUt 
11, 1988/Sravana 21. 1910 (SClka). 
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